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BlwrH^ î Shaligram Ramchandra (We

Bhatkar, Shri Laxman Shrawan (Buklana- 

Akola—Reserved—Sch. Castes).



( U )

9r-̂c<mtd,

Bhatt» Shri Chandrashanker (Broach).

Bhawani Singh, Shri (Barmcr-Jârc).
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Kanungo, Shri Nityanand  (Kendrapara).

Karmarkar, Shri D. P. (Dharwar North).

Karni Singhji, His Highness Maharaja Shri 

Bahadur of Bikaner (Bikancr-Churu).

Kasliwal, Shri Nemi Chandra (Kotah-Jhala- 

war).

Katham, Shri Birendranath (Nonh Bengal— 

Reserved-Sch. Tribes).

Katju, Dr. Kailas Nath (Mandsaur).

Kayal, Shri Paresh Nath (Baairhat—Re

served—Sch. Castes).

Kazmi, Shri Syed Mohammad  Ahmad 

(Sultanpur Distt.—Nonh c$im Faizabad 

Distt.—South-West). ^

Kelappan, Shri K. (Ponnani).

Keshavaiengar, Shri N. (Bangatore North).
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Keftkar, Dr. B. V. (Sultanpur Distt.—South).

Khan, Shri Sadath All (Ibrahimpatnam).

Khardekarj Shri B. H. (Kolhapur cum 

Satara).

Khare, Dr. N. B. (Gwalior).

Khedkar> Shri Gopalrao Bajirao (Buldana. 

Akola).

Khongmen> Shrimati B. (Autonomous Distts. 

—Reserved—Sch. Tribes).

Khuda Baksh, Shri Muhammed (Murshida-

 ̂bad).

Kirolikar, Shri Wasudeo Shridhar (Durs).

Kolay, Shri Jaganoath (Bankura).

Kottukappally, Shri George Thomas (Meena. 

chU).

Kripaiani, Acharya J. B. (Bhagalpur cum 

Purnea).

Krishna, Shri M. R. (Karimnagar—Reserved 

—Sch. Castes).

Krishna Chandra, Shri (Mathura Distt.— 

West).

Krishnamachari, Shri T. T. (Madiras).

Krishnappa, Shri M. V. (Kolar).  *

Krishnaswami, Dr. A.  (Kancheeputam).

Kureel, Shri Bai) Nath (Pratapgarh Distt.— 

West cum Rae Bareli  Distt.—East—Re
served—Sch. Castes).

Kureel, Shri Piare Lai (Banda Distt. cum 

Fatehpur Distt.—Reserved—Sch. Ĉtes).

L

Lakshmayya, Shri Paidi (Anantapur).

Lai Singh, Sacdar (Ferozepur-Ludhiana).

LalUnji, Shri (Faizabad  Distt.—North-

WesO.

Laskar, Shri Kibaran  Chandra (Cachar- < 

Luthai  Hills—Reserved—Sch. Castes).

Lingam, Shri N. M. (Coimbatore).

Lotan Ram, Shri Ĝlaun Distt. cum Etawah 

Distt.—West cum Jhansi Distt,—North- 

Reserved—Sch. Castes).

M

M|diah Gowda, Shri (Bangalore South).

Mahapatra, Shri Sibnarayan Singh (Sundar-

ga hr—Reseived—Sch. Tribes).

Mahata, Shri Bhajaharf (Manbhum South 

cum Dhalbhum).

Mahodaya, Shri Vaijanath (Nimar).

 ̂ Maitra, Shri Mohit Kumar(C}ulcutta—North

West). .

Majbi, Shri Chaitan (Manbhum—South cum 

Dhalbhum—Reserved—Sch. Tribes).

Majhi, Shri Ram Chandra (Mayurbhan}— 

Reserved—Sch. Tribes).

Majithia, Sardar Surjit Singh (Taran Taran).

Malaviya, Shri Keshava Deva (Gonda Pistt,— 

East cum Basti Distt.— West).

Malliah, Shri U. Srinivasa (South Kanara— 

North).

Malvia,  Shri  Bhagu-Nandu  (Shajapur- 

Rajgarh —Reserved—Sch. Castes).

Malviya, Pandit Chatiir Narain (Raisen).

Malviya, Shri Motilal (Chhatarpur-Datia-

.  Tikamgarh-Reserved-Sch.  Castes).

Mandal, Dr. Pashupati (Bankura—Reserved- 

Sch. Castes).

Mascarene, Kumari Annie (Trivandrum).

Masuodi,  Maulana  Mohammad  Saeed 

(Jammu and Kashmir).

Masuriya Din, Shri (Allahabad Distt.— 

East cum Jaunpur Distt.—West—Rc- 

served—Sch. Castes).

Mathew, Shri C. P. (Kottayam).

Mathuram, Dr. Edward Paul (TiruchirapaJli).

Matthen, Shri C. P. (Thiruvellah).

Mavalankar, Shrimati Sushila (Ahmedabad

Maydeo, Shrimati Indira A. (Poona South).

Mehta, Shri Asoka (Bhandara).

Mehta, Shri Balvantray Gopaljee (Gohilwad).

Mehta, Shri Balwant Sinha (Udaipur).

Mehta, Shri Jaswantraj (Jodhpur).

Menon, Shri K. A. Damodara (Kozhikode).

Minimata, Shrimati  (Bilaspur-Durg-Raipur 

-Reserved—Sch. Castes).

Mishra, Pandit Suresh Chandra (Monghyr 

North-East).

Mishra, Shri Bibhuti (Saran cum Cham, 

paian).

Mishia, Shri Lalit Narayan (Darbhanga 
cum Bhagalpur).
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Mishra, Shrl Lokerath (Puri).

Mishraj Shri Mathura Pia&ad (Mongbyr— 

North-West). ^

Mishra, .Shri Shyam Nandan (Darbhanga— 

North).

Misra, Pandit Lingara) (Khurda),

Miiira,  Shri Bhupendia Nath  (Bilaspur- 

Durg-Raipur).

Misra, Shri Raghubar Dayal (Bulandshahr 

Distt.).

Misra, Shri Sarju Prasad D̂coria Distt.— 

South),

Missir, Shri Vijineshwar (Gaya North). 

Mohd. Akbar, Sofi (Jammu and Kashmir). 

Mohiuddin, Shn Ahmed (Hyderabad Oty). 

Morarka> Shri Radheshyam Ramkumar 

(Ganganagar-Jhunjhunu).

More, Shri K. L. (Kolhapur cum Satara— 

Reserved—Sch. Castes).

More, Shri Shankar Shantaram (Sholapur> 

Muchaki Kosa, Shri (Bastar—Reserved— 

Sch. Tribes).

Mudaliar> Shri C. Ramaswamy (Kimibako. 

nam).

Miihammed Shafee, Chaudhurl  (Jammu 

and Kashmir).

Mukerjee, Shri Hirendra Nitth (Calcutta— 

North-East).

Mukne» Shri Y, M. (Thana—̂ Reserved— 

Sch. Tribes).

Muniswamy, Shri N. R. (Wandiwasli). 

Muniswamy, Shri V. (Tindivanam).

Murli Manohar> Shri (Ballia Distt. Bast). 

Mur:hy, Shri B. S. (Eluru).

Musafir, Giani Gurmukh Singh (Amritsar). 

Mushar,  Shri Kirai  (Bhagalpur cum 

Pumea—̂ Reserved—Sch. Castes).

Muthukrishnan,  Shri  M.  (Vellore- 

Reserved—Sch. Castes).

N

Ntidu,  Shri Nalla  Reddi  (Rajahmun- 

dry).

Nair,  Shri C. Krishnan (Outer Delhi).

Nair,  Shri N. Sreekantan (Quiltm cum 

Mavelikkara).

Nambiar̂ Shri K.  Ananda (Mayuram).

Nanadas, Shri Mangalagiri (Ongole—Re

served—Sch. Cutes).

Nanda,  Shri Gulzarilal  (Sabarkantha).

Narasimham, Shri S. V. L. (Guntur).

Narasimhan) Shri C. R.  (Krishnagiri).

Naskar, Shri Purnendu Sekhar (Diamond 

Harbour—Reserved—Sch.  Ciistes). 

Natawadkar, Shri Jayantrao Ganpat (West 

Khandesh— R̂eserved—Sch.  Tribes).

Nathani, Shri Hari Ram  (Bhilwara). 

Nathwani, Shri Narendra  P.  (Sorath). 

Nayar,  Shri V.  P.  (Chirayinkil).

Nehru, Shn Jawaharlal (Allahabad Distt.— 

East cum Jaunpur Distt.—West).

Ndhni, Shrimati  Shivraj Vati (Lucknow 

Distt.—Central)

Nehru, Shrimati  Uma (Siupur Distt.

cum Kheri Distt.—West).

Nesamony, Shri A. (Nagercoil).

Neswi, Shri T. R. (Dharwar—South). 

iHevatla, Shri R. P. (Sahjahanpur Distt. 

—̂ North cum Kheri—̂ East).

Ni)alxngappa, Shri S. (Chitaidrug).

P

Palchoudhury, Shrimati  Ila  (Nabadwip). 

Pande,  Shri Badri Dutt (Almora Distt,— 

North-East).  ^

Pande, Shri g. D. (Nami Tal Distt. cum 
Almora Distt.—South-West cum Bareilly 

Distt.—North).

Pandey, Dr. Naubar (Sambalpur).

Pannalal, Shri (Faizabad  Distt.—North- 

West—Reserved—Sch. Castes).

Paragi Lai, Chaudhari Sitapur Distt. cum 
Kheri .  Distt.—West—Reserved—Sch.

Castes).

Paranjpc> Shri R. G. (Bhir).

Parekh, Dr. Jayantilal Narbhcram (Zalii- 

wad).

Patikh, Shri Slumtihl Girdhaxital (Meh- 

sana Batt).



parmar, Shh Rupa)i Bhavji (Panch Mahals 

cum Baroda East—Reserved—Sch. Tri

bes).

Pataskar, Shri Hari Vinayak  (Jalgaon).

patei, Shri Bahadiubhai Kunthabhai (Surat 

—̂ Reserved—Sch. Tribes).

Patel, Shri  Rajeshwar (Muzaf!arpur cum 

Darbhanga).

Patei,  Shrimati  Maniben  Vallabhbhai 

(Kaira South).

Pateria,  Shn  Sushil  Kumar (Jabalpur 

•North).

Patil, Shri P. R. Kanavade (Ahmednagar 

North).

Paul, Shri S. K. (Bombay City—South). 

Patil,  Shri  Shankargauda Veeranagauda 

(Belgaum South).

Patnaik,  Shri Uma Charan (Ghumsur).

Pawar, Shri Vyankatrao Pirajirao (South 

Satara).

PiOlai, Shri P. T.  Thanu (TirunelveU).

Pocker Saheb,  Shri B.  (Malaopuram).

Pcabhakar,  Shri  Naval  (Outer  Delhi— 

Reserved—Sch. Castes).

Punnoose, Shri P. T. (Allemiey).

R

Rachiah, Shn N. (Mysore—Reserved— 

Sch. Castes).

Radha Raman, Shri (Delhi City).

Raghavachari, Shri K. S. (penukonda).

Râ vaiah, Shri Pisupati Vekata (On- 

gole).

>1 Raghubir Sahai, Shri (Btah Distt.—North. 

East cum Budaun Distt—East).

Raghubir Singh, Choudhary (Agra Distt.— 

East).

Raghunath  Singh,  Shri (Bantras Distt.— 

Central).

Ragihuramaiah, Shri Kotha (Tenali). 

Rahman,  Shri  M.  Hifinr  (Monuiabad 

l̂ tt—Central).

Ra) Bahadur̂ Shri (Jaipur-Sawii Madho- 

pur).  '

(

Rajabhoj, Shri P. N. (̂ olapur— Reserved 

—Sch. Castes).

Ramachander, Dr. D. (Vellore).

Ramanand Shastri, Swaxni (Unnao Diltt. cum

Rae  Bareli  Distt.—West cum Hardoi-

Distt.—South-East—Reserved—Sch. Castes)

Ramananda Tirtha, Swami (Gulberga).

Ramasami, Shri M. D. (ArruppukkotUi).

Ramaseshaiah,  Shri N.  (Parvathipuram).

Ramaswamy, Shri P.  (Mahbubnagar—

Reserved—Sch. Castes).

Ramaswamy, Shri S. V. (Salem).

Ram  Dass,  Shri  (Hoshiarpur—̂ Reserved 

—Sch. Castes). .

Ram Krishan, Shri (Mohindergarh).

Ramnarayan  Singh,  Babu  (Hazaribagn 

West).

Ram  Saran,  Shri  (Moradabad Distt.— 

West).

Ram Shankar Lai,  Shri (Basti Distt.—

Central-East cum Gorakhpur Distt.— 
West).

Ram Subhag Singh, Dr. (Shahabad South)

Ranbir Singh, Ch. (Rohtak).

Randaman  Singh,  Shri  (Shahdol*Sidhi 
—Reserved—Sch. Tribes).

Rane, Shri Shivram Rango (Bhusaval).

Ranjit Singh, Shri (Sangrur).

Rao, Dr. Ch. V. Rama (Kakinada).

Rao, Shri B. Rajagopala (Srikakulam).

Rao, Shri B. Shiva (South Kanara—South)

Rao, Shri Kadyala Gopala (Gudivada).

Rao,̂ to (Rajahmundiy

Rao, Shri Kondru Subba (Eluru—Reserved 
—Sch.  Castes).

Rao, Shri P. Subba (Nowxangpur).

Rao, Shri Pendyal Raghava (Warangal).

Rao,  Shri Rayasam Seshagiri (Nandyal).

Rao, Shri T. B. Vittal (Khammam).

Raut, Shri Bhola (Saran cum Ghamparan 
—Reserved—Sch. Castes).

Ray, Shri Birakisor (Cuttack).

Razmi, Shri Said UUah Khan (Sehoic).

vii )
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Reddi,  Shri  B.  Ramachandra (.Nellore).

Reddi, Shri C. Madhao (Adilabad).

RedA, Shri Y. Eswara (Cuddapah).

Reddy,  Shri Baddam  YcUa  (Karim- 
nagar).

Reddy, Shri K. Janardhan (Mahbubnagar).

Reddy,  Shri  Ravi Narayan  (Nalgonda).

Reddy, Shri T. N. Vishwanatha (Chit- 
toor).

Richardson,  Bishop  John  (Nominated— 
Andaman and Kicobar Islands).

Rishang Keishing, Shri (Outer Manipur 
—Reserved—Sch. Tribes).

Roy, Dr. Satyaban (Uluberia).

Roy,  Shri Bishwa Nath (Deodia Distt. 
—West).

Riw Narain, Shri (Mirzapur Distt. cum 
Banaras  Distt.—West—Reserved—Sch. 
Castes).

S

Sahaya,  Shri  Syamnandan  (Muzaffarpur 
Central).

Sahu, Shri Bhagabat (Balasore).

Sahu, Shri Rameshwar (Muzaffarpur 
Darbhanga—Reserved—Sch.  Castes)̂

Saigal, Sardar Aznar Singh (Bilaspur).

Saksena, Shri Mohanlal (Lucknow Distt. 
cum Bara Banki Distt.).

Sanumta, Shri Satis Chandra (Tamluk).

Sanganna,  Shri  T. (Rayagada-Phulbani— 
Reserved—Sch. Tribes),

Sankarapandian,  Shri M. (Sankaranayinar- 
kovil).

Sarma, Shri Debendra Nath (̂Gauhati).

Sarmah, Shri Debeswar ((̂laghat-Jorhat).

Satish Chandra, Shri (Bareilly Distt. South).

Satyawadi, Dr. Virendra Kumar (Karnal 
—Reserved—Sch. Castes).

Sen, Shri Phani Gopal (Purnea Central). 

Sen,  Shri Ra)  Chandra (Kotah-Bundi). 

Sen, Shrimati Sushama (Bhagalpur South). 

Sewal, Shri A. R. (Chamba-Sirmur).

Shah, Her Highness Rajmata  Kamlendu 

Mari (Garhwal  Distt.—West cum Tehri 

Garhwal Distt. cum Bijnor Distt.—̂ North.)

cum

Shah, Shri Chimanlal Chakubhai (Ĉhil- 

wad-Sorath). *

Shah, Shri Raichand Bhai N. (Chhind- 
wara).

Shahnawaz  Khan,  Shri  (Meerut  Distt. 

—North-East).

Shakuntala Nayar, Shrimati (Gonda Distt. 

—West).

Sharma, Pandit Balkrishna (Kanpur Distt 

—South cum Etawah Distt.— Êast). 

Sharma, Pandit Krishna Chandra (Meerut 

Distt.—South). •

Sharma, Shri Diwan Chand (Hoshiarpur).

Sharma, Shri Khushi Ram (Meerut Distt. 

—West).

Sharma, Shri Nand Lai (Sikar).

Sharma,  Shri  Radha  Charan  (Morena- 

Bhind).

Shastri, Shri Algu Rai (Azamgarh Distt. 

—East cum Ballia Distt.—West).

Shastri, Shri Raja Ram (Kanpur Distt-* 

Central).

Shivananjappa,  Shri  M.  K.  (Mandya).

Shobha Ram, Shri (Alwar).

Shriman Narayan, Shri (Wardha).

Shukla, Pandit Bhagwaticharan  (Durg- 

Bastar).

Siddananjappa, Shri H. (Hassan Chikma- 

galur).

Singh, Shri C. Sharan (Surguja-Raigarh). 

Singhs Shri Digvijaya Narain (Muzaffarpur 

— N̂orth-East).

Singh, Shri Dinesh PraUp  (Bahraich 

Distt.—East).

Singh, Shri Girraj Saran (Bharatpur-Sawai 

Madhoptxr).

Singh, Shri Har Prasad (Ghazipur DistL 

—West).

Singh, Shri L. Jogeswar (Ixmer Manipur).

Singh, Shri Mahendra Nath (Saran Cen

tral). c

Singh, Shri Ram Nagina (Ghazipur Distt. 

—East cum Ballia DisU.—South-West),
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Singh, Shri Tribhuan Narayan (Banaras 

Distt.—East).

Singhal> Shri Shri Chand (Aligarh Distt.), 

Sinha, Dr. Satyanarain (Saran East).

Sinhâ Shri  Anirudha (Darbhanga East) 

Sinha, Shri Awadheshwar Prasad (Muzafbr. 

pur East).

Sinha, Shri Banarsi Prasad (Monghyr Sadr 

cum Jamui).

Sinha,  Shri  Gajendra  Prasad  (Palamau 

cum Hazaribagh cum Ranchi).

Sinha, Shri Jhulan (Saran North).

Sinha, Shri Kailash Pati (Patna Central). 

Sinha,  Shri Nageshwar Prasad (Hazari

bagh  East).

Sinha, Shri S. (Pataliputra).

Sinha,  Shri  Satya Narayan  (Samastipxir 

East). .

Sinha,  Shri  Satyendra  Narayan  (Gaya 

West).

Sinha, Shrimati Tarkeshwari (Patna East)

Sinha, Thakur Jugal Kishore (Muzafiar- 

pur—̂ North-West).

Sinhasan  Singh, Shri (Gorakhpur Distt.— 

South).

Siva, Dr. M. V. Gangadhara (Chittoor— 

Reserved—Sch. Castes).

Snatak, Shri  Nardeo (Aligarh  Distt.— 

Reserved—Sch. Castes).

Sodhia, Shri Khub Chand (Sagar). 

Somana, Shri N. (Coorg).

Somani, Shri  G. D. (Nagaur-Pali). 

Subrahamanyam,  Shri  Kandala (Vizia- 

nagaram).

Subrahmanyam,  Shri  Tekur  (Bellary).

Subramania Chettiar,  Shri  (Dhannapuri).

Sundaram,  Dr.  Lanka  (Visakhapatnam).

Sunder  Lall,  Shri (Saharanpur Distt.— 

West cum Muzafbmagar Distt.—̂ North— 

Reserved̂Sch. Castes).

♦Suresh Chandra, Dr. (Aurangabad).

Suriya  Prashad,  Shri  (Morena-Bhind— 

Reserved-̂ch. Castes).

Swami, Shri Sivamurthi (Kushtagi).

Swaminadhan, Shrimati  Anunu (Dindi- 

gul).

Syed  Mahmud,  Dr.  (Champaran . East).

T

Tandon, Shri  Purushottamdas  [Allaha

bad Distt. (West)].

Tek Chand, Shri (Ambala-Simla).

Telkikar, Shri Shankar Rao (Nandcd).

Tewari, Sardar Raj Bhanu Singh (Rewa).

Thimmaiah, Shri Dodda (Kolar—Reserved— 

Sch. Castes).

Thirani, Shri G. D. (Bargarh).

Thomas, Skri A. M. (Emakulam).

Thomas, Shri  A. V.  (Srivaikuntam).

Tivary, Shri Venkatesh Narayan (Kanpur 

Distt.—North cum Famikhabad Distt.— 

South).

Tiwari, Pandit B. L. (Nimar).

Tiwari,  Shri  Ram  Saliai  (Chhatarpur- 

Datia-Tikamgarh).

Tiwary, Pandit Dwarka Nath (Saran South).

Tripathi, Shri Hira Vallabh  (MuzaiSiF- 

nagar Distt.—South).

Tripathi, Shri Kamakhya Prasad (Darrang).

Tripathi, Shri Vishwambhar Dayal (Unnao 

Distt. cum Rae Bareli Distt.—̂ West cum 

Hardoi Distt.—South-East).

Trivedi,  Shri  Umashanker  Mulji bha 

(Chittor).

Tulsidas Kilachand, Shri (Mehsana West).

Tyagi, Shri Mahavir (Dehra Dun Distt. 

cum  Bijnor  Distt.—North-West cum 

Saharanpur Dish.—West).

U

Uikey,  Shri M.  G.  (Mandla-Jabalpur— 

South—Reserved—Sch. Tribes).

Upadhyay, Pandit Mimishwar Dutt (Par- 

Upgarh Distt.—East).

Upadhyay, Shri Shiva Dayal (Baoda Distt 

cum Fatehpur Distt.).

Upadhyaya, Shri Shiva Datt (Satna).
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Vaiihnav, Shri  HaiuuDintr«o Gtnetfano 

(Ambid).

Vaithya, Shri Muldas Bhuderdai (Ahme- 

dabad-—Retenred-̂ch.  Castes).

Vallatĥ,  Shri  K.  M.  (Pudukkottai).

Vanna, Shri B. B. (Chamf)aran North).

Vanna, Shri Manik Lai (Took).

Vceraswamŷ  Shri  V.  (Mayuram— 

Reaerved--SdL Castes).  '

Velayudhan, Shri R. (Quilon cum Mavelik* 

kaia-4leserved—Sch« Castes).

Venkataraman, Shri R. (Tanjore).

Venna, Shri Bulaqi Ram (Hardoi Distt.— 

North-West cum  Farrukhabad Distt.— 

Bast atm  Shah)ahanpur Distt.—̂outh— 

Reserved—Sch. Castes).

Verma, Shri Ram{i (Deoria Distt.—East).

Vidyalankar̂  Shri  Amamath (Jullundur).

Vishwanath Prasad̂ Shri (Azamgarh Distt.— 

West—Reserved—Sch. Castes).

Vyas, Shri Radhelal (Ujjain).

Waghmare> Shri Narayan Rao (Parbhani).

Wilson̂ Shri J. N. (Mixzapur Distt. am 

Banaras  Distt.— Ŵest).

Wodeyar̂ Shri K. G. (Shmoga).

Zaidi, CoL B. H. (Hardoi Distt.—North- 

West am  Farrukhabad Distt.—East 

am Shahjahanpur Distt.—South).
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Committee on Abtenoe of Members from the sitHiift of the tiooM

Shri Ganesh Sadashiv Altekar. ((Chairman)

Shri Ganeshi Lai Chaudhary.

Shri Ram Shankar Lai.

Shri B. L. Chandak.

Sbri Paidi Lakshmayya.

Shri Mahendra Nath-Singh.

Shri Shivram Rango Rane.

Shri Fulsinhji B. Dabhi.

Shri Bhagwat Jha * Azad ’.

Shri Ram Dass.

ShriU. M. Trivcdi.
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LOK SABHA

Friday 2f July

The Lok Sahha met at Eleven of the Clock.

[Mr. Spbakbr in the Chair]

ORAL ANSWERS TO QUESTIONS

Geneva Agreement on Indo-Chlna

*̂342. Shrl Shree Nmrmymn Da8t Will 
the Prime Minister be  pleased to 
state:

(a) whether any and if so, what steps 
have been taken by  the co-Chairmcn 
of the Geneva Conference towards the 
full implementation of the Geneva Agree­
ment;

(b) whether there has been any change 
in the attitude of the South Vietnam 
Government towards the Agreement; and

(c) whether the Government of India 
had considered the necessity or otherwise 
of continuing as Chairman  of the In- 
tematioail Commissions for Supervision 
and Control in Indo-China ?

The Prime Minister and Minister of 
External Affairs and Finance (Shri 
Jawaharlal Nehru) t  (a)  The  co­
Chairmen  held  several  meetings 
in London  in  ApriUMay,  1956,  and 
conducted an exhaustive examination of 
the problems relating to the fulfilment 
of the Geneva Agreements on Vietnam. 
Thereafter the co-Chairmen sent message 
to the authorities of the Democratic Re­
public of Vietnam and of the Republic of 
South Vietnam urging them (i) to make 
every effort to implement the Geneva 
Agreements on Vietnam; (ii) to prevent any 
future violation of the military provisions 
of these Agreements; and (iii) to ensure the 
implcmsntation of the political provi­
sions and principles embodied in the final 
declaration of the Geneva  Conference. 
Further the authorities of both parties in 
Vietnam were invited to transmit to the 
co-Chairmen'as soon as possible, either 
jointly or separately, their views about the 
time required for the opening of consulu- 
,tions on the organisation of nation-wide 
elections in Vietnam, and the time required 
Jot the holding of eleaions as a means of 
'hieving the unification of Vietnam.  In a 

v6a LSD

422

separate message the co-Chairmen informed 
the French Government that they  re­
cognised that the dissolution of the French 
Union High had created prob­
lems for the International Supervisory Com­
mission and invited the French C5ovem- 
ment to discuss this question with the auth­
orities of South Vietnam with a view to 
reach an agreement that ŵould facilitate 
tie work of the International Supervisory 
Commission and of the Joint Commission 
in Vietnam.

(b) The South Vietnam Government 
have not so far complied with the re­
quest of the co-Chairmcn.

(c) The developments in Indo-China 
are kept constantly under review by the 
Government of India.

Shri Shree Narayan Dast May  I
know whether any suggestion has been made 
to convene a conference of participating 
countries to consider the situation arising 
out of the refusal of the South Vietnam to 
implement the provision with regard to 
election ?

Shri Jawaharlal Nehru: I believe some 
suggestions have rather vaguely  been 
madi from time to time but they have not 
been  pursued.  Presumably it  is  not 
being considered that the time is ripe for 
that

Shri Shree Narayan Oasi May I
know whether the North Vietnam Govern­
ment suggested to the Government of 
South Vietnam to have a  consultative 
conference to decide the details of a lection 
and if so, what was the reaction of the South 
Vietnam Government?

Shri Jawaharlal Nehrui I  believe 
the Government of North Vietnam did 
suggest something like that. Presumab­
ly, the reactions of the South Vietnam 
Government were not favourable  to it.

Shri Kasliwal: May I know if, after the 
dissolutior of the French High Q>mmand 
in Vietnam, the Government of India was 
considering the question of ŵithdrawing 
from the International Commission for 
Supervision and  Control in Indo-China 
and that it is only at the request of the two 
co-Chairmcn of the Geneva Conference 
that India had continued to be the Chairman 
of the Commission? '

Shrl Jawaharlal Nehrus That is 
not quite correct.  The  International
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Commission, of which India is the Chair­
man, has been put in a very difficult position 
because of the non-coopsration, to some 
extent, with which it met and it pointed 
out that unless it got facilities for doing 
its work there was not much point in its 
continuing.  But it did not seek to withdraw 
from that responsibility excrpt to point 
out that if it became impossible, of course, 
th«̂ could not continue.  It is true that 
the two co-Chairmen made a suggestion 
that it should continue.

ShriKamath: Does the Prime Minis­
ter think that UK apd the USSR to which 
the two co-Chairmen belong are at one on 
the issue of inmlcmentation of the Geneva 
Agreement ? Or, is there reason to believe 
that the attitude of the United Kingdom 
is influenced to a certain extent by the in­
terest of the USA in South Vietnarri and 
that of the USSR is influenced by the in­
terest of China in North Viemam ? Is there 
any information to show that there is a 
secret military build-up in South Vietnam 
with American aid and, in North Vietnam, 
with the Chinese aid ?

Shri Jawaharlal Nehru: We can
only proceed on the statements made by 
the two co-Chairmcn and not,  perhaps, 
on the different emphasis or something 
like that, that they may place.

The hon. Member referred to the military 
build-up.  We are not aware of any large 
builds-up.  There is no such information.

. Shii B. S. Murthy I May I know the 
nature of the authority enjoyed by these 
messages sent by the co-Chairmcn?  Are 
they merely moral or miandatory ?

Shri Jawaharlal Nehru s  There is 
nothing mandatory, in the absolute sense, 
in  international affairs.  You deal with 
independent nations.  But  sometimes 
certain not only moral but other sanctions 
behind are there—something which makes 
it rather persuasive.

Shii Shree Narayon Datt May I know 
whether the question of implementation 
of this agreement was discussed by our 
Prime Minister when he met the Prime 
Ministers of Francc and UK?

Shri Jawaharlal  Nehru : No, Sir, 
this was not discussed.

Samadhi of Mahatma Gandhi

*34̂ Shri Radha Raman : Will
the  Nlinister of Works,  Housing
and Supply be pleased  to state:

1 (̂ whether  Government  have 
âliy closed the date of receipt of de- 
sl̂ s for Mahatma  Gandhi’s Samadhi 
at Rajghat;.

(b) if so, the total number of designs 
received;

(c) whether any sclcction has already 
been made > and

(d)  the considerations  which  have 
governed or will  govern the selectioa?

The Parliamentary  Secretary to 
the Minister of Works, Housing and 
Supply (Shri P. S. Naskar): (a) Yes. 
Sir.

(b) 98  .
(c) No, Sir.

(d) The selection will be governed by the 
rules and conditions of competition.

Shri Radha Raman: May I know when 
the  Government flrsc announced that 
designs for the Samadhi of Mahatma 
Gandhi were to be submitted to the Govern­
ment?

Shri P. S. Natkar: In order to afford 
an opportunity to all the architeas in the 
country, a general invitation was issued 
on 12-5-55 by way of a Press Note.

Shri Radha Raman: How many times 
was the date extended and how long docs 
the Government think, this selection to 
take?

Shri P. S. Naskar: The time  was 
extended because it was represented by 
certain  competitors that they had not 
enough time to prepare the desîs.  As 
we were desirous to have a nation-wide 
competition it was decided to extend 
the date.  The seleaions will not take 
longer time than necessary.

Shri Radha Raman: How many
artists have so far submitted their designs 
to the Government?

Shri P. S. Naskar : 98, as X said in 
my original reply.

Dr. Ram Subhag Singht For the
last seven years the problem of selecting 
th  design for the Samadhi of M̂ atnui 
' Gandhi is going on.  May I know when 
it will be finally selected and how long the 
Government will take after that to construct 
the Samadhi?

The Minister of Works, Housing 
and Supply (Sardar Swaran Singh):
As the non. Member knows, it is not an 
easy decision to make as to what should 
be the design of the Samadhi. A number 
of  designs  have  been  prepared. 
Some  models  were also prepared.  It 
was ultimately felt that an ornate memorial 
will not be in keeping with the spirit that 
should be in memory of Mahatma Gandhi. 
It was very necessary that it should be 
a befitting memorial.  It is true that a 
long time has been taken.  I may also 
add that the feeling is, that with minor 
alterations the thing may have to be kem 
as it is with some additional structures.  It 
may be that  ultimately, after  examining 
all these designs, we may come to the 
conclusion that no major structure  is 
necessary.
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Shri Bansal:  May 1  know  if the 
Government are aware that there is a 
growing volume of opinion in the coun̂ 
that the present Samadhi is quite dig­
nified and up to the moral teachings of 
Mahatma Gandhi and that no great altera­
tions need be made in the present Samadhi ? 
If that is so,  may  I know whether the 
Government will keep this in view while 
making the final selection?

The Prime Minister and Minister of 
External Affairs and Finance (Shri 
 ̂Jawaharlal Nehru): The Government 
themselves are inclined to think on those 
lines as my hon. colleague  saidj that 
is to say, in regard to structures it is possible 
that from the point of view of the lay-out— 
part lay-out—one may think of gome changes. 

Joint High-*Powered  Committee on 
Moveable Property

*346. Shri D. C Sharmat Will the 
Minister of Rehabilitation be pleased 
to state:  *

 ̂ (a) whether  a  joint  high-powered
Committee has been  set  up ,by  the 
Goveniments  of  India  and  Pakistan 
to go into the question of transfer  of 
moveable property; and

(b) if so,  the decisions arrived at?

The Deputy Minister of Rehabili­
tation (Shri J. K. Bhcmslê: An Imple­
mentation Committee consisting of rep­
resentatives of the Governments of India 
and Pakistan has been  set up to review 
the  implementation  of  the  Moveable 
Property Âeement reached last year. 
This Committee met yesterday at Karachi 
and has not yet concluded its work.

Shri D. C. Sharmai May I know if 
any interim arrangements have been arrived 
at between the Government of India and 
the Government of Pakistan with regard 
to the partial implementation of the objec- , 
tives which are before this joint Committee ?

Shri }• K* Bhonsle: Actually, yes. 
Sir.  So far as we are concern̂, we

have fulfilled 86 per cent, of the agreement 
reached and so far as Pakistan is concerned 
they have reached a target of 64 per cent.

Shri D. C. Sharmat What are the 
main items being discussed at the meeting 
of the joint Committee being  held  at 
Karachi these days ?

Shri J. K. Bhonsle: There are two 
agendas: one from Pakistan and one from 
the Governmert of India.  The Govern­
ment of India’s agenda contains 8 items. 
They are: (i) Exchange of all outstanding 
statements, (2) Issue of cheques for amounts 
included in  statements already received, 
(3) Delivery of fire-arms, (4) Procedure 
for transfer of lockers and safe deposits 
and  bullion  and  jewellery  pledged 
with banks, (5) ApTOintment of joint 
pommittees, (6) Transfer of court deposits, 
(7) Verification of claims by Central Claims 
Organisation, and (8) Outstanding items 
under movable property  agreement.  In 
the Pakistan agenda there are 16 items 
and if you like. Sir, I can read them. 

Mr. Speaker: No.

Shri D. C. Sharma: May I know if 
the rent of the evacuee buijdinp left by 
Hindu  evacuees  in Pakistan is also an 
item to be considered by this Committee 
and  whether they will arrive at  any 
conclusion with regard to the exchange 
of the rent collected here and the rent 
collected in Pakistan ?

Shri J. K« Bhonsle: That is for con­
sideration, Sir, and we shall certainly 
take notice of  that.

Sardar Iqbal  Singhi May I know 
whether the  Government  will consider 
only 86 per cent, of the total work that 
has. been done this year or whether the 
Government will consider the extension 
of time-limit for the submission of the 
lists and other things ?

Shri J. K. Bhonsle: According to 
Press reports. Sir, I think they reached an 
agreement ‘ that the last date  should be 
3ist August; but, as I said, tl̂t is a Press 
report.

Gurkha Recruitment

*347. Shri Sadhan Gupta: Will the 
Prime Minister be pleased to lay on 
the Table of the  Sabha a copv of the 
agreement by which the  United  King­
dom is permitted to transport ‘Gurkha* 
recruits through our country ?

The Prime Minister and Minister 
of External Affairs and  Finance 
(Shri Jawaharlal Nehru): The agreement 
referred to was a Tripartite Aĵeement 
to  which  the Government  of Nepal, 
India and the United Kingdom were par­
ties.  It was signed in November 1947. 
As the Tripartite Agreement is  not a 
published document and as two friendly 
governments are parties to it, it would not 
be proper for us to place it on the Table
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of the House or to publish it in any way 
without obtaining the concurrence of the 
other parties.

O  i<?inaUy  th-  Government of India 
agreed, as a temporary measure, to the 
recruitment of Gurkhas for the British 
Army through the recruiting depots then 
existing in India.  In 1952, however the 
Government of India expressed their wish to 
terminate, as early as possible, the facilities 
given for the recruitment of these Gurkha 
troops in India.  Accordingly this recruit­
ment was terminated by agreement with the 
UK Government and the Nepal Government 
gave certain facilities in Nepalese terri­
tory.  There ij at present no recruitment 
of Gurkhas in India for British forces, 
but certain facilities for transit are given 
in accordance with the Agreement.  There 
are two transit centres for this pxirpose, 
one at Lehra and the other at Jalapahar.  It 
is proposed that these transit centres should 
also cease to exist as soon as requisite arrange­
ments can be made in Nepal by agreement 
between the parties.

Shrl Sadhon Gupta: May I know 
whether thsre are any termination clauses 
in this agreement and, if so, the nature of 
the termination clauses ?

Shri Jawaharlal Nehru: Does the 
hon. Member mean some automatic ter­
mination ?

Shri Sadhan  Gupta : Any clause 
enabling the termination of the agreement 
by one of the parties or even automatic 
termination.

Shri Jawaharlal Nehru: Well,  I 
cannot straightaway answer if there is such . 
a clause; I do not remember it. But the di­
fficulty in this matter is that there are three 
countries  concerned and  Nepal, as is 
obvious, is a land-locked country.  Nor­
mally speaking, every kind of transit faci­
lity has to be allowed by us to the Nepal 
Government for people to pass through. 
If people pass through in ordinary civilian 
attire there is no difficulty at all.  So far 
as we are concerned, it is only people who 
are passing through.  It is true that there 
is this additional factor of there being 
these two transit camps where they stop 
for a day or so and then pass through; may­
be, some kind of a rccord is kept of these 
people there.  These too we cio not want 
to have, but it is chiefly our regard for the 
Nepalese Government and not to upset 
their arrangements that has prevented us 
from taking any further action till they 
are ready.

Shri Sadhan Gupta ! In view of the 
fact, whether they travel in civilian attire 
or in military attire, t̂hat  the troops 
ari  meant  for  actions  which  our 
cc'>untry cannot approve, particularly in 
view of our adopting the principle of Panch 
Shila. May I know whether any move will 
be  made to terminate these facilities 
for transit  of troops which  are used.

obviously, for repressive purposes else­
where ?

Shri Jawaharlal Nehru :  I  have 
already said that we are not at all happy 
about this arrangement.  But the geô - 
phical position in Nepal being such that 
if we take any action it reacts very unfav­
ourably on the Nepalese Government and 
their policies, we do not want that to happen. 
But I believe even the Nepalese Government 
is considering this matter from  their 
point of view.
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Dr. L«nka  Sandanrm  :  These
three questions in the list may be taken 
along with the Short  Noticc  Question. 
All of them relate to Goa.

Mr. SpeaJcer t  There seems  to be 
difference of  opinion.

Shri Jawaharlal Nehru t  I do not
mind if we take all of them together or if 
we take the three questions now and the 
Short Notice Question later.

Mr. Spctaker t  Suppose we take all 
of them together and if I allow time for 
the Short Notice  Question also npw----

Ebr. Lanfka Sundaram : That can­
not be done now.

Mr. Speaker :  These questions may
be put and answered briefly ; further sup- 
plementaries may be answered alotig with 
the Short Notice Question.

Shri Jawaharlal Nehru t  We can
take Questions Nos. 348, 354 and 374 to­
gether.

Goa

*348. Shri  Raghunath Singh a 
Will the Prime Minister be pleased to 
state the number of countries which have 
clarîed their stand on Goa in response to 
his appeal ?

The  Parliamentary  Secretary to 
the Minister  of  External Affairs 
(Shri Sadath Ali Khan) t No specific 
approach was mode to any Government 
for  support  to  India's  stand on 
Goa. The  Prime  Minister  in  a 
recent  statement  however,  invited 
other  countries  in  general terms to 
clarify their stand on Goa. There has been 
no formal response to this appeal but the 
Government of India’s stand on Goa has 
received the support of most Asian and Af­
rican countries, and of the press and public 
opinion in many other countries.
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Gom

*354. Shri H. N. Miukerice « Will 
the Prime IWUaiiter be pleased to state :

(a) whether his attention has been
drawn to Press reports regarding an alleged 
Groa radio broadcast indicating readiness 
on the part of the Portugal  Government 
to resiime discussion with the Government 
of India on subjects  affecting  both the 
countries ; •

(b) what is the truth, if any, in such 
reports ; and

(c) whether Government has made any 
mcive in this respect ?

The  Paî amentary  Secretary to 
the Minister of External Affairs (Shri
Sadath All Khan) t (a) to.(c).  Accor­
ding to Press reports, there has been a re­
, ference recently in broadcasts from Radio 
Goa to the possibility  of talks  between 
India and Portugal.  Hĉever, there is no 
indication of the scope of the talks or of 
any change of attitude on the part of Por­
tugal which has so far refused to discuss 
the (juestion  of sovereignty  on Goa. 
The Government of  India  continue to 
adhere to their policy of non-violence and 
their desire for a peaceful solution of the 
problem of Portuguese settlements in India.

Goa

’̂374.  Shri D. C. Sharma : Will the 
‘ l̂rime Minister be pleased to state :

(a)  whether there has been any national 
uprisings in Goa  recently ;  and

Cb) if 80, the places where they have 
taken place ?

The ParliAmeatary Secretary to the 
Miniatfsr oif External AffaArs  (Shri 
Sadalli AJi Khmn) : (a) and (b). It is diffi­
cult to obtain or give factually correct in­
formation about happenings in Goa. Ac-
# cording to reports, the Portuguese autho­
rities have made large scale arrests during 
the early part of June, 1956 of persons sus-. 
pected of being connected with the nation­
alist movement.  The nationalist agiution 
in Goa is reported to be continuing despite
the  repressive policy of the Portuguese
Government
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Shri Hl N. Maherjee t May I know
if, at the recent  conference in London, 
the Prime Minister got confirmation of the 
impression that it is  the intransigence of 
certain countries in the British Common­

wealth as well as outside which prevents the 
right kind of pressure being brought vpon 
Portugal on the issue of Goa ?

The Prime Minister and the il̂Linis- 
ter  of External Affairs and Finance 
(Shri Jawaharlal Nehru) ; The  hon. 
Member’s question is very much s leading 
question and rather confusing.  My ans­
wer to it is that I did not get that impression 
because that matter was not referred to at 
all.

•  Shri H. N. Mukerjee t In view of the 
report in our  papers a few  months ago 
that the Secretary-General of the  United 
Nations  had suggested indirectly that he 
might  conceivably take up  the question 
of Goa  with Portugal, may I  know if 
Government  has considered tl̂it, if that 
hint does not involve any compromise of 
our stand on the question, it is advisable on 
our own to pursue it ?

Shri Jawaharlal Nehru i  I am not
aware of the  Secretary-General of the 
United Nations making that statement ; 
in any event, it has not  been our wish to 
bring this matter up into the United Nations.

Shri D. C. Sharma : May I know if 
the official of the Egyptian Embassy—I 
Mr. Khaleel—who visited Goa recently has 
given our Government any picture of the 
conditions prevailing in Goa, especially with 
regard to those who are taking part in the 
nationalist movement ?

Shri Jawaharlal Nehru : The senior 
ofi&cial of the Egyptian Embassy in Delhi 
visited Goa sometime  ago—about three 
months ago—and I think not since then. 
He gave us a very full report and I think 
that wo expressed our high appreciation to 
the Egyptian Government of the trouble 
this gentleman had taken over the matter. 
That report is a very useful and helpful 
one to us to understand the conditions of 
the people imprisoned there.

Shri D. C. Sharma : May I know if 
any attempts are being made to protect the 
nationalist-minded people in Goa against 
the brutal repression and indiscriminate 
arrests that are taking place ? Did the 
Government take any measures to protect 
them against all these things ?

Shri Jawaharlal Nehru : I do not
know what the hon. Member has in mind 
as to how we can protect them except by 
the obvious way of having a better Govern­
ment there.

Dr. Lanka Sundaram : In view of the
fact that the notorious Mr. Dulles-Dr. 
Cunha Statement has been repudiated at 
variotu levels in U.S.A, has Government 
attenmted to obtain the latest  views of 
the (̂vemment  of  U.S.A.  on this 
question of Goa ?

Shri Jawaharlal Nehru :  No, Sir. 
The Government of India do not nonnal- 
ly go about canvassing the views of other 
countries.
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Shri Baasal ; May I know if wc have 
any source of information as regards the 
Indian  nationals  who are  imprisoned 
there particularly in regard to  one hon. 
M:mbtir of this House, who is imprisoned 
there for a number of months now ?

ShH Jftwaharlal Nehru s We had, 
of course, full information when the senior 
officer of the Egyptian  Government met 
them; he wrote in detail about each person 
he visited.  But, he could not visit those 
who were not Indian nationals. In the case 
of one or two persons, there was a doubt 
whether they were Indian nationals or not 
and he was not allowed to visit them.

Shri  R. P.  Oarg : May I know 
whether it is a fact that support to this 
country was promised by certain foreiĝi 
countries on the condition that India re­
nounced its claim on Kashmir ?

Shri Jawaharlal Nehru ; There was 
no such statement or promise of support.

Shri Kamath : Arising out of the ans­
wer to Question No. 354, Mr. Mukerjee's 
ŝtion, considering  that  Government 
seems to be strongly p̂osed to the use of 
forcc and even to  Gandhian satyagraha 
to solve this problem of Goa, may I know 
what measures on the economic, diplomatic 
personal plane or level have been taken or 
are being taken by the Government to help 
an ezpêtious solution of this problem of 
the liberation of Goa ?  '

Shri lawaharlal Nehru i We have 
taken, as the hon. Member probably knows, 
a number of measures on the economic plane. 
I do not say these measures solve the prob­
lem ; wc are constantly taking measures 
whenever feasible  on the diplomatic and 
ix>litic.il plan:. It is rather difficult to enu­
merate the diplomatic and like steps which 
we take from time to time.

Shri Kamath : Has there  been ?ny 
success or  effect so far ?

Shri Jawaharlal Nehru: It is difficult 
to measure success.  In the final analysis, 
success will mean the elimination of Por­
tuguese control ; but it has not succeeded 
thus far. But I believe there is an ever­
growing understanding in the world about 
the strength of India’s case and position in 
regard  to Goa.

Shri H.N. Mttkerjee raxe—

Mr. SpealBier :  Other questions will 
be reserved for the Short Nottice Ques­
tion.

Tf̂uoe Vlolatioiit In North Korea

*^99*  Kamath: Will the Mine 
Mlniiter be pleased to state :

(a) whether it is a fact that there have 
betfi truce YioHations in North Korea ; and

(b) if so, the action taken by the Neu­
tral Nations  Supervisory  Commisiion 
Ib the  matter ?

The Prime Minister and Minister 
of Enema! Affairs and Finance (Shri 
}awaharlia! Nehrn) : (a) Allegations of 
truce violations have been made by each side 
against the other from time to time.  On the 
31st March, 1956, the United Nations 
Command ordered the Truce Inspectors 
from Poland  and Czechoslovakia on the 
Neutral Nations Inspection Teams to leave 
South Korea within a week and suspended 
the work of thi Neutral Nations Super­
visory Conmiission in South Korea.  The 
UN Command claimed that the NNSC 
had been faced with a situation in which 
no real inspection was possible in North 
Korea and unilaterally suspended perfor­
mance on its part of those provisions of the 
Armistice Âeement governing the opera­
tions of the NNSC and the Neutral Nations 
Inspection Teams in the area under th* 
control of the UN Command.  The Nor­
thern Command considered this unilateral 
action of the UN Command as illegal and in 
violation  of the Armistice Agreement, 
amendments or additions  to which latter 
can only be made by agreement between the 
two Commands.

(b)  The Neutral Nations Supervisory 
Commission considered the matter and re­
commended to the Military Armistice Com­
mission that the Neutral Nations Inspec­
tion provisionally withdrawn
from the specified ports of entry in both 
North and South Korea.  It was pointed 
out that this withdrawal was provisional 
and did not change the legal status of the 
NNSC imless and until a mutual agreement 
in this respect is reached by the two sides of 
Armisticc Commission. The Northern Com­
mand have agreed to this decision of pro­
visional withdrawal of the NNSC’s teams 
for the present to the demilitarized zone, 
subject to the terms and conditions contained 
in the decision of the NNSC.  The UN 
Command, however, has not accepted these 
conditions.

Shri Kamath : When truce came to 
Korea two years ago, was any machinery 
set up in Korea, as was done in Jammu 
and Kashmir, to supervise this truce apd 
to prevent, to detect and to adjudge ,Jno- 
lations of the truce that was agreed to?

Shri Jawaharlal Nehru ! I will ask 
my hon. colleague to answer it.

The Minister without Portfolio (Shri 
Krishna Menon) : The  armistice  in 
Korea is  maintained  by the Military*
Armistice Commission.  The basis of the 
Korea Agreement is that the truce has to 
be maintained by the two sides and not by a 
third party.  There is sîrvision by the • 
Neutral Nations Supervisory  Commis­
sion  and there arc Inspection Teams 
under article 36 of the Agreement, and their 
functions are governed by articles 40, 41 
and 42 of the Agreement.  But the whole 
basis of the Agreement in Korea is that the 
belligerent parties must maintain  peace
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Shrl Kamath : What is the machinery 
to ensure> or at least to make it possible, 
that the belligerent parties maintain trupe 
in the whole of Korea ?

Shri Krishna Menon t There is a 
Neutral Zone between North and South 
Korea in which no belligerent action can 
take place.  But there is no military force 
to keep thi;ni separate.  If they  should 
come into clash, and there, is a violation of 
the Armistice Agreement; and what follows 
is not for me to say.

Shri Kamath : Is there any truth in the 
reports appearing in certain  sections of 
the Press that there have been violations 
of the true# in the North, that is north of 
this Zone, and not in  the south  of the 
Zone?

Shri Krishna Menon : No, Sir.  These 
violations that the Prime Minister referred 
to are violations of the Armistice Agree­
ment in regard to the entry of arms.  It 
is not — apart  from words — a question 
of intrusion of territory.  So far  there 
has been none.  The reports have been 
that there have been breaches of the 
Agreement in regard to stock-piling or 
mounting of forces on either side.  And 
it is for that purpose that these Truce 
Inspection Teams have been appointed. 
As the Prime Minister pointed out, the 
conf̂laint of the South has been that there 
has been no effective supervision in the 
North, while the complaint of the North 
has been that there have been violations 
of the Agreement in the South.

Shri S. V.  Ramatwamy : In  the
contcxt of thfse violations and other di­
fficulties, is Lacre anv step in contempla­
tion to solve this Korea tangle?

Shri Krishna Menon : It comes up 
every year before the United Nations, 
and is postponed for the next year.  But 
the position is that the ̂ United Nations 
Command, and all those who supported it, 
took the view that the elections in Korea 
should be supervised by  the  United 
Nations.  People like ourselves, and in­
deed all parties concerned, have agreed 
to internaiional  supervision  which is 
different, necessarily, from United Nations 
supervision.  At present there is no pro­
gress in that direction, though the Go­
vernment ot India have repeatedly made 
various sugîestions and pressed the point 
of view that the unification of  Korea 
should not be indefinitely  postponed.

Shrimati  Renu  Chakravartty  :
It seems from the  answer given that 
South Korea is not prepared to accept the 
position taken by the Neutral Nations 
Supervisory  Commission,  that is to go 
into the Neutral Zone, and there seems to 
be a deadlock.  What will be  the posi­
tion now?

Shri Krishna Menon : The Northern 
Command has accepted the decision of the

Neutral Nations  Supervisory Commis­
sion.  The  United  Nations  Command 
has not hitherm expressed its agreement 
of it.  The difforcncc is that the Neutral 
Nations Supervisory Commission has said 
that this is purely temporary.  This does 
not alter the provisions of the Armistice 
Agreement; and,  what  is  more,  the 
Neutral Nations can re-enter whenever the 
Commission decides.  Now, the Northern 
Command and the whole of the Commis­
sion have agreed to this step as a temporary 
measure.

Shri G. P. Sinhas May I know whether 
after the expulsion of the two represen­
tatives, one of Poland and the other of 
Czechoslovakia, the Neutral Nations Sup­
ervisory  Commission is dcfunct or it is 
still functioning?

Shri Jawaharlal Nehru : It is still 
functioning, but it functions in the neutrtl, 
de-militarized zone.

fttnrortf ijf  vmn#

(*!») wr   ̂ ̂ ♦’RT#

%  ST ^

(̂ )  ̂ ?r,  ̂  ̂VRWT# iPfT-

vnjimt) : (̂ ) (w).

^ t I  TTwff  «nft

trftf  ̂ ?niC

 ̂  ̂  ̂fiwrr-

!̂T5TTf %  ̂  ̂ 3fT ̂

t I # j  t 3ft vtlTPTt-

firir ^

(̂frfuisFEf iftr

 ̂  3|T  VRSTPff t %ftK

Wr«RTC| ?



435 Oral AnswersAnswers 27 JULY, 1956 Oral AnswersAnswers 436

•ft vnjvit 

«fh: m̂ rdW   ̂  ̂ ^

>̂ron%  *FT  f̂niT  ̂1

T5  t I RTTfk ^

t  fW t  ̂ >fTT-

«sn% t sfti *ftr

TTBT | 1

: aft̂r̂spTTt VTW#

Wl#  3TT  t Wf ^3  ̂ <ER<PR
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Shrimati  Jayathri : May I know 
whether these small-scale match factories 
will be able to compete with the big fac­
tories like WIMCO and, if so, in what 
way ?

Shri Kanungo : Quite a large number 
of them are doing it, because there are 
differential excise duties.
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Bettials’ Dtoplaced Pcrsoni’ Camp

•351,  Shri Blbhad MUhrm t WiU the
Minister of RahaWitatlon  be pleased 
to state:

(a)  whether  Government  are aware 
that outsiders’  entry  to  the Bettials’ 
(Champaran,  Bihar)  Displaced Persons 
Camp has been banned;  and

(b)  if so, the reasons thereof ?

The Depû Minister of RehablUta- 
tlon (Shri J. a Bhonale : (a) Yes.

(b) The State Government has informed 
us that certain interested parties were 
instigating the displaced persons to desen 
from the camp. The State Government, 
therefore, considered it necessary to stop 
entry into  the camp of unauthorized 
outsiders who had no bonafide  business 
either with the camp staff or with the 
inmates of the Camp.  Individuals or 
associations who want to do relief work 
amongst displaced persons, however, can 
visit the camp after obtaining oral r̂mis- 
sion from the Camp Commandant.  The 
State Government nave  abo constitut®d 
an Advisory  Committee for lookng after 
the displaced persons in the Camp.

fim  :  JT5

fpRPT ^

*1̂ f  ̂  iftwrr

T#  t ?

Shri J. K.  Bhonale  : The administra­
tion of the camp is run by the State Gov­
ernment.  I think this question may be 
appropriately  put to the State Legisla­
ture,

Boundary Disputes

*352. Shri S. C. Samanta : Will the 
Prime Minister be pleased to refer  to 
the reply given to Unstarred Question 
No.  1324 on the 23rd April, 1956 and 
state :

(a) how far the decisions  taken  in 
the  Indo-Pak  District  Officers* Con­
ference  held in  December  last  at 
Gitaldaha  about  Cooch-Bihar  and 
Rangpur*s  problems  have been carried 
out;

(b) whether  the question of disputed 
enclaves in those areas was taken  up 
by high level officers; and
(c) if so, with  what results?

The  Parliamentary  Secretary  to 
the  Minister of External Affairs (Shri 
Sadath  Ali  Khan) : (a) A statement 
ttiving  the decisions taken at the Con­
ference and action  taken to implement 
them is placed on the Table of the Lok 
Sabha  [5c«  Appendix III,  annexure 
No. ij.

(b) There is no dispute  about enclaves 
in these areas.
(c) Does not arise.

SM S. C. Samanta s As regards 
Revisional settlement operations  within 
Ae enclaves, no  agreement was reached. 
May I know whether it has been taken 
up by the high level officers afterwards?

The  Prime Minister and Minister 
^  Bztemal  Affairs  and  Finance
(Shri  Jawaharlal Nehru) t Agreement 
was reached about some matters and not 
tbout some other matters.  That means 
^t the matter is under correspondence. 
There has been no further  conferenct 
about thets nyiners.
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Shri S. C. Samanta t As regards trans­
portation of tobacco  from the enclaves, 
the permission of the Collectors of Excise 
and Land Customs has to be taken each 
time and the small growers are put to 
difficulty.  May I know whether this 
question of issuing annual permits will be 
taken up by the Government?

Shri Sadath All Khan i No note­
worthy difficulty has been experienced in 
regard to  border trade.  It has  been 
noticed that East Pakistan authorities do 
not issue  B  categqry  visas  which has 
naturally tended to keep down the number 
of persons availing themselves of these 
fadlitiea.  That applies to tobacco  trade 
also.

FUmt

<>353. Shri Madiah Gowda : WUl the 
Minister of Informadon and Broad­
casting be pleased to state the manner 
in which  public is informed about the 
production by  Government of  docu­
mentaries,  newsreels,  children's  films 
etc.?

The IViinister of Information  and 
Broadcasting  (Dr.  Keskar)  t Apart
from the notification in the Gazette as fat 
as approved films are concerned, infor­
mation is given periodically through press 
releases which appear not only in film 
periodicals but also in daily  newspapers. 
The films are sometimes advertised  by 
exhibitors also.  A  catalôe of docu­
mentaries  has also been printed and dis­
tributed  very widely,  with provision for 
issue of supplements  from time to 
time.

Shri Madiah Gowda s Are they satis­
fied that the publicity given in the man­
ner  suted now is sufficient?  If  not, 
will they give publicity  through weekly 
and monthly magazines and bulletins ?

Dr. Keskar : I am afraid documentaries 
cannot be put  in the same category as 
bigger films.  A documentary  is a short 
film.  It is not possible for the Govern­
ment  to spend a large amount of money 
which will be very much out of proportion 
to the small thing.  The documentaries 
also cannot be advertised in the  same 
way as big feature films because  the 
subject-matter is also different.  Generally 
speaking, documentaries as such have be­
come extremely popular and I do not think 
that they require a special kind of advertise­
ment for that purifose.
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Sardar Iqbal Singh : May I know 
whether  the Government are making 
children’s  films and whether these films 
will  be in i6 mm. so that these can be 
shown in small projectors in the schools ?

Dr. Keskar t I have said on the floor 
of the House that'children’s films are not 
being directly made by the Government. 
This has been entrusted to the Children’s 
Film Society which is a registered body and 
which is dealing  with Qiis question.

Shri H. N. Mukerjee I In view of the 
production last year under some acciden­
tal  but successful auspices of  the Go­
vernment of West Bengal of a film which 
won ĥ h distinction at the International 
Film Festival at Cannes, and in  view 
of the fact that on account of Audit and 
other difficulties, it may be impossible for 
the State Governments to have such under­
takings in future, may I know if the Ministrr 
of Information and Broadcasting would 
arrange with any of the  linguistic zones 
specify  interested for the production 
under Government auspices, not of propa- 

pictures, but of aesthetically satis­
fying films of the nature of the one that 
I hSive referred to  ?

Dr. Keskar : As far as the quality of 
the films is concerned, I think I need not 
say anything as our films—I am referr­
ing to documentaries and not other films 
•—are  receiving  at  practically  every 
International festival  the highest awards. 
The so-called  propagandist  pictures to 
which the hon. Member was leferring do 
generally propaganda of the most  cons­
tructive rme, mainly concerned with the 
Five Year Plan and nothing dte.

Mr.  Bokhari's  Statement

*355. Sliri  Krishnacharya  Joehi t 
Will the Prime Minietar be  pleased 
to sute I *

(a) whether  the  attention  of  the
Ĝemment of India has  been  drawn 
to the statement of  Mr.  Bokhazi, 
Pakistan’s  Minister to Syria, declaring
that  war * with  India is  inevitable; 
and
(b) what  steps  Goreninient  bare
taken in the matter?
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f*|TlielPsrllameiitary*  Secretary to 
the Minister of Extmal Affairs (Shri 
Sadath All Khan) : (a) Yes, Sir.

(b) The Government of India lodged a 
protest with the  Government of Pakistan 
on the  i6th June,  1956, against the 
statement made by Mr. Lalshah Bokhari. 
A formal reply from the Government of 
Pakistan has not been received but a 
spokesman of the PakisUn Foreign Office 
is reported to have stated that Mr. Bokhari 
had been mis-quoted and  mis-represen­
ted.

Shri Krishnacharya Joshi : May I
know what was the reaction to the state­
ment by Shri Bokhari in the Arab coun­
tries ?

Shri Sadath AU Khan : The Arabs 
were not even amused.

Shri Bogawat t Is the Government 
aware whether the head of the Government 
of Turkey is taking keen interest so far as 
preparation for war by Pakistan is con­
cerned ?

Shri Sadath Ali Khan : We are not 
aware.

Shri Bansal : May I know whether the 
attention of the Government has been 
drawn to a press statement by our Chief 
of  Staff that he has received informa­
tion that a considerable  military build- 
m> is going on in Pakistan-held area in 
Kashmir ?  May I know what is the truth 
in this statement ?

The Prime Minister  and JMinister 
of External Affairs and Finance (Slur! 
Jawaharlal Nehru) t 1 do not know 
which particular statement the hon. Mertii- 
ber is referring to.  But every one knows 
that  there  has  been  some  build-up 
there.
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Shri Kamarh t Has ths Government 
of Pakistan at least  acknowledged  the 
receipt of the protest lodged by the  Go­
vernment of India ?

Shri Tawaharlal Nehru t I cannot 
say whether an acknowledgment has come 
or not  May have come.

Deportation of Indian Student 
from Brazil

Shri M. S. Gurupadaswamy i 
Will the Prime Minister be pleased to 
stttet

(a) whether an Indian  student̂ Sud- 
han̂ hu  Chaudhari  was  deponed  by 
Brazilian  Government for  subversive 
activities; and

(b) if so, what was the nature of sub­
versive activity in which he had indulged ?

The Parliamentary Secretary to the 
Minister  of External Affain (Shri 
Sadath Ali Khan) : (a) Yes.

(b)  The Brazilian authorities stated, on 
enquiry being made, that he was suspected 
to be a Communist agitator with interna­
tional links.

Shri M. S. Gurupadaswamy s Since 
the matter is very serious, may I know 
whether the Government of Brazil inform­
ed the  Government of India before this 
person was deported ?

The Prime Minister and Minister 
of External Afflairs and Finance (Shri 
Jawaharlal Nehim) : The answer has 
informed the House as to what the Bra­
zilian authorities said.  It is the right of 
every  Government to take this action. 
If we decided to extern or  deport  any 
foreigner, we may of course inform the 
other  country, or we may not.

Shri M. S. Gurupadaswamy : May
I know whether any particular charge has 
been made against this person apart from 
the general charge that he was a pro­
Communist ?

Shri Janraharlal Nehnu : They had 
some charges against him, that is to say 
I do not know about the proof for these, 
I am merely informing the House of what 
they stated.  They had certain charges 
agamst him and they thought they were 
adequate.  It may be that the charges were 
not adequate, for there is  no  adequate 
proof, but it is an independent Govern­
ment.  The only thing that 9 foreigner 
can do is to quit the place because he does 
not fit  in their scheme of things.  It is 
rather difficult to insist on his being there.

Shri 1£ N. Mukerjee 2 Did the Gov­
ernment  of Brazil have the  courtesy to 
inform our diplomatic representative in 
regard to  whatever details they could 
divulge about this case before they made 
up their mind about the  deportation 
order ?

Shri jawaharlal Nehru t I think I 
cannot speak with any certainty about the 
Lime, but I imagine that a conversation 
took place after their decision.
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Feftlltser Factoty  Trombay

*358. Shrimftti Renu Chmkrftvartty:
Will the Minister of Production  be 
l>lci«cd to state:

 ̂(a) whether it is a fact that  GoTcrn- 
ment have been negotiating with  the 
B«rmah-Shcll  Company  regarding the 
setting up of a fertilizer  factory  at 
Trombay to utilise the  waste gases  of 
the oil  refineries; and

(b)  if so, the outcome of the negoti­
ations ?

The Minlater of Production (Shri 
K. C. Reddy) : (») and (b). Government 
did not initiate any negotiations with the 
Burmah-Shell Company for the setting up 
of a fertilizer  factory.  The  Company 
th*mselves offered  some proposals to set 
up a factory  but after some discussions 
they  did not  desire to  pursue  the 
matter.

Shrimati  Renu  Chakravnrtty  :
May I know if it is a fact that Trombay 
has been mentioned again and again as 
the venue for the setting up of one of the 
numerous new fertiliser plants that are 
going to be set up during the Second 
Five Year Plan, and may I also know the 
actual reason  for the breakdown of these 
talks ?  .

Shri K. C Reddy : The Second Five 
Year Plan provides for the establishment 
of three fertiliser factories, one at Nangal, 
one at Naiveli and the third at Rourkela. 
These three factories  among themselves 
will be able to produce the fertiliser that 
is envisaged under the Second Five Year 
Plan, and if we have to set up a factory 
elsewhere  it will mean modification of the 
Second Five Year Plan and increasing the 
target of production of fertilisers during 
the Second Five Year Plan.  So far as this 
particular item is concerned, I have already 
indicated that Government did not start 
any  negotiations.  Tliere  has been no 
breakdown or anything of the kind.  At 
one stage the company itself made some 
proposal, but  after further discussions 
it  was dropped by them.

Shri Bansal : May I know if it is a 
fact that the utilisation of these waste gases 
in the fertiliser factory formed part of the 
original agreement that was arrived at 
between the Government of India and the 
Burmah-Shell Company,  and if so, what 
steps are being taken to persuade this 
company not to allow these waste gases 
ta go to waste?

Shri IC. C. Reddy : So far as I know* 
it was no part of the agreement that these 
waste  gases should be utilised for the 
production of fertilisers.  So far as the 
second part of the question is concerned, 
attention is being given as to how best to 
make use of these waste  gases.

Shrimati Renu Chakravartty : In
view of the fact that there will be an up­
ward revision of the Second Fire Yeir 
Plan targets owing to the increased need for 
fertilisers,  may I know whether there is 
need for the setting up of another plant at 
Trombay which will be utilising these 
waste gases and thereby keeping down the 
production costs ?

Shri K. C. Reddy : That has to be 
considered if and when a decision is taken 
for increasing the target of production 
of fertilisers.  Till then we cannot say 
anything  about it.  The question is a 
hypothetical one.

Shri.Bantal x Inasmuch as the utilisa­
tion  of waste gases will bring down the 
cost of production of refined oil, what 
steps are being taken by Government to 
see that these gases are utilised as soon as 
possible ?

Shri K. C Reddy t It is a matter for 
the company to some extent to consider 
how best to make use of these waste gases. 
One of the proposals is to produce ferti­
liser, but, as I said, it is a matter for con­
sideration later on.

Sluimati Renu  Chakravartty : Is
it a fact that the cost of production at Nai­
veli and Nangal is going to be fairly low 
and it is because  of the very low profit 
which  they would get at Trombay that 
actually  the  whole  thing  was given 
up?

Shri K. C. Reddy t I cannot say de­
finitely.

Central  Handicraft  Marketing
•  Committee

'̂359. Shri Jhulan Sinha t Will the 
Minister of Production** be pleased to 
state whether his attention  has  been 
drawn to the resolution  passed by  the 
Fourth All  India  Marketing Con­
ference of the All India  Handicrafts 
Board  specially in regard to  the  for­
mation of a Ĉtral  Handicraft  Mar­
keting  Committee  and  measures for 
eliminating  competition between miU- 
^mâ  handicrafts  and  the handmade 
ones ?

Ttm Parliamentary  Secretary to 
the Minister of Production (Shri R. 
G. Dubey) : Yes, Sir.

Shri Jhulan Sinha s May 1 enquire if 
steps are being taken to implement the 
resolution ?

Shri RjQ> Dubey : There are various 
recommendations in this connection, but 
1 think still the Board has not made up its 
mind finally about these recommendations.
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I can, however, tell the hon. Member that 
in respect of one recommendation, namely 
the appointment of a marketing officer, the 
Government have already  sanctioned the 
post of the Deputy Director for Market­
ing.,

Shri Jhiilan Sinha : May I enquire if 
the Government is in a position to tell me 
which are those fields of handicrafts where 
the effects of mill competition have begun 
to be felt?

Shx̂i R. G. Dubey : I think one of the
branches is the hand-printing industry, 
and some time back the Commerce and 
Industry Ministry took action with a view 
to give protection to this industry.

Atoka  Hotel Company Limited

*361. Shri Gidwani : WiU the Minis­
ter of Works, Housing and Supply be
pleased to state:

(a) the amount  subscribed by Gov­
ernment to the Asoka  Hotel  Company 
Limited;

(b) whether  it is a fact that a fur­
ther  amount has been  given as a loan 
to the company ; and

(c) if »o, the reasons therefor?

The Parliamentary  Secretarylto 
the Minister of Works, Housing and
Supply (Shri P. S. Naskar) i (a) Rs.

(b) Yes,  Sir.

(c) As the capital subscription was not 
foîcoming as anticipated, and tho project 
had  to  be  completed  in  time  for 
UNESCO Conference, for which commit­
ments had already been made, the loans 
had to be advanced to the company to enable 
them to complete the project in time.

Shri Gidwani 1 May  I know what 
was the original estimated cost of the 
hotel, what is the revised cost, how mucli 
money has been subscribed so far and whe­
ther  the company is going into liquida­
tion?

The Minister of Works, Housing and 
Supply (Sardar Swaran Singh) 1 A
numba of questions all lumped tocher
and figure work involved with regard to 
all of them.  It would have been much 
better if he had put them separately.

Mr. Speaker : He may answer only the 
iftt question.

Sardar Swaran Singh t The orijunal 
estimate was roughly Rs. 2 croret.  That 
figure with more  or less tome addition 
it the revised one also.

Shri Gidwani : Whst about the last 
quettk>n— whetto it  is  foioK  into 
liquidation ?

Sardar Swaran Singh : Government 
have taken a decision to take oyer the hotel. 
Terms are being negotiAted with the 
company to transfer the interests to  the 
Government.

Shri Gidwani ; May I know whether̂ 
the hotel will be completed in time for 
housing the UNJBSCO  delegation?

Sardar Swaran Sin̂ : Let us hope 
to.  That is our intention.

Shri C. D. Pande : Does Government 
appreciate that the capital is not forth­
coming because people feel that the hotel 
industry will be ruined by the introduction 
of prohibition in Delhi?

Sardar Swaran Singh : I  cazmot 
venture an opinion on that, but the efforts 
that were being made to mobilise capital 
did not materialise.  The possibility of 
the introduction of prohibition or otherwise 
was not a new factor.  That has been in 
the air for a number of years.

Shri Ramachandra Reddi ; Has the
construction commenced and if so, what is 
the progress ?

Sardar Swaran Singh t I wish the 
hon. Member had gone that side.  A huge 
mountain is growing up on that side.

Dr.  Sundaram : Does  a
mountain grow ?

Shri Kamath : Mountain in labour?

Sardar Swaran Singh : I do not say
labour is in the form of the hon. Member ! 
It is hoped that we will be able to complete 
the hotel before the target date.

Hindustan  Housing  Factory, Delhi

*362, Sardar Iqbal Singh t Will the 
Minister of Works, Housing and Supply
be pleased to tute :

(a) the prospects for the efficient or 
profitable working of the  Hindustan 
Housing Factory, Delhi;

(b) whether any final decision  has 
been taken with regard to  its future; 
and

(c) if 80, the details of the decision ?

The Parliamentary  Secretary to 
the Minister of Works. Housing and 
Supply (Shri P. S. Naskar) : (â to (c). 
The future working of the factory it under 
review and a decision is expected to be taken 
shortly.  In the meantime,  the factory 
it being run by a Compsny which it owned 
entirely by (̂vemment.

Sardar Iqbal Sin̂ : May I know
whetheaany prcliminaiy production pro- 
gsamme hu been dxawn  up  for thit 
ompsny, and if so whst is it>
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The Mimiater of Works,  Hooainf 
aad Supply (Sardar Swanui Slagh) :
I do not know what the hon. Member 
mauis by preUminary production progra- 
nime.  Actually, a lot of componeon art 
being prepared.

There is a good market and good demand 
for the same.  The expectation is that 
for the period that Government  have 
run it, there will not be any loss.  That 
is a  tentative statement,  l̂ e accounts 
are,  however, being scrutinised.

Sardar  Iqbal Singh : May I know 
whether it has been  decided that this 
company will not go into the pxxxluction 
of mil houaes, but will only specialise in a 
few components,  and if so, what those 
components are ?

Sardar  Swaran Singh :  That is
correct.  The  intention is not to manu­
facture all the components of a house. 
Only certain components are proposed to 
be manufactured.  Apart from compobents 
for houses, other articles also are being 
manufactured, as for instance, poles for 
electrical transmission systems, foam con- 
CNte  for insulation puiposes and so on. 
A number of other articles are also being 
manufactured.

SHORT NOTICE QUESTION 

Arrestaln Goa
S.N.Q. No. 2. Shrl M. S. Gnrapada- 

awamj : Will tht Prime Miniater be
pleased to state:

(a) whether it is a fact  that the Por­
tuguese authorities in Goa have started a 
campaign of arrests and persecutions of 
persons suspected of nationalist sympathies; 
and

(b) whether any step has been taken by 
the Union Government in regard to this 
raattcr?

The Prime Minister and Minister 
of Eztemai Affairs and Finance (Shri 
Jawaharlal Nehru) : (a) and (b;. Ths 
Government of India hive reodvcd infor­
mation from various sources to the effect 
that there is a strong national movement 
in Goa for its liberation, which is gathering 
momentum every day.  The Portuguese 
authorities, unnerved by the rising tide of 
nationalist and anti-Portuguese feeling have 
been adopting ruthless methods for the 
suppression of the movanent.  Since June 
they  have arrested a large  number of 
persons esdmated conservatively between 
8o and lOO.  A number of prominent dd- 
zens of Goa have been arrested on the 
merest suspicion of their being connected 
with the nadonalist movement or having 
taken p  ̂in alleged acts of sabotage by 
nadonalists.  Among those arrestcJ arc 
many prominent Goans.

The Government of India have reliable 
information that the Portuguese authorides

have severely beaten or otherwise tortured 
prisoners to extract information regarding, 
political activities inside Goa.  One of 
the arrested persons, Shri Krishna Porodo 
timber merchant,  is said to have beea 
subjected to exĉtionally brutal treatment 
resultî in his death.  The Portuguese 
authorities have, however, issued a state­
ment that he was shot while attempting to 
escape from prison.  So far as the Govern­
ment of India are aware no Indian national 
is involved in these recent incidents in 
Goa and therefore, no occasion for specific 
protest to the Portuguese Government has 
arisen.  Time and again in the past, how* 
ever, the Government of India have warned 
the Portuguese Government of the serious 
repercussions and consequences of their 
treatment of the nationalists  in Goa.

Portuguese Raid

S.N.Q. No. a. 8hriM.L. Aarawal! 
Will the Prime Minister be pleased to 
state I

(a) whether four Portuguese European 
soldiers armed with automatic weapons 
crossed over into the Indian territory on 
the i8th July, 1956  near the village of 
Satarda on the Sawantwadi-Goa border 
kidnapped Shri Arjun Sita Ram, an Indian 
nationals and

(b) whether the whereabouts of Shri 
Arjun Sita Ram are known?

The Prime Minister and Minister eif 
Ektemal Affairs and Finance (Shri 
Jawaharlal Nehru) t (a) and (b). Infor­
mation has been received by the Govern­
ment of India that on the 17th July, 1956 
four Portuguese soldiers trespassed into 
Indian territory to a disunce of 3 or 4 miles 
near the village of Netarda on the Sawan- 
twadi-Goa border and forcibly took away 
one Arjun Sitaram, who was grazing cattle 
ofif the village of Kholba.  The incident 
took place in an area which is mountain­
ous  and thickly wooded.  No Indian 
border or customs police were in the inmie- 
diate vicinity of the incident.

It is now learnt that Arjun Sitaram is 
back in his  village.  Further enquiries 
are being made into the incident.  The 
Government of India have strongly protested 
to the PortugiKse  Government  against 
this latest violation of the Indian territory, 
through  the Egyptian Embassy in New 
Delhi. The  Government have already 
issued instructions that armed Portuguese 
personnel violating Indian territory should 
be  arrested and held, and where nece­
ssary, force used to prevent their intrusion 
into  Indian territory. They arc further 

the border police to take all ne­
cessary steps for preventing repetition of 
sQch incidents.
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Shri M. S, OarupadsawAmy : May 1

know whether there is a strong demand by 
the Indian people for going to Goa to offer 
satyagraha, and if so, whether Govern­
ment have taken any decision to remove the 
restrictions put on them?

ShriJawaharlalNehru I The Govern­
ment’s pohcy in regard to this matter has 
been declared on several occasions pre­
viously.  It remains the same.

Dr. Lanka Sundaram : May I know
whether any reports have been sent to the 
Prime Minister, giving evidence of the 
manner in which countrycraft plying bet­
ween the Bombay and Mangalore ports are 
unloading goods <at Betul (in the Quepem 
Mahal) in &oa under full official Portuguese 
patronage and that documents avaUable 
show that some of the businessmen of 
Bombay are involved in the running of 
contraband, thus imperilling our economic 
blockade on Goa?

Shri jawaharlal Nehru : The hon. 
Member had sent, I believe, notice of a 
question in regard to smuggling.  It was 
only yesterday that I saw it, and I imme­
diately asked for full particulars in regard 
to this matter.  I have not received them 
yet.  There is some smuggling, of course. 
We try to prevent it.  But I shall be grateful 
to the hon. Member, if he would supply us 
with as many facts  as he might possess, 
so that we can pursue this matter further, 
and certainly take strong action in regard 
to it.

Dr. Lanka Sundaram :  Is the Prime 
Minister satisfied that the economic block­
ade on the land frontier side is completely 
fool-proof, that there is no contraband 
coming into India, and that no Goan na­
tionals are entering India surreptitiously 
and obtaining gainful employment in our 
midst?

Shri Jawaharlal Nehru t Ko, I am
not <iomplctely satisfied.

Shri H. N. Mukerjee : Govermnent 
have told us about being in possession of 
information about torture practised by the 
Portuguese authorities on political prisoners 
in Goa.  In view of the recent reports that 
the restrictions on interviews and corres­
pondence with  Shivi T.K. Chaudhuri, « 
Member of this House, are  restrictions 
which  amount almost to a ban, and in 
view of the fear that the Portuguese con­
duct in Goa is such that atrocities might be 
perpetrated  on Indian political prisoners 
heVj there against international law, may 

4 I know what steps Government concretely 
propose to take in this regard in as near a 
future as possible?

Shri Jawaharlal Nehru : I cannot 
indicate what steps we are likely to take, 
and what steps are open to us. But the 
matter is one that not only concerns us

deeply, but causes us grave anxiety conti­
nuously, and we are giving as much thought 
to it as possible.  Of course, one takes 8uc± 
steps as might be called for on diplomatic 
level, and one is continuously taking 
them.

Shri Kamatli i What steps have been 
taken by Government  towards the inte­
gration of the already-liberated Portû êse 
pockets of Dadra and Kagar Haveli within 
the Indian Union ?

Shri Jawaharlal Nehru t None.

Shri Kamath t Why not? What is 
the position ?

Shri Jawaharlal Nehru : The matter 
is not  only connected with the larger
?[uestion  of Portuguese  possessions in 
nĉa, but at the present  moment, the 
action that was taken there was not by the 
Indian Union, it was taken by the people 
there.  Further, the matter is also, as 
perhaps the hon. Member knows, b̂ ore 
the Hague Court.

Shri H. N. Mukerjee : May I know 
if the Prime Minister's answer to Shri 
Kamath does not imply that we acquiesce 
in the claim of Portugual which has gone 
to the World Court in regard to its view 
that India should have allowed the Por­
tuguese personnel to go over to Nagar 
Haveli and other places to recapture them 
for Portuguese control ?

Shri J«waharUil Nehru : The hon. 
Member is completely wrong.  It has no 
such, implication at all.  What  I said 
was that these areas were liberated by the 
people there, and the Government  of 
India as such took no action in the matter.. 
Because we want to settle this whole ques­
tion of Portuguese possessions, the ques­
tion of merging them does not arise at the 
present moment.

Shri Sadhan Gupta s I think I heard 
the Prime Minister say that no occasion 
for lodging any protest against arrests and 
tortures arose because no Indian nationals 
were involved.  Is it not a fact that on 
former  occasions  tortures  and other 
brutalities inflicted on so-called Portuguese 
natioîs have been protested against on 
the view that they are as good Indians as
any Indian national, and why should there 
be no protest made on the present occa­
sion? '

Shri Jawaharlal Nehru i The hon. 
Member will remember that the only way 
we can deal with the Portuguese Govern­
ment is through the Egyptian Govern­
ment or, possibly, through the Brazilian 
Government.  We do not  deal  directly 
with them.  If we deal directly with them, 
we CM draw their attention to the general 
situation etc., making a specific protest to 
them directly about what they have done, 
however bad it may be, to their own
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nationals.  But, strictly  speaking,  that 
is not easy through other governments. But 
the fact of auch things being done'is a 
Tery important fact, and we are con­
cerned with it, whatever label those people 
may have.  I think it is right that not only 
the public generally, but the world generally 
should kx̂ w about these.

.Flooda #

S. N. Q. No. 4. Shri A. K. Qopmlmn i
Will the Minister of Irrigmtion  and 
Power be pleased to state :

(a) the extent of damage caused by
floods this year all over India in terms of 
area submer̂, crops destroyed,  cattle 
and human lives lost, villages affected etc. 
State-wise; ‘

(b) the progress made by the various 
, Flood  Control  Boards  set  up in the
Centre and States in their work for the 
prevention of floods;

(c) the amounts allocated for flood pre­
vention measures during the last 3 years 
and the amount actually spent each year; 
and

(d) the relief  measures undertaken by 
the various authorities?

The Mtnlater of Planning and Irri- 
faticpn  and PoMrer (Shri Nanda) :
' 7a) to (d). I beg to lay on the Table of the 
House a statement regarding the floods 
in the country.  [Plâ in the Library. 
See No. S-270/56J.

This is in pursuance of an undertaking 
that I gave to the House a few days â, 
and it also deals with the Short Notice 
Question No. 4 put by the hon. Mem­
ber.

The statement that I have just now laid 
f on the Table is a lengthy ohe. I shall, there- 
 ̂fo-c, with your permission!  give to the 
House now briefly some essential facts 
about the flood situation and the progress 
of protective measures.

The floods have so far affected an area 
of roughly 2,500 square miles in Assam, 
Bihir,  U.P,  West Bengal, Punjab and 
Saurashtra. Seventy persons have lost their 
lives as a result of the floods.

Damage to crops and other property has 
amounted to about Rs. 9 crores.

 ̂ I may acquaint the House regarding 
the developments and the existing situation 
in various parts of the country on the basis 
of the latest reports.

PUNJAB.

During the first week of July, there were 
heavy rains in Ambala District.  As a 
result, the Markanda, Saraswati and other 
small tribuurids of the Ghaggar system were

in spate.  These caused some damage to 
the Narwana branch and its distributaries. 
Fortunately, the level of the streams fell 
quickly and the damage was not much.

Only three days back the Ravi rose to a 
high level at Madhopur, the discharge being 
2,33»ooo cusecs.  Timely warning was given 
to the people and there was, therefore, no 
loss of life.  There was also no damage to 
pwperty and other works.  The river has 
since fallen and is now below 36.000 cusecs.

BENGAL.

This yetjr there have been no high floods 
80 far.

TRIPURA.

During the nipht 2nd/3rd June, 1956, 
there was an unexpected rise in the rivers 
Haora and Gomti and the waters over-top­
ped the flood  embaniunents and entered 
AgartaU.  The town remained inunda­
ted for 2 days and at places the depth was 
as much as 5 feet which submergecf all the 
roads.  Most of the  mud-houses which 
were directly in the way of the on-rushing 
waters collapsed and were washed away. 
The embankments have already been re­
paired and are now being raised above the 
flood level. At present, the rivers are run­
ning low.

JAMMU AND KASHMIR.

This State has been free from  floods 
till recently when there were heavy rains 
in the Janunul province, and as a result, 
Ujh and Basantar streams were in floods 
yesterday.  They have caused some damage 
to Basantar and Ujh protection works.

ASSAM.

In Assam, the Brahmaputra floods did 
not submerge any part of Dibrugarh though 
the water level in May 1956, was very near 
the highest ever recorded.  The Umtni 
river had a discharge of 65,000 cusecs on the 
5th of June, which is the highest in living 
memory.  The State has largely remained 
free from floods.

The yesterdaŷs  gauge at Dibrugarh 
was 2 feet below the danger level. Recently 
there were some heavy rains again in Assam, 
and as a result, the Burhi Dehang and other 
rivers are slowly rising.  About 5 miles of 
Lahoal-Bordubi-Tinsukia  road  is under 
water, but so far no damage to works is re­
ported.

ANDHRA.

The Krishna is in fairly high floods 
but the bunds along the river are holding 
on well.  Some of the islands in the river 
have been partly submerged.  The people 
were shifted in time.

A part  of  Vijayawada  town  is 
situatea between the river Krishna and the 
bimds* constructed along this river.  TTiis 
part was inundated but the people were 
shifted to safer places.
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In North Andhra > the Nagavalli and 
Vamsadhra rivers in Srikakulam  district 
which were in floods in the first week of 
July, arc reported to be falling now.

BIHAR.

This ycfLT the Kosi river rose earlier 
than usual.  During the first week of May, 
the Kosi waters entered a few villages like 
Tardiha and Matras just inside the western 
embankments.  The river rose to over one 
lakh cusecs as early as on the 17th of June, 
1956.  Although the embankments stood 
well, the marginal bund at Tiljuga was cut 
by the villagers of Rajpur to drain off the 
waters.  In July, however, the river was 
not as high as usual, the maximum being 
only i,45/X)0 cusecs on the 22nd of July. 
The discharge on 26th was 1,01, 000 cusecs. 
The embankments constructed so far are 
standing well.

The Bagmati rose above its danger level 
on several occasions in this season.  Some 
areas were inundated but the damage was 
not much.  On the 26th  July, 1956, it 
just crossed the danger level again.

Although the Burhi Gandak rose to dan­
ger level earlier than usual, because of the 
protective works, there has been no inun­
dation of the area. The Samastipur town 
is so far quite safe.  The gauge of the Burhi 
Gandak yesterday was just below danger 
level.

Mr, Speaker s  How many  more 
pages ?

Shrl Nande : Six.

Mr. Speaker t No.  The hon. Mini? - 
ter may place it on the Table.

If any hon. Member  has some ques­
tions to ask after perusing it, he may put 
them later on.

Shrl Nanda x  I shall lay the rest of the 
Statement on the Table.

STATEMENT*

UTTAR PRADESH.
The floods in Uttar Pradesh usually 

occur in eastern districts, but this year du­
ring the first week of July there was heavy 
rainfall in the western  districts.  This 
affected  Muzaffarnagar,  Saharanp̂, 
Ghaziabad and Meerut  Districts.  The 
rainfall at Muzaffarnagar on the ist ' and 
2nd of July was about 30 inches which is 
nearly  equal to the year's total rainfall. 
A large number of houses collapsed and 
120 sq. miles of area was affected.  There 
were breaches in rail track and roads and the 
traffic between Delhi-Saharanpur was sus­
pended.  The Hindon which is a tributary 
of the Yamuna was 3 • 5 ft. above the danger 
level and I ft. below the maximum ever 
recorded in 1924*

At present there are no floods in Uttar 
Pradesh and the damage caused has been 
practically repaired.

DELHI.

This year the Yamuna rose earlier than 
usual.  But the construction pf Shahdara 
embankment which is almost  complete 
saved the concerned area from inundaiion. 
At present the river is fairly low.

The flood season usually  extends up 
to the end of August and we have, therefore, 
to remain watchful for another period of a 
month or more.  Taking the country as a 
whole, the major rivers have not yet flooded 
any large tracts. Careful vigil is being kept 
on most of the country’s problem rivers and 
on the works already executed.  Arrange­
ments have also been made for prompt 
dissemination of correct flood  news, to 
secure the [proper rtiaintenance of works and 
to preventing unnecessary alarm arising 
out of wrong information.  Daily  news 
letters on the floods situation and a weekly 
review are being circulated to the Press 
and the Members of Parliament.  It is a 
matter for deep gratification that all the 
flood control works constructed in Assam, 
Bihar, Uttar  Pradesh and West Bengal 
have stood up well and are protecting large 
areas. I may mention in this connection the 
spurs, dykes and embankments constructed 
for the protection of Dibrugarh in Assam; 
Jalpaiguri, Alipur  Duar,  Coochbehar,* 
Matha-Bhanga and Toofan Garj towns in 
West Bengal;  Samastipur town and areas 
adjoining the Kosi in North  Bihar ; and 
the Chitauni bund along the river Gandak 
in Uttar Pradesh.

The floods made their apprearance this 
year earlier  than usual, wc  started re­
ceiving reports about inundations in the 
middle of May.  Normally this hajyens 
towards the end of the first week of June. 
A remarkable feature of floods this year 
as  well as the previous year was that 
areas which had remained praĉcally im­
mune for many years past are visited by 
floods of exceptional intensity thus taking 
the people  by surprise—in a state of un­
preparedness. In  1954, the mischief was 
confined to major rivers. In 1955 and 1956, 
however, intensive rainfall over local areas 
caused smaller rivers such as Gomti, Tons 
and the Hindon to go into spate.  This 
unprediaable  character  of floods has 
to oe borne in mind and although it is not 
possible  to complete  protective works 
simultaneously or in a short time.all over 
the country, the hazards and the damage 
can be  greatly  reduced if precauiionarv 
measures are taken and an organisation reacfy 
to cope with an emefgency is set up and 
kept intact, for all the:e areas.  This re- 
quir ement is now being kept increasingly 
in view.

•The unread portion of the Statement  laid on the Table.
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This yearns floods have rciiiforced the 
lessons of last year’s cxp̂ ence that man 
made obstnictions placed in the way of the 
direction of die now  of surplus waters . 
create problems of drainage and accentuate 
flood  risks specially in flat areas like the 
Ganga basin.  This aspect of the problem 
is now  receiving  earnest attention. Re­
medial action has to proceed on the basis 
of a close study of local conditions and obs­
tructions in order that we may plan effidcnt 
discharge  systems including channel im­
provement.

It has becon̂e clear that we have got to 
r̂ther increase the efficiency of our or­
ganisation by adopting  unified  control 
of all flood control works in the States. 
At present,  protection  works  such as 
road embankments, railway enbankments, 
private  bunds, etc.,  are under the ad­
- ministrative control of different departments 
of the State Governments resulting in a 
division of responsibility for maintenance 
and supervision thus leading to unco-ordi­
nated action.  The  necessity for unified 
control has been brought to the notice of 
the States through the Central Flood Con­
trol Board.  We have also to link up the 
flood  control  and  relief organisations 
in the States  for more  effective action. 
We are also exploring how best  we can 
utilize the Community  Project Adminis­
tration in the construction of flood protec- 
 ̂tion works.

The question has been raised how far 
we have fulfilled the promise given nearly 
two years ago that the problem of 'floods 
will be tackled on war  footing.  We are 
also being asked how is it, that in spite of 
our programmes the floods are still co­
ming.

The  House will recall that following 
the disastrous floods of 1954 the Centra!
I Government took the initiative in deciding 
to handle the problem of floods on a national 
basis.

Prior to this  practically  no attention 
had been paid to the means and methods 
for affording protection to flood affected 
areas.  No attempt had been made to col­
lect basic technicd data which alone would 
have enabled the preparation of sound flcx)d 
protection schemes.  On 3rd September, 
1954,  I made a statement in this House 

1 setting out the magnitude and charaaer 
T of the prcblem of floods in the country.  I 
“■Ĥlaced before Parliament a comprehensive 
flood  control  programme estimated  to 
cost Rs. 175 (70TCS and covering a period 
of 10—12 years.  This programme  was 
divided into three phases  :  immediate, 
short-term,  and  long-term.  The first 
phase, it was tl en stated, would  extend 
over a period of iwo years and would be 
devoted to intensive  investigations and 
collection of data besides the execution of 
36a LSD

some  emergent  works.  This period of 
two years will end in about a month.  It 
may be claimed that what has been ac­
complished in relation to these objectives 
in this brief period is a story of remark­
able ‘achievement.  In the matter of in­
vestigations the work  compressed within 
these  two years might have ordinarily 
taken three to four times this period. 43,000 
square  miles of aerial photography  has 
been completed, in addition to 16,000 
square miles of tertiary levelling against 
the target of 43,400 and 18,100 square 
miles  respectively.  Biff strides have been 
made in the matter of hydrolorical obser­
vations.  There were practically no silt 
observations prior to 1941 in many of the 
major river ŝtems.  Rain-gauge stations 
were few.  There were only about 800 
discharge stations in the country’s entire 
river system.  We have since 1954  been 
able to set up as many as 32 silt observ;«tion 
stations on  the Brahmaputra and  its 
tributaries, 59 rain-gauge stations and 281 
additional gauge disclmrgc stations.

The investigation organisations  at the 
Centre and in the States were geared up so 
that as many as 69 major schemes have been 
investigated and submitted for sanction by 
the various  States.

So fiir as construction is concerned— 
important  local town protection works 
have been completed, the level of 1,400 
village sites has been raised and more than 
a thousand miles of embankments have been 
prepared.  This represents a quantum of 
work not done in the past in the course of 
many years.  Implementation of these em­
ergent  schemes  has given  protection 
to an area of 4,800 square miles in Uttar 
Pradesh, Bihar, West  Bengal and Assam 
with a population of  approximately 50 
lakhs.

Advance has been made in research and 
experiment also.  We have employed ex­
tensive tydraulic model tests in connection 
with the flood problem.  Work models on a 
scale far larger than ever attempted in 
the country have been set up for Dibrugarh, 
Kosi and other works.  In the matter of 
designs for projects in some of our difficult 
rivf r? the work of our engineers has been 
eminently  successful.  Dibrugarh,  Kosi 
and other similar works bear testimony to 
this. We have not hesitated to secure all 
possible information on the latest practices 
obtaining in various countries and to draw 
upon the experien::e gained by them in this 
field.  It was imperative that we should 
car̂ out investigations,  preparation  of 
projects and actual construction with the 
utmost speed in order to make up for the 
time lost prior to 1954. We  have en­
deavoured to do this.  The scale of intense 
and co-ordinated effort that was involved, 
for example, in the completion of the pro­
tective works for Dibrugarh in the record 
period of a single season and the rich re-



455 Oral AnswersOral Answers 27 JULY, 1956 Oral AnswersAnswers 31u

wd It has brought are memories to cherish. 
A oouple of months ago, a party of press 
correspondents representing leading news­
papers and news-agencies visited the flood 
control works in U.P., Bihar, West Bengal 
and Assam.  The articles which appear- 

r«ult of the visit reflect the marked 
appreciaaon of the work that has been done 
and the relief and sense of security that are 
being experienced now by large number 
of people in those areas. The people's co- 
pention in the execution of several hundred 
mito of embankment has been spoken of in 
mghly appreciative terms and the hope has 
0  ̂expressed that work on these lines will 
 ̂extended to other proj<?cts. The stri­
king success of the experiment  in large­
S™ participation on the Kosi
raject has attraaed a great deal of atten­
tion.

Tlie tempo of work on the flood pro- 
t̂ion  programme has been increasing. 
Dun̂ the first year i.e., 1954-55 we could 
spend  only about Rs. 2*4 crores.  In 
19̂-56, the expenditure was stepped up 
to Rs.  8 • 4. crores.  No scheme which the 
Stat« have sent for sanction has been re­
jected provided it was technically  sound. 
To all the  States  the Centre  given 
the fullest help in investigations and designs 
and determining the dîerent phases of 
construction.

For the current financial year the pro- 
ŝion of Rs. 5 crores has been made in the 
Central Budget for rendering assistance to 
the States for their flood control schemes. 
There is an apprehension that the execu­
tion of flood protection works may suffer 
due to lack of funds.  I have conveyed to 
the States concerned that this provision 
may ̂  increased.  I may assure the House 
that Ittck of funds will not be allowed to 
siMd in the way of the execution of the 
schemes in the States during the year if they 
are sound and feasible.  In regard to the 
Second Five-Year Plan peri(̂, the draft 
plan for Rs. 117 crores was discussed in the 
House m September, 1955,  In  the con­
text of the available resources and  other 
developmental activities in the  country, 
ôcation for floods  could not be made 
larger than Rs. 60 crores.  It is not neces­
sary, however, to spread the expenditure 
over the entire period of the Plan.  When 
we take into account the heavy economic 
and other loss caused by the floods, and the 
cost of relief, the benefit of flood protection 
. would multiply in proportion to the prompt­
' ness with which it is carried out.  I am, 
therefore, prepared  to recommend  that 
the amount allotted under the second plan 
nuiy be spent in the first three years pro­
vided the States are able to expedite the ex­
ecution of the schcmes and mcreasc their 
capacity for this purpose.

I  may point out that the various sche­
mes that have been executeJ or are shoruy 
to be taken up are not separate iadividual 
schemes but have been so conceivei as to

dovetail into a comprehensive plan of flood 
control.  Unless we have integrated and 
well-thought-out plans, it is possible  that 
complications may arise and we may not 
ĥieve the full measure of flood protection 
in an economical and efficient manner. A 
comprehensive  plan, however, depends 
on the availability  of the requisite data. 
The accelerated work done in this regard 
during the last two years has given us suf­
ficient information to make a start on these 
comprehensive plans.  This work of col­
lection of data has not yet been completed. 
Every river system will be carefully studied 
and a compr̂ensive plan > drawn  up so 
that flood control and other aspects of de­
velopment can be integnrted to draw the 
maximum beît from each river system.
A comprehensive plan may involve construc - 
tion of reservoirs for control of floods, which 
will have to be undertaken at different 
stages.

In the end  I may point out humbly 
that while a progressively increasing mea­
sure of protection from floods would be 
achieved each year, we cannot expect for 
years to come to be in the fortunate position 
of being  absolutely immune  from flood 
risks. We shall have to learn to live with the 
flocks to an extent.  In a country like the 
United States which has invested sums of 
the order of 5,000 million dollars in an 
attempt to ward off floods, ravages from this 
source still occur and only last year there 
were two floods in that country which were 
reported to have caused damage of the order . 
of Rs. 280 crorcs (or  about 600 million 
dollars) and loss of 279 human lives. We 
shall, however, be able to curb and confine 
the floods more and more and do all that is 
possible to save ourselves from the harm 
and the devastation that they bring.

Shri K. K. Bb8u :  May  I request
that this statement be circulated to hon. 
Members ?

Mr.  Speaker : Yes.

Shri N. C. Chatterjee 2 We want to 
know the extent of the damage.

Shri Nanda :  It will be circulated. 
The  statement laid on the Table  covert 
about 100 printed pages.  Apar̂ from the 
portions relating to individual States, there 
IS a general assessment of the flood situation 
and protection works.  I was reading that. 
But since it takes more time than the House 
can afford, I shall circulate this also.

Shri A. K. Gopalan i  May 1 know 
whether any report has been received from 
the Madras State about the flood situation 
there ? I did not hear any report about it 
in the statement.

Shri  Nanda t  There is  none 
included  here  now.

Shri A. K. Gopalan :  I  want  to
bring to the notice of the  Miaister that 
there have been floods also in some parts of 
Madras.  I want to ask  whether  the 
GoVv̂-nment of Madras will be asked to
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give a report about the loss of life, cattle, 
houses and other things.

Shri Naadm : We will obtain it.

Shri B. S. Murthy t Nothing is said 
«bout Godavari.

Shri Nanda t  I was asked not to read 
the statement, and 1 am then asked ques­
tions.

Mr. Speaker s Godavari is included in 
the statement.

Shri  K. K. Baau : May I  know
“whether there is any specific directive to the 
:State8 that they should send to the Centre 
a monthly or fortnightly report about the 
flood situation, as soon as floods occur ?

Shri Nanda t We are issuing a daily 
report on the basis of information that we 
receive every day from the States and there 
♦is a \\̂kly assessment also, which is, I 
believe, given to the Members of the House 
also.

Shri A. M. Thomas t  A substantial 
amount has been given  from the  Prime 
Minister’s Relief Fund for the succour of 
the flood affected persons in the  South. 
May I enquire how is it that  the  fact 
relating to floods in these regions docs not 
find a place in the  statement at all ?

iShri Nanda :  I have not completed
my statement.

V * Mr. Speaker : Hon. Members have
heard only half the statement and arc put­
ting questions.

Shri A. K. Gopalan t  The hon. Mi­
nister just now said that there had been no 
report of floods in the south.  I got a reply 
from the Home Minister that some relief 
had been given in some places in the south. 
If there is no flood, how can there be any 
relief ?

f  Mr. SpealKer : If all these important
details are not already contained in the re­
port they will be given in a supplementary 
report.  Hon.* Members will wait and see 
what is contained in the report.  The 
Ministers have always been indulgent and 
hon. Members can always write to the Mi­
nisters directly or through the oflice.

WRITTEN  ANSWERS  TO 
 ̂ QUESTIONS

.̂.Small-Scale Village and Cottage 
Industries

Shri Bhagwat Jha Azad: Will 
the Minister of Production be pleased to 
btate :

(a)  whether a conference of repre­
sentatives of State Governments, different 
Central Boards, and the Community Pro-

Admini»tr«tion was recently held at

(b) if »o, whether any scheme was evol­
ved for l̂ementing Schemes relating to 
Small-scale  Village and Cotuge  Indus­
tries; and

(c) what were the other decisions of 
the conference ?

TJe Parllaineiitary Secretary  to 
 ̂ Minister ofProductiofii (Shri R. G. 
Dabcy) t (a) Yes, Sir.

(b) and (c). The  Conference consi­
dered various measures for implementinffthe 
Stecond Five Yew Plan for the Khadi and 
Vdlage Industries and the Handicrafts and 
Sericulture  Industries. A  statement 
showmg the reconmiendations of the Con­
ference is laid on the Table of the Lok Sabha.

Appendix  III,  Annexure  No. 2]. 
These .recommendations are under examina­
tion.

Shutter  Manufacturing  Factory

Shri T. B. Vittal Rao t Will 
the Mimster of Commerce and Industry
pleased to refer to the reply given to 

Starred Question No. 470 on the 5th March, 
1956 and state :

(a) whether the proposal to take over 
the management of the  Shutter  Manu­
facturing  Factory,  Tunghabhadra Dam 
by Government has been finalised ; and

(b) if so, when it will be taken over ?

The Minister of Consumer Indus­
tries (Shri Kanungo) t (a) and (b). The 
proposal has not yet been finalised.  The 
matter is still under negotiation.

Cement Factory

*357-. Shri Ram Krishan : Will
the Minister of Commeive and Indus­
try be pleased to state :

(a) whether it is a fact that there was a 
proposal to set up a Cement Factory near 
Narnaul in the State of PEPSU ; and

(b) if so, at what stage is the matter ?

The 2Vtinister of Consumer Indus­
tries (Shri Kanungo) i (a) Yes, Sir.

(b)  The scheme has not been sanctioned 
for the reason that it was for a factory 
to be completed in 1961.

Houses for Low-paid Employees

Dr.  Satyawadi : Will  the 
Minisur of Works, Housing and Supply
be pleased to refer to the reply given to 
Starred  Question No. 2158 on the nth 
April, 1955, and stale :

(a)  whether any report has been re­
ceived from the Punjab Government show­
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ing Low the loan of 14 lakhs has been uti­
lised ;

(b) the number of houses cx)nstrucicd 
for the low-paid employees of local bodies; 
and

(c) the names of the kKal bodies and 
the amount given to each of ihem ?

The Parliamentary Secretary to the 
Minister of Works, Housing and Supply
(Shri P. S.  Naskar) : (a) to (c). Ko 
advances could be made by the State Gov­
ernment to local bodies due ro delay in the 
completion of the required formalities. The 
amount was utilised for sanctioning loans 
to individuals.

Tea Exports

*364, Shri  Bishwa  Nath Roy :
Will I he Minister of Commerce and 
Industry be pleased to state whether ex­
port of Indian tea has improved during the 
last six months of the current year as com­
pared to that of the same period of the last 
year ?

The Minister of Trade (Shri Kar- 
markar) : Yes, Sir.

Flood Control Works in Manipur

*365. Shri RlshangKeishing: Will 
the Minister of Irrigation and Power.̂
be pleased to state:

(a) the amount of money annually spent 
in Manipur for the flood control works 
during the past four years of the First Five 
Year Plan;

(b) the nature of the flood control works 
undertaken and completed during the said 
period;

(c) how far the flood control works have 
proved successful: and

(d) what permanent flood control measure 
Government liave undertaken or will be 
undertaking in Manipur State ?

The Deputy Minister of Irrigation 
and Power (Shri Hathi) ; (a) to Cd), A 
statement giving the rtqvifitc information 
is laid on (he Table of rho Lok Sabha f,S«e 
Appendix III, Annexure No. 3].

National Small Industries Corporation

*366,  Shri  Bogawat : Will  the 
Minister of Commerce and Industry be
pleased to state :

(a)  whether the National Small Indus­
tries Corp̂>ration have reserved 200 items 
for purchase by Government from the 
village and small scale industries ; and

Cb)  if so, where these industries are to 
be starred ?

The Minister of Consumer Industries 
(Shri Kanungo) : (a) No, Sir. Ihe Na­
tional Small  Indusirics Cfrporation has 
only crawn up a tentaiivc list of items, 
which ci uld be rcservid fcr  purchase to 
meet Government requirements, exclusively 
from the small industrial units.  This list 
has not yet been finalised.

Cb) These items will be purchased from 
existing small scale units and from  new 
units that may come into being, in any part 
of India.
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Indians in Canada

*368, Dr. Rama Rao s Will the 
Prime Minister be pleased to state :

(a)  whether he has received any  re­
presentations  from  certain  Canadian 
citizens of Indian origin about the dis­
criminatory treitnunt they are subjected 
to by the Cai.adi.in authorities;
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(b) if 80, the nature of the discrimi­
nations pointed out by them;

(c) the steps he took at the Common- 
wedth  Prime  Ministers’  Conference; 
and

(d) the result thereof?

The  Parliamentary  Secretary  to 
Che Minister of External Affairs (Shri 
Sadath All iChan) i (a) Yes. A tele­
gram from Shri Kuldeep Singh Bains, 
Secretary, East Indian Canadian Citizens 
Welfare Association, Victoria, was re­
ceived  on 1-7-1956 in London.

(b) The representation sought removal 
of the discrimination against Canadian 
citizens of Indian origin in bringing to 
Canada their relatives on the same terms 
and conditions as are enjoyed by Canadian 
citizens of other Commonwealth origin.

(c)  and (d). It was not considered appro­
priate to discuss the subject at the Com­
monwealth Prime Ministers* Conference. 
The matter has been taken up with the 
Government of Canada through the normal 
diplomatic channel.

Fire at Bhakra Project Stores

*369. Shri Amjad Ali t Will the 
Minister of Irrigation and Power be
pleased to state:

(a) whether a fire broke out at about 
11-30 p.m. on July i, 1956 at Barmle 
Stores of Bhakra  Dam Project and a 
magazine was destroyed; and

(b) whether it was an act of sabotage?

I>eputy Minister of Irrigation 
and Power (Shri Hathi) : (a) Yes, 
oir.

(b) The matter is under investigation.

Metalliuvlcal Coal

_*370. Shri P. C. Bose 1 Will the 
Mmister of Prodactlon be pleased to 
•tate :

(a) whether Chasnala Colliery, in the 
Jharia coalfield  containing a heavy de- ' 
posit of special grade metallurgical coal 
has been kept closed for severid years;

(b) the reasons therefor; and

(c) whether there  is any  proposal 
to reopen the CoUiery?.

, The Parliamentary Secretary to the 
Wnlster of Production (Shri R. G. 
Dubey) : (a) Yes, the  colliery which 
belongs to the Indian Iron and Steel 
Company was closed in 1949.

V  mining conditions are said to
be difficult as the seams are ĥly in­

Colliery being situuted in 
the bank of Damodar River percolation

of water is very heavy, requiring heavy 
pumping and further, adequate electric 
power was not available.  The coal could 
De recovered only with complete hydraulic 
stowing, and the mine could be  kept 
running only at heavy capital and revenue 
expenditure.

(c)  It is learnt that tentative proposals 
for re-opening the mines are receiving 
consideration by the management of the 
Indian Iron and Steel company.
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Will the Prime Minlatar be pleated 
to state:
(a)  whether any talks were held bet­

ween the Prime Ministers of Ceylon and
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India during the Commonwealth  Prine 
Ministers’ ' Conference in London with 
regard to settling of differences arising 
out of interpretation of thie Indo-Ceylon 
Agreement; and

(b)  if so, whether the talks have led 
to any definite solution?

The Prime Minister and Minister 
of External Affairs and Finance (Shri 
Jaŵiharrlal Nehru) i (a) and (bj. There 
were brief conversations of a preliminary 
and general nature between the Prime 
Ministers of India and Ceylon in London 
on this subject.  It was then decided to 
continue these conversations at a conve­
nient date later.

Iron and Steel

•373. Shri T. B. Vittal Rao : WiU
the Minister of Commerce and In­
dustry be pleased to state :

(a) the actual ’ quantity  of pig  iron 
and steel separately allocated during the 
period from April to Junê 1956; and

(b) the quantity  actually  supplied 
during the same period?

The Minister c(f Consumer Indus­
tries (Shri Kanungo) i (a) (i) Pig iron 
—65,000 tons, (ii) Steel—1*8 million tons 
for 1956-57, Steel is at present  allotted 
on annual basis.

(b)  Approximately 60,000 tons  of pig 
iron and 412,000 tons of steel.
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Nuclear Tests

*376. Shri Kamath 1 Will the Prime 
Minister be pleased to state:

(a) whether India's proposal in the 
U. N. for suspension of nuclear and 
thermonuclear  test  explosions  has  re­
ceived support from  other  member 
countries;

(b) if so, which ; and

(c) the stage at which the  matter 
rests ?

The Prime IViinister and IViinlster 
of External Affairs and Finance (Shri 
Jawaharlal Nehru ): (a) The proposal 
for suspension of test explosions of weapons, 
of mass destruction has been made by us. 
on successive occasions in the organs 
of the United Nations.  Recently, thia 
and some other proposals formed part 
of a statement made before the Disarma­
ment Conunission on behalf of the Govern­
ment of India.  It received considerable 
attention and some support.

(b) The Soviet Union and Yûlavia 
have fully supported the suspension of 
test  explosions.  The  United Kingdom 
and France have proposed limitation of 
test explosions.  The United States con­
siders that such suspension must be part 
of a general agreement on disarmament.

(c) The proposals made before the 
Disarmament Commission on behalf of 
the Government of India have been refer­
red to the  Disarmament sub-committee. 
The Permanent Representative of India 
at the U. N. has requested the Secretary- 
General of the United Nations to mform 
him as to the further steps the Disarma­
ment Commission will take in regard to 
these proposals.  It has also been stated 
before the Disarmament Commission on 
behalf of the Government of India that 
they intend to pursue this matter further. ,

Coal Supply to Pakistan

•577. Shri Bibhuti Mishra : Will 
the Minister of Production be pleased 
to state :
(a) whether it is a fact tkat the Pakistan 

Government requested the Government of 
India for supplying coal in May, i95o>
(b) if so, toial tonnage supplied so 

far;
(c) the prices charged; and
(d) whether there has been any further

agreement with Pakistan for supplymg 
coal? ,
The Minister of Production (Shri 

K,  a   Reddy) t (a) An q̂uiry was 
received by the Coal Controller from the 
Pakistan Coal Commissioner m April tms 
year as to how much more coal could be 
exported from India outside  the trâ 
attn̂ ment. The Coal Controller agreed 
to the supply of four Shipl<̂s per m  ̂
during July to October 1956 in  addition-
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to the four shiploads that had been agr̂ d 
to be shipped earlier outside the trade 
agreement.
(b) A statement is laid on the Table of 

the Lok Sabha showing the total export 
of coal to Pakistan during  January to 
May 1956 [See Appendix III, Annexure 
No. 5]-
(c) Export is arranged through trade 
channels.  The  F.O.B. average  rates 
for export of coal to Pakistan were Rs. 
25/15/- per ton upto April 1956, Rs. 26/6/9 
upto the end of June 1956 and Rs. 29/6/9 
in July 1956 after the recent increase in 
the statutory price of coal.  The price 
of coal suTOlied by the all-rail route is 
made up of the pits-mouth price, which 
is controlled, the actual railway freight, 
Central cesses and other levies on coal.

(d) No.

Kosl Project

*3̂.  Shii Radha Raman  : Will 
the Minister of Irrigatioii and Power
be pleased to state:

(a) whether Government have received 
recommendations and  revised  estimate 
of expenditure of the Kosi Project after 
the rccent meeting of the Central Flood 
Control Board;

(b) if so, what measures Government 
have taken  to carry out those recom­
mendations and whether the revised esti­
mates have been accepted by them; and

(c) what new circumstances have ansen 
to warrant an increase in the expenditure 
on the project?

The Deputy Minister of Irrigation 
and Power (Shrl Hath!) t (a) to (c). 
A Statement is laid on the Table of the 
Lok Sabha [See Appendix III, Aimexure 
No. 6].

Import of Petroleum Products

3̂79. Shrimati Renu Chakravartty :
Will the  Minister of Works, Housing
and Su ...........................
ment on

(a) the price of petrol, aviation spirit, 
diesel oil and crude oil per gallon in India, 
U.K., U.S.A. and Australia; and

(b) whether higher prices are charged 
in> India for these products and if so, the 
reasons therefor?

The Parliamentary Secretary to the 
Minister of  Works, Housing  and 
Supply (Shrl P. S. Naskar) t (a) and
(b). On the basis of the information readily 
available a statement has been laid on the 
Table of the Lok Sabha [See Appendix 
III, Annexure No. 7].

Prices of Consumer Goods

*380. Shrl Jhulan Slnha : Will the 
Minister of dommerce and Industry
be pleased to state :

(a)  whether it is a fact that with the 
ocreasf n industrial production io the

Supply be pleased to lay a state- 
on the Table of the Sabha showing:

country the demand for consumer goodt 
has also gone up during the last two years; 
and

(b) if so, the part played by the small- 
scale industries m meeting the increased 
demands for those goods?

The Minister of Consumer Indus­
tries (Shrl Kanungo) t (a) Yes, Sir.

(b) The  Small-scale sector of the in­
dustry are making a useful contribution 
to meet the increased demand for con­
sumer goods like sewing machines, cycle 
and  cycle  parts,  automobile batteries, 
radio and radio parts etc.

Migration of Non-Muslims from 
Pakistan

*381. Shrl Krlshnacharya Joshl : 
Will the Prime Minister be pleased to 
state the total number of non-muslims 
who migrated from Pakistan  to India 
after the inauguration of the Pakistan 
constitution which provides for the estab­
lishment of an Islamic Republic.

The  Parliamentary  Secretary  to 
the Minister of External Affairs (Shrl
Sadath All Khan) : 900 non̂ Muslims 
migrated to India from West Pakistan 
from the 23rd March to the 30th June 
1956,  and  104,696  non-Muslims from 
East Pakistan during the period from 
the i6th March to the 30th June, 1956.

National Labour Force

*382.  Sardar Iqbal  Singh t Will 
the Minister of Planning be  pleased 
to refer to the reply given to Starred 
Question No. 369 on the 29th February, 
1956  and  state  whether the  decision 
in connection with the establishment of 
a National Labour Force has since been"̂ 
taken?

The Deputy îilnister of Planning 
(Shri S. N. Mishra) : No, Sir.  The 
matter is still under consideration.

Coal

*̂84. Shri M. S. Gurupadaswamy t
Will the Minister of Production be 
pleased to refer to the reply given to 
Starred Question No. 2690 on the 30th 
May, 1956 and state:

(a) whether the proposal,  to start 
a private company to look after the pro­
duction of coal in the Public Sector, has 
been finalised by Government;

(b) if so, who will be the shareholdera 
of this private company ; and

(c)how the  proposed  company  will 
function ?

The Minister of Production (Shrl 
K. C. Reddy) « (a). It is expected to 
be finalised soon.
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(b) All the shares of the company will 
be owned by the State.

(c) The Company will be registered 
as a private Onnpany under the Companies 
Act, 1956, and will function in accord­
ance with its Memorandum and Articles 
of Association, a copy of which will be 
laid on the Table of the Lok Sabha in 
due course.
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Coal CommUaioner*s Office

*386. ShH H. N. Mukerjec : Will 
the Minister of Production be pleased 
to state :

(a) whether his attention has been 
drawn to reports in the Press to  the 
cffect that on the removal of the Coal 
Production  Commissioner’s  office from 
Calcutta to Ranchi, there has been no 
implementation  of his  own  assurance 
to employees that their interests will 
be safeguarded and proper facilities pro­
vided for them at Ranchi; and

(b) what is the position with regard 
to the transfer of the said office and the 
employees’ requests in relation thereto?

The Minister of Production (Sliri 
K. C* Reddy) : (a) I have not come 
across any such report in the Press, but 
if there was any, it was incorrect and pre­
sumably based on a misunderstanding.

(b)  A skeleton staff has been moved to 
Ranchi and the full office will be moving 
shortly.  Government have akeady sanc­
tioned a special compensatory allowance 
equal to 12 1/2% of the basic pay, subject 
to minimum of Rs, 15/-  for Class III 
and Rs. 10/- for Qass IV staff for a period 
of one year and in addition Government

have also issued instructions that an advance 
equal to two months* basic pay recover­
able in 24 monthly instalments should 
be granted to the staff who apply for such 
advance.  Temporary acconmiodasion has 
been provided for the staff already trans­
ferred to Ranchi and every effort is beiM 
made to provide  suitable  residentiu 
acconunodation for the employees who 
will be transferred to Ranchi.
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-ijl'»ni-M̂ ŵ ? t  w n̂w *1̂ 

1?JHT IffeT t  ftf »K̂ MI ^

a«i«H snrwT i

Slndrl FertillsOT Faetory 

*»•» /Sardar Iqbal Singh t 
ISardar Akarpurl t

Will the Minister of Produddon be 
pleased  to  state  whether Government 
have since decided to give  bonus to 
workers in Sindri Fertihzer Factory ?

The Minister of Producdon (ShH 
K. C. Reddy) t While the demand for 
payment of bonus has not been conceded 
Government have, however, decided to 
Sive on an ad hoc basis a sum of Rupees 
sixteen lakhs.  Part of this amount will 
be paid in cash and part of it utilised for 
providing special amenities to the workers 
in consultation with them.

Coal

*391* Shri D. C Sharma t Will 
the Minister of Production be pleased 
to state the action Government propose 
to take in the Second Five Year Plan 
period to exploit the Coal resources of 
the country to the full capacity?

The  Parliamentary  Secretary to 
the  Minister  of Production  (Shri 
R. G. Dubey) x A total production of 
nearly 60 million tons, or an increase of 
22 miUion tons over the production at- 
uined in 1955 is required bv the end of 
1960-61.  The production of this  addi­
tional quantity has been allocated to the 
public and private sectors at 12 and 10 
million tons respectively and both the

sectors of the Industry are now engaged 
in drawing up and implementing plans 
for increasing coal  production  to 
. achieve the respective targets.

Foreign Exchange

*̂92. Shrimati Renu Chakravartty :
Will the Minister of Commerce and 
Industry be pleased to state:

(a) the amount of foreign exchange 
earned  by  India  through  export  of 
iron and manganese ore during 1955­
56; and

(b) 'what additional  resources  are 
expected through this industry during 
the Second Five Year Plan?

The IVUnister of Trade (Shri Kar-‘ 
nuurkar) * (a) During 1955-56 we ex­
ported 13*63 lakh tons of iron ore and 
9-21 lakh tons of manganese ore of the 
value of Rs. 6*27 crores and 10*72 crores 
respectively.

(b) The Second  Five Year Plan pro­
vides for our exports to reach the figure 
of 2 million tons of iron ore and i • 5 million 
tons of manganese ore by 1960-61.  The 
possibility of stepping up these export 
targets is under examination.  The quan­
tum of foreign exchange earned from these 
exports will naturally depend upon world 
price trends.

Powerlooms

*393. Shri M. S. Ourupadaswamy t
Will the Minister of Commerce and 
Industry be pleased to state :

(a) whether any schemes have been 
prepared by the various State Govern­
ments for the introduction of power­
looms in handloom sector;

(b) if so, the names of the States which 
have submitted their schemes so far ;

(c) how far the installation of powerr 
looms will aflect the Co-operative Societies 
in handloom industries; and

(d) whether any grant has been given 
to any State Governments so far?

The Minister of Consumer Indus­
tries (Shri Kanungo) 1 (a) and (b). 
All the  State -Governments  have been 
asked to prepare schemes for the installa­
tion of powerlooms and these are awaited.

(c)  The  initallstion  of  powerlooms 
will not adversely afiiect the Handloom Co­
operative Socieaes.
(d) No grant for this purpose has been 
given to any Sute Government so far.

Indian  Frontier Administrative 
Service

aia. Shri Shree Narayan Das t Will 
the Prime Minister be pleawd to state 
the present  strength  of the  In  ̂
Frontier  AdministrstiTc  Service  both
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belonging to permanent and temporary 
cadre?

The Prime Minister and Miniater 
of External Affairs and Finance (Shrl 
Jawaharlal  Nehru) s  The  present 
strength of the Indian Frontier Adminis­
trative Service is 26.  11 Grade I and
15 Grade  II.  Most  of them have 
completed their probation.  Five are still 
on probation.  It is now  proposed to 
increase the strength to 24 in Grade I 
and 23 in Grade II.  They will all be 
permanent once they are confirmed.

Border Incidents  *

213. Shri D. C. Sharma t Will the 
Prime Minister be pleased to state:
•
(a) the number of incidents officially 

reported so far during the period from 
February to June, 1956, month-wise on 
the Indo-Pakistan border of the Punjab, 
Kashmir and Rajasthan;

(b) the nature of the incidents; and

(c) the number of such incidents that 
have been amicably settled between  the 
two Governments?

The Prime Minister and Minister 
of External Affairs and Finance (Shri
Jawaharlal  Nehru) : (a)  Information 
about the number of incidents on  the 
Indo-Pakistan border  of  the  Punjab, 
Kashmir and' Rajasthan month-wise for 
the period from February to June, 1956 
is laid on the Table  Appendix III, 
Annexure No. 9].  Information in regard 
to Kashmir for the months of May and 
June, 1956 has noi become available as 
yet.

(b) and (c). Most of the incidents were 
of a minor nature involving cattle lifting 
and petty thefts.  Some were more serious 
and involved dacoities and kidnapping 
of Indian  nationals.  In  a few cases 
there were clashes on the border involving 
casualties.

All minor incidents were taken up by 
local Indian authorities with their counter­
parts in Pakistan.  As a result, some 
cattle have been restored and 3 of the 
7 Indians kidnapped have been recovered. 
The more serious cases were taken up 
with the Government of Pakistan.

Radi<̂active Minerals

214.  Shri D. C. Sharma t Will the 
Prime Minister be pleased to  state:

(a) the amount spent by Government 
for  prospecting radio-active  minerals 
during the current  year  so far; and

(b) how it has been spent ?

The Prime Minister and Minister 
of External Affairs and Finance (Shri 
Jawaharlal Nehru) : (a) and (b). Pros- 
peaing work for radio-active minerals

is being carried out by the geological 
and physical staff of the Raw Materials 
Division of the Department of Atomic 
Energy, along with various other  duties 
allotted to them.  Similarly the adminis­
trative staff inter aHa devote a part of 
their time for the disposal of work in 
connection  with  prospecting for radio­
active minerals.  As these officers spend 
only a part of their time on actual pros­
pecting work, it is not possible to deter­
mine as to what portion of their pay and 
allowances etc., is to be accpunted for 
under prospecting for radio-â ve mine­
rals.

Displaced Claimants

215.  Shri D. C. Sharma : Will thê 
Minister of Rehabilitation be pleased 
to state :

(a) the total ntmiber of claimants of 
the second priority category; and

(b) the number among them who have 
been given compensation till the end of 
June, 1956?

The Deputy Minister of Rehahili-̂  
tation (Shri J. K. Bhonsle) t (a) 1,36,592.

(b) 47,793.

Note :  Figures for Calcutta and Madhya 
Bharat region  included  in  (b> 
are up to the end of February 
and May, 1956 respectively.
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ClUldren*s Films

/ Shri MadlAh Gowda t 
\ Shii D. C Sharma t

Will the  Minister  of Information 
and Broadcasting be pleased to sute;

(a) the number of children’s films 
produced so far and their titles;

(b) the number of foreign children’s 
fihns so far purchased and their cost; 
and

(c)  the agencies which are  exhibiting 
the children’s films ?

The Minister of Information and 
Broadcasting (Dr. Keskar) : (a) Three 
children’s magazines have b̂ n produced 
so far by the Films Division.  The Child­
ren’s Films Society have so far produced 
one feature film entitled ‘Char Dost* and 
adaptations of two Indian films  entitled 
‘Bal Ramayan’ and ‘Ram  Shastri  Ka 
Nyay\

(b) Films Division have not purchased 
any foreign children’s films.  The Child­
ren’s Fibn Society have under considera­
tion the purchase of films suitable for 
children from the  U.K.  and  U.S.S.R. 
for adaptations.

(c) Children’s film magazines produced 
by the Films Division are made available 
by the Films Division for non-commercial 
exhibition free of charge to all non-profit 
making  organisations. As  far  as  the 
Children’s  Film  Society is concerned, 
arrangements for the exhibitiqg of their 
films have yet to be finalised.

Mr* Jinnaĥs House in Bombay 

/ Shri Radha Raman :
\ Shri Gidwaoi :

Will the Minister of Works, Housing 
and Supply be pleased to state whether

Government of India have taken  anŷ' 
dtdsion to acquire Mr. Jinnah’s house 
in Bombay ?

The  Parliamentary  Secretary  to 
the Minister of Works. Housing and 
Supply (ShH P. S. Naskar) i The
house 18 in the Evacuee Pool and is in 
actual possession of the Deputy Hî 
Commissioner  for  U.K.  as a lessee 
Government have decided to acquire the 
house.

Jute and Cotton-textile Industries

220. Shri Ram Krishan t Will the 
Minister of Commerce and Industry
be pleased to state :

(a) the total number of applications 
received so far for the grant of financial 
assistance to the jute and cotton textile 
industries for rehabilitation and moderni­
sation from various companies;

(b) whether the two committees  set 
up by the Board of the National Industrial 
Development Corporation have examined 
these applications; and

(c) if SO3 their decisions and the total 
amount granted so far company-wise ?

The Minister of Commerce and 
Industry and Iron and Steel (Shri 
T. T. Krishnamachari) : (a) to (c). 
So far as jute mills are concerned, ii 
applications for loans have been received 
so far, of which 2 have been approved 
for the grant of loans  amounting  to 
Rs. 53 lakhs altogether, 2 have been with­
drawn and the rest are being examined 
by the Jute Loans Advisory Committee 
set up by the Board of the  National 
Industrial Development Corporation.  No 
formal applications ôr loans from cotton 
textile mills have yet been received though 
14 mills have indicated their intention to - 
apply for loans.

Dftdustrial Estates

aai. Shri Ram Krishan : Will the 
Minister of Commerce and Industry
be pleased to refer to the reply given 
to Starred Question No. 445 on the 5th 
March, 1956 and state:

(a) whether the proposals for esta­
blishing Industrial Estates during 1956­
57 have been received from the State 
Governments; and

(b) if so, their details and the action 
taken thereon ?

The Minister of Commerce and 
Induilry and Iron and Steel (Shri 
T, T. Krishnamachari) : (a) Yes, Sir; 
from some of the  State Governments.

(b)  A statement is laid on the Table 
of the Lok Sabha [5̂ Appendix III, 
Annexure No. lo].
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Clast IV Employees Quarters

222. Shri D. C Sharma t Will the 
Minister of Works, Housing and Supply
be pleased to state: '

(a) the number of single Class IV 
employees quarters in 1947 and today 
and also the number of single  class
IV  employees  residing in  Delhi  and 
how many of them have been allotted 
accommodation;

(b) how much construction has been 
made for single class IV employees since 
1947; and

(c) whether any provision has been 
made for the class IV employees in the
. coming construction programmes ?

The  Parliamentary  Secretary to 
the Minister of Works, Housing and 
Supply (Shri P. S, Naskar) : (a) There 
is no  distinction  between  single and 
married class IV employees in the matter 
of accommodation.  No record is there­
fore, available of the number of single 
class IV employees and of the -accommo- 
. .dation allotted to ̂ them.

(b) Does not arise.

(c) Yes, Sir.

Tea Cultivation

223. Shri D. C. Sharma t Will the 
Minister of Commerce and Industry
be pleased to refer to the reply given 
to Unstarred Question No. 422 on the 
I2th December, 1955 and state the area 
under tea  cultivation in the country 
. at the end of 1955-56 ?

The Minister of Commerce and 
Industry and Iron and Steel (Shri 
T. T. Krishnamachari): 7,91,972 acres 
, (Provisional).
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Indians  in France  and  Gennany

/Sardar Iqbal Singh :
\Sardar Akarpuri ;

Will the Prime Minister  be pleased 
to state :

(a) the number of Indians in  France 

and West Germany, and

(b) the occupations they follow ?

The Prime Minister and Minister 
of External Affairs and  Finance 
(Shri Jawaharlal Nehru) (a) and (b). 
Uptodate  information is being collected 
and will be laid on the Table of the Lok 
Sabha in due course. *
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High Commi88loner*s Office in U. K.

aa7- Sardar Iqbol  Singh: Will the 
Prime Minister be  pleased to  state;

(a) the expenditure  incurred  on the 
Indian High Commissioner’s Office, London 
in I955-5̂J and
(b) whether there  has been  any in­
crease in the expenditure of that year 
as compared to the previous year ; and

(c) if so, the reasons tfterefor ?

The Prime Minister and Minister 
of External  Affairs  and  Finance 
(Shri  Jawaharlal  Nehru) : (a) The
expenditure on the Office of High Comm­
issioner for  India in London is debited 
to different Grants controlled by various 
Ministries.  In 1955-56 a total expen­
diture of Rs. 56,11,510 has so far been 
incurred  aj?ainst the  Grant  controlled 
by the  Ministry  of External  Affairs. 
This includes expenditure on the main 
Chancery,  Publicity  Organization, 
Legal  Adviser's  Department  and 
the  Historical  Adviser’s  Office. 
It also includes Miscellaneous expendi­
ture on other items, e.g.. Colonial Depart­
mental Charges,  Foreign  Service Pro­
bationers, Relief and Repatriation of Des­
titute Indians, Embassy of India, Dublin 
and other miscellaneous expenditure.  As 
the accounts for the year 1955-56 have 
not yet been finally closed, it is not possi­
ble to  furnish firm figures as some book 
adjustments are likely to be effected before 
the accounts are closed.

(b)  The corresponding  figures relating 
to the years 1954-55 and  1955-56 are 
Rs. 51,58,657 and Rs.56,11,510 respectively. 
There has been some increase in expen­
diture during the year 1955-56 as  com­
pared with the previous year.

(c)  The increase is due to fuller imple­
mentation of the pay awards to local staff 
(Rs. 2,77,000) and increase in the number 
of India-based staff in the High  Com­
missioner’s Office (Rs. 1,75,000).

Houses for Displaced Persons in
PEPSU

/Sardar Iqbal  Singh  1
* \ Sardar  Akarpuri  t

Will the Minister of Rehabilitation 
be pleased to state the number of houses, 
tenements  and  shops  constructed  for 
Displaced Persons in PEPSU and which 
are lying unoccupied up-to date?

The Deputy Minister of Rehabi­
litation (SVri h K- Bhonsle) The in­
formation is being collected and will be 
laid on the Table of the I.ok Sabha in 
due course.

N.E.S. Blocks Ibr Pun)ab and PEPSU

/Sardar Iqbal Singh .
\ Sardar Akarpuri :

Will the Minister of Planning be 
pleased to state the number of Nation­

al Extension Blocks allotted to Punjab 
and PEPSU which are going to be started 
from the 2nd Oaober, 1956  ?

The Deputy Minister of Planning 
(Shri S.N.Mishra) : Punjab..........6

PEPSU .  1

Steel Allotments

/Sardar Iqbal Singh ;
\ Sardar Akarpuri  .

Will the Minister of Commerce and 
Industry be pleased to state :

(a) the total quantity of steel asked 
for by the Governments of Punjab and 
PEPSU during 1955-56 and the quantity 
allotted to each of these States; and

(b)  the quota to be allotted during 
1956-57 ?

The  Minister  of Commerce  and 
Industry and Iron and Steel (Shri 
T. T. Ktishnamachari): (a) A statement 
is laid on the Table of the Lok Sabha 
[See Appendix III, Annexure No. ii],

(b) 39>443 tons to  Punjab and 14,092 
tons to PEPSU.

Hindustan Motor Cars

231. Sardar Iqbal Singh r Will the* 
Minister of Commerce and Industry
be pleased to state :

(a) the number of Hindustan Motor 
Cars exported so far during 1956; and

(b) the names of the countries to which 
these cars have been exported ?

The  Minister of Commerce  and 
Industry and Iron and Steel (Shrij 
T.  T.  Krishnamachari) :  (0; Ten.

(b) Ceylon.

Non-MuUbery  Silk

/ Sardar Iqbal Singh :
 ̂ \ Sardar Akarpuri 1

Will the Minister of Production be 
pleased to state :

(a) the schemes  formulated for the 
development of non-Mullbery silk in the 
States of Punjab, PEPSU and Himachal 
Pradesh;

(b) the handicaps facing the indus­
try;
(c) the amount sanctioned for Tassar 

Silk Industry to each of these Stateŝ 
for the years 1954-55  *nd 1955*56 > 
and

(d) the name of the region which pro­
duces  the largest quantity of Tassar 
Cocoon ?

The Minister of Productioo (Shri 
K* C. Reddy) t (a) Non-mullbery silk
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industry is not practised in any of the 
Sutes and as such no schemes have been 
formulated for the development of this 
•ector of the silk industry in those States.

(b) to (d). Do not arise.

Land Reforms in Travancore-Godda 
State

333. Shri A. K. Gopalan t Will the 
Minister of Planning be  pleased to 
lay a statement on the Table showing 
the nimiber and names of land reforms 
Bills of the dissolved Travancore-Cochin 
Sttte Assembly on which Select Conmiittecs 
have completed their Report ?

The Deputy Minister of Planning 
(Shri S. N. Mlshra) j The Select Com­
mittee had completed its report only on 
the Travancore-Cochin Compensation for 
Tenants* Improvements BiU prior to the 
dissolution of the State Legislative As- 
rsembly.

Irrigation in Travancore-Cochin 
State

23̂ Shri A. K. Gopalan : Will the 
Minister of Irrigation and Power be
pleased to state the nature of priority 
allotted to each of the schemes in the 
'Second Five Year  Plan  to  increase 
irrigation facilities in Travancore-Cochin 
State?

The Deputy Minister of Irrigation 
and Power (Shri Hath!) 1 The Mow­
ing provision has been made in the Second 
Five Year Plan for the continuing and 
New Irrigation Schemes in Travancore-
• Cochin State;

Rs. 617*40 lakhs Under  Major Sc 
medium Irrigation.

Rs.  180*50 lakhs—Minor  Irrigation 
(Cost below Rs. 10 lakhs each).

Rs. 28-50 lakhs—Lift Irrigation.

Under Major and  Medium Irrigation, 
ihe following new Projects have been 
included in the Second Five Year Plan

Name of Scheme  Cost in lakhs

Rs.

Chalakudy 2nd stage  .  .  60
Cheerakuzhy  . . .   47
Bhoothathâettu Scheme  .  348
Neyyar 2nd stage .  .  •  105

The allotment under Major and Medium 
Irrigation Schemes provides for comp­
letion of the schemes  taken up under 
the First Five Year Plan and for taking 
up the above four new Projects under 
the Second Five Year Plan.  Full pro­
vision has been made for completing all 
the four Projects in the Second Five Year 
Plan period.

The relative priority among the  pro­
jects will be assîed by the State Govern­

ment 
resources

depending  upon  their  jjfinancitl 
«s and implementing capaaty.
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Documentaries on National Cadet 
Corps

236. Shri D. C. Sharma s Will the 
Minister of Information and Broad­
casting be  pleased  to  state  the 
arrangements made to give wide  pub­
licity  to  the documentaries  produced 
onN.CC. ?

The Minister of Information and 
Broadcasting (Dr. Keskar) : The two
documentary films produced by the Films 
Division on National Cadet Corps have 
been released in Films Division's circuits 
covering about 1600 cinemas and copies 
have been supphed to State and Central 
mobile vans for exhibition in rural areas.

Central Public Works Department

237. Shri Bahadur Singh : Will the 
Minister of Works, Housing and Sup­
ply be pleased to state :

(a)  whether  it  is a  fact  that there 
is a bar of five years imposed  for 
promoting an Engineering  graduate 
working  as an  overseer to  the  post 
of an  Assistant  Engineer  in  the 
C.P.W.D.;

(b̂ the reasons for imposing  the res­
triction  when  such  conditions  do not 
exist  in  other  Government  depart­
ments;

(c) whether  is it also a fact  that 
temporary  subordinate  Engineers  of 
the Central Public Works Department 
are not  allowed  to apply  for  other 
Government  jobs  when  tl̂re are no 
restrictions of forwarding  applications 
in the  organisation of  Central Water 
and Power  Commission ; and

(d) if so, the reasons therefor?

The Parliamentary  Secretary to 
the Minister of Works, Housing and 
Supply (Shri P. S. Naskar) : (a) Yes. 
Normally we consider  for  promotion
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Engineering Graduate Overseers after they 
have served for five years.

(b)  To ensure that they have gained 
adequate  escperience and are otherwise 
auitable to hold the post of Assistant En- 
ffineer.  We also recruit En̂ eering gra­
duates direct as Assistant Engineers and 
Assistant Executive Engineers through the 
U.P.S.C. bv  open competitive examina­
tion.  Graduate Engineers  who  join as 
Section Officers are those who cannot com­
pete successfully in the examination.

Cc) and (d). In forwarding the applica­
tions, the Chief Engineer foflows the policy 
laid down by Government.  The policy 
is that, except where the Public interwt 
demands it, the Administrative Authorities 
ahould not refuse to forward applications 
from Government servants serving under 
them in response to advertisements issued 
by the Union Public Service Commission 
or requests officially received by them from
• other departments or where the applicant 
is a temporary Government servant and is 
likely to obtain permanent employment 
elsewhere.

Abducted  Women’t  Recovefy 
Organiamtion

238. Shri Hem Ra) : Will the Prime 
IVIiniater be pleased to state :

(a) the  expenses  incurred  during 
the year 1954-55, 1955-56 and from  ist 
April, 1956  upto the end of June, 1956
‘ on the Abduaed  Women’s  Recovery 
Organisation; and

(b) the  number of the staff  employ­
ed therein ?

The Minister  of Works, Housing 
and Supply (Sardar Swaran Singh) t

(a) 1954-55 . Rs. ii.54>255
1955-56 . .  Rs. 9,78,300 (Final

Grant).

1-4-56 to
30-6-56 ....  Rs. 249,000 

(estimated)

<b) PoUce Staflf  .  218

Qvilian Staff  192

Five Year Plan Publicity

399. Shri M. S. Gurupada
the Minister of lafornution aî

Broadcasting be pleased to state:

(a) the total number and names of 
plays  approved  by Song  and Drama 
Divisipns  of All India  Radio  for Five 
Year Plan publicity;

(b) the names  of the  plays staged 
so far along with the names of the troupe 
who staged them;

(c) the total  amount  spent in  the 
current  financial  year on the  staging 
of those plays; and

(d) the reaction of the Public and the 
Press ?

The Minister of Information and 
Broadcasting (Dr> Keskar)s (a) and Cb). 
A sutement is placed on the Table of the 
Lok Sabha. [See Appendix III, Annemire 
No. 12].

(c) Rs. 68,770/-

(d) Very favourable.

Violation of Cease-fire Agreement 
by  Pakistan

240.  Dr. Satyawadi: Will the Prime 
Mister be  pleased  to refer  to  the 
reply given  to Starred  Question  No. 
2174 on the 14th May, 1956 and state 
the estimated  damage  claimed  by 
either  Government of India or  Gov­
ernment  of Pakistan  as the result of 
violations  of the  cease-fire agreement 
in  which  the responsibility  has  been 
fixed, by the U. N. observers on Pakistan 
and vice versa?

The Prime Minister and Minister of 
External Affairs and Finance (Shri 
Jawaharlal Nehru): The  Government 
of India claimed compensation from the 
Ck>vemment of Pakistan only in one case 
and that was in respect of the Nekowal 
incident in May, 1955.  The claim for the 
estimated damage was rupees twelve lakhs. 
The Government of Pakistan has not pre-» 
ferred any claim for compensation.
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LOK SABRA 

Frida", 21th J.&tI, 1151 

The LoIc Sabha met at .E1evca of tJae 
Clodc. 

[Ib. SnAUil ill the Chair] 

QUESTIONS AND ANSWJ:BS 

(See P8rt I) 

12-22 P.M. 

MOTION FOR ADJOURNIIENT 

BAN 011 ROLDIllc DEMOIfft'IlAftOlIS 

AJIOUND PARLlAMDft' Bova 

Mr. Speaker: On the 18th Ju17 i956, 
Sbri M. S. Gurupac!aswal117 lave notice 
of an adjournment motion for the pur-
poee of diseuainl the order of the 
District MqUtrate of Delbi probibitinJ 
the holdinl of meetiDp or demonstra-
tions and the taklq of processions in 
the Parliament House Compound. I 
1hen Hid that J would look into tbe 
.atter and live m)' decision later. 

The adjournment motion relates to 
an Order under section 6 of the Punjab 
Seaarity of the State Act. 1853 (Punjab 
• ~  XII of 1953). as extended to the 
State of Delhi, and as amended by the 
Punjab Security of State (Amendment) 
Act. 1854. pauecI by the District 
'lqistrate, Delhi, prob1bitina the 
oldinl of any public meetin. or tak-
uc out of any proc:eaion or o~ 

of any demonstration in any pubUe 
pl8ee within the area specifled in the 
sc:bedule att.cbecl to the Order. The 
main objection that was taka to the 
Order w .. that ~ other areas it 
llso exteDcIa OVer' the eompouad of 
be ParllameDt Hou.. The c-npouad 
• the Parliament BOUR baa Dot yet 

1111 

been included in the pndac1a of the 
HOUle under the ruleI,. CIII"den. 
Henee. MCUritJ' IIH!UUI'a la tbiI __ 
are taken by the exeeutive. 

In the c:irl:uJMtalK't!II _ted above. I 
do Dot Jive my con.'ent to lIIOVe tbis 
adjoumment motion. 

........... (HCllbalwabad): OIl a 
point of clariJleatloa. SIr. ...,. I 
request you to COftIider tbiI ... u. of 
1n ~ the COIIIPOUDd within the 
preeiDcta of Parliament Roue! It 
should be considered very ~. as It 
is important. 

Mr. 8peUer. All boo. Members who 
have ,ot suaestiona to mUe IIIQ' 

kindly lend them to me and If tbe7 
want to see me they can see me. 

SIIJI ".-.t.: I bave aJread7 liveD 
it .in writinl-there. Sir, in Reporters' 
cop,.. 
..... 8peaker: I shall Jook Into H. 

PAPERS LAID ON THE T.O\BLE 

REPOII'J" OF TAIUIT CoIOllll8lOlf 011 

IlEn:JnTOIi Plllca 01' bIoli AND 
STDL PRODUCED BY IIY11011Z IaoII 
AND STEEL WOIUUI, BRAllllAVA'I'I 

EI'C • 

TIle ....... of c.a.a.er .......... 
(SJuoI KaIl ..... ): Sir, on behalf of Shri 
Kannartar, I be8 to ~ on the Table 
a t'OP7 of eaeb of the o~ papen, 
under SUb-section (2) of seetJon 18 
of the TarUr Cnmmiuion Ad. 1951. 
DameJr. 

(1) Report of the TarUr Com-
miuioIl OIl the fair retell-
tion prices (ez-worb)of 
JriI iroa and steel pndQeed 
by the )(y.ore IraD _d 
Steel Works. Bbadravati 
1_. 

/ 
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(2) IIinidI7 of Commerce and 
IJIdllStr7 RaoJutbi No.: IS' : 
(4)-2-(111)111. dated the 
llIb JuI7. 11K. 

(3) Statement under pJ'OViIIo to 
Rdioa 18(2) of the TarUr 
Commiuion Ad, 1151. ex-
plainiq the ra.-wby a 
c;opy of each of the cIocu-
menta referred . to at ( 1) 
and (2) 'above could DOt be 
laid within the pnrsc:ribed 
period. 

[Placed ita Libra"ll. See No. S-287I 8~ 

.AMENDMsImI '1'0 EsTAD: Dun RULES 

. '1'IIe MbII*r of 1IeftB ..... ad 
~ (Shri .. C. SIIaIa): Sir, 
I bee to lay OIl the Table. under sub. 
section (3) of section 85 of the Estate 
Duty Act, 1853, a eop)' of the Notiftca-
tioa No. 32112/9/55-E.D., dated the 
12th June, 1956, makbJ8 eertaiD further 
amendmeDts &0 the &tate Duty JluJea, 
1953. [Placed in Libra'1l. See Idnex 
No. S-288156). 

AroIDmMENT '1'0 ADIIIDfJIS'IRNnoJ·· OF 
BvAC'UIZ PRoPEIft"Y (CElmtAL) RULES 

• TIle Depaty M11l1s&er of .laabWta-. 
11_ SIII'I~. I[. BIaonsIe): Sir. I bee 
to lay on the Table, under sub-section 
(4) of section 56 of the Administration 
of Evacuee Property Act, 1950, a copy 
of the NoUntalion No. 42-1(25)/55-
Prop. I, dated the 5th June, J956, 
makin, certain amendment to the 
AdmJnistration of Evacuee Property 
(Central) Rules, 1950. [Placed in 
LibTfl'1l. See No. S-./56). 

COMMITTEE ON ABSENCE OF MEM-
BERS FROM THE Sl'JTINGS OF 

THE HOUSE 

SlXi£DITB JlEI'Oft' 

SIIIi AItebr (North Satara): Sir, J 
bee to prelefJt the Sbdeentb Jleport 
of the Committee aD AbeeDce of 
fembers fram ... SittinI8 of the -. 
also Jay Oft the Table a ·11a.t sIIowiq 
D8IDI!s of Members who were 

c:ontlnuobsly ..... lNIIl the siUlDp 
. of' the .... f. II...,. • IIIGnt 
dwinl the twelftla S--. 1'" 

" . 
PE'l"ITIOJifS U 

STATES RlDRGANISATJON BILL 
AND 

CONSTITUTIOJf (NDn'II AMEND-
MENT) lULL 

Dr. ............. (Visakhapat-
nam): Sir, I bee to present a petitiaD 
"Siped b)' 1 •. 175 petitionen. hi. N8I*1 
of the States Recqaniatiaa Bill. l_ 
as reported b7 the J.oint ~ . 

Sloi Kula.. (Hoshanpbad): Sir • 
I be& to preleDt a petjtiCID aIIDed b.Y 
2,111 petitlonen, in reaped of the Itatea 
Reorganisation Bill. 1951. and the 
CODStitution (Ninth AmeDdment) Bill. 
1956, as reported b7 the .Joint "Com-
mittee, " 

STATES RFDRGANlSATJON" BILL 

Mr. S ..... : We will now take up 
further consideration of the followlnc 
motion moved b)' Paadit' GoVlnd 1IaI-
Jabb Pant on the 28th July, 1956_ 
namely:". . 

"That the Bill to pre\'ide for the 
1"t!OI'Ianisation of Ow States of . 
India and for matters connected. 
therewith. as reported b7 the Joint. 
Committee. be taken Into eonsider_· 
aUon." 

Before I calJ upon Shrl Gurupada-
swam)" who wu on his lees yesterday 
to reswne his speech J Wish to make 
tbis announcement. Hon. Members 
were anxious to have. Includlne the ex-
Finance Minister, extracts of the Prbne 
Minister'a apeeeb. I lave been ciwD. 
alone with a Jetter. a short extnet f_ 
a note recorded by the Prhne Mbllate 
dated June I. 1958. at the request of 

-~'-~ j pointa dealt" with in his speeeh deU-
vered at the All India can...-Com-
mittee meetiq at Bombay on June 3. 
ItS8.. The Jetter atatea: '1'hiII extraet 
may be placed aD record" . 
aulbentiClited ven1aa of the '. 
Minister's statement refem!d to' J 
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JIU"It8I'apb I. of' the Report of the 
Joint Camaaitleeon the StIItes Rear-
pnjsation . BlU, ) 856. 

The extract is as follows: 

:'Contiftucnuie 0/ emera' Acfmillistra-
&ion. 0/ Bomba.,. 

. l said that the provls.iao iD the 
BiU before Parliament pro,'ldinl 
for reotral adminstration of Barn-
. ba7 represented the Gowrnment'. 
point of view and the Congress 
alao acreed With it. There is 
nothin. more to be said about it. I 
added, however, that, lIubject tn 
~ Central adntinistration of Bom-
. ba.7, it w .. our intention to make 
some suitable arrangements to 
associate representatives of Bom-
bay with this administration. J 
further addtid that after a rertain 
period . whi('h mieht be about five 
years, the people of Bombay sbould 
bave the opportunliy to decide for 
tbemseh'es about their future. 
The method to be adopted fbi' this 
purpose ('auld be decided later in 
consultation with the people ron_ 
eemed." 

Shri Kamatl. (Hoshangabed); I want 
a clarification ... ,. 

,. 

Mr. Speaker: .... Of the extrad for 
wlUch I am not responsible? 

Shrt Kamath: No, Sir, not of the 
rontents of the statement. Con!dder-
ing that it is not rustomary. exrept in 
totalitarian eountries. to makc 
announcements of Government poilcy 
at party meetings. will the Prime 
Minister clarif.v and say whether this 
was made in his capacity as the Prime 
Minister or merely as .. party leader? 

Mr. Speaker: All thi!'i ~ Rsked yes-
terday. .  . 

. SIIrt Ka .. t.: But no n~ .  was 
8iveo yesterday, Sir. 

Slut S. S. More (Sholapur): May I 
knOw whether It will be circulated to 
all. the Members so that We can make 
use 01 it. 
Mr. Speaker: It will form uart of the 
deb.tft. J sh.n Me to it that it ill; 
dfftll.ted.. 

BUSINESS 0,. THB HOUSB 

8IIrI ...... (HMhan .. bIIcl); IQa 
tbe Mlnillter fII Parliameat.ar.7 Allalna 
lot anythinl to ., about the pro-
Inmme of wan for the nest week! 
Tad.,. i. 1'rIdQ . 

The ........ ., ....... _ ... " 

A._aln (811rt Baa,. Nara,.. 8 ..... h 
The House is sittinl tomorrow . 
Whenever the Houe aHa an Satur-
day. 1 propose to make that 1ta16-
ment on SIIturday. 

STATES REORGANISATION BILL 
-COIltcl. 

Sllri M. s. Gana ........ ~ (MY.ore): 
Yesterday I was J ~ with the 
question of Bombay. Most of the 
Members of the House feel that B0m-
bay should belonl to Maharashtn. I 
am· sorry that the attitude of. the Gov-
ernment, cspeciall)' of the Prime Min-
ister was strange and even unjust. 
The other day, the hon. Member, Shri 
C. D. Deshmukh made a historic 
. .~ n  givin, us the truth behind 
the Bombay decision. I cannot im-
prove upon his lan,uale but I may 
just draw the attention of the House 
to the statement of Shri Deshmukh. 
He said that the decision on J:k»mbay 
was not the decision of Government. 
He also said: 

"There .'as no consideration of 
the proposal in the Cabinet or 
even bv circulation. There was nn 
individ'uaJ consultation with mem-
bers of the Cabinet known to be 
specially interested. as for instance. 
myself, There is no record even 
of a meetinc of a Committee of 
the Cabinet. and to this day no 
authoritative text of the so-called 
decision is available to the mem-
bers of the C.binet." 

If this is • fact, I must say that the 
attitude of the Prime . Minister is 
hi8hly irresponsible. J may further 
qy. U I.m permitted to use the 
phraseoloey of H. G. Wells, that the 
policy of the Go"emment in recard tn 
the States rearpnisation i. • 'pitiful 
jumble of .... -.. l'ftIIt nonsense.· 



Mr. II. ha: Did lie use It in Parlia-
1III!Dt! Did 8emud SM. use It In 
Part1ament! 

......... ~ ...... u.r. It is not 
Bernard Shaw; It Is H. G. Wells. but 
he ... not a Member 01. Parliament. 

Mr ..... 1Ier. Simpl,. because X .. ,.. 
IIOInetbinc. it Deed Det be reputed 
ben. 

8IIrI .... ~~  I 
thoupt that it was an apt expression 
to desertbe the Pl'eMDt JIOIk7 of Gov_ 
enunent. 

8IIrl S. 8. lIore: B,. linlrq it with 
the name of that .ent1eman. you 
ma,. take it as a jote aDd you ma,. 
not take the matter aeriGUSI,.. 

S.rt II. S. (dna ......... ,.: I feel 
that sodaU,.. economically and even 
moral.,.. Bomba,. is part and parrel of 
Mabarashtra. If you separate Bomba,y 
from Maharaabtra, )'OU would be more 
or lesa separatinl the soul from the 
bod7. It would be just like cutt1nc 
the womb from the mother. Before 
further injustice is done to Bombay. 
the people who make decisions for 
the Govemment should revise their 
opinion; and even now it is not too 
late to do it. 

Then there is the question of the 
Central administration for Bombay. 
~ n  to tbe present proposal. 
Bombay has to come under the Cen-
tral administration. I feel that undt"r 
tM Central administration it would 
deprive the citizens of Bombay from 
putieipatine in a democratic set-up 
which would otherwise result if Bom-
bay is eiven to Mabarashtra I whole-
heu1edly endone the opinion of Shri 
Chatterjee in this matter. He hL. 
Aid in ... minute of diuent that the 
Central administration deprives the 
dtlzens of Bomba)' of their demo-
cratic: richts. We MOuld not do that. 
About tile time limit that is set by 
the Prime Minister when Bombay 
mlJht be eiven to Maharaahtra. I do 
Dot and any indication of the same in 
tIleBUl. 

Boweft!l' I do .... want that Bom-
MY should be ...... -··'''--fO .. '" con-

teDl*a aadbe ~ ........... ,. 
between ~ far ... ~I do 
DOt want teDltoD.. aU _I do 
not want ht ...,. .... ., III! ..... 
ritor)' ahouJd be left .ted •• d .,.... 
reorpnJaation ~ ........ lie 
.ttled once and f ............. no 
issues canneded witIa tile ,.. ......... 
tioa of State. IhouIdIle left .. be 
4ecidecl in future. II,....... tile 
iIsues for future .. ' h-, J .. 
afraid that peace ill tile lad will be 
IIlU'I'ecl or disturbed. Wilb a -riew 
to have a fun .. ! ,d atillaetor.r tIettIe-
ment of thu ~ J would aip 
upon the Government to tUe a pod, 
fair and reasonable tIeeiIaa OIl ___ -
bay. 

J refer now to uotber lmportaDl 
question which has taken a aeriouIr 
tum. and that il the q..tion of J.w 
and "er, the questioD of tile civil 
liberties of ·he )M'OPJe. The ban. 
Member, Shrl C. D. Desh·lIkh bas 
referred to this questioa and aid that 
the Chief lii-lisler of Bombay had 
issued oral innrnetlans to Itae Pollce 
that they ma,. shool at 'lipt and 
shoot to kill people. It is a very 
crave charge. 

.... ~ .... "'-~ '  (): 
"VA . ~  trI'Ii wrm Wf" ~ 

~ JJ'"I Ii ~ ij] • Iffr 
an;r.n' ~ ~ fit; If1i!Of1ll ~~ .p 
~ i ~ ~'6 .. [3i1Wi6l 
~ t ~ f ... '"""" ~ i ~ 
~ ~ t i 
Sbri .. S. ~  'l'heft 

is no point of order here. I am ref«-
rine to the slat.ment of the bon. 
Member, Shrl C. D. Deshmukh. He 
has said thiII in his stalemeat and I 
have cot a copy of his natement wHIa 
me. 

.... Speaker: Even the other clay I 
thoUlht about this question of state-
meat reprdlna Ministers and As-
sembUes wbieh have been establW.ed 
under the ConstItuaCID. 'n.c.e As-
RlDblia are die; equally deIIIioc:ratir 
AssembUes and it is primarIl)' the 
t'OftcerD of the partic:ular Aaembly to 
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take .. Ada ..u.n. ... wIleD tbawe 
matten an taken ... the IIiDiwter 
wiD have _ oppoI'tuniV of explain-
... the pawition _ to wIIat euctI7 the 
...... t II .... wbetber it is true 
.. faJ8e. 'DIawe )(iDiIten are not 
lien to lift any explanations in that 
repnl Nannall)', under the rules. 
whatever bappens in other Aa-
_ bliel. II a matter for them. not 
for UL Reprdin. the statements of 
thawe JIiniaten when the Bombay AT-
_bl)' met. it ... for them to take 
it up. J do not know what explana-
tieD wa liven. Under thowe cir-
c:umatances, to make a ltatement bere 
merel)o beeaUle one bon. Member of 
tIaiw Houe Jeferred to it » not 
penniaible. The bon. Member said 
that be bas evidence, but it refers to 
a serious aIlqation apinal an out-
sider, apinrt a member of c"';\er 
Auembly,'aDd it iw 'MIair to make 
8Udl lID alIeptian apinst a person 
ID his aIIHace. Further. It is rather 
IDconvenient for this Rouse to take 
It up « reject it; it is rather difficult 
also. Uader those c:ircumatwnc:a, that 
Deed not be referred to, althogp it 
)au ~ been said bere. 

81m K...a.: On a point Of order. 
Sir. Will""t not mea that this 
Bouse will be precluded from refer-
riD. to .tatementT or rpeeebes or 
other c:harJ-made in other Parlia-
menta of the world becaUle after all 
we depend on Press reports or TOme 
other wourc:a for information! Cer--
tainl)' we Aft at liberty to .ive that 
information and allow it to be con-
tradided by the GovemmenL 

Mr. SpeaIrer: Statements made in 
other Parliaments stand on a different 
footln •• aJtGcetber; we have no con-
Vol over tbem except tbroUIh the 
diplomatic: dlaDnels. Any penon who 
sees or pta IUCb information must brin. it to the notice of this House 
and tbiw Ho.e will Jive direc:tiona to 
itT Ministers in the matter. But TO 
far _ the other Assemblia and other 
Governmeata here are coneerned. they 
are equaJl)o autaDcIIDOU8 In their res-
pedIve _era. tbe7 are rovereipl 
., far tbawe itena that are liven . to 
them are . aac:erned. We have no 
jurladic:tion _ contral over them in 

tbawe ... tten. We IaaYe,fII ..... 
juriwdIctIon ~ .. _&ten 
wbida .... iD our Liwt.... aJwo III 
matten wbieb are ia the c-eun-t 
List. 'J1Ua is a ..uer of' Jaw .. 
order which is adurift17 a ....... 
for them to dial witb and we ..... 
no jUrisdiction. Wbetber 1M rboot-
inc wu tbere. wbeIber it ... riIbt _ 
wron.. is a maUS' whIda faIIII .. 
their own rpbere. U ..... the __ 

CGastitutian under wIUcIt we AN 
funetioninl, __ powers aN allocat.-

ed to the State. ancI the quation or 
law and order iw ... 8ueb thine. It 
may have been UMCI exee.iYeIy _ 

not. but it is' for that -.~ to 
take it up and not f. tbII II-. 
That ir my view. J wiD. however. 
CODSider this point in detail but J do 
not want that tbiI matter .wd be 
pursued bere in the abwence of \be 
Minirter. who works under the ...... 
Conatituw.a. whose duty is to main-
tain Jaw and order in bia Stale; we 
have not taken it up u  a matter faD-
iaI ill our aphere. Under thcIIIe c:ir-
c:wnstanc:a, J think it is not proper 
to make a reference of that kind 
about a partieular act done by. 
particular IIinistJy of a state. whIda 
ir equally responsible to itr 1.4iaIa-
ture for that partieular matter. under 
the same Constitution. 

Slid C. D.......... (lCoteN): J 
cave a copy of my s1ateJnent to the 
Speaker ~ hOUR before J made it. 
In the course of the lItatement. J said 
that the alleged misbehaviour of 
Bombay was a reason liven by the 
Prime Minister wb,. the dec:won 
about Bombay could not be recon-
sidered. The extent of that misbe-
haviour is intimatel,. c:onnec:ted with 
the use of police powers and the 
allegation whether theN wa .. ,. 
excess of it or noL Moreover. the 
propoMl is that BamINI;y wtU emile 

under Central ac:lminiwtratioa in. 
couple of mantbr or in three mona.. 
ill whieb are it will wtiJl be relevaat 
for us to refer to what happened m 
the past and to move the Cenbal 
Government to make an enquiry. 

Now. all that J said .... that it ..... 
in eonneetion with the States Ite-
orpnisation Commission'. Report and 
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the Nblequent happenlnp, the duty 
at the Central Government to pr0-
mote.. that is to say, persuade the 
Bombay Government to make an 
enquiry. That point was taken up by 
the Prime ·Minister and a reply was 
IPVell to iL Therefore, directly, we 
are not conaiderinl this matter as a 
matter 01 Jaw and order. But we 
are constderinl this as IIOmethin.J 
unavoidably c:onnected with the Bill 
that we are now considerinl. After 
'all, ~ .. hat happens to the citizens of 
Bombay today may be an indication 
of what mipt happen to them in the 
future. It is in that light that I 
Rferred to that statemenL 

It remains for me to deal with the 
-POint made, namely, that the Minister 
Is not here to defend himself. Well, 
it is expected that· the Home Ministry 
of :the Government of India,which 
would be the II\lCee5SOI' in power, I 
suppose, of the Government of· Bom-
bay, would be in a position to convey 
to the House whatever truth there is 
in these allegations. It is not pos-
sible for a private citizen to go fur-
·ther into the verification of these 
matters and it is beCause of that 
consideration that everyone has been 
urging that, considering the scale of 
this firinct a judicial en'quiry was 
called for, in which case all these 
matten can be decided satisfactorily 
and everyone concerned will have an 
opportunity to study what the real 
truth is. 

Sbrl a. D. Misra: My objet'tJon is 
this. Shri C. D. Deshmukh happened 
to be the Finance Minister till 
recenti)'. Did he ever write to the 
Home Minister about these fads 
alleeed in JUs statement? And now, 
that is bein, made the ground for 
further discuIs10n about iL I wet to 
know -whether he bas verified those 
facta ... not and whether it wu not 
his duty to verify them. 

SIlrI V. O. DellaJlUlde (Gune): 
Was Shri R. D. Misnl the Home 
IIinister! I abould be allowed to 
an .... bUn. 

,JIiII .•.. 

IIIIIt C. D. I¥d' •• NIe-

Ik. S"'-': Ora....... Sbrl 
R. D. Misra railed a point of ...... 
I ~ for a short ' ~ repfttinJ 
this matter freD Sbri C. D.. Della-
mukh who is coimeeted with the 
statement whic:h he made. I am afraid 
there is a c:onfUlion 01 issues. Sbri 
Desbmukh had a riJbt 10 moe • 
statement after he Nlliped JUs pod 
~ Minister, and then ill reply to his 
statement, the boa. Prime MJnister 
also made a suitable reply. In. the 
statement that was made by Shri 
Deshmukh, be referred to eer1ain 
considerations whieb weiJbed wi ... 
~ on account of wbicb hefeh tbat 
he sbould not be in the c8blnet and 
therefore he resiped. 

Now, • reference to the shootiq 
in Bomba)' and what the Central GoY-
emment or this HOUR is JOint to 
do or may do at a later date and 
IISkint for an ansWer to that question 
in lHIvance is rather curiOUB. I do not 
know whelher, even after takin, Up 
such a question. he is competenl to 10 
into that further. Of course, that is 
another matter alto,ether. But to-
~. that Govemment-the Govern-
ment of Bombay-was competent to 
take what· action it did and it is its 
duty to do so. It is only a question 
whether it was in excesS or noL But 
it is its duty to deal with law and 
order, and it did so. Now. to refer 
to the happenings that mi,ht occur. 
in anticipation, because of what has 
happened now, is not relevant. It 
sounds rather curious to me. What 
might happen as far as his resicna-
tion is concerned, ed what milht 
happen after his resignation. are not 
relevant to this issue. We are now 
c:onsiderinI the States Reorpnisation 
Bill. What bas that to do with the 
mootin, in Bombay! 

Aa ..... Jfew'er: The Finance 
Minister resiened on that issue. 

8eftnI Boa. .-'en f'OIe-

Mr ..... er: Let blm raIp OIl tbat 
issue or not resip. We are not C*I-
CIII'Ded wWa IL I wm Jive _ ......-
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tunitJ to e'Very IHm. Member. Why 
....... he 01' abe be impatient? 

What I 8a7 ia. to refer to the state-
ment about mootinc is abaoJutely 
irreJevant. Further, if .ame aceu..-
lion ii made, it is not for the Home 
Minister her. 'to reply to that, and it 
is not as if one can eo OIl asld". him 
as to what has happeaed elleWhere 
and also uk him to plac:e the matter 
here. A Person. against whom an 
alleption is made, has not eot the 
-opportunity to reply to the alle,a-
lions. ' If be has cot that opportunity, 
by all means, the reference t'Ould be 
made. Very often, the hon. ~  

here forget that there are a w,e 
number of Members elected by the 
people to the Bombay AsRmbly. just 
as Members have been elected by the 
people to this House. They repre-
sent the people in that Assembly 
just .. the hon. Members here 
repesent their CODBtituencies in this 
House. Of course, in the Assembly 
there, they repreSent a smaller num-
ber of people than we do here. 

Under these circumstances, let us ,0 strictly by the Constitution. It is 
a 1DIltter.ot law and order. Whatever 
~ done--and whether there is 
neCessity for an enquiry or not-it is 
for the Bombay Le,wative Assembly 
to ,0 into the matter. I do not know 
how this House can come in the pic-
ture. Of' course. Shri Deshmukh has 
referred to the shootings there Mnd 
he has said he had already given me 
a C!Opy of his statement. No doubt 
that was ,iven. But there may be a 
time when he himself may withdraw; 
anyhow I allowed him to make the 
.statement. But that oucht not to be 
made the cround for referring to it 
perpetually on the Boor of this House. 

~ Ben CllabaftI'itJ 
_Bairbat): Before you make up your 
mIDd about the ruJin& I may say a 
fftI words. It is true that if the ques-
tiaD is one of law and order it 
appertabIs to the State CICIIlcemed. 
But in this particular iDatance, we 
are Jutimate1)-looJdn, at the eatlre 
tbintfrom thepoiat of Yiew of the 
reorpn.tioa of States and the SBC 
r..,.n. If the questian· of Bombay 

has been decided ontheillue wtdeh 
relates to ex.:eaM ...... ~ 
and when the Primelliaister ,. 
made up bis naiad that e-=--had . 
been c:cmmitted. then the PartillJDeDt 
is quite juatUIed Ju IaIcnrinI how far 
these exc:eaes are correct anc! bow 
far those ell..... levelled .apinst the 
people ·are c:orreet. As such, it ia 
completely withID the campeteaee of 
this ParIiameat to .. for a judicial 
enquiry and raise the matter here. It 
is . only from that limited point of 
view that I say that we are com-
pletely 1Irithire our rl,hts to raise that 
matter. 

Sian N. C. Chatterjee (HooPI7):' 
May I point out that we are eensur-
in, the Prime Minister ancl the Gov-
ernment of India for the policy whiell 
they are pursuing. The policy is this. 
'!be Prime Minister made it cteer that 
he deliberately n~ dowD the de-: 
mend for a judicial enquiry and he 
justifies the ~.' So, be'iiboAid 
tbat this was 4me of ·the points which 
theY took . into corisideration with 
re,ard to the d.cision about Bombay. 
'!berefore, we humbly Jiabmit that 
this point is relevant nbi onl)' to 
know' haw many peoJ)}e weft shot 
down but to know whether the extent 
of misbehaviour was such 8s to 
justify the pronouneement of tM 
Prime Ministfor. namel)'. coodem"ation 
of tht> city of lIomba)' so far as the 
Government of India is concerned 
and also so far as the Prime lIl!inister 
of India is roncemed. 

s..... ItaJaath: The Prime MInister 
said that Bombay misbehaved. 

Mr. Speaker: All tlaat I say il tbIa. 
So far as the Statell ReorganisatiClll 
Blll is c:onc:emed. this matter is not 
relevant. The hon. MembeJ'a ma)' 
c:boate other renH!dies to briq the 
matter to the DOtiee of the House; 
they may brine the mattft to the 
notice of the bon. Prime IIiniRer and 
say whether excuss have been eom-
mitted or DOt. There are a laUDdnd 
ways of briqinc IUCb maUen to the 
notice of the Govemmeat. It is DOt 
far me to meatloD them here. But 
it is for me to ..,. here Dd now tbat 
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so far .. the su... Reorpniation 
Bill » ......... the BiD m.. be 
dilpoeed of after calm 4i8euaion. 
Whether Bombay 0QIbt to be joined 
fa Ihbarahtn or It IIIoaId be kept 
....... tely under the jurUdietioh of 
the Centft Meau.e fill the shootIni or 
becau.e there was. proteft apinat 

the report. of the S.IlC. are not rele-
vant here. Merely becauae there was 
mootiq and .. y, 10 people died, can 
anybody come and say, "Give me 
Bamhlly"? 

8IIIt K. C. etatterjee: That ••• 
liven by the Prime Kinilller, rithtJy .1' ~. as • pound for the deei. 
sian that they have taken. . 

..... Speaker: No. 

1Ir. KaBlatla: II the Prime MillilIter 
wrGn,? 

Mr. 8peabr: The Cl"Oundi are 
different. Whether Bombay is part 
.nd parcel of Maharubtra, wbether 
it ill part and pueel of Gujarat. 
whether there are or not 1P'0undi for 
its beinc treated Iep8rateJy and if 10" 
for how lon" whether there should 
be an electoral proc:ea or not for 
decidin, itl position-thne are the 
pointl which are left for thiI HoUle 
to diacusa. But I deftnlteJy ruJe that 
.ny reference to the heppeninp and 
the shootin,l. wbether they were in 
excess or not and who .u responsi-
ble for them. is irrelev.nt so f.r as 
the discussion of the States Re-
or,ani .. tion BiJJ ill concerned. I wiJ) 
not .Uow any such reference. 

SIui K .... t .. : Do you allo rule, u 
• coroUary, that the Prime KiniIter's 
statement .bout flrin, and the mis-
behaviour of lIoInhIly ... WI'OII, and 
should be expunied from the recorda 
of Parliament? 

Dtt Y. .~ I want to 
know whether, by this rulin., ably 
reference to the shootin, is irrelevant 
or reference to the JIliIbehaviour of 
the people of Bombay or Jootin, would 
also be irrelevant? 

-
Mw. II ,'-= LoGIIaI"'a", -
~ wiD be ineIev.t. _ far 
u tbia' BJD is CGDCeII'M4 'WIIateger 

miIbt haw he..... let.. aot 
refer to it. Let us .. GIl the merita 
of the ease whether __ OUIbt to 
be in the Centre or sbould be im-
mediately join" to ............ tn. Let 
us disc1.a this matter ~. 
put forward poiats for and apiDst 
and 10 ab. Therefore, aD)" ftf.enac:e 
to misbehaviour either by tile pubJie 
or CIne seetion of it or to the actian 
taken, whether it is exeeaive 01' DGt. 
ill beyond the Rope of the BiD and I 
am not ,oin,' to allow thena. (l1Ian· 
nap ... ). 

..... a. D. JIIt.ra: M7 paUlt '" 
order was this. 

1Ir. a,eaker: I have dilPOMd 01 It. 

811ft L  D ..... : We QIl nitic:ile 
the Prime Minister or the Hame 
Minister or other Ministers of tbia 
Hou.e. But. can we critic:iH the Chief 
Minister of a State who is not pre-
lent helle to defend himself? Tbat 
ill the only point. 

1Ir. SJlellker: I have already disp0s-
ed of it. So far _ luch perIODS are 
concerned. in the nonul course there 
cannot be a lubject-matter of discus-
sion in this HoUle. Here it is 
intimately connected with the shoot-
in" excesses, etc. That portion wiD ,0 off. It is not the sole concern of 
persons resident in Bombay. Other 
hone Members are keenJy interes1ell 
in thill matter because it may develop 
into an .n-India di1IicuJty. So, let us 
discuss this calmly and put forward 
the arcumentl for and .,atnst and 
come to • concJusiOl1. 

SIIrI M. IL Molar. (Calcutta-North-
West): I .. to submit that wbea Shri 
Desbmukh made that 1tMement, he 
was not pulled up ad that aatemeDt 
has beeome the jli\\pe'i t, of the Bouse 
and it is on record. Am I not within 
my richts to refer to any teconI of 
this HOU8e? 

Mr. Speder. Tbe hoD. Member" 
entitled to read any record. of thb 
Hou.e but Dot to use n Inelevaat1y. 



...... So ...... : I .... iuI.uttinc 
.. eatirel7 cWrereut point f. 70lIl' 
eaa.Mhratlaa. A .......... IIiDister 
....u. a reMain lllatement under 
certain rules. ]a a .tatemeDt of that 
.... IOverned b7 tile nales wbkb an 
appUeable to ordinar7 debates? Su 
be DOt the freedom to c:1arif7 bia OWD 
JI05itloD! An attempt I. beiDt made 
'" show ..... t Shri Deshmukb made 
c:enaiD demands, which he thoutbt 
Important, in lit. rtatemeat. But be 
made tbat statement UDder a certain 
eerillt' nale and under the CoDstltu-
tian. Can the rame restrictions, that 
are put oa the ordinlU'7 speeebes, be 
pol on bIa freedom to make the rtat .. 
IDPDt? 

111'. &peakU: This question does 
Dot ari8e now. (I.&erruptiolu) . 

.I.~  

1II!ek a clariftcation? 

Mr. Speaker: I do Dot taow. He 
bu ,ot on)7 one minute. 

..... M. I. Gan ......... :r: In 
VIew of your rulm., can I deal with 
.... quesUoa of .. ttm. up a commit· 
tee of enquiry! 

111'. 8peakU: No. 'nult does not 
form part and parcel of this Bill. 

SIIrt M. I. Gan ........ :r: 1'lnaU:r. 
I want to say tb1L The questiOD of 
Bombay has not been coruddered b7 
the entire Cabinet. No attempt was 
mde b7 the Prime Minister or any 
other Co~ leader to con.ult the 
leaders of the various oppoaition par-
ties In the countr7. So, the det'lsloDl 
taaen were on a parI7 level or on the 
penonal responsibility of the Prime 
llinfster. 11Iat cIecWon rbould not be 
imposed on this House or the count-
r7. I appal to the Prime Minister 
to revise the deciSion. even DOW and 
iDclude Bomba, iD llaharashtra. 

J know It ma7 create a Uttle distur-
bance in the mlndl of my Gujareti 
frleDd8 but I feel that Bomba7 will 
DOt lose Its cosmopolltan t'barader if 
It I. JoIned to an7 State. Taite the 
InStance of Calcutta, BanpJore or aD7 
W. city. '!'be eaalopolitan charac:ter 
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01 theIe bit eHIea ... Mt .... 
cIesVo7ed merely a.eau. till!)' en ia 
"II partICUlar UnpIatIe ..... OIl ... 
aDIolOIJ', the ease of -., .. "...,. 
strODJ and It should 10 to 1Iaharub-
tra. It will Dot in an1 "'7 militate 
_,;amst the Interest. of G1QUat. 

r am Dot holdiDJ a"7 brief on 
behalf ., Mabarasbtra. I feel that, 
If Bomb.,. .. .-panted froID Kalla-
raslltn, It Ie a JI'Oa Injl!Stb to tile 
people of Mabarasbtn. 'I'bIs lOre 
will Persist. It WID DDt .,. 
CGftducive to the health7 powtIl 
01 Indian nationalism. The Prime 
Mbuster was ve'r7 elOQUalt In 

....YIDJ that Indian unlt.J abouJd be 
audDtalned at n~. OIl tile ..... 
p-ound, I appeal to bim that BambQ 
shoUld ,0 to Mahararbtra for pnmat-
in, healthy and barmoDious relatians 
between dU'lerent sections of nur 
peapie. I hope It i. not too late to 
ftVbe the decision in this matter. 

Dr. La ... 8.......... (Vlsakh..-t-
aam): Mr. Speaker, this country. 
and more 10 tbis bon. House. ill enter-
inc upon the last st .. e of natioDal 
efforts to ensure that tile administra-
tive aDd political _t-up of this 
count..,. Is orJanised on a predoml-
nantl7 lin8uistlc barIs. J t'OI! ...... er. 
a. this Bill ill .oint to be placed 011 
the statute·book -with sucb amend-
ments a. the House, in its wisdom, 
may posstbl7 adopt to the report 01 
the Joint Committee, that 5.000 yean 
of our national o~ are barki ... 
to us to do the riJht thiq at tbe 
richt moment. LookiDl baek at t)UI" 
national history. I cannot come aCI'OIII 
any particular Instance where a cqns-
cious. democratic national effort w .. 
made to arraDle the administraUca 
of the land on a linIuistk bulL I 
am IIad that We are now in this 
procesr, .. I said a minute alO, in tbe 
last lap of our national efrort-for the 
time beiQ. at an7 rate. 

I wish that .... BDl baa come 1ft" 
earlier than toda" for disposal .". this 
Roue. HeIr a century of natioaal 
thinkIDJ was at the back of this BID. 
Under Gandblau leadenidp for nearl7 



[Dr. Lanka ....... ] 

{art)' ~ ... , the pat ConIr'e8a ~ 

hall uft'ered the people of this laud .. 
JiclUlstIc: redistribuUora. 

1 ...... 

You know, Sir, at the time of the 
Coostltuent Aaembly, Dr. RaJendra 
Pruad as President of tbe ConsUlueat 
As.mnbly, appointed tbe Dbar Corn-
mittee. ntat was in IM8 and the 
liDpiatic: re-distribution of . S&atell 
should ha,·.. arisen then. Unfortuna-
teJy tbat report was shelved. Later. 
at the Jaipur Session of the Congiess 
a three-man eommlttee report w .. 
bFCUIht before the people. Even the 
reeommendatlons ur that report were 
not fulflUed. Then there was the 
Coneress election manifesto '" 
December. 1951 at the Baqalore 
SessIon of the AICC o ' ~ linculstlc 
re-distribution of States on wbicb 
plane the elections were fou.ht in 1952. 
1 am feeanln. aU these thinlS only to 
make one point. It is not riPt for 
anyone to 58)' that n~  re-dlstrl-
butien of States Or organisation of 
States tn India on a n~  basis is 
anti-national. disruptiVe and Dtberw1se 
unbecoming of the lenlus of the great 
people· . of tblslaDd. As far. as 1 am 
concerned. when this Parliament was 
fonned, it fell to my lot to be the 
President of the All-India Linguistic 
States Conference for a period of " 
c.-onUnuous years. invitiOi aJl parties 
to keep the idea anoat, to keep the 
imagination of the people, 10 that we 
in this country will have an opportu-
nIty, as we are havin, now. of ha"ing 
reor,anlsatlon of States on a predomi-
nantly linguistic basis. 

. SIr, J wish each one of us in tills 
Heuse will approach this questiOD-
'whatever the passlonate poslUonal 
Pntnts wblcb are dear to us m~ be. 
•• thG are de.r to me In certain, 
,instances-:-an a spirit of dedication. 
I am sure. once the heat of debate, 
lbe wrat!a· aDd .fur7 ofeontroveru. 
point. aDd counter poinls are exhaust-
ed. an 01 us wiD JoID bands topttIer 
to see that after tile reoI'JI8IlisaUoo 01. 
·State. .. 0-. IDdIa .. aD 1DtqN1 

unit will be malntlliMd. TIIat sIIauId 
be-I am sure eaeh ane in this HOUR 
wiu have that ~ ..,.,.oedI 
to this problem. 

Havin. said this, I should like to 
say a coupJe of wards about tbe 
Joint Committee. I had the honour 
of being a member of this Joint Cm. 
mlttee. I am &lad to sa)' here, .. I 
said in my vote of ttumks in tile JaiDt 
Committee itself, that the Qairman 
has developed new tec:Jmiques of 
approaeh. Sir,' I have llel'Yed 011 
several 'committees. I have DOt c:ome 
~ an)' instance wbere there ,.,.. 
unanimity Or almost near UDIIIlimitJr 
on aU major problems confroatin,tIie 
countl'7 throuIh the mecUmn of this 
Bill. 

Slart N. C. (JaatterJee: nat I. not 
correct. 

Dr ........ 8aDdaraIa: I am sure JIll' 
hon. friend will bear with me. There 
is only one point of substantial liUIer-
ence and that is of Bombay City. I 
only said 'unanimlt;, or near unani-
mity'. I have no reesm to dlsparqe 
the position taken up by my eolleque 
Shri N. C. Chatterjee. I also fought 
bitterly with reference to Andhra-
Telaneana. I also rnc:Wed an amend-
ment about Anclhra Pradesh. Bul 
owing tu the penuasive 1iPProac:b 
which eacb one of US adopted towards 
the other and aJso the Chairman, 
most of the points were resoJved. All 
this Is aood. But my dlfllc:ult)' has 
been. from tbe beelnnilll, that If on1)' 
tbe Joint Committee had been pel'-
mitted,-I hope I will be permitted 
by you, Sir, to make. a statement of 
this c:huaC!ter-Jf onb-tbere· wu free 
vouna on tile part of m)' colteacua 
opposite. things would bave bee 
alipt)y cWrerent. I wiD live you ODe 
01' two instances later, not to reveel 
the proceedinp 01 1he Joint Commit-
tee but onll: to show ••.... 

All B_. pt=-Mr. Tbet Is tile 
UIlIII11mDUS opmlOL 

Dr ................ : ..... that tbiDp 
wou.Id .... e a.-nuacIa better. 
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Before I proeeed Wilb the disaa!l-
sior. GIl the ..... and also some of 
the new ria.... wblda have been 
;ntrodaxed. I wouhl like to saY-as I 
have wnttea in my minute of .dis-
sent-that tbere are a number of 
improvements llItrodueed In the Bill 
as it II now before this House. For 
example; the powers and functions uf 
the Zonal Councils have been made 
('lear. I am ,lad that my S'UUestioll 
for inter-zonal sessions, to be held has 
been an-epted and t. now a part of 
the BiD. 

81art S. S. More: SIr. Is It perml!l-
sible for any Member to say that a 
particular suUestion. which has been 
finaUy aCC'eP1ed by the Joint Corn-
mittee, was his suaestion! Is It per-
mISsible to make such • statement 
daimina a ~ . n tbing'! 

Dr. Laab Saadanm: Sir, if you 
read the minutes appended to the 
report you will find. for the iir5t time 
in· the Select Committee procedure. 
that reference to names have been 
made-Shri Deogirikar's name, my 
narne, Shri Chatterjee's. name and so 
on are there-and that was the reason 
why I said this. 

Mr. Speaker: Hon. Members know 
.. ' fully will that the name of the Mem-
ber who raised a particular point in a 
Select Committee is not mentioned for 
the reason that others may take 
offence. 

Sbrl S. S. ~  Others might have 
said so many other good things. 

Dr ..... b SIIIIdaram: I only made 
a reference because the names were 
there in the minutes for the first 
time. 

Mr. Speaker; I will see that It is 
avoided. 

Dr. Laaka S .......... : Sir, I am 
very ,lad that Bombay, Delhi, Hima-
chal Pradesh, Tripura and Manipur 
llaave now ,ot iDcreased representa-
tion in this Houae and also in the 
Jlajya Sabba. All rqards the proce-
dure' reeanUne HiIb Courts, there is 
pine Ie be a screenirw of the Judeea 

in Part B States as they exist ~ . 

That . I conaider is Ii very .,.t im-
provement on the orilinal provision. 
I am ,lad thaI. as reearda the provi-
sion for ftnanei8J eorporationll, parti-
cularly my. iriends from J48barashtra 
will have -.tisfaction from the 
amended clause in the Bill whereby 
the distribution or the pIact:ment 01 
investment in Bombay City will not 
be put on their shoulders. I am glad 
that the Btu is not culttered with far 
too many provisions for the incorpora-
tion of legislative counc:ils in almost 
every State which is to' be created 
in ~ . In particular I am happy 
the new' coming Andhra Pradesb 
State will not be burdened with • l 
legislative council automatically as a I 
result of the passage of this Bill in ~ 
this House. Sir, I hold very stron, 
views on this matter, and I am sure J 
most of my colleagues will alao agree 
with me, that we should not in the· 
p'resent context of reorpnisBtion of 
States burden the tax-payers with the 
lUXury of giving them, or forcing 
down their throats,. . where they are 
not wanted, ~  councils. These 
are .some of the improvement.> that 
have been made in the Joint Com-
mittee. There are other point.i which 
I should like to list, but, as I have 
said, I only want to say that the Joint 
Committee. to my mind, has discharg-
ed its task carefully and in aU cons-
cien!=e satisfactorily. 

Having said this. I would Uke to 
draw the attention of this House to 
one very important point, which. I 
am sure.· has not been brought before 
this debate so far in all its details. . 
Every time we brought in proposals l 
in the Joint Committee-wbalever. I 
they may be; whether questions of 
principle or questions of delails-we 
were told that there must be .. ree-. 
ment between the parties ceneerned. 
Tbe House wiil reatu--and I am 
sure, you will qree with me-that 
in a Select Committee representation 
is not styen en a territorial basis. 
There are a number of territol'ia in 
India which were not tepreHDted 111 
this Joint c.mnittee and it there 
wu a dispute between one ana abel 
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........ wbich WU aGUllat .. be ft-
~ d ....... of or .uJed _  • 
ftIUIt of m.:u.ioa iD the Jaint Cam-
altlee, .,ery time it w_ brouPt up 
we were told: "'You people from 
ADcIbn and Kamatab IIbouId CCIIDe 
tatetber and have an qreed settle-
,meat". I rqret. Sir. tbis II ODe of 
tile wealmeaes of the procedure. It 
w_ debated in uu. pu1ieuJar Joint 
Call1mittee--u J will have oeeuion 
to lIlow praeatly--and it was found 
that -.reement ... ilI Dot be pOllible 
by mutual c:anaent amonc the disput-
IIftta. AI.. even when there w.. a 
pCIIIibility for arrivin. at a sort of an 
qnemeat unonc the members of the 
JaiDt CClmmittee, the other point, 
DaJDeI)o. that the qreements of the 
,0000000000000ts CODC:emed _lao should be 
there. was bl'OUlht in. Whether it was 
Sirvancha or RajuJabanda of Hyden-
IIacl Srate. even thouPi a van majo-
. rity of the memben of the Joint 
Coaunittee apoeed, the Governments 
did not -cree with the result that the 
Bill as it bas emel'led from the Joint 
COIIUDittee, which could have dispGII-
ed of most of the vitriolic or diJlkult 
problema which 8ft fadDl this coun-
try today could not clispoae of. on the 
score that the free vote of the mem-
ben of the Committee was n~ ob-
tained on the issues, but the condition 
was put down that the disputanta 
must come with an qreed formula. 
I hope the House, now that it is tak-
in, up this Bm, wiD keep this defect 
in view and in the collective wiscloln 
of this House 8OIutioni will be found 
for an the problemll that are before 
us and the numerous amendments 
which are beine now circulated to 
us will. be dispoeed of. 

In particular, I would Jike to draw 
the attention of uu. Bouae to cae 
point, namely. that however n n ~ 

IDOUS the view poiDts upreuecI in 1hc 
Joint Committee may be an the jm-
perative need for _ ltatUtory Boun-
dary CommiMiGD, everytb.illl ... 
done to preyllDt the Jncorporatioa of 
that particuJardemand tbrouP a 
nltable JQ'OVJslGa ill the BiD as it .... 

eme.... .,.... tile JGiaI c.uDIttee. 
Sir. I calC." _ I ................ 
that tile ZaDaI ~ ......... 
is an iaapIoveaII!Dt ........ to the 
0JiIiaaI BilL I ............ to tile 
f.a that In -~ ....uttee meet-
inp .................. cla_ ZI 
and Jf of the Bill _ It .... emerIed 
tram tile Joint Commit... J .... CGIl-
vinced that tbiI will DDt .. the .... -
ner ill wbicb we aiD ... the diS-
pu_ involved 1Ietw __ State ad 

another. I am lure egery one at my 
coli_pes in the Joint c-umttee wiD 
bear IDe out that iaa..,.a:live· of puty 
allliau.. IJlCId aI the IIeInberI 
brouIbt in ........... t. iDdicatinc the 
imperative necessity for • statutory 
Boundary Comminion. You will see. 
Sir, from the amendment. that have 
alreacl, come and oIben wbicb 8ft 
likelY. to come that there is a c:anc:ert-
ed eftart buspective of party dUia-
tion to point' out to this Buu. that 
wiibout • statutory boundaI'y CGIIIIIUs-
sion, the problems ill this country wiD 
not be resolved. 

To lIlY mind, the I'eOI"pnisation of 
StMes will be incomplete unlela and 
until we diIpoR of inter-boundar,-
disputes, unless and until we dispose 
of minority proWems aa4 unless and 
until we di8poae of the problem. ft-
latin, to domiciliary rilhts. the reor-
lanilatiOD of States will not be C'Om-
pJete. I undentand that Government 
is likely to brin8 aGme IOJ1 of _ Jeeis-
lation to tackle the question of demi-
cUe policy wbich has beera imposed on 
minorities by various State Govern-
ments by Central Act. I would like to 
hear what exac:tJy will be the impli-
cations of the pJ"OPOlled legislation. 
Mr. Speaker, I feel ver;y Itrnngly Oft 
this point. Nearly " c:J'OI'W of P.eOPle 
in this country happen to be 1iDpja-
tic: minorities. They 8ft there in every 
put of the c:ounir7 and I eonsider 
that unless and until tbiI quesUon of 
boundary disputes, minority problems, 
and domiciliary rilhts aft .. tIsfacto-
rill' aettled and cIispaMd of, I l'qI'et 
to ..,. that the JWOb1em of the ftOIP-
n_tieD of States wID not be comple-
tely or .. tiIfac:toriJ7 .oJved.. In other 
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...... there are a number of raidual 

.......... .... ., wbida I un IV.q 
to _tIaa in detail _ tbe next few 
minute.. wbidl have lot to be tackled 
riPt DOW. 

TIIere are disputes between Andhra 
_ Madras. The Chief Minister. of 
»>otb the States have been almost in 
eontinuous _ion to resolve these 
disputes for three lonl yean. 'lbey 
have bad eonsultations at the hiehest 
Cabinet levels and both of them have 
eonfesaed failure. They could not re-
solve theae border diaputes and they 
have made a representation te the 
GoYel'JUlleftt of India clemandinl the 
appointment of a boundary commia-
Om. 'Ibis is only of the many ins-
tllnces wbieh I can live to this hon. 
House. Do not expeet the disputants 
to 101ve these problema; if they can 
solve the problems, there can be no 
disputes at all to be broUlht before 
the Government. However. UCly these 
problems are, I am convinced without 
a statutory provision tbroUlh the me-
dium of this Bill. and more so. per-
haps, if 1 am not mistaken. throueh 
the medium of the Constitution 
(Ninth Amendment) Bill. the prob-
lem of linguistic minorities will conti-
nue to be a festerinl sore and will not 
be IOlved as a result of the reorgani-
sation of the States ariaing out of the 
provisions of this Bill. 

I will take Andhra as an example 
and I will mention other Stales also. 
Andhra State has got dispute<'! with 
the Orissa State; Orissa has "ot dis-
putes with Andbra with recard to 
Parlaldmidi, Ganjam and Koraput on 
our side and Tekbli on their side. 
How are we going to settle these pro-
blems! Between Andhra and Madhya 
Pradesh there are disputes in regarel 
to Bastar and Chenda, particularly 
Sironeha. The House wiD know that 
some of us. Anclhru and Jlaharasbtri-
ans, made an attempt at the end of 
the last session of Parliament to arrive 
at some sort of a settlement. but the 
Madhya Pradesh Government was not 
available for conaultations, with the 
result that nOlle of ua in the House 
could do an)'tbinl at aU, beeausl! we 
do not have special maDdate or 

powers to _ter into .... _1 ... lie-
, .... JD7MIf _ tile ........ "'111' . 
Dater _ the GIber. 'IIaeIe_ :If S let 
between Andbra ad ~ .. 
repN to "Dary, K.a.r .... .,.... 
aDd .. aDtaJdru&. n..e are ,... 
I ... between Andbn ... JIIIbanIiI-
tra .. a result of tile .. ' __ ..... , 
of the Hyderabad .......... . 
result of Hyden"" at, _d TeIaD-
cane COIIliq to III. Bow are w« ..... 
to aoIve all th .......... ' I IIPe 
cot here a complete lift f/I. tile __ 
disputes between Tltmil Nad ad 
Karnataka, Tamil Nad.... XenIa. 
MUarubtnl and tile IDDdi ..... lrAnl 
areas, and 110 OIl. How are we ..... 

. to aoIve them! I repet .. ay tile BiD 
is hilbly defedive to tile eldeat that 
provision for a boundar)' CIIIIIIIdIMon 
has not been made ill it. 'l'!ais IaeuDa 
mut be fllled; this breIida JaW- be 
repaired. Somethm. adeII.te must 
be made available to the people of the 
country to arrive at en4urinc and 
honourable 1I01utiCIIIL I bow that 
under articles 3 and 4 of the Couti-
tutian, the President is empowered to 
appoint ad hoc committees; .... y :. it 
that the President bas not appointed 
a ClODUDittee to solve the problem 
which Kamaraja Nadar and Gop.1a 
Reddy eould not soJve! As I have said 
earlier, they have eonf-.ed faUure 
of their talks for over three years. The 
moment a statutory prcnrisioD is made 
in this Bill, and more 10, .. I said 
earlier, in the Constitution (N'mth 
Amendment) Bill. that a atatutol7 
boundary commission will be there. 
a psyc:hoJogical atmosphere will be 
created in this eountry that it will no 
longer . be possible for the politieians 
to exploit the local sillations, because 
there will be a q ..... judidaJ bocI7, 
the highest possible body, availJable to 
this country wbic:h .iII be 8eized of 
the matter and wbic:h will dispose of 
it. 1 feel vel")' .uongly on this point. 
Sir, that we must prevent poUtieiaDs 
from becominl what you can ..... 
of, shall we say, &gitatianL.-.. 

..... fta" DIll ....... _: (Our. 
pon): Politieal &gita ...... 

Dr ....... ~ I make a 
vel")' anc:ere plea .ith all the canYic-



(Dr. t.b Sundaram) 
tUm 1bat J an eammancl that this 
question must be tackled by this 
Rouse. 1 am Jivan ·to understand that 
there will be an a1inost all-party eom-
blned amendment which will -be plae-
ed befc.e this House very tIOOJl. 

a .. rt flam· other amendments. I 
make 11'1 eamest appeal to my 
friend, Sbri Datar, to eonvey to .his 
.mo ~. the Home 1IJnister, 
not to raIst 'thJs demand, becaUie we 
were told at Wft'7 .tace in the Joint 
Committe by the Olairman. '"There 
are problems which have ,ot to be 
taekled; do not raise them now. They 
WiD co.. to the surfllll'e if )IOU are 
ioinI to make a provision for a bound-
rtry cormnission." I relfet to say that 
this is .. arpment which is not valid 
In the presentc:ontext of thinP. The 
problem exists; it is an ualy and 
serious problem. It has lot to be 
tackled 10rthwith and should not be 
delaJed bQond enduranc-e. I am con-
vinced tIIat tbe moment the linguistiC: 
reorpnilation 01. the States is t"OIDplet-
.,1 by November I, or whatever it may 
be, immediately these problems will 
pl.,ue our country, and will destroy 
eVery paaibiUty for peaceful livin, ,. 
iMrtween one State and another, because 
new 'balances of power are ,oin, to 
come inID existence. Ever sinc-e we had 
the first debate on the Iin,uistic 
reorganisation of States if) M.,. or 
June, 1952, these problems have been 
discussed. Let not the Government 
adopt an attitude of tinkerin, with the 
issue; do not allow the politicians to 
bimper with the peace and security of 
the coUDtry. Let them areue be!ore a 
quasi-judicial body; then decisions will 
be announced wbleb will be endurio« 
and hoaou.able. 

I would like to draw the attention of 
the Houle to another point in my 
minute ., diaent, wbieb is not unrelat-
ed to tile point that I have made so 
f*. That Is with reference to minority 
riChtl. .y bon. friend, Sbrl Frank 
Antbon,y, made an eloquent .speech, 
tbOu,ta .. 8ame places the lanpace 
was a bit r8umus. I heartily endorR-
as I hwe encIofted In my minute of 
dlueDt lIPPellded to the report-tJlait 

· ...,' II," 

there must. be statutol7 ,.1'8DIftII 
available to . IiaIuI* ........ 
wherever they exJst. AJ1kIes.' 
and 30 of the CoIWtttutlall .... 
already there .. vine pruIec:UGn 
to the linluistic minorilies, but they 
are not operative in the !laIR that 
11K re is Do macb1nel7 available for 
nlakinl tbem operative. 'l'bere ia arUde 
347, for example; I· ... quote other 
articles. Mr. Speaker, to ..... tbIIl tile 
intention of the ConsUtutiGa wbic:b we 
have liven to ourael".. Is to take tile 
question of .the Uncuistie miDodties OIIt 
ol the hands of tbe State GovemmeDta 
and make it a Central ......... bOiV· 
But, there is no statuIary ~ 
made Wr makiDi it pouIbie for the 
Government of Indiao to ensure that 
the lincuistie minorities are nat aftect-
ed as a reFUIt of the .situations prevail-
in, in ,-arious States. You are aware 
of the problems. Mr. Speaker, and I 
do not wish to rufRe fcelio,s by m ~ 

in, mention of individual Statt'S. All 
of u!' are aware of the problems ex-
isting in ·the various parts of the 
country. I see that pan 55 of the 
report of the Joint Committee is not 
satisfactory. I said it in my minut. 
of dissent and I rt!JK.'8t .. -jth all tht' 
con"il"tion at my command that some-

n~ statutory must be done. The 
Report. as amended. gOl'S to a 
("ertain extent, namely, some RH1 of an 
o/lk-er is to be appointed by the Gov-
t'mmt'nt of Indill to keep in touch with 
the problems of linguistic minorities. 
But the area of alreement between the 
Government and .every section of pub-
He opinion is very wiele inderd. If an 
uflicer is coin, to make a report. 
m.turally that report must come before 
the House. What we ue uk.iDc is· 
let the President, like in the c:ue of 
the Scheduled Castes and Sc:hedule 
Triba, be statutorily vested with 
po,..·ers (a) to appoint a Commis-
sioner. (b) to invest the Commissioner 
with powers to be seiZled Of matters. 
to send . for documents and to make 
a competent report to biJDself 
(PruideDt) which will be presented 
to this House; qain ftnally it is .for 
this House. to debate that report.. 
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I tbiDk J& is • .,.., ....... te 
demand. • demand' wbich the 
Gvvemment eannot I~ reject 
out of hand. I am here to II4T with a 
C"eI1aIn amount of knowtecI&e that tile 
Home JlloWer was"" S7IIIP8thetk 
to tbia question. Every one of the 
members of the Joint Commi... who 
have spoken on tb1a question was 
n n mo ~ o! this view. There w .. 
not even one ·stnele minute of diaent 
on the question of the protectlon of 
minorities. It 1. not the nI ~ n n  

alone who are going to be protec:ted. 
There are nearly 3t)--.to milUon Urdu 
speakin, people. There are Andhras In 
Oris.q and Oriyas in Andbra and every 
llncuistlc miDority is involved In this 
quEstion. I have lot some experience. 
You know about KharasPUr. 80 per 
cent. of tbe people there are Andbras 
thoulh it is in West BeqIA. All the 
attempts by tbe Andbras to open a 
higb Il'hool were not suecessful. I blive 
got aU the correspondenc:e with me 
about Orissa and I am pres-red to 
place before them all the correspond-
ecce witb the MaUlana Saheb and the 
Education Ministry about the educa-
tional facilities for AndbrllS. I am sure 
my Oriya and TamU !riends will 
be feelin, in the same way 
about tbe Andhra Government. 
It Is a proposition wbich is valid 
for the protection of minority rigbts 
everywhere in India, with the result 
that I make .. very sincere plea to the 
Government to accept this ~ on. 

Yesterday some oS us saw the Prime 
Minister. My bon. friends Shri Gopalan, 
Shri Asoka Mehta, Shri Frank Anthony 
and Sbri Jaipd Sinlh were also there 
to make the same representation which 
I am now voicing here on the floor of 
this ·House. It is a representation which 
was voiced b7 some of us in the Select 
C~  and even in my Minute of 
Dissent it is there. Since there is no 
dispute about the principle of the ~ 
tection of lingulst1c minority riehta and 
!'Ince the a\-ea of qreement is W!I7 
wide, it is only a question of apparatus 
beina adjusted in such manner that the 
President wDI be entrusted by the 
Bouae witb power and the PresIdent 
will direct the Conunislllaner to make 

a nport to ............... -. 
will be __ of.tIIe ...... nat h 
all the plea that I .......... DOW 8IId 
once tbeIIe bcIund.,. ...... · ..... the 
prob_ of the ~ JIIIIIIIItties .. 
attempted to be _ved ID_ ........ 
COMtitutiorul and .... ~ _. I 
am sure the Ungulstie re-orpn ....... 
will become a reaUt.J'. It ~ Ieaft 
these two looPholes, I repel to .. ~ tbat 
thia territorial I j~ w.iIl oab' 
ereate further problema of a ~ 
cbarllcter-looIdnc to the rIPta of the 
minoritit'!> -and moreover tile ~ 
sore will lead to tile disftIuI'ement of 
the face of thiS counb7. 

Sir, at a later stqe when the ~ 
are ..-ken up I hope I wiD be given aD 
OCt'asion to oller one or t" coacrete 
suggestions. But l' do _ that we in 
this House must approach this question 
of States re-ol1lanisatioD iD a IQIirit of 
dedication to the cause of tile security 
and the J(l'Uter 1lori8eatioa and. more 
than everything else, to the unitT of 
this country. Once these paasions cool 
down and arewnents are exhausted,· I 
am sure each one of our co1leacues wiD 
join hands and see that the Constitu-
tion is upheld and the States an! 01117 
subordimtte-I would ..,. ' o ~' 

in the generic sense-collaborators 
with Parliament and the Government 
of India. 

·Shri K. N. Keddy (NaIeonda): My 
approach to this Bill on Reorganisa-
tion of States is rational. When I go 
through the Bill I find that certain 
age-long demands of the people Of 
State; bave been conceded. But, at 
the same time, when the BiD is con-
sidered we find that quite a number 
of irrational and undemoc:ratic deci-
sions have been included in this BilL 
Some of the provisions intbe BiU 
which conc. ... >de linguiltic: State. are 
certainly welcome. For ~1 . .the 
formation of ·the Andbra Pradesh. for 
whic:h 1 have also been a )aI'tieipant 
in the struggle, is certainly to be 
welcomed. But the formation of -the 
lin,uistic States is . not bejng done 
with grace. Mental r.eservatioDs haYe 
been mo.'n in the shape of zonal 
councils: . 
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What Me thae ....r COUDd1s! 
.,... .. DO -indnc 01 matters. 
Prime IIbUster Nehru bed unequJvo-
alb' decblred ill tbe IIIIIt debate that 
tbeIIe aft barbbapn 01 lIlulti-JinpaJ 
States. if I eaa andenl8nd the Prime 
lIJniater'. dtdarait.a 01' apeec:h cor-
redly. The zanal couadIs aft the 
bePuUnI of the luture of multi-
.HquaJ States. It iI .urpriainJ to note 
that the rulin, puty, ill spite 01 their 
bitter ezperience ill .... reeent pan 
.bout the fonaation 01 bi-linpal 
Statel, .till cIotmaticaJI7 persist in 
the hope of 10I'IDint these bi-linpa) 
States somewhere ill the future. This 
arlaes out of a feu-eamplex that the 
protatonilts of lintuiltie States are 
beDt upon diaruptint Indian unity, 
But thia fear is ablOlutely unwarrant-
ed, unjustified. 'l'bere is no trOup or 
party in this country whim today 
pleads for linJuiItje areas or linguis-
tic: States 101' that purpose. All of 
them today, I can _y, stand lor the 
unity of India. If there bad been 
certain incidents, if there had been 
disturbance of peace and if there had 
been clashes, the people are not to be 
blamed for it is because of the un-
democratic: and irrational dedisions 
and attitudes of the rulin. party 
i.iI. 

I can .ive you one example from 
my own State. Dl-will, ill-feelings 
and tension existed between Andhru 
.nd Tamilians whea Andbra was part 
of the multi-linpal Madras State. 
But after the AncUu:a State was 
formed, especially today, I can aay, 
the relations between Andhras and 
Tamilians are definitely better, defi-
nitely cordial thaD at any time in the 
past. I can .... aay that the tension 
or the cUlference of opinion that exist 
betWeeD the Tamilians and Malaya-
lees will certainly dbninjah alter the 
1ormation of the Kerala State. That 
ia • fact. But what I would like to 
stress that wherner the decision of 
the Government .... been undemo-
cratic: and in'atiaaal, it iI there that 
1heR thiDp have 1IriueD. • 

I take the eample of Bombay. 
Tboee incidents in Bombay would n.t 

have Uppened ........... ...... 
have takea pIIIce iD 81 .... If Gov • 
erDII*It bad -It' ,"ud.d .... 
democraw. ........ of· ...... ,. to 
Ibbaruhtra. R&d. .. the oilier ...... 
Government have bro&lIIat.. up-
meats which 10 apinIt the lIMa-
rashtriana. Our Prime .. 1Iin.iater said 
that Bombay beIaap to llabarulatra. 
10 miJea around JIoe.,. tbeft are 
Mabarubtrian people ..... the ...... 
'Iint1e troUP in Bam",. is the IIaba-
'UhtriaDa. All that .. conceded and 
then Jlabarasbtra is deDied Bomba7. 
That is the thint. It is theI'e 1bat 
the rub colbs. II ODIyBambay bad 
been c:onc:eded to llabarubtra, I aD 
definitely ay that aU u..e inc:ida .. 
would not have taken P*e aDd tbeft 
would have been pace. '1'be probleIa 
wiD not be solved unJea Bomba7 
City is conceded to 1Wwubtra. 

What are the .,....... advanced? 
I bad the opportllDilJ' of heariq Sbri 
S. K. PaW livinc out bib aqumenta. 
The question of cosmopolitanism of 
the city is broupt ia, and other iIl-
tenable arcwnents are broupt in. 
This question 01 ea.mopoUtan c:it,. .. 
a very strange argument. If you look 
to any c:ity in the world, every c:it)' fa 
cosmopolitan. Hyderabad iI an exam-
ple, Hyderabad is aoinI to became 
the capital of ViasJandbra. We, 
Telugus, in Hyderabaci aft DrIly in • 
minority. The other people from a 
~o . If ~ kind of arpment 
J5 to be followed, if the Bombay pat-
tem ill to be followed everywhere, 
no city can be included in any State. 
Neither can Madras be the capital of 
Tamil Had, nor Hyderabad the capital 
of Viaalandhra or Andbra Pradem. 
nor Calcutta the c:apital of Benpl. 
These aft hard facta. I hope that 
wisdom would atill dawn upon the 
rulin, party. If thia problem ill to be 
solved amieably I would Silliest-that 
Mahatubtra be allowed to keep Jts 
capital in Bombay City for ftve yean 
and after five yean the City be 
automatically ,iveia away to the 
Mabarasbtra Sts1e. 1bIa way I think 
the problem can be..u,. solved. 
With reprd to Bombay it is aaid that 
after Ive yean there II ,oina to be 
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some people's opinion to be taken. I 
cannot understand this. After the 
States Reorganisation Commission's 
Report, even with regard to Telan-
pna the Cabinet Sub-Committee, the 
High Command of Four. had said that 
the wishes of the Telengana people 
would be respected. There WaF a lot 
of hullabaloo about that. What hap-
pened? No wishes of the people were 
ascertained. The thing was settled. 
What is this "wishes of the people"? 
If this means that a plebisGtt is 
going to be taken in Bombay, then 
that is the biggest injustice to the 
Maharashtrian people. U the Gov-
ernment is shifted from Bombay City, 
what l)appens to all the Maharash-
trians who are there, especially the 
Secretariat officials and so on? Many 
of the Maharashtrians wi11 go to the 
capital of Maharashtra and the per-
centage of Maharashtrians in Bom-
bay will lessen. They are today 42 
per cent. They say that along with 
the Konkans they are 47 per cent. 
After the formation of the Maharash-
tra capital in another place, either in 
Nagpur or Poon&, if the Maharashtri-
ans go away from Bombay, then I 
think even this 42 per cent, the Maha-
rashtrbns will not be able to retaiD 
in Bombay. So this is another way 
of saying, "We are not going to con-
cede Bombay at all to Maharashtra". 
That is the meaning of saying that 
after five years a plebiscite or a peo-
ple's opinion is to be asc'.?rtained in 
Bombay. 

I cannot understand why a people's 
opinion ~ o  be ascertained only 
with ~  to the Maharashtrian 
people and nowhere else in India. 
This argument is o 1~ iDcom-
prebensible. Why is it? Other thinp 
were conceded to other States. Was 
the people's opinion ascertained about 
it? Nothina of that sort has been 
done. Why should this injustice be 
done to the Maharashtrians, and the 
MaharashtriaDs alone! 

I would therefore request both the 
PrIme Minister and the Minister in 
the MinistF7 of Home Affairs, who is 
alttln. there, to reconsider this pro-
blem. It is takina a veF7 serious 
388 LSD. 

turn In tbe ~n 7. Sol would Ie· 
quest tile Government and 1IIe ruJi ... 
party tv reccmIider tbil and come out 
with It democratic and ratiaaaldecl-
slon. If ~ are afnJd that an,. JneI. 
dents will happen after that, leaD 
assure the Govermnent that nothiDa 
is goin. to hapPPn. On)", the coun-
~ will appreciate tbe democratie 
declaon and march tc.ward. 

Only one more point I would like 
to make and then I wiD finish. That 
is with regard to the IJcnaDdary Com· 
mission. Our friend Dr. Lanka 
Sundaram bas put the aile for a 
Boundary Commission very ably. 
When there are diflereDC.'a, wIleD 
things cannot be solved, when feelinp 
rise bigh, what is to be done'! The 
.  . v soJUUOD woaJ4 lie to ..,.,oIDt a 
o~n  ComDllSSlOD. }'OI' example, 
~ .. tth regard to the Andhra ~ 
ment Dr. Lanka Sundaram made a 
reference In his speeeb. The Andhn 
and Madras Governments are not able 
to comtl to A decision or aveement 
on thtl border problems. What is to 
be done? A Boundary Commission is 
the only solution. If you think that 
without a Boundary Commission all 
these problems can be solved, you will 
only be contfnutnc these ~ on  In 
the borders for a very long time to 
come aDd YOU are not going to solve 
the ~ o m . So the only way in 
which these o n ~ questions can 
be solved is by the appointment of 
Boundary CommJss1ona. 

And with regard to these BounGBI7 
Commissions we have Jlven certain 
prInciples. It has been OUl' convlc· 
uon-and even today we stand bY 
our conviction-that these boundaF7 
quesUons can on ~ be ·seWed OIl the 
bam. of language and VIllap as the 
basis. 'The village should be taken 
as tbe unit. Without doing that. theIIe 
thin.. are not ,om. to be solved and 
the problem of minorities 9IlI1 remaID. 
It is by tbls me .... that the bouDdar7 
quelUons can' be solved. WheD we 
put this proposal before you, we were 
condemned or strongly criticised as 
disruptionists. We were told that It 
was a most dlsruptJonlst prepoal .at 
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(Sbd .... Bedd71 
.. -........ faatMrd. But tile 
aov..a-t laM also tUen tile .mace 
_ tile..... ba I.'WtIda ._, .. 
............ If I rae! daw.e • or 
tile BDl. wbieb .. with reprd to 
Bomba7, 7DU will IIDd tbat GoVerD-
IIIeDt .. UbD tile vUlqe..., .. 
tile buis. IIDd laquqe &00. Here It 
111 saJd: 

"As from the appointed clay, 
there Iball be formed a new Part 
C State to be known .. the 
State Cd Bombay comprtsina tile 
10110 __ 1e1'rltortes, namel7:-

(a, Greater Bombay. 

(b) Borlvali taluka of Thana 
CDStrIct. except tbe vUIaps 
Of Bha7aDdar, BoDPi, Gbocl 
BUIlder, Kasbi, Mire, Ral 
lIurdbe and Uttan" etc. 

Wh7 haVe tbelle vSlla.es been taken 
mto CODSIderation Jf Government are 
not 10m, to take vW.... Into COD-
lIOeraUOII at an, ~ doea the 
UOvenuneDt criticise u. for maklD& II 

mntlar lIlauest1on! And wh7 Dot appl, 
me same prtnc:IpJe to oUler areas also! 
If Govenunent really want to solve 
these problems and avoid the problem 
of minorities in the future, the only 
method throUlb which you can pro-
ceed is b}' the method of appointing 
Bound8t'7 Commissions and takinc 
contiguous linguistic areas and villa-
ees as the basis of decision. Tbat is 
all that I have to s87 on this. 

In the end I bave to make one 
point witb reJard to H7derabad State, 
. and that is about Sirvaach8 taluk. 
Certain taluks in Hyderabad State 
were liven away to other States ac-
eordinI to the Stat. Reorganisation 
Commission'. Report. A certain for-
mula has been evolved, and readjust-
ments have been made. For ezample, 
ill Raiehur district, Gadwal and 
Alampur taluks were made part of 
Andbra Pradesh, iDstead of Karnatak. 
The formula is that if there are 
taluks where there are seventy per 
cent. of Te1UCU-spealdnJ people or 
people ..,-kh'l other lanIuaI-. tbe7 

mUll be- p".. ...,... ''',atiw 
linIUtie ............ ~ 
a.dwal taluk aad Alempur taIuk 
weN ..". to ADdbra PndeIb. 
And aIao. Btjura ad·· other talaII:s 
ill HyderabIId wen p.,.. to 
Sam)'Ukta IIabaruhtr& Bat the 
same tbiq baa not .... applied to 
Slrnncba taluk of Jladb7a Pn-
deIb. JD the Ibderab8d A""""" 
this .... discaaed, aDd there was 
a_Iutely no dHIerenee of opInian 
between the TeUDpna ..... ben and 
llabarubtra Members with repnI to 
SirvaDcha beinllUde put of ADdbra 
PradeIb. •• I uudeaataDd III DIe 
Joint Committee, 0Dl7 beellUle the 
lladbp PradeIb Aeen,. bat not 
disc:uaed tbia pojnt, tbe:r have not in-
cluded it in ADdbra Pradem. I would 
request the Home IIiDiSter to 10 mto 
this matter, because the ~ same for-
mula wbieh they have applied to other 
taluks can be applied to Sil'vaDCba 
also and Sirvanc:ha can ...ny be in-
cluded in Andbra PradesIa. 'l'bere. 
absolutely no CODtrovUS7 about it. 
because it contains more than seventy 
per cent of Telugu-speakina people. 
I would request the Bome Minister to 
consider this point and include it at a 
later .tap. 

SlId N. C. CbaUerjee: 111'. Speaker, 
as elected representatives of the 
Datiou, it is our ~ DOt to foster or 
stimulate any centrifupl fOreell or 
disruptive tendencies in the JDdiaD 
Union. Natura1l7. the Bomba7 Maba-
rasbtra issue bas overcast the Indian 
horizon. We are sorry that tIaia pr0-
blem could not be tackled in a ration-
al maDDer. There bas been DO _ttle-
ment yet acceptable to both the par-
ties. I visited Bombay after the 
tragic disturbaaces wbicll took place 
there and I had consultation with the 
leaders of both the commUDltiel and 
also leadine members of the indusfrial 
and buaineIS daaes and J found tJiaI 
there was a genuine desire on the 
part of all concerned that there ahould 
be IOIIle honourable settlement. I ex-
pected the Prime Minister to 10 down 
to Bombay, aM caD a round table 
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................ tbnIb out the ...wr.r-
-. 1 .... tbat ....... ill the 
ParJiaJDellt .. aDd to the Prime 
Minitter .~. If tIIat bad been 
.... ad tile Prime IIiDiater wu 
reIiend of·pu1)o pre.ure COIIIiDI 
Ina Bam.,., then poaibly 8OIDe-
tbiDt eouId bave been done. Unfor-
tuDatel)-, that baa DOt been done. The 
rault bas -been the exit of, if I ma)' 
ay 10 with respect, the JIlOIIt valued 
member of the Cabinet nat to the 
Prime Minider. I sUI lOIDe time back 
in Parliameat that the resipation of 
Sbri C. D. Delbmukh fI'am the I'iD-
ance IIiDisten porUoUo would be • 
ftnt dua naticmal diauter. I at.ill 
atiek to that. I say this not becaUle I 
bave __ n.pect for him as a man 
of unquestioDable iDtqrity, expeii-
ence and ability.. a 8naDcier, bill 
becaUIe the "Iery fact that Sbri C. D. 
J\eehm .. kb held the post of the ~ 
cellor of the Exchequer in the Indian 
UDiOD pve India a reputation, ,ave 
India a certain ataDdiDI m the inter-
natioaal field and that would bave 
helped the workiDC out of the Pliiit 
for the auceessful implementation of 
which we have ,ot to ,et financial aid 
from friendly countries outside. Tbere, 
we have been disappointed. He baa 
lOne; he baa left his portfolio. The 
result h.. been that our unfortunate 
Prime Minister, who is already over-
burdened with 10 IIUU11' portfolios, is 
still more overburdened with the 
post of Chancellor of Exchequer. H 
is DOt mere!)' the C8r1')'in, OD of 
routine duties of an ordinary FiDaDce 
MiDiater now. You know, Sir, after 
the Company Law and other legiS-
latiODS that we have spoDIIOred in this 
House, the FiDaDce portfolio meana 
lookiDC after the intricate working of 
aD ever-ezpanctin, bureaueratie and 
administrative maehJne, whim is ex-
pandtn, in aD direetiona. That would 
mean a terrific strain on him. 

I am lOrry for lOme of the observa-
tions that the ex-Finance Minister 
made. He bad a reputation for 
balanced judaement; he had a repute-
tiOD for objeetive thinJrJn, I do nOt 

tbiDt a.t i& 1IPOIIId be ~ to .., 
that ...... tile ~ apiDIt 
the PriIDe JIinWer'" ...... JdI 
eoU ...... aut of . JIIIISioD 01' .... 

becau. he ... -vial the c.b1nM-
. Be is too b;C a man for that kiDd of 
mateD. Be .... made c:arlaiD ..... 
menta of __ wbicb..... ebacida-
lion. '!'lIe Prime Minister whlla be 
was in EnIIaad at the GuIJdhaD ... 
quet dedared that lndJa II tbe 1QaeIt 
demoeratic euuul:r)' in Asia. Some of 
.... who haft had the pridece of 
viaitinl eountries outside, baft aJio 
Aid that we take deliIht ad pride 
in the fad that we are the biaed 
demoeracJ' ~0 nI In tile eat. 
What will the world think of us if one 
of the mad ftlued ~ of the 
Prime VJnister makeI aD apen ID-
dic:taieDt apinst the Prime MinIIfer 
in this Houe. in this derlOCl'lltic 
elwnbet, that declaicma on • matten 
eo vital as that of BombQ'. whJch 
com:ema. not merely Maharuhtra 
not ~ one State or one people. 
but eoncerna the future of the whole 
of India, were takea without dis-
c:harlial even the constitutional obli-
ption of conaultiul the colleagues in 
the Cab.iaet. Be baa painted our 
Prime lIiniater as a dictator, punuint 
dietatorial methods and. •••• 

Slut .-...a Sabala (Luclmow 
DisH. cum Bare Benld Distt.); On a 
point of order, Sir, .the PrIme Minis-
ter baa already denied the allelations 
made by the Finance Minister. It IS 
not proper now to say aU this. lie 
has stated that Ws is not corred re-
preseJltation of fads. 

Slut N. Co Chatterjee: May I point 
out that the Prime Minister said-
my hon. friend did not listen to him 
with the attention that he 4e&ti yee!-
. that this 1hiDI will be dealt with later 
on in the course of the debate. 
'l'hentfore. this is very pertinent. AIl 
I am pointiq out is.... . 

Slut ......... kh .. a: About the 
deeision of the Cabinet. the Prime 
MinIster said that what he said was 
not c:orred. 
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SIad N. Co Chatterjee: 1 want to 
point out that it ill behoves the bead 
of the exeeutive of a democratic State 
if these facts are correct. I want to 
know eatelorically from the Prime 
Minister. He has not made merely 
a sweeping generalisation. The 0:-
Finance Minister has Jiven faets. The 
factual statements are these. The 
first is that the Prime Minister's 0:-
planatiClll that he was always free to 
BDJlounce Government's decisions is 
not valid as in on sense was the deci-
sion a decision of Govemment's. 
One Member of the Cabinet, and the 
only Maharuhtrian Member of the 
Government is sayinl in open Parlia-
ment that the decision which the 
Prime Minister announced in Bombay 
as the decision of the Government 
was not a decision of the Govern-
ment, because the Members of the 
Cabinet were not consulted. The 
second fact is that,-that is a factual 
statement that he is makinJ-

"There was no consideration of 
the proposal in the Cabinet or 
even by circulation." 

That means that it was the ukase 
of a dictator. 

Mr. Speaker: The hon. Prime Minis-
ter said that he said in Bombay what 
was already in the Bill' and the BiD 
is one which has been •••. 

Shrl N. C. Chatterjee: I know that 
he has said that. I want a categori-
cal statement from the Prime Minis-
ter whether this fact is true or not . 
. One member of the Cabinet stands 
up and says that t"f!t'P was no consi-
deration of the proposal in the Cabi-
net or even by circulation. He does 
not stop there. The third statement 
of fact which the ex-Finance Minister 
makes is: 

"There was no individual con-
sultation with members of the 
Cabinet known to be specially in-
terested. •• " 

Then he makes the point that there 
was no consultation even with the 
lringle Jlabarasbtrian member in the 

Cabinet. Shri C. D. Deanukh, Tben. 
he 1&yS: 

"There is DO record even of • 
lIleetine of • Committee of tile 
Cabinet and to this clay (that is 
yesterday) no authoritative text 
of the so-called decision is avai1-
able to the EDelDbers of the 
Cabinet." 

Slut It .... tIl: No miDuteL 

Sbri N.C. CbaiteQee: If these facta 
are correct. there is a .ood deal in 
the ex-Fin8nce Minister's charle that 
the Prime Minister acted in an un-
constitutional manner and decisions 
had been taken and aDnOUDCed on 
behalf of the Cabinet ~ certain un-
authorised members of the Cabinet 
ineludinJ the Prime Minister. 

I am not interested in any inner 
circle. This kind of irrep}ar camar-
illa developing in the Cabinet, arro-
gatint and superarrogating to itself 
the powers of the Cabinet, in defiance 
of the elementary principles of parlia-
mentary democracy or parliamentary 
form of Government, Ja a serious 
matter. I hope the Prime :Minister 
will take the trouble of clarifying this 
matter. 

The last sentence is clear and 
definite. He sent a copy to you. as 
he mentioned this morning. 24' hours 
before. He must have sent a copy to 
the Prime Minister also. because the 
Prime Minister had a reply ready. 
He says: 

"The decision of last January 
in regard to placing Bombay Cit,' 
under Central administratiOD 
was, acain, without prior refer-
ence to the Cabinet." 

This is • sad thin, and it requires 
to be dealt with. But, apart from 
Bombay there are other States and 
other who have a peat pievance. 
who have been treated unfair17. who 
feel they have been treated unjustly 
by the States Jleorganisation Com-
mission and also by the Government 
of India. The people of Maharubtr'a 
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are laboUI'iDI UDder tbiI kind of 
frustralioD. The people of BenpJ. 
the people of Oiiasa UId of 0 the Pun-
jab have also auJIered. As a matter 
of fad, I had some ezperieaee baYiDa 
regard to my reeent visit to some of 
the districts of the Punjab. aDd I 
found that the situation was Yer7 
tense and aeute. Tbis ParliameDt 
should know it and should do 8OIIIe-
tlUDc to ease the tension. SometbiDg 
was done due to the eo-Gperation of 
Pandit Pant and Maulana Azad to 
ea"c the tension which developed in 
one town in the Punjab, but I am 
sorry to say that the tension is still 
there and it is still aeute, and the 
Government of India will be labour-
ing under a delusion if it thinks that 
it bas settled the Punjab problem by 
the regional fonnula. 

The regional fonnula, I am sorry 
to say, has not been aeeepted by 
large sections of the people of the 
Punjab. As a omatter of fad, it is a 
crude device to divide the State on 
eommunal lines, and that will lead to 
no lasting peace. The States Re-
organisation Commission has clearly 
found that there is no real language 
problem in the Punjab. There find-
ing is that the line of demarc:ation 
between the Punjabi and Hindi speak-
ing areas in the State is more theo-
retical than real. They have also 
pointed out certain facts whicb Parlia-
ment should recognise. The Commis-
sion has observed that due to the 
large-scale influx of millions of Pun-
jabi-speaking people from Western 
Punjab to all the districts of the 
State, the line bas been further 
blurred. The Commission's definite 
and final finding is that there have 
been no distinctive cultural zones in 
the State. Therefore, I am afraid 
there is a good deal of force in the 
comment that this crude regional for-
mula is something undemocratic 
something uneonstitutional. You are 
really setting up two reeions on a 
communal basis and you are pressJDc 
into service c:ultural or· 1incuistIe 
8l'JUDlents for the purpose of c:amou-
Sacinc the real object, the real ob-

-
ject beine the diYisiaD of the PuDjU 
on communal liaes. 

Th2re is one other fad with reprd 
to the Punjab whieh not ~ caD-
cerna that UDfortunate state. but the 
whole of India, and that is that the 
Joint Committee luis not accepted. 
and the Government of IDdJa bave 
not aeeepted, the buic recommenda-
tion of the States ReorpnisatiOD 
Commission that in the iDteI'esta of 
the Punjab and both tbe pIajDs aDd 
the hills,'in the interests of India her-
self there shoUld be an iat8gratiOD 
of the Punjab: PEPSU and BimaebaI 
Pradesh. I am very IIlUCh impreued 
by one arcument in· tbe Slates Re-
organisation Commission's Beport. 
They have pointed out that the Indo-
China border admits of easy infiltra-
tion and that eonsideratio.. of secu-
rity require the establisbmeat of a 
stronger and more resoureeful unit 
than the present Himac:hal Pradesh. 
No dOUbt the primary responsibility 
for defence must be that of the 
Centre, but the Commission rightly 
points out that a considerable burden 
relating to security arrangements 
must be borne by the State. It is in 
the national interests that this border 
State should be weU-administered, 
stable and resourceful, capable of 
meeting emergent problems arising 
out of military exigencies. And 
you know what is happening in 
the Indo-China border. Therefore, 
we must be particularly care-
ful. We should build up a re-
sourceful, stable, resilient unit in that 
part of the eountry. Therefore, I 
strongly urge that the recommenda-
tion of the Commission that both 
PEPSU and Himachal Pradesh should 
be merged in the Punjab mould re-
ceive verY sympathetie c:onsideration 
from this House, and the proposal for 
the formation of rqional COIDIDittee. 
with the GoverDor bavinc the des-
potic power to eftD veto the legiSla-
ture should not be accepted. That iI 
undemocratic. Thet is against the 
spirit of the Indian Coastitution aDd 
will really mean detrutinc the Gov-
ernor from his position of neutraUt7 
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and wID I8ad biIIl iD eaatiDue1· aDd 
on~ poUticL 

I am .rI7 to .., that with reprd 
to Oriaa DOthinI ba been daDe. 
They haft • poWDe lI'ievuce with 
reprd to SeraikeUa and KbarnraD 
and alia the Sadar Sub-Division of \ 
8iqbbum District. 00 account of 
technical reasons these claims were 
not considered at aiL Something 
should be done, otherwise there will 
be continued cleavap and continuous 
trouble. 

Coming belt to Bombay, what I 
want to point out is this. I see no 
logic, no principle in the decision of 
the Government of India. You will 
remember that the Commission bas 
recommended that with regard to 
Andbra and Telengana, they should 
be kept two separate units. They said 
there sbould be no merger, there 
should be no immediate integration. 
They pointed out that they should 
continue so for five, six or seven 
years and they said that after the 
next general elections if the legisla-
ture of Telengana by a two-thirds 
majority voted in favour of integra-
tion, then and then only there should 
be an integration of the two States. 
That recommendation has been nega-
tived by the wisdom of the Govern-
ment and that of the Joint Committee. 
In my opinion that is the right thing 
to do. The right thing to do is to 
have immediate n ~ on and not 
to keep the two States separate. They 
are both speaking the same lanlU8ge, 
they have got the same cultural 
background. it was not therefore right 
to keep them separate. Not 
CIDly that. I think the Prime 
IIJnister himself said: "Why 
keep them separate for ftve years and 
then think of inte£l'lltion? During 
these Internnlnc five years their en. 
eJ'Iles will be disslpated and their 
atteDUon wiD be diverted over this 
utUlcfal llIUe of integration or no in-
tqratlea 8Dd therefore all DlaDs for 
econamle development wID be com. 
pletely held up and we will never be 

able to buDd uP ....... AadIaIL· We 
want lInptdie .... for.-........ 
advance towards .ocUI cIemoc:rae7. 
We do not waat it for tile .....,... 01 
weakenIna india. We aB __ t to 
build up a dynamic eancept cl IacUa 
but that dynamic c:ancept 18_ be 
based on the recopJtiaD or the fuDda-
mental faetof 0\Ir Indim ..,oal fabric. 
tbat tbroU8h the ... ..... eenturia 
and decadeII IndiIID _t .... u.m bas 
been bulIt up on tbe unJIed and cam-
biDed strength of the fecit raU. or 
constituent .units. And tIla, .... never 
stood in the WilY of Indlaa natlmalilm 
As a matter of fad, u.. ConnnI....., 
Itself has recorded its dellbente find. 
Ing that sint'e Mahatma Gandhi span. 
sored this regional fonnuJa and formed 
the Congress constitution on that 
basis, on the basis of linguistic prin-
ciple, it became a dynamic organisa-
tion, and became a potent instrument 
for lighting India's battle for freedom. 
Therefore, I am pleading for a bar-
monious and real 1I)-nthesiS between 
regional pa trj<1tism and IncliaJl 
nationalism. 

You have negatived the buic recom. 
mendation of ~ Commission in J1'gard 
to Andhra and Telen;:ana. 'J'hey were 
meant to be kept separate for ftve years 
and ~ said after live Yf.al'll, through 
some kmd of dcmocratic: set-up the 
peopJe would ,·otl' aOld decide 
what would be their ~. Yo:.; have 
completely negutivP.d It. ar.d 1 In .. intain 
you ha\'e rightly nC!,ativP.d it. Now 
what i! Rood for Andbla·TeJen"ana ;; 
good for Bombay and Maharasbtra 
Will not through all thate ftve ~ 
tenaion continue? WIU DOt f;' aD 
~ ftve years ~  eneqies will be 

utilised and dissipated, if I may say 
so, over this unfortunate IQUllble? 

With regard to the future seLup, the 
Commission bas unanimously 11!Ct)ID. 
mended tbat wbatever 70U do. Dever 
make Bombay ,III enelaveundfor the 
~  that would tit. retrocrade 
step, that would tit an unfortunate 
step. ~  81'e YO'.1 doing toda,., You 
are paY_I lip homaee to the peat 
cosmopolitan and JII"OfrI"eIIive city of 
Bombay. You say it is inhabited by 



n6, 1'1 JULy 1111 ndia 

aU PIQPIe ad .. a mlDlature of ladIa. 
but 7DU ... redudD« It to the status 
of tile And..... aDd Nlcobar IsIauda, 
of Tripura aDd JIaDIpur. wltbout a 
cIeaaocratic 8II-uD. EYeD it:Jou bad 
IIIIIde It Clt:J.state with a certaiD kiDd 
of puapberulla of a Cit;, State ~ 

latlDe. I eaa UDdentaDd that the apcm-
taDeous deDlGlStratioa of popular will 
lie exerdled aad expressed tbrouJb 
popular cbannel but what are you 
doIaI1 You are completel:J weedIq 
out the local lecWature. Is this pay-
in, homage to the cosmopolitan City? 
What is this cosmopolitan City I am-
not for the life of me lDlderstand. The 
am day I weDt to the Prime MIDiater 
I told him: .... or HeaveD'S sake do DOt 
1lsteD to this kind of al'£UDl4!Dt of • 
cosmopolitan City, the big bosses of 
capital dietatiDg to you and the Gov-
emmeIlt of India and the Parliament 
of India that there shall be no integ-
ration with the geographical hinter-
land. .. I told him and I am telling all 
my hon. friends today that if you push 
that argument to its logical conclu-
sion, tomorrow all the Marwaris and 
capitalists the Annenions and Parsis 
in our big commercial cities can ad-
vance such a claim. The commercial 
life of Calcutta is dominated by non-
Bengalis. They can demand tomorrow 
that they shall not be under Dr. 
Bidhan Chandra Roy, but shall be 
under the Prime Minister of India. 
You are stimulating these disruptive 
forces by following this kind of weak-
kneed poliey toward$ big capital. I 
can tell you that this has been over-
done. Tbis se-called apprehension of 
big capital has been exaggerated. has 
been overdone and there is very little 
foundation for it. I think Shri Asoka 
Mehta said it. I have also said it; I 
can tell you that the Maharashtra 
leaders have told me that they are 
perfectly williq to sit round a table 
for the purpose of discussing any COD-
stitutional _eguards which the Guje-
rathi c:apitaliRI want. which the 
Ahmedabad millowners want, or any-
body else want for having some kind 
of safety and IeeUrity. To allay their 
appreheusjaas they are perfectly pre-
pared to do that. I maintain even 
today if the Prime lliniater takes 

people iDto conIdeaae aDd .... -
kind . of • round table confenDce .••• 

...... 8. lien: He 11M dlDl.,.. 
0Dl7 Ju CcIaIre8I pecapIe. 

iliad .: Co CllaIta'Jel: I do DOt __ 
that kind of CODftdeDce. 1 appeal to 
him to pt out of the ~ rata. I ap-
peal to bim to take • wider peqpedift. 
I appal to him that ill tIda c:risIa .. 
should ri8e to peat beiPts aad call all 
parties ~. all intends topIber 
and it is not beyond the bounds of 
constructive statemanship to deriIe 
some Jdnd of • formula ell' afepud 
for the purpoee of alJayiq the ap-
prehensions of other communities and 
enlisting their sympatbiel. 

I do not share the feellnls of ID:J 
comrades: down witb capitalists aad 
ftniah with them. I do DOt eveo share 
the feeling of Shri Gadgil who -)'5: 
we will sweep away the c:apitalistl 
from Bombay when we let it. That 
was an unfortunate statement. Wbat 
I am sayinl is this. Everybody who 
has ',ot the right to function under 
the Indian COnstitutiOD and to carry 
on his business and industry has the 
fundamental right to do so. unfetter-
ed. undeterred, unchecked, unmolested 
by any kind of pin-pricks of c:WIicul-
ties or impediments created by unfair 
or improper administration. But even 
beyond the Constitution of India if :JOU 
think that the constitutional safe,uards 
in Part In in the ConstltutiOD al e not 
quite enough, if you think that hav-
ing regard to the peculiar sentiments, 
or the pecuUar proclivities which the 
unfortunate people of Maharasbtra 
have recentl;t displayed. something 
more is needed, they are perfectly 
prepared to do it. 

I am not 8oinc-it .. ;,our ~ 
aDd I must bow clown to ;,our rul1n.-
into the shoot.ines and IdllJbp and 
other thin ... I know that non-violenc:e 
.. much more poteat thaD "rioleDee. 117 
frieDd Mr. Maltra would not have been 
here .~ one of the most powerful 
rival candidates, if we bad Dot studt 
to tile path of. non-violeoce.· And 
tbrou8h nOll-violence we defeated the 
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CI'IIZ7 JIIOIPe far mer&er. Even If lome 
lIaharadd"'" have m1Ibebaved. can 
the mlabebaviour of a few hundred 
people be debited qainst an entire 
people or apjDat an entire community? 
Should tIIe7 be atlImatised for ever! 
Should tbe,y be deprived of their just 
birthri8ht! The Prime Minister of 
lDdia bad the candour, had tbe courage 
to anoouDCe clearlY, candidly. catqori-
cally, tb8t Bombay belongs to Maba-
rasbtra aeograpbica1ly. Very eminent 
people sittin8 on tbe Treasury Benches 
also admit that It sbaIl have to go to 
lIIahansbtra. Then why create trouble 
unneeessarily! 

I tboupt that the ~  formula 
was something which was worthY of 
consideration. I Jmow it was rejected. 
But that was a formula which with 
certain amendments and certain modi-
fications could be rationally accepted 
by all coacemed. Remember that this 
is the province which produced Ranade, 
Gokbale and Bal Gangadhar Tilat. 
That is the province which has produc-
ed some of the greatest sons of India. 
The fatber of Indian nationalism. 
Valentine Chirel has said it was 
Lokmanya Tilak. The British took 
India not from the IIo~  the British 
captured power from the hands of the 
Marathas. I was reading Lokamanya 
Timk's last wOrds before he died. His 
last words were: "Qb. what a misery? 
1818 to 1918, one century of servitude 
-I cannot tolerate." And then he 
died. That great son of India was not 
merely thinking for the liberation of 
Maharashtra. He was fighting with his 
life-blood not merely for raising his 
community or his province. He was 
not a communalist; nor a provincialist. 
He was an all-lndia leader, the great-
est nationalist born to give a new tum 
to our freedom movement. You know 
it was the names Bal, LaI, Pal which 
,alvanised )"OUD, India, which gave a 
unique momentum to our indepea-
dence movement. That great man Aid: 
from 1818 to 1918. 1818 was the 
)'ear of the collapse of the lIIaharasbtra 
power, when the British took India 
from the lIIarathas. They were the 
people who ruled from one end of 

India to the other. 'I'be7 ~ 
the peatest Empire by tbeirvalour 
and statesmanship. Do not do n~ 
to stilmatise them for the crimes of 
offences. or aberrations or JDiadeeda 
of few dozeas or hundreds of tbem.. 
Still the.y are a great people. ,.. 
Pandlt Pant said tbe7 are a proud 
people and a sensitive people. Now what 
crime have they c:onuniUed that this 
kind of doom should be proaouoced 011 
them! Is It a crime wbkh can Dever 
be atoned in any way? Can't you 
say thai for one year or two J'eal'Ji 
they will be under the Centre and 
then automatically ~ sbaU 10 to 
Mabarasbtra? 

I am absolutely sure that whatever 
may be the ad\·ertlsed apprehensions 
of the big capital, not one of them sball 
run away from Bombay. Suppose Mr. 
Deshmutb is made the Chief Minister 
of Maharasbtra. not one of tbem, nei-
ther Birla, nor Dalmia, nor any of the 
creat Parsi Or Gujerati houses will run 
away from Bombay. I am quite sure 
that they know tbe art of adjusting 

themselves, they know the art of ad-
aptation, fitting in with the new set-
uP. Kindly remember one thing. We 
have been lookin,c at it from a WI'OIIg 
perspective. Apart from Bombay, 
throughout Maharashtra. is not the 
commercial life. is not the economic 
life, is not the business life. completely 
in the bands of non-Maharashtrians! 
Aze not the Gujeratbi and Marwari 
traders and capitalists dominating to a 
large extent the economic life? Take 
Sbolapur Is not the biuest min in 
their hands. The same is the case with 
Jal,aon, Cbalisgaon, Nagpur. Poona 
and other places. Go to any important 
place in the hinterland of Maba-
rashtn. Not in one place has there 
been any report of any penec:ution 01' 
torture, or lootinl or shootin, 01' 
mu:-der or anythin, in any part. Take 
NaJPUr. It Is «Ding to be one of the 
important Dlaces in the new·MUarasht-
rlan set-up. The bigfest mWs, tbe 
Emprea and other mDls are in the 
hands of non-Mabarasbtrlans. Ha". 
they ever complained or demanded 8DJ' 
safepald! Have they ever demanded 
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.,. eonstitutioDal rich., oftr .. 
above tbaIe guaranteed ... by tile 

ConatitutieD of India? There milbt 
haw· been temporary misUDdenlaDd-
me. or temporary frenzy. But for 
the sake of that temporary freazy 
or miaunderstandiDC do not inftict 
this terrible verdict on this great 
people. ] am still hoping that 
lOme· thine will be done in order to 
bridge the gulf and that will be doing 
a great serviee not merely to Bombay 
and Mahuuhtra but to the whole of 
India. I am hoping that even now 
sanity will dawn. Something should 
be done GIl a rational basis. Some 
mechanism acceptable to all should 
be evolved and if necessary certain 
constitUtiClllal safeguards can be de-
vised for the purpose of allaying the 
legitimate apprehensions in certain 
quarten, economic, uneconomic, 
genuine or not genuine. But if 
they are Celluine, wen. they have got 
to be met and they can still be com-
pletely met by proper safeguards or b7 
proper administrative rules or adminis-
trath-e fonnula which can be devised 
through the ~oo  and co-operation 
of all concerned. 

Shri AlWldehaDd (Bllaspur): As a 
Member of the Joint Committee, I 
think I would be failing in my duty, if 
I did not acknowledge the tribute paid 
to us by the Home. Minister yesterday. 
We on our part have also been quite 
charmed by what I mi"ht name as the 
'Pant touch'. which was one of unfail-
ing courtesy. firmness and humour, and 
giving due credit to the other man's 
point of view, howsoever be might 
differ from him. 

I this debate, in this great House, 
even after 10 many months, the issue, 
of Bombay still remains a controver-
sial one. But I believe we forget in the 
heat of ~  a very vital matter, 
a matter for great satisfaction, that 
barri1ll Bomb.". at least the other 
Issues cODCemlnC reorganisation haw 
been amieab17 settled. Otherwise, the 
Ume-licht would have come upon 
them in this debate. 

ShrI .... wat (Ahmednagar South): 
What about border Jaues? 

SkI A ........ : 80 far u border 
laaues 8ft canc:erned, I IbaU come to 
tbealla ... 

If that Is iO, BDd if wbat I bave 
stated is c:orred. jt is IOIIlCo tribute to 
tbla House, and in a 8IDII1l measure, to 
the J.oint Committee ~. for the 
labour that they have put 10 duriD.I 
the Ilrat fourteen days of ibis month. 
in k:rinc to impro\'e in whatever man-
ner they c:ould. the provilioa6 of tile 
BID they bad in their banda. 
Before I proeeed further, I should 

Jike to touc:b brieft,. the Question of the 
border disputes. wldc:b hila been raised 
by my bon.. friend there. Thert' is 
quite a lot of substance in what Dr. 
Lanka Sundaram baa said about the apo.. 
pointment of bouadar;y CCIIIlJIl£ssions. 
But 10 my opinion, such a step should 
be taken only in the last resort. I 
think every effort should be made 
to tackle the issues 01 boundary dis-
putes between the States and to lIH 
with the Union Government aetiDe as 
a referee, that justice is done in aD 
those cases. There are, of ('ourse, 
cases-I hope they will be very few-
in which botb the States who are par-
ties to the dispute do not agree, cr 
where even the gOtld"ilJ and 
good wisHes of the GOVf!rnm".!llt of 
India do not prove to be or any !ll'Ci! 
to bring about the neccs.'lftrv ;.ccom-
modation between tbc patti';. In that 
case, I think there would b<! !'pct"ial 
grounds for the appointment of a 
boundary commission, ix-cause, after 
all, we must close these ~  by 
some kind of a judicia! pror.OlL'"1ee-
ment, and a boundary corr.mission 
~'o  be the pr,'pu forum for 
giving such a pronounl'e.nent !,. these 
diftlcult cases. 

Dr. Laaka Suada .... : With Or witll-
out a statutory provision? 

Sbrl AIwacldwad: 01 course, with 
a statutory provision. 

Dr. Lob Sandanm.: But there is 
. none in the BiD. 

SJarI Aaudcllaad: J support tbe 
view that there &bculd be one. 

Spealdn, now about \be new States 
I persoaall,. am ODe of thOle wbe 
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have .uworted tbe IiD«ulsUe w.. J 
tbIDk IIqulstk States are IOCId far tIda 
COUDtJ7. beeaue tbe7 briaI about aD 
expreuion of view. of ODIDioa, of bu-
moniously llviDa tocether ud also 
u..,. briq out the bat Ja a eommwdtJ' 
bav!q the .. me U. of culture. of 
laquqe and of llvlq. But there Is 
alw.,.. the danler In tbae State. of 
ODe tendency whieb eIID be a drawback, 
such as the extreme,liDpistie lo,yalty. 
an exhibition of .bleb we have 8IIel1 in 
the resipation of our former Finance 
Minister, I am not ,oin, into the me-
rits or demerits of what he did. But I 
am only sayln. that if a person ript 
at the top, rilbt at the belm of dairs, 
a person wbo bas been in the Union 
Cabinet for 10 many yean. eould 
have his emotions swayed on linlUis-
tie grounds, on grounds of 1incuistic 
aJlinity or linguistic loyalty, then that 
sbows that bere is something wbic:h 
ean be a danger to this oountry in the 
long run. 

[MR. DEPUTY-SPEAKER in the ChaiT] 
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If the component units of the Indian 
~o on work as a rainbow, with 
their various oolours blending into 
one, then, all these linguistic States 
will do good to the oountry. But if 
the loyalty to the State oomes before 
the loyalty to India, and if we oonsi-
der that we are citizens of the State 
only and not citizens of India, then 
there is a great danger to the unity 
of this oountry, and safeguards must 
be provided for from now on, if we 
are not to break as under in the tim. 
to come. 

I weloome the idea of the zonal 
councils. Some of my bon. friends 
here, I have seen, are rather appre-
hensive about the utility of these zonal 
councils. '!bey .. y. "Theae are beinc 
created as States . over States. doing 
nothing, and baving only aclvi80ry 
powen. What will they achieve ill 
the lone I'UD. After an. they are just 
a beterogenous collection of several 
people who bave heeD brouIbt top-
tber." In certain J especta, perbap;. 
their argument is valid. But then 

they lane • ciertaIa utilltJ'. 'l'bat uti-
lity. to .., IDiDd. it tbIIi ~ would, 
aud they ... bouDd to. ·1Id ... ..-t 
of ebeck _ &epIII'IltId ............. . 

'!'hey would .. a fonaD·for the ...... 
aion of VIU'ious ......,.. of ......,....,.. 
concern. They will alia Ierft ftI7 
useful in this RUle thIIt joint aetiClll 
c:an .. taJreD tbroup tbIID 011 • .adal 
and eeoaomie Planninl. Therefore. 
in my opinion, the acbeme of ZODal 
councils, in tbe Bill. .. it bas DOW 
been preltqlted before _, is • wel-
come propoul, and I am sure, it is 
bound to prove helpful.., this COUDtry 
in times to come. 

Now, eominc to the question of 
Bombay, although it bas railed a 
storm of ccmtroveas,. I think I would 
be failinl in my duty, If J did not 
toucb it. Of coune, I cannot .. y 
much about it with authorltJ', becau. 
it Is separated by hundreds ef 
miles from my bomeland But still. 
from whatever J have seen. and wbat-
ever I bave beard-in fact, J bave 
been to Bombay even recently; J was 
there only two or three clays 810;-
I have found, (by 1alking to people 
in Bombay, whether they were tazi-
1Dallas, pcm1DaUcu, or feUows in the 
Irani restaurant) that there js a feel-
ing among people other than Maha-
rasbtrians, that so far as the Bombay 
city is ooncerned, its immediate mer-
ger .... (Shri Boga1Dat: Hear. hear) 
.... with Mabarashtra would not be 
desirable. 

Dr. Lanka SaDCluuD: Premature 
jubilation! 

Slut Bopwat: EDetlJ the wrODg 
information. 

Slut A-........ -: Why is that feel-
ing there? I tried to go to the root 
of that feelinl-I Iud that the feeliug 
is mostly on account of the·.happen-
inI's, which were so unfortunate, in 
Bombay. after the lIIIDCJIUDeement of 
the report. and tbe dedaioas about 
Bombay and 110 on. The Speaker has 
just ruled that it would be improper 
to eo into all thOle riots, ldllbJp and 
so on and SO forth. But I was only 
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being taken, and wJtbout _y 0ppor-
tunity being .... 10 the people ." 
Bombay. proper to Yoice their apinian. 
that automatieaJly abe.., fill. ........" 
wiD 10 to the ........... sa...? 
'l'b3t, to my mind, waaId not be pr0-
per'. I am abeoluteb-certain that 
that would look improper 10 the ..,.. 
of everyhody who c:m.iden it .diIpu-
liouately. 

Pine to say that • eertaiD 8IDOUDt of 
apprebelwioD baa been ereated ill the 
public mind that there is • kind of 
force beinJ employed ....•• 

.... 8. 8 ....... : Ma,. I bow bInr 
ID8D.7 non-Maharlllbtriam Ill)' bon. 
frieDd met! 

8JIrI Au ........... : I met over three 
hundred, in fact, more thaD the num-
ber my bon. friend Sbri S. S. More 
baa met in the reeent put._ 

S .... S. S. More: Be met only three 
bundred in a population of more thaD 
thirtJy lakbs. 

Sbrt AMn ....... nd: Yes. in ten da;p. 
But my hon. friend bas not met even 
., many durinc the last six months, 
for be hu not been in Bombay. 

Mr. Depaty-Speake.-: The hon. 
Member may proceed with his speech. 

Sbrt S. S. More: Non-oftlcial investi-
gation? 

Sbri Anandelum4: Whatever I am 
speaking, I am speaking with a fuD 
sense of authority. I am sorry that my 
bon. friend has not met even that 
number. I consider Shri S. S. More 
as a great friend of mine, and I 
value his opinion very much. 

Sbrt S. S. More: It is my misfortune. 

Shri Anandeband: If he says so, I 
r think it is mine also. 

Dr. Lanka Sandaram: Unfriendly 
friends! 

Mr. Depaty-Speaker: Order, order. 
Let us resume the discussion on the 
point. 

Shri AIaaDddwId: I was saying that 
there is this feeling amon, the people 
there. I think my bon. friend wu 
only tr:Yinc to jump to the eonclusion 
from thls that, therefore, Bombay 
should not be given to lIIaharaIihtn. 
I wu only ,oing to ..-y, 'In that con-
text, what would be the c:oneet tbJq 
to do!' Would it be c:oneet just to 
yield to aU the pressure tactics, whe-
ther they be inside the Houae 01' 0ut-
side, and .. y, without any opiDion 

I know that there is a lot of pas-
sion excited In this maUer, whether 
in the minds of the llabaruhtriDI 
in Poona, or in the minds of thoR at 
NalJlU!' or elsewhere. And 1 find in 
tbiIJ Hcnue also there is a lot of pa-
sion on this matter. It Js quite true 
that geograpbicaUy, Bombay is sur-
rounded on all sides by Mabarasbtra. 
But what is the position? I think Un-
due emphasis is being placed on this 
matter that Bombay is goin, to be 
UDHr Central coatroJ. 

Now, wbat is Central control? To 
my mind, Central control, or reduc-
mg the city of Bombay to the status 
of a Union territory, is just a st0p-
gap 'make-device' for letting passions 
cool for the time being and then tak-
ing a decision about its ultimate 
future. The time interval may be five 
years, two years, or even "'0 months. 
But the point is that tbeJ'e is aD op;'" 
nion in Bombay, howsoever small it 
might be, and therefore, it is not 
absolutely right to give the city 
straightway to Maharashtra. Why 
not give a cRance, and why not give 
some time to the people of Bombay 
to express themselves in a democratic 
manner? That is what J would like 
to urge. 

J think personally that this wu ac-
cepted by the Joint Committee alIIo. 
My own proposal in the Joint CoIIl-
mittee was that after a time. tbinp 
should automatically be settled. But 
the POint was this. We diIcuaed tbJa 
matter very fuDy there. and one thing 
that was realised there was that abe 
people of Bombay should be c:oMUHed 
about their future at some stap or 
other. And that ~ can onl7 eome if 
Bombay. remains under Central ad-
ministratioa even after the creatlae 
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of Mabanlhtra ... .eparate State. 
"iow, the point is that the Prime Mini-
.ter's dec:isioa that it should be taken 
up in five years and so on has been 
very largely protested alainst. All 
right. If five yean are too lone, I 
do not see why five years should be 
put in why there should be anytbiDc 
in these five years. There was the 
formula of Shrt Pataskar; who is sit-
ting on the Bench opposite. The Pat-
askar Formula. I believe-if I have 
read it correctly or known it c:orrectly 
is that after two years, the thine 
should 'automatically go'. Now, 
two yeal"S mieht be all right. 
I have no objection to it. But 
why automatic! I cannot understand 
ttu! question of 'automatic'. 

That i, why, Sir. I have al50 tried 
in a small note I have appended to 
the Report to say that once you create 
these tenitories, I am certain that the 
wishes of the people residinl there-
in Himac:hal Pradesh or in Bombay 
or in Tripura or in Mani-
pur--should be taken into account. 
They must be consulted. Eventually. 
it is for Parliament to decide. 

There was the Beneal-Bihar Bill 
here. Perhaps it would be premature 
for me to say anything about it now. 
But are the other Members of Par-
liament not going to decide about 
these two States? There is a great 
deal of feeling in these two States. 
One is against surrendering any area 
to the other. and the other thinks 
that the area given is not large eaough. 
But then, is not the whole country 
the arbiter of these things? Is only 
one State to be the arbiter? Are we 
goine to succumb to people wbeD they 
shout out! Are we going to 
say to them, 'We agree because 
you shout loud'? No. Sir. That 
would be wroue. That would . never 
be demoeratic:. 

Whatever be the effect of the deci-
sion about Bombay-and I am sure 
llaharashtra has ,ot a ease for 
:aombay-tbis is DOt a recent decision. 
There are YOiees. raised that this ls • 

recent dec:isiaD. How. It • recent 
decj,ioD? I tried to fiDdOlit eYeD oJ4 
books about this matter. Ju far _ 
back as 1948, in the Dar Commfssion .. 
Report, altboqh the question of liD-
guistic: provinces was diaeaasecI--tbe 
had spec:ia1ly clisc:ussed the questioD 
of Bombay and the questkm of JIa.u. 
also-they said that wben Andhra 
was formed, the questioD of Madras 
should be looked into. '!'be Te1up-
speaking people IBid that they had a 
certain amoUDt of interest ja IIadna. 
The Telugu-speaking people in Mad-
ras numbered about 2 or 3 lakba out 
of 9 lakh,; and the TamiU... DUJD-
bered about 8 or 7 Jakha. I thiDk the 
TamiJiaDII were in a majority of over 
51 per cent. But eveD tbeD, the Com-
mission said that when the State of 
Andhra was formed, the question of 
Madras should be properly looked 
into. They also said in lINa that 
when the question came of the erea-
tion of Maharashtra and Gujarat. 
there should be proper emphasis, 
there should be proper looking into 
about the special position of Bombay. 
The" said the decision about Bombay 
would have to be on that basis. As 
a matter of fact, one of the reasons 
why the Dar Commission recommend-
ed what J might c:aII the postpone-
ment of the question of U1e immediate 
creation of lingui'Jtic States was that 
they were apprehen<dve that these 
questions like Bombay and IIadra8 
would tend to disrupt unity rather 
than bring about unity. They were 
also apprehensive that the Indian 
States, which were just comiDI into 
the Union. were not properly inte-
grated with it. Therefore. sometime 
mu,t be given before they were pr0-
perly integrated. 

So Sir, I submit that passiOD and 
heat'should not come into the picture. 
I would appeal to my friends, Shri 
S. S. More partlc:uJarly. who seems to 
be aDDOYed with me at the moment. 
to consider this dispassionately. 

Slut S. S. More: PassioD and heat 
ought to be reserved only for Bilas-
pur and DO other State. 
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IIIut ·-rd. rd:"Not .t all. I 
tbiDk there qaiD it is pasion. 

Mr ........ -5peaIler: It bas been 
equally abared. 

8Iui .......... Dd: I do not share 
at .n. 

I wiD not say anything further 
about it, and I will leave it at that 

The other question is about Pun-
jab. 'nlere again probably there may 
be something which this hon. House 
might ~ like. But I feel that what-
~  it is, whatever I feel I must 
speak out The Punjab problem is 
also very much there, as you your-
self know. But. as I stated in this 
House last November or December, 
the problem the Punjab was faced 
with at the time of the reorganisa-
tion of States was its complete dis-
memberment. On the one side, there 
was Himaehal Pradesh which wanted 
to be a separate State. On the other, 
there was the Harlan. P1-anth whieb 
wanted to be separate from the Pun-
jab. There wa'S then the question of 
the Sikhs wanting a Punjabi Sub«. 
So unless some means was evolved 
to solve the Punjab tangle, there was 
the question of the complete break-
ing up of that State on the border of 
India. 

Now, with all its faults, to my 
mind, the regional formula has pro-
duced one good result, and that is, 
that there i'S going to be one Punjab, 
one Legislature, one Governor, one 
:Ministry and one cabinet 

Dr. Jaisoo"a (lledak): But l1«'t 
()ne mind. 

Shri AllaDddwld: I am sure that 
also wiD blend in due course. 

Therefore, there is something that 
it bas brought about. But there is lID 
apprehension which the hon. Mem-
ber, Shri N. C. Chatterjee, expresaed 
when he just now spoke about the 
Punjab-I know be speaks with 
authority on the subject. The appre-
hension is that this regional formula 
ls l.ayint the foundation for the crea-
tion of a Punjabi SubcL So, is this 

ntIional formuIa ..... to nnlt Ja 
the eoming toptber JIl amity and 
goodwill of both. the communItiea of 
the Punjab. Hindus on the ODe bud· 
and Sikhs _ tile otbert 

Now. as fer as J haw been able to 
see. ."t of the qitation that has 
been launched bJ the JIaba Punjab 
Samiti and otherwise .,ainat the re-
gional formula baa been t.Ied OIl 

their apprehension that in due eoune 
of time perbapa this formula wID 
have laid the foundation of a Pwljabi 
Suba or a separate Sikh State. That 
apprehension mieht be coming into 
their minds because of the Sikh 
population of the PuDjabi-apeakine 
areai. as now demarcated, in the dis-
tricts of Amritsar, JuUundur, LucIhi-
ana, Ferozpur, Gurdaspur, Hoshiar-
pur and parts of Ambala, . and in 
PEPSU, in the distric:ta of Patiala, 
Bhatinda, Kapurthala, Barnala, Fate-
garh and, to a certain extent, in 
Sangrur. The total population of these 
Punjabi-speaking areas, as it is accord-
ing to the Sachar formula and the 
PEPSU formula, comes to about 91 
1akhs, and in this the Sikh 
population accidentaUy would be 
more than 52 lakbs. If that D the 
question, the apprehension might be 
there that probably in the canine 
out of these Punjabi-speaking areas, 
if the Sikh popuJation is over 58 or 
57 per cent in the Punjabi zone, the 
Hindus in that region win be relegat-
ed to a subordinate position. There-
fore, they have this fear and appre-
hension expressed in various forms. 

Now. whatever facts there are-or 
there happen to be-,eographicaUy 
or linguistically, on aecount of the 
people who are livin, there, we can-
not alter them. But I believe that if 
the demarcation of the Punjab! %ODe 
or the Punjabi-spealdng areas were 
done with due consideration to po-
Jl'8phical contiguity, cultural and 
linguistic aftinity and admlJ,;stratift 
convenience. mueh of theM ~ 
hensiona could be J't!IIlOftd, and the 
feu that this is just the beginning or 
the thin end of the wedge would go 
to a very luge extent. 
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I .... ~ 
x.tl7. J  _ to tile .-.. of 

1IIie UDiaD tellJ""", I fOl' ID7 put 
would ..... with the JIeDOJ1 of the 
States JIeorpaiatlaa Commiwicm 
that the DUIIIber of UDiOD Territories 
.... .. .....u.. .,.uble. becn8e 
Ibere • a lacuna. a Hl'iOU!l chawback 
ill tbe8e Territories that they ~ 
.... to be without a democratic 
fcam of Government ill their clay to 
day admiJUstratioD. Now, .. the pic-
ture baa emerpd. four Territories 
have beeD added to them. EveD ac-
eaI'diq to the States RecqaDiutiall 
COllllllil8ioD'. Report. there were 
three aDd now there are lineD. .... 
tbe7 are to iJlclud......tor • abort time. 
I hope the Clt7 of Bombay .-. 
which • beiDc relepted to tile natua 
of a Territory. 
Now, although I am Iftteful to the 
Joint Committee for c:onaideriDc tbiI 
question dispassionately-they were 
wry c:onsiderate and they have giftD 
due weichtace. more weightage real-
ly, to the UDion Territories in Parlia-
ment which is ,0m, to be the lelia-
lature for these Territories bence-
fortb-at the ume time, two tbiDp 
need further attention of this HoUle 
and of Government .0 far as the ad-
ministration of these Territories is 
coneerned. Firstly, I would request 
that a clear indication as to the ad-
ministrative patterns of these Terri-
tories. especially with recard to the 
usoc:iation of the people with the day 
to day administration, may be given 
in tIUs House at the appropriate time, 
wben the Constitution (Ninth Amend-
ment) Bill ia under disc:uuion, 
beoause although the relevant article, 
239,-and I think my hon. friend, Dr. 
Lanka Sundaram, baa also in bill 
Minute of Diaaent said that there 
should be 80IIIe IIOrl of pronounce-
ment by Government .. to the _-up 
of these Territori_ amended, 
gives Parliament the power to leP-
late about these Territories, which is 
a di8tinet improvement on the old 
dnft, .wI I hope and trust that Gov-
ermnent will do IOIDetbint and make 
a pI'OIlOUDCemeDt about the method 
in which the UIOdatiClll of the people 

Thea, the 8eCODd poiDt wbicb J wat 
to III'inI to your DOtiee.. _ .. 
metbad of ........ tile ....... auw. 
of tbe8e territorieL Under the c.. 
titutlaa (AmeDdmeDt) BIll. .. Jt wID 
now come, tb1a .... __ left to Par-
liament. It is good. ParJillment, natu-
rally, would like that the ......... .. 
tivea Of the UD&.a ........ ... tJda 
IIOVereiel Houae eouJd ... dInetlF 
cbOMD from the tenitarial caD-
mtuencies in-the territories III 
the same manner as in the other 
States. But. 1 ODly wut to put 
in a word about the Upper HolDe. 
that .. the Rajya Sabha. 1 think the 
I)'SteIIl of e1eetoral coDe&-. that .. 
worked in the States lite KutclI. 
Manipur aDd Tripara, where tMre 
were no Lqislative Aaemblies eva 
now iI a suitable one and in the cae 
of election 01. Memben to the Rajya 
Sabha tIUs system IbouId be adopted 
rather than any otber .,.teal such 
u e1edioD direct or indirect by the 
Pancba;pta or other Iimilar bodies. I 
may only say that the Pancbayat. or 
other bodies, thoueh tbe7 are e1eded. 
at the PJ'elent mommt, u the law 
standi. they are not eleeted 
under a system of free aad aeeret bal-
lot. J lmow that ma.t of the ~ 
in pancbayats are held by the rais-
ing 01. hands or otherwise by voices.. 
After all that will do far local ad-
ministration. To Ill)' mind, therefore. 
people elected by such bodies would 
not be the proper penoDI for elect-
ing Members of Parliament, to the 
Upper BoUIe and the IftRDt pod 
.,.tem 01. elec:toral coD.. directlY 
elected from the people would be the 
correct tbiDI to do. 

Slid DabId (KaIra North): J a-
IftD Ill)' peat utJafaetiQll at the ... 
that, _  a result of the JIUSinI of tIS 
BUl. Gujerat State could be. formed. 
But, at the IUDe ~ J eanbot c:aD-
eeal my dlaatisfaetion at the lmow-
ledge that eertam area wbidl led-
tfmateb' bel., to G1derat are DOt 
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.uaq. &0 be Jaduded JD GuJeht State. 
Bat. GujI'dI U'e DOt, I'...... 70Ut 
IOinI to tUe to the metboda wbIch 
oertaiD MICtiaIIa of our IlabarubtriaD 
bretbreD .. ". adopted with a view 
to ~ Bomba7 iDcluded JD Ihba-
rubtra. 

I c:ould bave ct.cr1bed in detail 
these methodll of coercioa. intimida-
tion and molestation of WomeD but I 
refrain from doiDI that because the 
boD. Speaker hu ruled that we mu.d 
DOt refer to those matters. I bope 
that 70U will DOt allow other Kem-
ben also, includinc the ez-Finance 
1IiDiater, to speak on these matters. 
U  I Wen! allowed to refer to those 
metbods, thea. I would have eertaiD-
17 abown very effective1,. how bue-
lea and reckless and malicious the 
alleptions that the a-Finance Jlinis-
ter baa made qaiDst the Bomba)" 
Govemment aDd the Chief MiDister 
of Bombay are. Several bOD. Kembel'S 
of thjs House have tasted the bos-
pitality at the bands of the Bomba7 
llabarasbtrian pee!)le at the time or 
the last AD India Congress Commit-
tee meeting. 

I only want to refer to one matter 
which concerns ODe of my boD. 
friends in this House and which shows 
what sort of mentalit)" these Maha-
rasbtrian bretbem have. You Imow 
the boD. Memben from Malle-
rasbtra was a Kember of 
the Joint Committee. He failed 
to send a minute of dissent. For tbe 
fault that be did Dot append a minute 
of dissent, I am reliably informed, his 
heu.e in Khandesb was -.toned. TbJs 
Is the atmosphere there. ThIs Is not 
onl7 in Bomba7 but in other parts of 
lIabarubtra also. I sbaD ..,. notblnc 
more about It. 

Yesterd&)", Swami Bamananda Tirtha 
saJd that there w.. not one valid 
uwument for not indudlq Bombay in 
lIabarubtra. With due respect to him 
I S&7 there Is not ODe valid 8J'IUIIIeId 
for Induc:linc Bomb&)" In Mabarubtra. 

.Aa ... __ Iter. Hot even one! 

................. ~ 
t"IIPfioa) It ....... to ... wIIoIe fill 
india. 

Mr. ~ 1111 b_. At leMt tbIa 
House Is meant for ..... dUlereat 
opIniona 

Slat BUIll: PraetJcaU7d the aqu-
menta wbk:b could be advanced In 
favour of In n ~ In ....... 
rubtra have beeD Rated Ja the jabat 
minute of &.at wnu.a h7 _ 
frJeDds Sbrl AlteJuIt ad IIII'l DeoPi-
kar. I will briefly ref .. to e.cb of 
tbae 8J'IUD*ltL 

The ftrst ~m n  wbIdl bas ... 
adY8Deed Is this: 

"The I8OIJ'8Pbbl """'011 of 
the dt7 Is bappi)7 DO Jaapr a 
matter Of eoatrovel'S7. TIle db' Is 
a part of and surrounded ~ the 
terrlt0J7 of lIabaruldra .... -

Ever7bod7 Imows that BcaInbu Is lID 
Island. It Is surrOUDded aD I __ 
actua1l7 b7 the sea aDd aD one side 
there Is a amaH strip of land wblcb 
is DO more than a corrI8Or wbldl la 
Inhabited by bl1iDJcual people. There 
are people ~ cWlennt lanp-
aaes. most of whom are aborleInalIL 

The;, have also saJd that the PrIme 
Minister has said unequiVC)Cally that 
Bombay is a part of ~ . Let 
us see what worda ~ UIIed by 
the Prime Minister. Tiiere was some 
discussion and some Mabar_tnt 
friends suuested that tbe7 would have 
some consolation it the Prime lIIlnb-
ter said somethinc to satid;y them. The 
Prime MinIster used tboIIe worda-tllat 
Bombll7 JDa7 be coniTderd as part of 
Mabarubtra 1 I '8~. ThIs ts 
what the Prime KlDister said. SollIe-
body also said that Bombe)" formed 
part Of Mabaruhtra and it ..... ~ 
eel. Even taldnl it for panted that 
the Prime MIDIster bad aaIcl that 
Bomb&)" forms put of Mabarubtra 
poerapbleall7, it :pou quote !dm 70U 
mlUt quote him completely. Be also 
laid that Gab' ~ IIhould not 
be the reuon for Includinl BomIIa7 
In Mabarubtra. 



JJ79 2'1 mLY 1151 1180 

- -. 11--= DID JW ..,. 
~.. . or not! 

8IIrI BaWd: I ..,. that Is aD 1sJud. 
(lntern&ptioR) • 

'l'be MCODd III'IUIMDt Is tfaat 'Ibb .. 
rasbtra feeds Bombay with water and 
electricity and therefore if .uld 10 
to lIabarashtra. If this BrlUmeDt Is 
to be accepted. then the Punjab is 
.oint to feed Delhi and Rajasthan aDd 
so these should ,0 to Punjab. Tbis is 
a most fUI1D7 arlUment wbicb has 
beeD advanced b7 our frieDds. 

The third argument advanced is this: 
"n. fac:t that MabaFashtriaDs are not 
In absolute majority In Bomba)-bas 
no silDiflcance." Tbat Mabarubtri8DI 
are not there in a majorltJ' has been 
admitted by them, but nt they saY 
that it is of no siInUlcance. It is a 
strange argument to S87 that because 
the7 are in a minority, Bombay must 
1'0 to Mabarashtra. I tbiDk it does not 
lie in the mouths of those who talk 
of provinces based -on lanlUBP. to 
speak In this way. 

Aa Boa. MelDher: What about 
Hyderabad? 

SIIrI Dabhl: I will repl,. to ever7-
thilll in due course. Everyone of 
them has forgotten to speak about the 
Dar Commission Report aDd the J.V:P. 
Report. Accordilll to M7 friends here. 
on17 those portions whieb suited them 
in these Reports are valid and the rest 
is Invalid. 

Yet aDother al1fUlDeDt Is this: "It Is 
contended that Bombay has grown not 
as a capital of 8DJ' unDiDlUal State 
but of a multi-llnlUaI ODe. But such 
is the case with Calcutta and Madns." 
To this IU1PIment. the members-of the 
SAC. themselves at pap 116 of their 
Report have pva a np17: "The JIaha-
, rashtriaDs in the city, aeeontin, to 
the 1951 Census. sliD remaiD a mlno-
rity. heine only 43.6 per cent. of the 
populatloD. The poaitiOD Of the c:lt7. 
therefore. Is differeDt from that of 
Madras aDd Calcutta. ,.... the dcRni-
nant laD8uIe IJ'OUPS IlCCOUDt for about 
two-tbIrds of the population.· So, tbe 

('.omm1afoa it.e1t _ .a.IIed wb7 the 
Bomba,. State is quite cIUIerellt from 
Calcutta and Madru. 

In the Dar CoalnUIion and J.V:P. 
reports it is also said that "Jft the 
event of the disintegration of the 
Bomb87 State. Bcmi)q Cit7 should be 
constituted int(l It nparate unit." The 
members of the S.R.C. themselves des-
cribe thae eOoeJu.iou as weilhty 
expression of opinion-I refer to the 
opinions of the Dar Comminion as 
weD as of tn. .T.V.P. Report. The 
S.R.C. themselvea say that the nuaas 
given t)y these two bodies were 
weflhty obRrVations. Still our frieDds 
here attach no importauce wbataoever 
to these previous Reparta beeaue tbe.f 
10 against them. 

Again. in their jobrt minute of cU8-
sent. the bon. Memben after statlnl 
that the Prim!! Minister has made a 
declaration that Bombay should be 
Centrally administered for about ftW 
years and then its future should be 
.determined by a dt!lllOCl'atie process 
add: 

"Though Bombay may 110t be 
styled as. the capital or Maharam. 
tra. all the omces of the Govem-
ment of Maharashtra ERuuld be 
allowed to Ternain Ulerein. Other-
wise tbousands of Maharnl-trian 
families will tIP. uprooted there-
from. and ~- n Bor.tba,. ~ I 1I 

the capi1PI 0'1 !\fahIH'BSbtra. ftIe 
returning officers. staff and their 
families will Ond no pillce for 
residence there. Tl!e hOrse 
Minister does not desire that this 
should happen." 

Of course, the Prime Minister does 
not desire that aD Government ser-
vants should CO. Therefore. he haS 
catqoricaUy assurec1 \be members of 
the .ervIce that even if the Bomba7 
cit!' Is CfantraU,. admlnlstered. tho' 
would net be at 8D7 disadY8Dtap. If 
Bomb.,. is Centrally administered. It 
does not mean that all those DOW 
servinI there wiD 10 to Maharasbtra. 
Out of the .I~ n oftleen serY-
ine there. emly a fe1ll topmost ofIIc:en 
may bave to 10 to Maharashtn. J do 
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not know haw that will ailed the 
whole popuJatioa of Bombay. Our 
friends seem to think (lflterrup-
ticnu) •••• 

Mr. DeI*b-Speaker. I can assure 
the hon. Member that there will be 
less (,f tr:..able lor him if he looks 
towards me instead of directing his 
attention to other Members. 

Shrl Dablll: Our friends seem to 
think that Bombay should remain the 
capital o[ Maharashtra for tJiis reason, 
namely, that Bombay is sure to ,:If) to 
Maharashtra after some time. They 
say, why rot m::llte it capital of Maha-
rashtra just now. They make it to 
ap!)ear as if ('\'en the Prime Minister 
has rE':t1i!led that and ron('eded that. 
They take it for granted that Bombay 
is ~o 1  t? !Iohh'lrashtr3. How C3n 
you now say that Bombay will go to 
Maharashtra? That has to be decided 
in future. 

Our hon. Members are tnlking of 
~ n  .l(,Y Rnd yet they do not approve 
of thE' dem()('ratic pr()('c!':s by whkh 
Born"ay'!! future i!O to be decided. If 
J ha\'e read n~' n  of hi!'ltory n~'

wht're. 'democracy' means tl1e ""ill of 
the IX'o!,le. The Prime Minister hns 
s!lid th,!, n~ '  fh'c YC''1rs, C 1 ~  

future wiIJ be de<"ided by a dem()('ratic 
pJ'O<'ess. That is what the Prime 
Minister wrflte in re!lly to Shri o~-

kar who a"len'f for a J ~' o ' . He is 
of the opln:on that the will of the 
peonl!' will be hken. a!'\d wh"t the 
people wfll then decide "'ill be final. 
This is a deftnite promf-:e that Is J:i\'eil 
by the Prime Minister. I do not 
understand by what logic my hon. 
friends opposite assert 'that Bombay 
Is sure to '0 to Mahanshtra. The real 
fact is that they h,ve no tnnfidence 
in what will happen after five 
years or even for that matter 
after two yens. They ~  their 
fears about the fact whether the 
people a, a wh ... le W01.Jld yote for 
Bombsy going to Mahtlrao:htra if any 
plebiscite is takm in the future. Other 
wise, I cannot undemand for the life 
of me wh:v an indhridu'll or group of 
Individu'lls talking of democratic pra-
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ceases should be apiDd lJdI democn-
tic procea beiDC adopted In the cue 
of Bombay. 

Shri Gurupadasw81117 staled that if 
Bombay is to be Centrall7 administer-
ed, the people or Bombq would lose 
their dl!mocratic rights. 1 ~ dghl of 
having their Assemb17. ete. The Con-
,re,;:> WOI'kin, Committee o . m ~

ed that Bombay should be made a 
City State and the Govenunent were 
prepared to act"ept that JeCOmmenda-
tion, in which cue the people would 
have cot 7,Jeir democratic ricbts aDd 
would ha\'e, had their Asaembly. But 
the Mahnrashtrian friends do not want 
Bombay to be made into. City State. 
On the other band, they are opposiDg 
democratic me!hods. So, I think ~  

the real reason wby they oppose this 
is because they are not lUre of their 
o\\'n ground. 

I have only one more point and then 
I shall n .~.-om the report of the 
S!ntt"s RC(lrgamsa1.ion Commission it 
i3 cl"::.r lr::t the surplus from Grc3ter 
' m ~' ";iIl be more tban Rs. 12 
cr,):'",; ~  :,'c'lr. M:; ~ .~ n is tbat 
th" surplus of Bombay should primari-
ly be ~  for the .... "TPOR of provid-
in, greater amenities to the people 
and for ~3 o n  the standard of living 
Of the people of Bombay. now th.t 
Bombay is g'ling to be n C~n J  

admini!tered area. Only after pro,'id-
Ing all the necessary amenities for the 
pc:mlc of B!lMb-:". and onb' af!('r 

' n~ the standard or living of the 
people of Bombay, !O'lould the ~  

if any. be taken o,,'er by the Centre 
for other purposes. That fa a practiea1 
suggetlon of mine, because I think 
that the Bombay peo9le themselves 
are entitled to the revenue surplus or 
Bombay. So lone as .n their lepti-
mate requirements ate not met PI">-
perly, it is not proper eitheJ' for the 
Central Government or for any other 
State Government to have a IIhare in 
that surplus amount. ' 

Mrl Mo1wIIaI 8abna: I rise ~ 
support the motion before the Houlle. 
In doin« so, I would like' to make 
a few observations. I agiee -with the 
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Home IIIaIater tbat tile BIll. .. it bas 
I!IIIeI'.-I fl'oaI tbe .lolDt CommftIee. Ia 
an improyement upon the oriCinal BiU. 
It u DOl a IIDal1 aebievemeDt. looJdDl 
to the CIIIldltiGaa obtainiag and eon-
idderinl tIIat paakma have been I'OWI-
eel aDd are atIIl I'IIIIDiDc bI8b. and 
even leaden have been excited and 
those who have the reputatioa for 
balanced judameDt bave been swept 
off their feet. WbeD motives are attri-
buted to tbe leaden aad wbeD evea 
the highest amonpt us are not spared, 
it is indeed creditable that tbe Joint 
Committee sbould bave bammered out 
a Bill whicb is aD Improvement on 
tbe previous BDL The credit coes 
both to the ChaIrmaD of the eo .. 
mittee, the hon. Home Minister, for 
his ability and tact with which he 
pided the deliberations as also to the 
Members of the Committee, for their 
reasonable attitude aDd fanlPted 
statesmanship ill produdq a BiD 
which bas not eDt as mlUlJ' Minutes 
of Dissent as many of us must have 
apprehended. 

HaviDl said this, J proceed to make 
IIl7 next observatiOll on the BID. It 
does not mean tbat I agree with every 
provision of the BiD. I do not say 
that there are no provisions in 
the Bill with which J am not 
at all in acreement. My views 
have been knoWD to the Members of 
the House as J have spoken mOle than 
once. J bave said that I am not in 
favour of linlUistic States. I bave 
elven 1117 reasons for that. I do not 
want to repeat them. I bave also said 
that I am not for the zonal coUDclls 
as provided in the Bill. The zonal 
councils as provided in the BiD are 
merely advisory bodies. and I have 
always tbouIht that the zonal couneUs 
should have IOIIIe powers to start with, 
these powers mlebt be delqated to 
them by the Ceatre. In IUlJ' CUI! tbe7 
must bave aome powers and that 
would elve an opportuniQ' for the 
ditrereat States to come topther and 
pro\ofde a ~ m . I  for tbe future 
blUnIU8l States 01' multi-linIUal States. 
Not tbat I beI1eve 8D7 material 

BiU 

~ will be made at this .... 
but I beJieye that tbiII an Is ... to 
be chanBud. say. within 8ve yean. I 
hope that what tbe dim ..... but or 
the coatroverq ..... 1Ubsided ..... 
the tempers have cooled dowIl. ..... 
people act to work c:alml).. the people 
will realise-mlllU' of us wJU rea". 
that we have not beea fair or Just in 
what we have said 01' apreued. 

At ;>rcsent. the tarpt of au the 
criticism is that the ~  of 
tbe Cabinet or the HiP Command 
have not been fair. It is II8ld that 

~ have not been fair and just to 
this State or that State. I know that 
the !ub-t'ommittee of the Cabinet tried 
to consult the people outside as weD 
as inside tbis House. the QUestiOll ... 
asked: "Why were not tbe leaders of 
the OppOSition parties consulted?" But 
was not an opportun1t,. liven to the 
Members of this House to express their 
views in the House on the report of 
the States o n ~ on Commission! 
The leaders of the Opposition were 
,iven ample time and tboae Members 
wbo were  not able to ftIId time to 
speak in the House were permitted b,. 
the Speaker to express their vieWs in 
writine and sent them CI) to the Seere-
tariat. This was _daDe. So. the IP"iev-
anee that the views of the Members 
Of this House were not obtained or 
that the), were not consulted does not 
arise. It cannot be made a grievance 
of. The hon. Prime Minister has said 
in his rep17 to the statement made b,. 
Shri C. D. Deshmukb that be bas c0n-
sulted all sections of WI! House ,.. 
also the Members of the Cabinet and 
also public opinioa outside. and that 
the dedsions 01 tbe su1M:ommittee of 
the Cabinet wmre colDftlUlllc:ated front 
time to time to the CabInet. StDl In 
the face 01 this statemelit, Slarl N. C. 
Chatterjee bas trfed to pick holes aDd 
stated that the decision tlken and 
announeect b,. the Prime MInIster was 
without· authority. He said 'that this 
action of the Prime Mlnillter will make 
the world feel that tbe Prime Minister 
w ... funetloniDe as an antoerat. tIIouIb 
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....... ~ .. tbeP ... I .......................... .......... 
deaIocs'at e1Ie...... Slate. '!beD tbere wa_ 8IItatiIn 

... ~ IIabanIIIltn. Tbeft 
'l'be PriIIR ........... ba baeD ..... .,. appcIIIition fnaa VIdarIIba includ-
ed b7 one of bII erstwhile colleques. .... oar renrecl leacIer Sbri An-. 
It .. unfortunate for the plitlemu -, 
who made that statement aDd It .. UD- 'l'be;y weft. oppGIed to JaIDiDa Ihha-

ruIItra for certaJD poUtical reuona. 
fortunate for the C!OUntrj as a wbole. on account of certaiD COID1bUftal eom-
But still, some Members repeat that plez. It was beat .. of the inftueac:e 
statement or are basinK their aI'IU- exercised by the HiJb Cammand that 
ments on that statement eYeD after th 
aD emph8tir. c:ontradiction bJ" the ey could be penuaded to jom 

Maharashtra. and now, the ebarp is 
PrIme Minister. I think the l4ember that the Rieh Ccmnnand bas an 
who made that statement bas broad- animus apinst llaharashtra! Is the 
cast the WI"7 thin« wliich he want."<1 char«e just and fair? I ask everyone 
to avoid. in this House to U7 ~ to 

When the PrIme Minbter was in 
London and was presented with an 
address while tx-ing conferred the 
Freedom of the City of London, the 
greatest compliment was paid to him 
hy the Lord Mayor of London, and It 
was the ..-eatest compliment paid to 
8Jl7 one in the world. The Lord Mayor 
.aid that the Prime MinIster had eM!!'-
come two ereatest lIreaknesses or two 
peat hUmaD failings, namely, anter 
and hstred. W!,_ were proud and we 
were thrilled with-delight when we 
read that compUment. But what do 
we ftnd now1 We ftnd that one nf 
his colleques has charged him with 
animus, not against any individual but 
acainst a whole community-Mabe-
rashtra. Is that fair and is that just? 

Let me examine the question and 
see how the present solution about 
Bombay has been brought about. The 
House knows that I am not for ~ 

tie States. lIIb' tlrst preference is for 
a biuer bilineual Bombay StJde with 
Bombay as capital. My n~ o  
Is for a city State of BombQ'. I would 
even prefer Bomba7 beiDK the second 
capital of India, but I do not like a 
Centra1l7-admiJUstered Bombay. But 
let us eumtne how • Centra1l7-
administered Bomba71W been accept-
ed by the HIP ~  and h7 the 
Prime MInIster. What Is the 
bIator7 about It? The CommIssIon 
bad made eertaiD recommeada-
tloas and IBid that Vidarbha 
abould be 8I!P*nted from Mahe-
rasbtra and that Gujarat alOlllr with 

char,. the' Prime Minister ~ to 
c:harge the Hieh CommaDd liketlrl. 
is just and fair. 

Not only this. Later an. it W8i 
point(·d out that there was an offer 
of :1 biller bilingual Bombay includ-
ing Vidarbha. But before that oJrer 
Will made, there were talks and 
specc:bes everywhere. It was said: 
"We cannot carry on with the Gujara-
tis. It is not possible to do so. If 
you n~ Gujarat to join, you make 
a condition that Gujarat could go olrt 
hlter 0:1 but Bombay will remain with 
lvIaharashtra. What does it mean? 
You never gave them any chance to 
accept it. Gujarat is no doubt Cong:"e!!!l 
mind!!d but is jt not ~ much to 
expect it to accept this 1iwni1:.tine 
offer. The Cabinet took the d«ilioD 
that thel'P should be a ~ S:ate of 
Bombay. It was at the instance or 
t.be Maharashtden leadc!rs that the:.·. 
was a change in that decision. Later 
on they .feJt that, if such 8 State 
was formed, it might ~ sepant1e:Y 
and ttw.y mi,ht never be able to let 
it back. So, it was SUC,ested that 
8 Centrally Administered Bombay 
would meet the wishes of 1Iahuash-
triaaa.. It was not bec:aUle of the 
diction of the capitaUats or the bi, 
business .. had been pointect out by 
my hoD. friend, Sbri CbatteQee. who 
is pleading for them every. day in 
the court, that this bad been dcme. 

a p .... 

Haviq driven the Prime MWater 
to do that, the lIIa!UlI'UbtraConlrl'ft.c 
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Committee baa made two suggestions: 
ftrstly. that the headquarters of the 
Mabara.-mtra Govemment should be 
located at Bombay in the meantime 
and secondly that discretion should 
be given to the Prime lI4ini'lter, with-
out con!lulting the JM!Ople of Bombay. 
to transfer Bombay to Maharashtra. 
is it ''II o ~'  I know the Prime' 
,Minister enjoys not only the confid-
ence of this House but the confidence 
of the whole cnuntry. I can also say 
without fear IIf contradiction that he 
is the greate:!t drmocrat among us. 
You do not speak out your minds and 
if he dues something he is not to 
bbme. You muc;t ha,,'c the courage 
to tel! him what you feel. 

What has been done in Andhra? It 
was about four years ago. Did Shri 
Deshmukh submit his resignation at 
that time? Did he point out that it 
was wrO!lg at th!lt time? He never 
did. Now, he a:,k .. : '\\"here are the 
proceedings?' He knows that the 
pro. '-'<'dings or the Cabinet are not 
kept. There are only dis'!usSions and 
the points are noted. D.;>cisions a:-e 
taken and they are circulated on the 
files. One Minister generally does 
not conCE.'r:l himself with what is 
happening in the other Ministry not-
withstanding joint responsibility. So, 
you :;hould not bhme the Prime Min-
illter. I had my dHferences with him. 
But. I know ~  ht' ~ the one person. 
aftcl' G3nrlhi, who will accommod:J.te 
oppo;:ition point of "'jew once he 
know,; that he is not in the majority. 
He rna)' be oppoc;cd to that view but 
he will try to implement it. 

Having driven him to that decision, 
you now say that it has not been 
decided by the Cabinet. It was at 
the instance of the Maharashtrian 
lelldership, and in consultation with 
them. that the decision to make 
Bombay a Union Territory was 
taken. Why should you blame him 
for that? Bombay people are going 
to be deprived of their democratic 
rights. Who is respon!'ible for it? I 
say it is the Maharashtrians. them-
selves who are responsible for such a 
situation. 

11)1 

J wiIJ make a refereac:e to the 
statement made bT Shri DeIbmuIda. 
About a year baclt, it had bec:ome 
apparent to me tbat he could nDt eon-
tinul! as Finance Minister for ''JIll. I 
mpntioned it to lOme of my collea .... 
here. But, I ",,-as not ~  for it 
in the manner in which it had come. 
Apart from the mmy qualities of the 
head and heart, I have associated 
with him a certain amDunt of dignity 
and restraint. I knew that be uses 
J. ~  very carefuJJy. If one uses 
one's language 3 .~. S  one does not 
In.:ure olflt'r.. but onC?llel!. I was 
!!hocked at the state.nent he read out 
the other day. I read that statement 
over and over again. Many questions 
came to my mind a"d I was reminded 
of the Bibl!cal saying lhat the hands 
were of Essau but the voice ... ·as 
of Jacob. ~ stntement might have 
been written b" him but I felt th!lt 
he had written it under ceriain inftu-
encE.''1. If his o j~  was to servfO 
Bomb:>;.' and ~ cOl"c;tltueney. Kobbll, 
th4?"l he should not h:lve done any-
thing which was Hkc-iy to provide fuel 
to ~~ n  fire. He has said that he 
wall always for 'l bilingual om ~  

and both Mllharashtrians and Guja-
ratis favoured it. but because of ~ ' 

lcadcn;hip it was not fcasible. If he 
had come out on this isSUe, if he had 
gone to the pl'ople and told them that 
the leaders were saying this while hc 
f,.lt oth('rwi:;e. ~ n I could under-
stand. Did he ~ ' on to that 
view? If he W"iS for that. I offer my 
co-operation ~o - . If he 
came out and worked for a bigger 
bilingu'll State. I would also JO 
round Gujarat and Bengal. (lnte7'-
mptions.) 

AD BOD. Memller: Bengal. 

Sbri Mohanl:ll Sa!tsena: I am 
sorTY, lI43harashtra. But, I am for 
bigger bilingual States all over the 
country, I am ptepared to go to 
Bengal and Bihar. But when the 
move for their merger was made, I 
had warned the Home Minister and 
the Prime Minister that it was Dot the 
proper tilDe to launch it. There were 
interests working against it. There 



were already about 35 Kinisten in 
Ben2a) and an equal number .in BJbar. 
If ~  two States were mellJed. 
then there would be fewer Ministers. 
'!'ben, there were the ofBeers. '!'bere 
were two Chief Secretaries, two Ins-
pector,;-G('ncr31 of Police and so on. 
Th,! oftkial'i werc also inten:sted in 
kE"l'!>i:1g them separate. Then. thcre 
were the politic'll partiel with their 
eves on the E'lcctions. They wanted 
t; ,mak.· ":toit I ~ out or it as ~'  
thought th'lt Sr.1 "',,1" n ~ wouM ~  
them belt;:.. S:' . ~ not thl Pro9cr 
t1.,1I' f'lr hll11C11:'1 t!ut m~ '. I fe1t 
Unt th(' z,;r': ~ .~. 1~ with ex('('u-

~ powers \':oll!d later on develop 
int:> hilingu"ll St:ltes. 

! ',':1; 1 ~ n ~ m ~ . WI'pt-

ever Shrl D:' :hmukh ~ 5:\;1 ,-,';Iu1:! 
rcf'h-:-t U"')!, !,:m. I am o:orr;\' ft)r h:m 
ani for Ih" ' .~ '. Hls re):)utation 
' ~ ~ . F',' ~  have been in 
~ civil ~ ' ~' b:!t he ~ bl''!!'1 with 
1~ Prime n ~  for six years. 

~~ ... '~~ -S'~' ' ' I d" I1nt w.!nt 
t,) bhd 'he dL'(·j,,·t!O:l of the hl)n. 
Mr;:-,.ber bL't ',';e should keep near the 
m-:n iS5ue, 

~~ '  !Uohanl:al S:lksf!na: I am not 
I! I ~ ~ into his c:tatement I wanted 
to ",o;,l1t o:;t th:l.t after Dckr.o· .... lcdg-
m.~n  of th ~ courtC'!':: and everything 
that the Prime Minister had shown 
him. he ~ o  not have done what 
he has done. 

~  ~~ f«( ~~ Cfm 
. ~~  : ~ . ~ if;r. iff aT ;r)<;rr ~ 
~~1~ I 

Shrl Moh:mla) Saksena: At least 
be should not have gone to the length 
to which he has gone, charging the 
Prime Minister with animus against 
the whole of Maharashtra. He may 
get excited, he may use harsh words. 
He might even come to blows. But 
there is one man who wiD forget 
everything afterwards and that is he. 
Now, Shri Chatterjee said that the 
decision bas been dictated by big 
business magnates of Bombay. '!'bat 
is wrong. What is the history behind 
it? We are referring to Gandhiji's 

Bill 

policiea and Shri Chatterjee wu Vf6Y 
eloquent wben he said that It was 
because of that we won our freedom 
struggle. We should not forJet. at the 
same time, that wbile we were carry-
ing on the struggle for fro(.'Ciom, 
Bombay was 'kept separate. It bad a 
Provincial Con .' S~ Committe'! or its 
own. There was no Provinrial Con-
grc" C'lmmittee in Calcutt:> or in 
~  but B'lmbay ~'S remained 
with a s('paratC' Provint'iaJ Congress 
Committee. 

'fI'"., t'l"r:!' \,:n;o" thr('c cOr':!'fI;'l"'ioT; 
I I ~ ' . H thi' was so ob\'iou,. it 
this wn; a :mhm.l thing, ~ n why 
\.:,,\,: it Unt t'lh ~ on wa3 ref(!Tl'ed 
to th!'ce commi:;!'icnl'? ~  cf th"e 
c')mm;';<:iono; '!:IVC the find::-g ~  

Fkanb:w !'ht'Uld 'lot be mack· the ca"l-
1 ... 1 "If ~ unmngll'll S.:\!c. O!! the h::oe 
of suo:-h n ~ how C"l!l ~'o~ ~~  

n~ Priml' :Mhl '~ '  to be flir and 
~' . 0. tile C -.' 1~  t:l be: fair if a 

~I ~ o  i:<o t.,k 'no in \'!'!'\" of Lite 
policy th'lt h'" b"C'!! ~o o ~~ bt'fore, 
ap,ni'1::t !"'.l:,h , f:n"tin:t? It Wl' n~  

"wnv h.vc '·.:m m ~ lhllt 1C"ision in 
~' J  ~ T ' ~' ~'n  V:'!: there 
any d:!ci<;iml b\' :1m" C''':nmi!'5ion 
h:!fore ab.,ut 1 ' '~ n  Thcre is the 
S.R.C. Report. but there ~  no 
other ("omm:ssiC'll ~ which reported' on 
this. 

After all, Bombay-I conc'-!da 
1m ~' is :1 chip of t!'\e ;\!3harash-
tri n blN"k but it has lx-colne the 
' ~' ~ ,r-stone of national ~  and so 
we have to sec that this national 
edifice ill maintained. I may use 
anoth'!r analogy. You allo,,' your son 
to b<! adopted by another family, tl) 
be broo.Jght up by another family and 
later on you Wa!lt to take him back 
you do not want even to consult the 
wishes of your son. That is v.lu!t 
has happened here. 1 can live you 
another analogy. Our Prime MiJUs-
ter is thert!, He belongs to U.P. I 
am sure if he goes back to U.P. he 
will be very helpful to U.P, But win 
it be proper. will it be fair for the 
wbole country to lose the III!I"ric:eI 
and guidance of the Prime KiDister 
because U.P. is goiDg to be 10 RIfIsh? 
So, what are you going to lose! 



[Sbri JIohan1l11 Sahena) 

After aU it was with your tadt con-
MDt that these ........ mjpigns were set 
up. I think for 5 yean JOU can wait. 
You can watch and prepare the 
~ n . As your cae is very 
atronc.-.-

SbrI 111. D. I ..... (RatDagiri South): 
The bon. Member forpts that the 
Prime Minister is not a geographical 
territory. 

Sbri MobaDIaI Sakseaa: I never 
said that. I said that Bombay may 
be a chip of the Maharasbtrian block. 
I believe that within 5 years India is 
reoing to turn its face back upon 
linguism. I hope very soon people of 
this generation will realise, and our 
young nlen will rpalise, that what we 
are fighting for is not good They 
will laugh at us. Our young men will 
laugh at the frenzy with which we 
have been cam-ing on this contro-
versy. I hope that within five years 
there should be a more favourable 
climate for a bilingual State and the 
question of separating Bombay from 
Maharashtra will not arise. 

With these words. Sir, I support the 
Bill. 

Slarl Bop.at: Sir, when we are 
carving the map of India, it is verv 
~ n  that there should be ~ 
in the country. If we do not find out 
solutions for thest. very important 
problems under the States Reorgan-
isation Bill, I think there would be 
the danger of enmity, hatred and ill-
will against one another amongst the 
people of our country. It will be a 
blunder if the Bombay question is not 
decided soon. It will be a serious 
blunder if the boundary questions are 
not settled or some Boundary Com-
mission is not appointed. We see the 
mental agonies of the people. We lee 
what amount of alltations are gom, 
OIL '1'herefore, lOme settlemeDt 
should be reached IIOCIIL 

So far as the Born..,. questIaD II 
coocerned, all have admitted that 

'''' ~ and c:u1turally BombIa7 
Is In llabaruhtra. What hanD woald 

BiD 

be there if Bombey reIII8ins iD Ifaha-
rashtraT Are the IlaharUbtriaM _ 
wic:ked and 10 unpatriotic that ..., 
wlll not look to the IDtereIIta fJII. tbe 
Bombay City! Are the)' so IIhon-
sighted that ~ will not look to the 
development of thf' dV wbicb wiD 
be in their own State? It is a WJ'ODI 
idea and it is faIR to ~ Hke that. 
Only lOme people with vested hater-
ests are trying to keep BambaJ' ...,. 
from Maharasbtr&. TIaese capitalists 
and people with vested iaterests ere 
afra,d, lest there sbouJd be a aocial-
istic pattem of society. '!bey want 
to make a precedent. It will be • 
precedent if we allow Bombay to be 
separate from KaharubtrL Then 
there will be no socialist pattern of 
society. ~ are afraid of this and 
so some bosses have tried to intIuence 
and see that Bombay is kept Centra1ly 
administered. This is an attempt at 
that. 

Sir, we talk of co-existence and 
Panch Shila. We try to have c0-
existence w!th other COWltriCS. Then 
what hRrm il! there to have co-exist-
ence between Bombay-people and 
Maharashtriam:" Are there 40 safe-
gU:1rds·! Will there be: no regional 
committees? Will there be no Gover-
nors? Even-thillg will be there and 
there is r,othin, wr<>lJg if Bombay ~ 

allowed to Ft'mam in Mllbarashtra. 
To kcpp it !'cpurate i!' quite l'nnatura\ 
it is undp.mocratic. if is apinst the 
natural aspirations of thE peoplf' of 
MahRmshtra AU the people-I 
should like to say lOOper cent. of the 
people-!rom Mabarasbtra. 1Iara-
thawad and Vidarbha are Cl")"DIc that 
the decision given is apin8t their 
desire. When the Joint Committee 
was sitting and when the Parliament'.· 
decision was to be tat.., it Is DOt a 
proper thine that there should be • 
statement made that Balbbay wDl 
remain Centrally adminia&encI for 1ft 
yean. "l'bU has realI7 prejudiced the 
ease. I lana that the q..u. _ 
not eonsidered .", the lomt ~ 
tee bec:au.e there ............ t ~ 
the PriIIIe 1DDUter. 'l'bIs ... ..... 
.... the issue. fte stataDellt of .. 
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Prime KinIst... I mould like to .. y 
with aU my Jespeo::ta for him, was 
untimeJy. '!bat bu prejud.icecl the 
laue. Some of 1he memben of the 
Joint CGmmittee, who were for 
includin, Bombay in Mabarashtra, 
refrained from IiviDI their votes. I 
know from their speeches here that 
they are for including Bombay in 
Maharaahtra, but they refrained from 
expreasint their opinion because of 
this statement by the Prime Minister. 

" If Bombay is kept separate from 
Maharasbtra many things will happen. 
The condition of Bombay and Maba-
rasbtra will be economically crippled. 
'lbere would be all kinds of agita-
tions. People will be always qitat-
ing. Their attention will not be 
diverted towards the development of 
the State and the Second Five Year 
Plan. They will always be doing 
something to see that this injustice is 
undone. That is actually what is 
happening. 2000 people have come 
from the ~ ious parts of Maha-
rashtra, Marathawad and Vidarbh!l1 
for offc.ring satyagraha. Not only 
that. About 30,000 people have gone 
to j!:ils and still there is agitation. 
If you go to any village in Maha-
rashtra people ask about Bombay 
and why Bombay is kept separate. 
They ask why there is a decision to 
Keep Bombay separatE. for five years. 
We are helpless to nn. ~ them. 
Mental agony is there in their minds. 

I can tell you. Sir, why this period 
of five years has been provided. When 
we go to Bombay we hear that so 
many Maharashtrians-gumastcls and 
others-have been dismissed from 
service. They are asked to go away. 
U Bombay is kept separate 10 many 
Maharasbtrians who are in service 
will have to ,0 to llaharasbtra and 
there would be. reduction in the 
Maratbi-speekin, population in Bom-
bay. SeftraI .ttempts will be made 
in that direction. I am quite sure. if 
.tter 5 years 80Dle democratic solu-
tieD is tried, then the people, eapecial-
17 the capltau.ts, wD1 see that Maha-
rashtra would bOt suceeed. 

Wb.T abGuld we DDt take the deci-
aioD jlDt DOW! If. deciaioa is takm 

now in repnI to .....,., 1 .. quite, 
IIUJe that it would _  • deeiakm ill 
favour of 1IaIuInIIIIrL· _ .... 
friend, Shri Ana ......... d .. aid tbId 
he has consulted ,........ n7'p:Jri-
uml:J3, beediwAllGa .... 10 on. I had 
b&n t.> :Bombay 8evera1 ...... ad I 
bad ascertained the CJ)IiIaa. of Tamil-
speaking people ~ pe0-

ple, Panis, M.............. and 
several other people. All the 
economists and oIber important 
persons have 'bPi 1 .. 11 the view 
that Bomba,. must be meqtd 
with lIIabarasbtra. Loot at the state-
ment or Dr. Kunzru, «me Gf the Mem-
bers of tbe S.lLC. Be has made • 
statement on the 12th JUDe that Bom-
bay must not be kept .... te fram 
Maharashtra and it must be merged 
with MaharP.sbtra. U an early deci-
sion is not taken to tbat eIrec:t, there 
would be agitation aad eIB'IY would 
be wasted. There would be dis-
advantage economically to' Bomba7 
and Maharasbtra also. 

The present decision in regard to 
Bombay is not fair and justifiable. 
It has been done unconstitutionally 
and illegally against the interests of 

~ . I would submit that 
for :he sins committed b7 YeI'7 few 
perzons, the whole of Maharashtra 
should not be punished by takinc 
such a decision. 

Having said so much about Bom-
bay, I must sa,. somethin8 about the 
border areas. As reprds the border 
area, there is much agitation iD 
Belgaum and Karwar. Several pe0-
ple have ,one to jail, but in spite of 
it. there is peat qitation. I wilt 
eive the pen:entase of the populaticm 
in the, various talub apeekin, Mara:-
thi and other laDpqes. III ChaDd-
lad. 92 per cent. is lIaratIU-spee1rjn1 
and 4.2 per cent. is KannaM-.peak_ 
ing; in Khanapur. 78.1 per cent. Is 
Marathi-spealrinl and 11.1 per eat. Is 
Kunada-speaJri ... ; JD BeJpum, ... 
per eat. is Ifarathi .... Jrirw aDd ZI.I 
per ceat. is EnneA ........... · fa 
ChikodJ, ,7"6 is Mara1bI ........... ·aDd 
lU per ~ . is r.nn ....... 1ringo 
JD Bukeri. • .1 per cent. • 
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IIlr.J.tlai-.>p...--nlcing and 25.2 per 

ceDt is KlIDuda-spealclDl: In 
Atbni, 15'8 per cent is Marathi-.... k-
iDI a'id 28'5 per cent only is KannadM. 
lpeaking. Taking the total, out of a 
popu:alion of 5,11,835, the Marathi. 
lpeaking population is 3,82,513 or 
'10'8 per eent while the Kannada-
speaking population is only 82,132 or 
18 per cent. If this is the percentage 
of the Maratbi-speaking people iD 
BeIPUlDo it is sheer injustice that it 
mouid be forcibly given to Kama· 
taka. 

There is no provision made in this 
Bin for a boundary commission. I 
arpe:ll to this !louse to make a provl· 
don in th3t regard, because by ap· 
~' n n~~ a boun":ary commi::sion, all 
these disputes, animosilies and enmi· 
ties will be removed nnci there w:n 
~ ~  so rar as border areas are 
on~ m . I have given an amend-
m:.mt to the effect that a bound!lry 
c ~ o  :;hould ~ ::p;;:o:llted. 
Si:ni)::.r!j'. I h3ve a 1.;13 giv,m nn 
m n 11~'  th·'. so f:!r :1: :i.;; J!T.ll3:.' is 
o ~ ' . aiter:l ~  of three 
Y'J:1 • .:', it . ~ J be ~Jm3 n  

m~ ' ~j ' ~ IU.lhll":tshtra. Till.; ~ 

the sugge.i.ion ol lfr. P .It:.lsk!1l'. In 
order tu have peace in vur cuu.nry. 
~' n a period of three years, and 
not fiv!: ~'  thc!'<! liho:..ld be an 
autom!t:c mel'ger of B.Jmb!lY with 
l\l3h81·3,-;ht:·a. 

111ere are also other places ~ 

Bhusaval where the Marathi·spcaking 
population is considerable. But still, 
those places are not given to Mahar3s-
tra. In spite of the requests made b1 
several important people to the Chieof 
Minister of Madhya Pradesh, they do 
not Jive those places to 1I ~  .. 
because onee people get somethin" 
they are very reludant to pert with 
it. I want to ask them, UWhy do you 
want to keep other people by force? 
Let there be some compromi8e." They 
are prepared to Jive some viDqes 
here and· there, but DOt the IDCISt JIII-
portant towD and clt7 that we want. 
which is a Marathl-speakinc area. My 
humble submission is that the boun-

dary question .. aim • 'YeI7 ~ 
tant one. So far .. GIQerat .. ClaD-
cemod, in Surat Distric&, there are IWD 
taluks where there .is a JarBe JIarathi. 
spt.'3kinc population .••••• 

.... Dcpa17-Spe.'\Icer: The baa. 

Member knows that he has to con-
clude by 330. 

Slut Bop .. t: I wllJ not take more 
time. It is quite ll«eII'ary that au 
the.-MuntlRry dispu'es mUlit be __ 
tied and for this the. c ·· .. lust be a 
bounday ·commisskn. I request the 
H"mc m . ~ til ' ~ ~om.  . 'm~n
ment bcfon:. the House and have tbe 
boumJary commission arpomted, 10 
that all the disputes between Sa:es 
and States m.,y Ix-settled. AlZ!Q, as 
I have sa:d, B(\m!HJy must be merged 
with M3h3ras!ltr:t a"ter three. yea::;. 
Othenvisc, the fire '7i11 continue 10 
burn and there 'till be agitation. 
The c.-ner:nr of the people will be 
3 ~  and our ~ Year Plan also 
m 'y J ~ . C~'~S ~  ... ~  Ct'o:m-
my of the countr.... will also r.ulfer. 
Nol only tlr:t; there will be political 
cJiifcl'cnces a 'so. ~ have ::chie"ed 
our In ~ n  very recently and 
if we want to bring pc>ace :nto the 
country, if we want ~ mon  good 
relation and co-operation among our 
people. it is quite incumbent and 
neCef:ll-y that an these ~ on  must 
be cnn'"itit'r.:-t! calm and very pru. 
dcntly. The ,oluti,ms th!lt I 
have suggested may also be kindlv 
CO;} ddcrc.-d. I appeal fo the o~ 

Minister to use his influenee, get the 
necessary amendments p3SSed and 
bring peace to the c:ountry. That is 
my humble request. 

SJqt G. B. DesIapunIe (NasJk Cen. 
tral): Mr. Deputy·Speaker, I rise to 
elQJmIS my views OD the report err 
the .Joint Committee. I am really 
thanIcfu) to the hem. Members of tbls 
House for the S)'Dlpatbies that they 
bave ezpressed' far the cause of .... -
rashtra and for the JnfIcratian of Bam_ with IIabuuhtra. AD err 
us JlahUubllilml 'thiDk that fr'CIID 
thls cUIcuH positiOD it is oaI7 .. 
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Prime IIlDiater of IndJa who can get 
.. out. Be is our only hope and be 
'is our only friend; the M .. lIuarashtrIaD 
people are behind him and they have 
t.ith in him. Nobody should have 
aD doubts about It. 

~ o  in this count." should 
ecmsider th& situation in Maharalihtra 
very ~o . We form nearly one-
tenth of the population and if any-
body is going to Cl't',te the. impres.o;ion 
in the mind of the Prime ICmister that 
t!lings are safe in Maharashlra, it Js 
nr.t tr:J:!. DissatisIact:on is there. It 
is ve:y widespread, and it is ,oint 
deeper and deeper. I would like to 
enlighten this hon. House on the 

1I~ -  cf it nnd how it can removed 
~ no  .... (' ..... ~ .~.  I ~ .  sec that 
the Lime foT' teday's ~  is over. 
I would, wiLll your perm:ssion, Sir, 
conUnu:;, tomo row. 

I\':r. tle7'dy-Spea:ter: The hon. 
Member might continue tomorrow. 
~.I'' ' W'! \\,;!l t·,k.? uz-, '~'  

n~m  !,.:;' bu.;i:1(;,ss. 

COMMITTEE: ON PRIVATE MEM-
BERS' SILLS AND RESOLUT!ONS 

Fn"Ty-SIXTH R=O::T 

SlIri Altekar (North Satara): I bEtg 
to move: 

"That this House agrees with 
the Fift)'-sixth Report of the 
C n.~  on Private Members' 
B·ll .. and Resolutions presented to 
the House on the 25th July, 1956." 

This is in connection with the cate-
gorisation of ~ BiB of Shri S. V. 
Barnaswami to enforce monogamy in 
India and to punish people indulg-
mg m polygamy. So far as that Bm 
is conc:emed. it is giftn CategOl7 B 
because it is not so urgent or im-
portant as to be put in catqory A. 
The next question Is whether the 
Bill soucbt to be intrOduced by Sbri 
K. K. Basu to amend the Constitu-
tIan 8bouId be allowed. Be wanta to 
UDeDd the ConatltutioD 80 that pre-
-entive cJelention can be retained only 
~ the paJpose of takiD8 action 
,m.t enemy....... Be aya that 

".nab..:'" Billa ... uPl 
Z:UIihdtou .. -

only that JU"Ov_n shauld be re-
tained and the ' ~ c:! article 22 
should be ~ . In ~  connec-
tion, the on1n~ ' 'n t.:_ by 
the Committee on Private ~ m ' 

BDls and R:.-solutions jil ib Forty-
RCOnd Report "'as ~ this shoultl 
await the dec:is!tln on the discussic:l 
of the workin, of the Preventive 
DeteDtion Act, which was to come in 
the next session. In the n: "'d session 
it was discussed and the 1i1)t:3e hao; 
resolved that the Act should continue 
till the end of 1957. Now, In viC\"l ef 
the dcrill:on of th!o House, the C~ 
mlttee recommends that there Is DO 
necessit)-to Introduce tills Bill at' this 
time. 

On the quc!=tion of m'Jk:nl Ih!! 
directive princ:plrs justiciable the 
Committee is 0: the opm:on that in 
view cf the P':'C'I .. !!t d:'cumrtanres and 
the finan('il!l ron·nion we cannm m"'k:! 
them j ~~ b('t'llu!';e at this ~'  

we '~ nnot ,h'e ,,'ork to ~' o  or '. 
m3intain evC".'bodv. Of J- ~. . ~ 

att('mot is bring made to "0 SO but 
' ~ t;me is not ripe to make them 
jllst"ciable. 

So fnr' a5 the ~o m n  of time is 
~n ' n . I romme.l(f fhnt the Hous:! 
!bcuM ncce:>t this ~ . 

Ilr. ~ ~~ . .  Motion moved: 

"That ~  House agrees wit'l 
the Fifty-sh:f:' Rt'"lort of fh!! Com-
mitt':'e on Pr:v!lte Member!!' Bills 
an1 R"!so!uf.lons !,Y"esPnted to the 
House on the 25th Jul7. 1958." 

There is an amendment to this Be· 
port by Shri Basu· 

Shrl IL IL Basa (Diamond Har-
bour): J be, to move: 

That at the end, of the motion the 
~o 1o  be added: 

"Subject to the macJfftcatioa 
that permlssiCD be rrauted to 
SbrI Kamal Kumar Basli to intro-
duce his Bin to amend the CoD-
stltutiOll." 

My amendment is WI7 sImp1e. I 
8Dd that article 388 of the Coa8tftu-
tiou, wbidI deala willa tile ......... 
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[Sbri It. It. Buu] 

In wbIda • am to ameDd tile c-ti-
tutioD sbould be moved. an tbat aD 
amendment can be JDlUated oul7 by 
tbe JDtroductiOD of • BDl ID either 
BOUIe of Parliament and that the 
Bill mould be pusecl in the BOUIe 
in • certain JD&DDel'. which we all 
know. I am also fully awan that 
under the rules of our Bouse we have 
certain provisions which desc:ribe the 
fwlctiODS of the Committee. whieh 
the Speaker was pleased to appoint. 
on broader principles. AccordiD, to 
the rules. the functions of the C0m-
mittee shall be to examine every BiD 
seeking to amend 0 the Coustitutioa. 
notice of which has been given by a 
private member. before a motion for 
leave to introduce the Bill is included 
in the list of business. The second 
clause, which relates to Bills other 
than those to amend the ConstitutiOn 
says: 

"to examine all private mem-
bers' Bills after they are intro-
duced and before they are taken 
up for consideration in the House 
and to classify them aecording to 
their nature, urgency and impor-
tance into two categories, namely, 
category A and category B." 

Therefore, my argument is that so 
far as this provision is concerned, it 
applies only to Bills other than COD-
stitution (Amendment) Bills and 
there the scope of this particular 
Committee has been specifically put 
down; first to examine and then to 
c:lassify. '!be examination of the 
Bill aeeking to amend the Constitu-
tion sbould be • minor ODe. Ita it 
seeks to amend ao sac:rosanet docu-
JDeIlt. our Constitution. the')' have to 
Bee whether the BiDs are pnperly 
drafted aDd whether some other lep1 
difIleultieI are there Irme dau. 
wbk:h UoaJd also be put III UIICiUaI7 
to the particular amen., IBcm.Ion. 
I feel. .aDd I ... MIre the .... will 
epee with me. that the riP' to 
....... tbe CoIIItitutIoD Ia tile ritbt of 
~ .......... wbieIl • JiftD to _ 

I 

by the fundameDtal rJrba. wbJeb 
even all the rules wbJcb ,. JDiIb&. 
have adopted nno ~. ".l'ba. 
in the democratic: let up of GoftII'II-
ment that we have adopted it ..... 
lutely neeasa!7 that private mem-
ben must have an opportunity to ill-
trocluce • Bill to amend the Constitu-
tiOn. 

"!'be po'ition seems to be JDisUkea 
by this Committee. The Committee 
thinks that unless the Committee 
recommends, no leave Ihould be 
granted ~ far .. the riPt to ~ 
duce a Bill to amead the CODStitutiaa 
is concerned. The positioa seeDIII to 
have been taken that since the res0-
lution that the Preventive DetcntieD 
Act mOlY continue, as pr.lvidro. till 
1957 WclS p:ias:ad in ..hi.: Bou e, there is 
no n;:cesslt:: for that BiD. But I 
have tried .0 amend it in a particular 
way as I feel that in tht preseut 
cuntext of things the time has come 
when we !ihould restrict the scope 
of the Preventive Detention Act. 
Even if the House has considered and 
adopted 2 resolution, still every mem-
~  h3<; a right to intl' Jduce a Bill to 
r\!strict i.be ~ o  of the working of 
tbe Act. 

Regarding article 37, I want the 
directive principles ..... . 

m. Deputy Speaker: Accordin, to 
the rule;; the hon. Member can take 
only five minutes. 

SIan It. It. Buu: I feel that It is 
duty of eveF7 member to come for-
ward before the eountr7 and A7 tbat 
the time has c:ome when the diJ'edive 
r.dnci;lo:':; ~ o ~  be J .~  justi-

dahle. NaturaD7. the PuUameat 
will in its wiBdom decide whether the 
time is opporbme. '!'be GovenuDeDt 
parb" wD1 alwQa ~ that the time 
bas DOt come. WR& repil!f iQ-prI-
maJ7 educatioD, fOl' m.tuee. tIII:r 
have laid that· the time bas not c:ame. 
Tbaeforeo I urp '.paD tile B_ 
tbat tbe flaDdamental riPt of tile 
member IIaould DOl be taIreD a..,. 
aDd fteI7 JDeIIIber IDUIt laaft tile 
riIId tolatroduce • BID tID ..aead .. 
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CoasututlOlL At a later atqe. If the 
aou.e iIu time to cIJKua. tbIa partl-
cular Bill. it wm have ample oppor-
tuDit7 to dedde wbetber neb ameDd-
IDeIlt should be allowed. T!liiif6re, 
I aubmlt that the motlClll roIlY be ~ 
cepted witb the ameDdmeDt wblda I 
have moved. 

Mr. Depat7 8peMer: 
moved: 

AJDeodllll!Dt 

That at the end of tbe motkm. the 

foUowinl be added:-

"Subjed to the modiftcatlon 
that permission be granted to 
~ JCamal K'\JIlar Basu to in-
troduce his BiU to amend the 
Constitution." 

Shrl Kamath (Hoshangabad): I 
rise to support the amendment moved 
by my hon. friend Sbri It. It. Basu. 
This involves an important point as 
regards the rights and privileges of 
Members of this House in regard to 
introduction of Bills in this House. I 
fail to understand how or why the 
Business AdvisJr;· C 1 ' ~  h::o; l'aid 
with regard to this Bill ..... . 

AD Bon. Member: Committee on 
Private Members' Bills and Resoluti-
ons. 

Sbri Kamatb: I am sorry. There 
arc. so many Committees presided 
over by you It is not a reflection on 
the Committee. 

I believe the Committee has ex-
ceeded its powers in makinl this SUI-
lestion or recommendation. It is the 
inherent rigbt of a member of this 
House to introduce ~ Bm and if 
the HOllH 110 desirM it can refu.e 
leave totbat member to introduce the 
Bill. There have been· precedents in 
this Houe for that. When I aoqbt 
leave to introduce a BID in the last 
ParUunent, thfa HOUR, eertain mem-
ben of tlda Houe oppGRd Its iDtro-
duetiOll. Ultimately, of eoune, the 
tIleD Speabr ..... that the eoaftDtlCIIl 
wu that the Bm ahauJd be JDtroduced 
ud at a later .... If DeC a"., It 
-.v be tbrowD aut. It .. an IDhereDt 
'-I'IIId, a fuDdemetal rlCbt, I may ..,-. 

.......... 
U a member is ~ .,... IDtzo. 
duda8 a Bill b7 tis ec.mtttee. tIIat 
Is a vet7 88I'ioua JDterfenBce with tile 
rilbts of members of UdI IIoua 

There is IIIlOtber point. hi tbIa .... 
peel. It appean froID wbat JIQ' 

friend Sbri Altekar said that It is al-
most the monopob' of tile Treutll'J' 
Benches to amead the CcmstItuUcID. 
I seriously eoatest that PlupodtiOD. 
Perhaps, my boa. friend meaDI tb8t 
the a.ututioa Roald DOt be triIed 
80d tinkered with time and qalD. 
But the GoVemment Itself has aet aD 
example in this respect. Au amead-
iDe Bill bas been Intraduced enD 
with regard to quorum In the Roue. 
There Is a Bill pendiq wbleb aeeb 
to amend the Constitutloa In that ~ 
pert. Government baa lODe out of its 
way to tOY to trifle witll the Coasti-
tution and to tamper witll the Coasti-
tutlon, and then it seeks to arropte 
to itself ~  monopoly of amendinc 
the Constitution. I would, therefore, 
request you and the House to ensure 
that thts right of a Member to n~ 

duce a Bill, even to amend the eoa. 
tltutton, is Dot curtailed or abrogated 
in any manner. 

Shri Altekar: I carmot accept this 
amendment that bas brton tabled by 
my friend Mr. Basu. The point ls, 
as he lays. that f!!IIerY Member bas 
got a right to amend the CoDStitutiOD 
and to Dring a Bill to that effect. 
Nobody denies thaCrig'!rt to aD hoo. 
Member. The Rules of Procedure lay 
down, aecording to rule 44{I)(a), that 
the Committee shan "examine eveJ'7 
Bill seeldnJ to amend the eoa.utu-
tion DOtice of wblcll .... ~ gina 
by a private member, before a ~ 
tiOD for leave to Iatroduee the BtU is 
inclUded in the list of business.-
WlH!D such a Bm is ....,... to amead 
the CCIIlItltutioa, It ~ Won the 
Committee OIl PrIvate II ... ' am. 
aDd Besolutiou. 'l'tIIq ........... the 
BID ad di8cua the PJ'Oa and eaa. aDd 
~m ~.~1o 
tbJs BOUIe. It • for the ~ tID 
decide the matter. The BID .. Waft 
the HouR; the ~ of tile 
Committee is there; and whether to 
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aDow It 01' not. It Is fur the HOWle W We taave ~ dir' C « this IDdter 
decide. The CcDmittee does not KO full)' duriDc the Jat se.toa. aDd tbe 
to tile Jeqtb t4 what it doc. In the decision of the BOUR • aInadJ &beN. 
cue of other Bill; which do not re- It laM been JeIOlvld to CODtiune tile 
late to the Cooatitutioo; they ort" Preventive Deteatklll Act up to the 
c:lassi6ed ad allotted a particular end of 1957, as it II. So, mIOther en... 
c:ateg.)ry. Tbe Committee does not do eussion by W87 of this amendment Is 
tIla" in the ease of Constitution uaneeeasary, and it is UIIIM!ee,sarl17 
Ameadment Bills. It only examines taking ~ time of the Bouse. So 
the Bill and places it before the far .. that point is conceraed, that Is 
House to decide whether It should be the recommendation of the Committee. 
allowed to be introduced 01' not. That 
is the situation. With respect to making the Diree-

tive Principles justiciable. I have al-
Under thAt position the Bm wu ready mads a 10Dl statement J.t 

examined and the recomnlendation In time, and apia I am prepared to 
that respect has been placed before meet the III'JIIIDeDt of ~ thaD 
th'! H'lase. I bee to point out that justiciable at this stage by taking 
the right of a Member to introduce • article by article of Qaapter IV of 
Bill or to bring a Bill for the pur- the Constitution. To go on with sdch 
n~ of amending the Const:tution is • discussion at thi! time is quite in-

n:>t alt;)g:!ther taken out. Even if the o o n~. From that point of view 
Bill datil DOt go to t.lle Committee and also I submit that the whole amend-
comes strcight to ~  Bouse for being ment which is IOUgbt to be made by 
a'owei to be introduced. the House my hon. friend Shri Baau cannot be 
may accept it or reject it. From that accepted, and I recommend that the 
point of view, ~ ~ .llIy pr:!liminary Bouse should rejeet it and accept the 
tround of looking to a 11 the ..~ original recommendation of tile Com-
8f the Bill, has been covered by the mittee. 
Committee, and the Bill is before the 
Hou:::! with that recommendation. 
Tee ~  of an hoa. Member to bring 
a Bm to that efteet has not in 
arg way been taken away. Therefore, 
I sabmit that the rigbt. which is con-
ferr::!d by article 368 of the Consti-
tution is not in any way a1Ieeted. It 
is only a matter of procedure, and the 
preliminary particulars are placed 
before the House by the Committee. 
Th! Committee bu not exceeded the 
powers ccmferred on it by rule 44(1) 
(a). Tbe7 only make a recommenda-
tion to that effect and they do not 80 
to the ezteat of daslfying it _ the)-
do in the cue of other BiDI. 
I have aJread7 .tated wh7 and in 

. what i ...... aDC1 'far what reasons 
the ~ thiab that this Bm 
mould not lie aJlcnred to lie introduc-
ed. I wiD DOt reiterate the I8Ine over 
,·Dd :6wr'...... The question Is 
wbetber .... .-z, blflld w1dch ... 
.to ...... tile utIeIe relating to .... 
ftIltive .... tIua mould be allowed. 

ShI'ImaU Rena Cbakravutty CBasir-
bat): May I just make one or two 
points? Earlier, when we discussed 
the report of the Committee on Pri-
vate Members' Bills and Resolutions, 
I bad reason to point out t.'t3t we 
wanted no curbs or fetters in the 
n~ o on of any Bill, but rather 
that sucb a Committee sllould onJy 
be for the PUl'pOlle of easiq the 
procedure, how best to earry on the 
procedure. Here. very serious posi-
tion bas arisen wbe!'e the Committee 
bas taken upon itself to teD the Bou. 
wbat it thinb is nee] IR1'7 and what 
it thinb ~. I feel that 
that Ja not ~ wbidl should 
.tand bet ... the Kember wbo ...... 
to n~ the Bib and the HouR. 
Tbe Committee can oab' _ville us ,.. 
to the e' .... fIcatiaa ad about' tile 
~  of IIoiua to be.u.u.t. But 
to pae,eat ."ember to Jatroduce • 
BiD. a riPt which was etIIICrdId Id 
that tilDe ... we .... toid -.at .... 



81nt B. N. Makerjee (Calcutta 
North-East): Could I ask Mr. Altekar 
for • c:JariIeation? 

My difticulty is, be seems to thiDk 
that if the Bouse passes its verdict in 
regard to a certain matter, then any 
legislation In connection with that 
will not normally h! permitted to ba 
Jntrodueed. Beeaue preventive 
detention was discussed in this HoUse 
and accepted as a necessary provision 
~ are told that this particular 
m n m~ of the Constitution is un-
necessary. 

Now, on that analogy all kinds of 
wrong things might happen. For 
examp'e, the Industrial Disputes 
Act has ~n I  been amended in a 
partit'ular way, and we had a fairly 
fun d!scussiOD. I am sure there are 
Bi'ls pending in this House where 
c£.rtain matters relating to industrial 
disputes wJ:i"h were co1J.ateraUy dls-
cussed dwiDg the proceedings of that 
Bill would have to be considered by 
the House. It is, therefore, not a 
question to be considered by the Com-
mittee, of whfch Mr. Altekar is in 
cbarp, as to whether a partic:uJar 
matter has '8Jready hem adjudicated 
upoa b7 the Boule. D Ja • questJoD 
.. to whether the IIemher concemed 
hu " ~......  th&. ee..titutiOl1 
and UDder the Rules to introduce the 
am. lD ftC_ to the amend ..... t 
of tbii CoDstitutian. IIembera haw • 
nabt, ~  .. JM!'I'haIIa of • hIIher 

I~ thaD the rIIbt or IIlO9Iq CIIdf. 
1W7, PI'fvate JIemben' BI.Jb. There-
..... J tbIDk that III reprd to this 

Mr. DeIIId7-SpeIIk'8l': '11Ie posItiaD .. 
tbat an bon. Member, Mr. Buu ID 
this particular cue. w1sbes to lntro-
duce a Bill; he wants the permialOD 
of the Bouse to IDtrod1Ke it. 'lbeIe 
is a CommIttee on Private Members" 
. Bills and Resoluti0D8, a,ppoInted b7 
th:s HoWleo It has DOt taken IIQ 
dII!cisions. It is Dot tbat the Cam-
m:ttee has exceeded Its J)OWers 01' 

trllJlSlftSled ~ eonstltutioDal 
provisions or done an;fWhere-
thing IJIlproper. The Bouse has ap-
pointed the Committee to fac:ilitat: ita 
proced1lre in this House. We c:aunot 
say that a Member has an absolute 
right to i.,troduce a Bill in this House. 
But the first stage that come".! is that 
he asks for ~ on of the Bouse 
to introduce that Bill It h f. the 
House to decide it may refuse that 
pennissiOD or it may grant tbat )M'r-
mission. In ordf'l' to facilitate II1lCI 
held the Housl' in comin, to • decision, 
that Committea is there to make any 
recommendation. It is not that that 
decision of the Ccmunittee ill bindin, 
on the Hou,.. It is not that their 
decision js to be brought here as an 
appeal to the House. Only, it bas made 
a recommendation for the Bouse tit 
consider. And now it is before the 
Bouse. whatever decision it takes. It 
would not make muda cliftS"ellee ~ 
ther Mr. Basu is allowec1 to -r 
formally, "I JDQ bl' ara."ltect permis-
.ion of the HOUIIe to Introduce fhi8 
Bill" or the House CODSicten it in the 
Committee tint and thea in un-
BOUIe whether tile permJaion 6au¥i. 
be JiveD ill tIUa cue or not. . 

Slut S- ~ '!'bat mab8'.tT the 
difterenee. 



.. UII'I eo. .... ~ J7.JULY_· ............... 13,w 
". . \. . ...... . ~ . 

... tlaiii ... ·• ·"Iir.t6j· ... Uldllk·., .. ~~ I R.II 11& ......... · .. 
..... Ja -.,y dHfa .......... If the ..r.ed leaw" ..... diol ... fII.· .. 
... .. to be tUaa, aDd Sbri It. It. BiD? 'l'b8t ~ tIav. ... IIIIIdI 
.... JDUIta that it must be iD that ...... 
form, ultimate1)r it would come to the 
ume n.ult. There would be DO 

~ 

Slat Eo a. ... : It aU dependa. 
111'. DeiNt7-S..uer: TbIa up-
JDeDt that the Committee .... ex-
ceeded .. rJcbb, that It bu infriDaed 
aD7 pnrriIIons" of the CcmstitutioD, 
that mv' rich.. of the ~  • 

beiDa --aW87 by this proeedure, I 
tb.iDk. .. DO aubstauee and is DOT Of 
auy 8N8t ftIue. 0al7 the reeom-
JDeDdatioD bas c:cIIIIe before the &ou.e. 
It is for the Bouae to decide whether . 
tbiII permission is to be giVeD or DOt. 
This is aD what it amounta to, so far 
aa I eaD lee. The only difference that 
Ja soupt to be made,-Shri B. N. 
](ukerjee bas stressed this pJiDt and 
though I have tried to make .at elear, 
I want to repeat-is that it hi a right 
of the Member to introduee a BiD. As 
I pointed out, 80 far as I c:an make 
out, it is not his right to introduce a 
Bill, but it is IUs right to ask for per_ 
mission. That is where, I thiDlr, the 
diffe:t eDL-e lies. Nobody can object to 
Shri It. It. Basu coJna to the C0m-
mittee. It is our own procedure that 
we have qreed --one ourselves to 
adopt. Therefore. Sbri X. It. Bam 
8lso went there and diIeuuecI with 
1be Committee. It is by mutual 
aereement. U thJa House 80 desires 
or the Members ., deeid"! that it would 
be DO use to have • Committee, we 
an sc:rap it out. The Bouae ean do 
It. '!'be ultimate .avereipty lies with 
-the Baua. U the Home tIUnb that 
tbJa rero· iDMRldation should not eome. 
It e8Il do wJtbout it. tJltlmatel7 tile 
Rouae .un ha". to deeJde, wbether 
~ IIboaJd be etvea or DOt. I 
tbJnIr: that QUeStfau fa JOIq to be de-
dded DOW wilen I put It to the B.ouee. 
..., ...... OIl • paIDt of cJarII-

eatIaD BIro wtIat banD wvuJd line 
~  If Sbrl It. It. _0. IDOIIal 
for ~ of the BID bad • 
peua! - .. Order Paper, aDd tIleD 

a. D  I b 1I,1liIrII. ~ -
.... wauJd bide aecl"JId I ...... 
But. We be" ~ ...... 0UI'881ft8 
to proeeed like tIdL W. line lIP-
pointed a ConuDIttae... It 8baIl be 
put before the CcIaIadtt. fInL 'l'JIe 
CommIttee 8baD mUe ... ·n .... ·e-
tIoD aDd that CJIII~ .... 

eome before the Haa.e. W. 8ft 

following a eoul'lle that we ..... Jdl 
down for oune1..... ~ ~ 
that. . 

8IIrl .A. IL ~ (c-m ....... ): 
It Is true that tile JIou8e bas IIWD 
the power to the CommIttee to __ 

the pn»eedure euler. But. Is It -
also the du17 of the CemmJttee to -
that, a. far a. the rIIbt of tile Mem-
bers to Introduce • BiD fa CCIIICI!fIIIed. 
he is aDowed to eo before the JIou8e 
to 8IM!k the permJssfon of the JIou8e? 
Not that we are questIonine the rIIht 
of the Committee. As far .. this 
matter is eoaeemed, the CommIttee 
would not aDow bJm to· eo before the 
Roue. There IDQ be cJUrereace of 
opinion al8O. On this quedion of ill-
troduc:lnc tile BIll aDd u1dq for per-
mission to Introduee, I thiDII: the Com-
mittee should have allowed, at leal 
when there was c1Jseual0ll with ShrI 
It. K. Basu In the CommIttee. him 
to ask for the le.ve·of the House 8Ild 
left It for the Houae to decide. Nol 
that we alW1l7I qree with what the 
Committee IQS. Tbla .. a ....,. 1m-
~  tbIIlt. 

art.aU ... dlabaftlitr. Yaa 
have salcl that leave or pennWoo18 
to be ~ bT tile Bauae. One paIId 
I want to brIq to 70Ur ~ Up 
tDl DOW. .. far .. PrIvate M ...... 
BDla are eaDeeI'Il8d. tbere bu Dal 
beeD CIbe .. ~I ... IItaIII 
cone..-ted where leave bas __ 

iefued b7 tile"" .... It .. 
eome ~ to It. 'DIll .. ... 
aort or I!OIIftIltion that. WIt __ baIlI 
up. Whenever laYe ... ..ad. It' 
... Pven. 
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.... 1( .. :.Jia .. ~  .... 
- objeeted. but lea". WIIa DDt reIus-.... 
1Ir. 1J JIIII 7~...-.  I ba.... DO 
......... to II .. to SbrImatI ..... 
-a.tra'f'ut!)o where leave ... nfuaed 
10 • Private Member'. BDL ~. 
. w. dftrereaee. Sbd KaaIat!a ..,. 
ibat leave ... Dot refused. I tbiDk 
it .... tbe IIouae wIdeb refuaed Jeaw. 

......... CIa: It... ~. .. • 
:Kember. '!'be SI!eaker SbrI Maftl8D-
.. "id lUt it WIllI • caaYeDt1aa aDd 
it mould DOt be oppo&ed. 

Mr. DeJab ~ It ...... 
"ftfuaed in tbta Bou.. There".. 110 
recommeDd.tJOD of the CommIttee. I 

reeoUec:t the permlssiOD was DOt 1I'8D-
.ted wheD he asked -for leave. 

SIa1 Kama": M7 rec:ol1ectiOD Is 
-otberwiae. 

Mr. Depav-Speabr. Bere ia 8D-
-other iDstaDc:e also. 

Shrl K. K. .... : If the Bou .. 
'refuses to live me leave. lbat is ODe 
thing. I remember cUstiDetl7 there 
was a Bll1 b7 m7 hOD. friead Sbri 
Madhao Redd7 .bout prj",. purse· 
Some Member opposed. '!'be Speaker 
Shri MavalaDkar was there. The 
Prime MiDIster a1ao uid that leave 
should be lI'8Dted. NaturaD,. wheD 
the Prime Minister said so. the other 
Benches granted leave. The praetiee 
bas been to arret leave. Then it comes 
to the Rouae. Of course, nobod)r caD 
.eel thl'OUlh a Bill. 

Mr. DePIIt7 Speaker. That the PrIme 
MiDlster said fD a certaiD eue that 
leave should be ~ ia • dUreeDt 
. tbiD8. It is for the Bouae to decide 
"Whether leave should be ..... te4 01' 
:aot. This ia ~ the IIGuae DGW. 

'!'be Q.-tioa Ia: 

'!'bat .t the eDd of the motloD, the 
1oDowiq be added: 

"Subject to the ...... Iftratiaa that 
permisaICIII be IJ'8Dfed to SbrI 
.ltamal Jtumar ... to IIltrocluee 
hla BIb to ....... the CauUtu-
-aaa.-

•• DIIItI_ . :. ..: . ~.. . 
~I  faw.r ........... .., 
.A:Ie •• 

...... -. "rt_ ".'. 
Ik • ......, ., .... : ".l"-e epiut 
will pJeMe ..,., "d. 
...... _. 1121_ 'JIo' • 

Mr • ......,.-8J--= I tbiDk the 
"Ge8' he". It. '!'be motI8D ...... 
tived. ................. .,. .--
b .... e It. 

Mr. DePId7 III I -= I would reQUeIl 
the Members III favour to .aDd ID 
their places. 

s..... K ....... ~ UDder the ruIea· of 
the Bouae, the beD baa lOt to be nma· 
Mr. J)epat7-Speabr: AD riebt, 11:: 
the bell be ru.q. . 

4 P.M. 

The questloD fa: 

That at the end 01 tile motIaa, tile 
followinC be added: 

"Subjeet to the modUIcatlaa 
that permission be II'8Dted to 
Shri Kamal Kumar Basu to IDtIa-
duee his BllJ. to ~ the CoD-
stitutioD." 

Those ID favour will IdDdI7 PY 
"A7e". 

Same BOJL ...... : "A7e". 

Mr. ~ ThOR apIDst 
will JdDdl7 ..,. "No·. 

__ BIlL ....... : "No". 

Mr. DtIPId7IJ..... 'l'IIe "If .... 
have It. 

Mr. DepdJ""nh-: '1'bal I I8QUIIIII 
the boD. Member. ill favcnir to .... 
up ID their Beata. Then Be .. 
Those acalJld. TIIeN fa .. ~ 
whelmt". nudorlV. '!'IIe......s-
meDd .. lad. 

The ftIOtioR ............. 



~  

.r . ......, ....... er: '!'be QUestloD .: 
"'That this Hou.., ..... with 

tile 1'Ut74xth Beport at, the 
Commlttee OIl Private IIembers' 
Bills IUICl Besolutions preseoted to 
the HOUle on the 25th JuJ.T, 1856.-

The motioa tDGI adopted. 

SADHUS AND SANYASIS REG& 
TRATION AND LICENSING BILL-

Slut .......... (De1h1 City): I 
beg to· mOVe far leave to Introduce a 
BUl to provide for the reaistratiOD 
and lic:ensinc of Scadhus and Sclft1fcuU 
In India. 

Mr. DeJnrt7-S11eaker: '!be questiOD 
Is: 

"That leaVe be granted to in-
troduce a Bill to provide for the 
registration and licenslnt of 
Sadhua and Scm1fcuis in India." 

The motion 10118 cadopied. 

Shrl Radha Bamaa: I introduce the 
Bill. 

INDIAN ADOPTION OF CHILDREN 
BILL 

Mr. Deputy-Speaker: The House 
will now resume further discussion 
of the motion mO';ed by Shrimati 
Jayasbri Raiji on the 18th May, 1956: 

--rhat the Bill to provide an 
adoption procedure to safeguard 
the interests of adopted children 
and the rights of their natural 
and adoptive parents, be taken 
into consideration." 

Out of the two hours allotted for 
the di8euasion at the Bill one hour 
and 35 minutes were takt:n up on tbe 
18th May, 1856 and 25 minutes 8ft 
.till available. 

Sbri II. D. Joshi may now eoD-
tinue his tpeeCh. but I may remind 

·1212 

'. r 

the hon. JlemIwr a.t tile"" .. 
tel' hu to reply .... tbe tile Iaaa. 
Mover baa to live arepq. '1'IIerea 
fore, aU these naees have to be .... 
tbrouIh witbiD 25 JDiauta He wm 
eanclenJIe his renaub .. mucb _ 

possible. 

Shi .. D. I.... (RatnaIlri South): 
Last time when I wu on my lep I 
pointed out· certain incoDsiateRcieI iD 
the Statement of 0bjedI ad -.. 
I do not want to p iDto that qaes-
tion apin because my time » very 
limited, but I shall now tum to the 
object proper of the bon. )lover or 
the BiD. 

What is the object? The object is 
hUDlsnitarian. It is DOt ~ 

the satisfaction of p'lrents or people 
who havp no childrm, satisfac:tiOll 
such as Hindu childlefllll parente had 
when tbey adJj)ted cr.i1drcn, but the 
satisfaction of having helped a poor 
Clhild or an indigent child or a drlld 
without any means of livo!lihood or 
which W3S uncarf'd for. That is the 
moral and higher motive whic:b has 
actu'tted the o~ 1' to bring this BiD. 

Under the Hindu law, (hildlP.ll5 
parents only-cllildlen p:ll'P.nts is a 
m nom -- n~~~ noople cnly can 
adopt, but ~ .  ,:1,,; Bill r!!ople wh" 
have I ~  children ('en ad::.pt. Under 
the Bill o ~ - of any rl"ligion call 
adopt t":'ilrJrt-n of any rcl:c1oo. Per-
sons of any .~ cr." be l'd.,pted So, 
this BiJI is very wjdf- in it!; sc"pt". 
Then, if thr: paTl!!ltl! af the chUd 
which is o ~  to be adO)lced are 
alive, their coru;ent wiD he necessary. 
Then, if the cb:ld is above the ap 
of ten, its own '*HlSent will be neces-
sary. And further on it contemplate. 
adoption through the intervmtiOD of 
the court. If the eourt 1IUSPS 0 decree 
allowing the adoption. tbsa the adop-
tion will take place. A child 'JVeI' 18 
years of age cannot he .adopted. '!'hat 
means a major ~ on cannot be 
adopted. All Ws is with the best of 
motives and I Olin)[ tbl! Jti1l IIhouJd 
be assented to by Govel'llllM!!Dt. I do 
not know what the attitude of the-

~ I  In the Gaelte of Jndla ~ Part n-6eet1CID J. 
dated 27th July, 1951. pp. 81'1~. 
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-..-Jlln' 2 fIf.......w.In wm .... 
. ........ I ~ Jdm to look to 
tile IDGIIhe -.at .. eduated the 
JfDnr to 1IIiaI forward tbbI BdL 

Bowwver. I IDd ICIIDe dIfIIculu.. 
.... me. 'DIe ant dHIIcult)' wDl be: 
wbat reUciaD wfII the adapted child 
have? SuppIBe the adaptive father Ia 
• BJnclu -.I the adapted cbDd Ia • 
IIU1Hm. thin there wID be the qUell-
tIaa of c:aaveniaD. Same people will 
lily eciD"... ... not matter, 
bec:au.e It II the welfare of the child 
·that we ...e' toIIC!eJ'ned with and not 
C II n o ~ becau.e the cbDd JDa7 
belona to any reJjpIn. That Ia all 
'ftrT wen. 1M wbeD it eames to intro-
duCin8 • we ol 8OCia1 reforms, 
end certaiIIJy tbJs is. meuwe of 
p-at IOCiaI reforms. all factors have 
to be tabD into caaslderation. and 
this will be one of the atumbUq 
blocb in tile path of this Bill. 

I mould like the Bill to have an-
other proviIicJa Ifke the one contain-
ed in artide 21 of the draft Bill 
prepared b.J the Binclu Law Com-
mittee. Tbey restrietecl the ript of 
the adopt.iDc puents to dispose of 
their property in tbe event of • 
specific: qreemeat to that etfecL 
Supposina people adapt a dlild and 
then leave it peDIl"less. there is no 
seuse in adoptiq the child, in giv-
ina the child a famiJ;r name, in edu-
catine it aDd leavine it without any 
meaDS of subsistence or livelihood. 
'l'berefore. there should be lOIDe such 
provision. Of course, that would not 
limit the rilbt of the parents who 
adopt • child to dispose of their pro-
pert)' as they like. Therefore. I 
tbiDk if __ such provision has 
been incorporated in the Bill, it 
would haove been better. 

I do not want to dilate more OIl this 
.abject becauIe tbe time is limited. 
but consl4eriD& tbe hUlDllllitarian 
mutiv. that have llduated the Mover 
In briD8in1 fanrard this Bill, I request 
the lIin ..... of Lepl Mairs to 
IICCIIPl it. 

TIle m ttl?'., ..... MaIn (SlId 
......... ~  I' have DO daubt whatso-

'-.. ftW tIIat .. an ...... ' .... ate 
forward with tbe __ 1Iuda.... ol 
motiftL '!'be GDl7 ___ II 
wbetber In tbe Int pIIIce. the BID .. 
De( I, and Ja the aat pIIIce 
whether ~ It II • BDl wbich wm 
appl)' to an roW"'''.I.''' 
Row, as Ia well Jmcnm. it III .aJ7 
UIUIIII the Bind1a that tbIn ....... 
tiOll neopised b7 law. A8 n;udI' 
lIuslbns and Cbristiaaa. the otbeI' 
two major eGdIIIl1B'dtIa In OlD' eaIm-. 
try, there is DO adapIiaD Ii· tbe _ 
in whidl there is adoption ....... 
Hindus. I Imow there are couatda 
In the world whieb have Jaws eGMI'-
Inc adoption. but the)' are of • 
dUrereat nature, bat b.J ad Jup -
far as our country is ecmcemed, .. 
I0OI1 as you utter the wwd "'adop-
tion", the CODc:eption is ~ ..... 
Ined to Hind .. beea1lle, • ;JDU boIr 
there is ........... sayiDa: 

"."'(iOi' "' "': 
~ m ~1 

The idea of this was that he .... 
a SOD or a dauehter was just an 
eztension of oneself. But after our 
havine started with that basil, ClCIIl-
siderinl the fact that there have beeD 
milDy chanees in the law that ~ 
, to the Hindus. n ~  jJl coune Of 
time, the dauPter came to be 
eliminated. And I had to b3eome • 
Ghamavi to brine her back into Jine 
with the son. But the idea has been 
there, and adoption as • procedure 
has a sicniftcance, 10 far as tbe senti-
ments are concerned, with respect to 
the Hindus. 

But I find that this BD1 1Qa dGWD. 
naturaJly becIRue this • a complica-
ted question. that: 

""Provided that nothiDc ClCIIltained 
in this Ad IhaU afreet the ~ 
of Bindu Law relatiIC to the adGp-
tiaa of a .... • 

AfW!r haviq experienced tile __ 
c:ulties with re.pect to mUiq _ 

cbaqes whktl bave became • neica-' 
sit7 in the law of the n ~ I feel 
that tbe time is DOt ripe DOW, wta.a 
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we could line a Jaw which will appbr 
III tbIa matter to eamm1lDitla ."""'_ 
wham there iI DO adoptiaD at pre-
-t. wbetber the7 be CJuiItiaDa, 
_ M..um. .. PaniI or any otben. 

'l'here II ... other c:auideratiOllr 
I bow tllet there is a craze for the 
ebilcl in the cue of thOR who have 
DO c:bUdrea. I bow of DumeroUS 
__ where there is 8ueh a cnze. So. 
enD if there be DO Jaw. there Is 
DOtbiac to prevent a penroD from 
IIrincJq up a c:hiJd which is Dot born 
to bim or her. The perIOD ean take 
care of that ebild and rear it. So. 
I do Dot think ~ law Is DecestIIU'Y. 
~ this point of view. 

Then. I c:ame to the question of 
meceslDCIIL Even DOW. as the law 
1laDda, there is adoption amongst 
IIiIldua. But in the cue of others 
also. I think there is absolutel» DO 
dUIlculty whatsoever, if a person 

wants to adopt or rear up a c:hiId. he 
may DOt have the lesal recopition of 
the adoption. but be c:an rear up that 
ebild, If he happens to be a person 
who bas property, he c:an easily will 
away that property or do whatever 
he likes with iL 

While I agree to the motive whic:h 
underlies this Bill. I would request 
the. hon. Mover of this Bill to COD-
sider that instead of applying this 
Bill or any Bill of this Dature to 
communities amongst whom there is 
DO adoption prevailinl it is muc:h 
better that we should first have a Bill 
dealing with the question of adoption 
amongst the Hindus themselves. be-
cause that is the eommunity where 
there is large-ac:ale adoptioa prevail-
ing at present; and as I stated a little 
while qo, it is a matter of lone-
.tanding IleDtimem. religious efIleaey 

-and ". aD. The BJnclu law itself 
·needs ... amendment in tbia ft!8JM!Cl 
because the law of adoption. as has 
been interpn!ted by di1rerent courts ba 
dUrerent pu1I of eountl7. has lost 
-unJfarDdt7. In ec:wduIwlQr with the 
tiIIIs. it .... .-tam cbanpL In a 
..... GIl 8CCOIIDt 01. .".u faeton, 
It has beeame rIPI. and in order to 

, ... 
be .... • ..... t willa ................. UcIoaaeed ___ 

I c:an .... the baD. JIover tbat 
JII'ObUJ7 in tbiI very --.. I .JII'O-
... to introduce. If poaIble in Gat. 
BOUIe, or in tbe other BOIIIe, • BID 
dednc with tile quatiGIl of tile maiD-
tenaaee of 0Ipbans 8JIlCIIIIIt the 
IIindaL After that BJD Is JIUM!d ad 
it beeames law. I Jbbak it would be 
time enoqb to .... eider tile queAiaD 
of haviDa a UDifOl'lD law app1Wble 
not oal7 to Hindus but also to other 
eommUDities in the c:ountl7. That is 
the GIlly t.IUnI that I would lOre to 
IUbmiL Otbenriae, so far .. the 
objeet underlyiq the Bill is .... -
cemed. there is no diftereaee of 
opinion. 

It ma7 be arguecl that there :QUIY 
be a few hard cues. But J believe. 
even without th2 law, theft ahould 
not be muc:li dHBeuJt]r for people to 
rear up c:hildren if they wlUIL Even 
if there is any di1Ilc:uhy. J thiU the 
time for havin, a law of adoption 
applic:abJe to all communities would 
be only after we have 1Irst tried to 
improve IUId codify the law of adop-
tion amonpt the Bindus. "nlat is the 
basis on which we have been proceed-
iDl. 

The Bouse has accepted iL Besides, 
our Constitution also lays down that 
theft shan be a uniform civil dOde. 
We are proeeedin, on a cradual basis. 
As J said earlier, in matters of this 
nature, it is better that we first try 
to codify and improve the law relat-
in, to adoption amonpt the Hindus. 
and bring it in c:onformiQr with the 
chanles in times. and thereaftes:. we 
am think of ha¥inC BUc:h a law ex-
tended to other CDIIIIDunities _ welL 

-In thae cireumstaDees, I weulcI 
request the baD. Mover to withdraw 
this Bill, Of c:oune. the hOD. lady 
Jlember has daDe a INRt soda1 RI'-
vice by briaeiDc fonrud thiI BiD 
before the Boule. ~ I '  
drawn the attentiaD of the public to 
these problaas which are ~ eDIt-
c:ult in their nature, DO dDubt, ...... 



,. 
lie _ af ..... t aafGrtuaate 
• )PI .... ;_ ....... ftI7 .... 
.... __ ...... at the nbjeGt. &be 
11M ............... would DOt 
line .... taken eYeD by. pod 
..,... So. I ~ appneIate.n 
her .... tar Pic-!'tina • ca_ Db 
tbia wbic:h II m-mtarian in It. 
_tare. At the __ time, .,... ....... 
.... the fact tbat the time for • Jaw 
of tbIa nature is not ripe, I would 
reqaat her to withdraw tbJs BDI for 
tile time beInI. 

......... JaIMW CJJomhq-
Suburban): I am thankful to aU the 
Members wIao haft taken pat in 
tilt. debate aDd .upported tIds .... 
lUre. I am ... that they ha"e ~ 
c:J.t.ed the InuDanltarlllD obJeet wltb 
wbieb tbia IIIeIISUJ'e bas been brouPt 
forward. Aa the Minister haa alreadY 
said. we tlave adoptlOD IIIws at 
praeDt for adoptiq HiDdu ebildreD. 
But I lad that orphans cannot be 
taken In adaptfcm. 

SlId Patubr: We shaD ch8Dle it 
now. 

SllrllDati I';"": There is. how-
ever. adopticm IOinc OD .ide 1»7 Bide, 
but there Is DO lerel procedure behind 
this. M,. Idea was that there should 
be some safquardll for those chIldnD 
who are taken In adoption. 

As I said last time. I had coDected 
opinions from man,. social workers. 
wbo bad came aeross ,adoption pro-
C!edurts In re1atICID to these chDdreD. 
'l'helr opiniCID was that there Is urpDt 
need for • measure of thi. nature. 
beeauBe ID the COlIne of their work. 
~ ba". aperieDced dUllea1ties; 
espeeial1,. the mqlstrates in juvenile 
eoart.s. where cleIIUtute cluldrea are 
broutbt. hPe aperIeDeed dUllculties. 
UDless there Is .ollie measure 1Dre this, 
eJdldnD would be taken In adoptlcm. 
but there wll1 be DO lUarantee that 
tbaae cblldnD wID be the natural 
heirs of tbeIr pereDa That" the 
most JmpoI'.... tb1D8 that should be 
ptovldecl for. an4 that Is wUt I haw 
_ ...... In e1aue 11. where .•••••• 

lall 

..... ,  S ._1 ." .. .... 
• .... , .................. ·'IIi· 
__ af _.... ..... lullawMi· 

~ ''' ••• , ........ 
........... _ ..... tDtMle 
..... In • ..-........ fauIIII-tD 
be.....t17 JIInd... '!'lIe ... law 
widell I 1II'asa-e to 1Dtnd .. will ~ 
taIDI7 do 8WII7 wItII.... t1ItIIculV In 
tbIa 1'fIUd; at CGUnI. I..... haw 
to 1Dtrad ... It wlfIa tile -' at tile 
...... but that" .... I .... pro. 
~ 

....... UI ..... 1 -.-s"" 
IIJDIster bas. IIwB ..... _..... I 
hope that tile BID ........... pro-
IIUsed to introduce wiD IIaft t.ar-
porated In It all tile po ....... In IQ 
BDl, espeeiaJly. the ....... PIs 
else to be UIiID Into IIdIptkm. 'At 
present, onl,. 1JcJn are taIreD Into 
adoptiaa. It our aim Is to help ebDd-
ren, eYeD pis also ~ the love 
of pareDa J bow that tIlDe.. a 
cIaDpr that peru .. the JirlB mi8ht 
be adopted with other motives. But 
in the claUll& I haw lOt In the BDI. 
safeguards are JIIovJded aplDst that 
c:aaUDaeae7. 'l'bIs IIIUIt be daae after 
takiq Into CODSicleratiCID an the 
matters £(1 cimDastaDCes UDder 
wtIll'b the child Is to be ~. AI80 
there wDl be a procedure of toDow-
on SO that pfter the ebild ia adapted, 
some authority wDl be taIdDc CIIIe CIff 
the child. In these ~. J 
thJnk that the apprellensioa that the 
eirl will be exploitec1 wDl be removed. 

M,. hOD. frleDd. Sbd.. D. 10lld. 
referred to the fear CIff eGDVa'IIlOlL J 
tblDk here also the ecmt wID _ t1Iat 

the chDd Is eiwn in adoptlan CI ~ to 
IUCb parats lI'bo will be Won ..... to 
the salDe reJi8Ioq - that of the cbIld.. 
My BIll WIlDt. that this adoptloD. Jaw 
should he for an. It should be 
~ ~ H ~~ 

WIlDt. they caa also ... IIob8m-
medaD ehildreD by ~ me at: 
this measure. '!'be murt Ie . tbes:e to 
see that theft! will be DO ~  
behind thI. acloPtlaD. I .... said that 
there should be pI'CIIIIIIr ....... at 
adoption. PI!rJuqJa __ DOW there 
mJpt be adaptIaD by otbe:' • 
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peapIe ..... all a-~ are 
aot..... n.. are ...... err c1dIIl-
......... ~ III order' to 
......-nt ..... that, I ha". brauCbt 
furwaad tbIa 1D8IIIUI'e. I' hope fraIIl 
tbat palat at ..... .-. tbe IIiDJIIt£r 
will ~ tbIa meMUftt, ....... It t-
for all dtIzeDa. But iD cae be WaD" 
to ~ fanrud a piece of ..... UOD 
for IIJDdua 9Dl7. be c:aD alao tbIDk 
over some of the claUBell I have .ot m 
In7 BID lind 1:17 to fDeOl'parate them 
In tile BlIl tbat be ~ 

I am Pel that be has Jivea:a.,. 
assuranee. I am thankful to bIm fea 
appreclatiq this B1JL I would have 
beeD WI'7 hapw If be bIId aecepte4 • 
.. BDL It II • veI7 CII ~ o

Gal BIlL It Ja brouIht ~ Io1 17 from 
the bUlD8Dltarlan point of view. We 
wmt to help Uttle ehDdrea who are 
destitute, who are neIlected. who have 
no homes and who require 1be love of 
parents, We know that at present in 
OUr soclef;7, there are hundreds of 
SUCh cldldren. There are not eDouP 
homes for them, .. I bad said, and 
for them the right thin. would be to 
he adopted bT some parents. 

Mr. De.-i7-S ...... : The bon. lady 
Member should eoaclude DOW. 

Sbrlmatl Ja7Uhrl:] conc:lude bT 
'sa,yine that] hope that om~ of thfo 

provisions which ] have out in in my 
BDl ID8T he considen!d for beIq m-
corporated In the measure that the 
Minister intends to briq forward. 

•• DeDat7-Spe11k.-: What does the 
hon. Member wishes to do with the 
BJD! That fa what I want to know. 

m.rt.atI laPllat: Instead of wlth-
ttnwin8 ft. I request that It maT be 
pastponed. 

Ali ... Ment •• It IDa)' be elftu-
Jatec1. 

..... lQUIut: An BoD. Member 
~ that ft ~ be cireulated. 

Mr ..... ~ That motlaD 
eanuot be made DOW. "!'be motion 
DOW Ia for ........ atIOD. If .. 

................... 'd_ora. 
Hou.e to witbdI'aw It. .. ..,. do .. 
0tbenrUe, I wJU haVe to ... .. 
JDQtiaa to tile wte or tile .... 

..... PIItaIIIu: &be ~ wItbdrMr It. 

IIht tI ~ Aa. .. 
uauance -"-b,y the ...... lIbt'¢=. 
I be8 leave of tb& H_ to withdraw 
tile BDL 
fteBiUUHU," ............. 

Mr. IIII 7. ~ TIle mst ltan 
in the list of busJnetI Ie .. 'DDem-
ployment Relief Bm. But ShrI' V. p. 
NQar .. ab8eDt. So we tab up tile 
next BDl, the I:K-AmlJo Fa ........ 
LitlptiOD Bl11 of Dr. .. B. Kbue. 

Dr. N ••. Dare (GwaJIor): I wauId 
reauest you ldndb' to allow me to 
address the JIOUM attiq. Al8O .. 

the subjeet Is ftI'7 terlmleal, I IIbIID 
read from In7 note. ".,. ~1o 1 . 

Mr. DeIiIIO..sp.br. In view at the 
conditiOD of bis health, I allow him to 
do 80. 

SUI Jtaclaaaatll SIDP (BaDaraa 

Dlstt.-Central): On a JJOInt of order. 
M,. Bill Is listed as Item No. 7 In the 
Hst of business. But aetuaIJ:T .u.ca. 
sion on my Bill ... adjoumed 1ut 
time. in April. 'l'be.t..... it IIhould 
be takeD up after the ant Bm, just 
like the PlU't-beard Resolution. 

Mr. Depab-8peaker: The rule II 
that when the debate on a PrIvate 
Member's Bill or Resolution .. ad-
journed liM die, the Member ill 
ehar.e of the Bin or the Mover of the 
Resolution as tbe c:ue may be may, 
if he wishes to prac:eed with IUCb BD1 
OJ' Resolution on a subeeaueDt ct.Y 
allotted for Private Membera' BuaI-
ness. liVe notice and GIl reeeIpt of 
such notice. the relevant ~  
of neb BID or ReaolutlOll abaIl be 
determined by beDot. So It Is aot tda 
absolute rIPt that becaaSt It ... 
adjourned lut time. therefore, It 
should Jet ~. It wID haft 
to be baDoIIed qaiD, and It ... .-
, the order that baa 1Ieen .... to It. 
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. . Dr. JI ... ___ (GW8JIar): I .... 
10 awe: 

""'.rhat 1be BUl to pnwtde .....,. 
..... to nplate 8ae ~ per-
...... UtIpUou wltb re.peet 

to tbeIr PQ" • .uow.ac., ....... 
p'atuh;y aDd all GUIer emolUlllBta 
pa)"abJe UDder UID)' replatioDs 
aDd uaae of the UID7 and pm-
isbmeDta iDftided GIl tbem wlth-
out ju1'Iadk1JCIIl. 01" ba acas 01 
JuriadidioD, 01' in exceII of the 
qUaDtum preac:rlbed b7 the U'III7 
law.. be taken Into eoDIIicIera-
ticm·. 

This subject of umy peDSion • 
included 10 item 71 of tile UnIaD Ibt. 
'!'bat _ thI. House has .ot the 
exclual'Ve richt to take Ud8 matter 
Into consideration UDder artic:le 241 
of the Constitution whleb reads: 

''Notwltbstandinl aD7tbin8 in 
clauses (2) and (3), Parliament 
bas exclusivj! power to make laws 
witb respect to any of the matters 
enumerated in List I in the 
Seventb Schedule Cin tb1s Con-
stlt1.ttion referred to u the 'Union 
List')". 

It is a fact that we have not or this 
House bas not enacted an,. laws 
.overnin, these peDSions and the 
aituation now is that these pensions 
are governed by the rules which were 
in vogue duriD8 the Britisb time, 
before the British parted with power. 
Hence m,. attempt to move thi. Bm. 

The object of this BiD is not to 
burden the Onion with extraordlnar7 
le8a1 liablUtfea nor is it the object to 
Impoee UDCD the Onion obUPtlona not 
ereated ~ the ConatHutlon and the 
existing law. Tbe ob,Jeet is that there 
must be .ak:leDt. and apedltlous 
~ at law .. that the obUptiGm 
lmpoaed upon the UnlGD b7 tile II'8Dt 
01 fundamentU rIIhta abould nat 
~.  to tbc.e cz-cAIIcen and 
8D1dIen. wIlD. duJ'IIw Wodd W_ n 
ana up to the clate cl eG"""'""'.....t 
01 the eau.tltutloD, fCII'III8Il put 01 

."" .... ~ ........... .". ...... ' 
..... Jlar 1boIiid' .. :r........, to 
....... tile far.Aag .. " ... .. 
dINded to tile _ aa.. .. ...... 
..... AtnDaD at tile ...... ~. 
'!'be fUwwIemettal riIbII· to .. --
ben of ilia ....,..,.. ·1DdIIa "--
Itood J'IIC.'GIDbed b7 tbe ...... ~ 
Ad, wbIeb... -~ Ad, 
formed the Jut 'MIld fill .. ' .... 
tma aDd wIIldl Ad.... to .. 
~. Indla he. tilde ...... 
111(2) of the Armor Ad....s ...... 
the Aetlve Serviee 0a4bwace X at 
lMI. 

The Arm7. Aet belq... J....,s8l 
Act. and bein8 in pcari ....,. 'wi1b 
tile IndIan Army Ad. IIIIP1Ied to BJa 
MajeItT. lDdIu I'oreeI unJ-. IPIId-
Beall,. ac:luded. OIl tIda pabd, 

aedion 180(2) read witb itt ... 
(a) and (b) eautltutea tile ..... ..,. 
'.nus view Is lent suppcll't to b7 ... 
aervationa In 8 lIIadrair _ ad II 

Madras 108. Sectlcm 180(2) ad tile 
clauses Ca) and Cb) fA tile AmI7 
Act read as under: 

"180(2) In the app1Ieatlaa at 
this Act to His MajestT. Indlan 
Forces. the foll0win8 :nocI1ftea-
tIons shall be JUde: 

(a) Notbin8 in W. Ad a1aaIl 
prejudice or affect the Indian 
Milltar,. Lew respectlq o8lc:era 
or soldiers or foUowers ia RII 
Majesty's Indian Forces, being 
natives of India and on the trial 
of all olfences committed by such 
native offteers, soldiers or fol-
lowers. reference shall be bad to 
the Indian mDital')" law for aueh 
native omcen. sOldter. or fol· 
lowers, and to the establlsJwcl 
usaae of tile aerviee, but CCIIUI't.-
martial for lOeb trials ~ be 
eanvened in punuanee 01 t1da 
Ad. 

Cb) Part Two of tile Ad a1IaD 
not appb' to HIs 1IajeII;f. JDdIaD 
Foreet •.•..• -

B,. tbe d4 I. '" proviIlcm In U. 
Arm7 Act tt.elf. It toDow. that apmt 
from Part n 01 the ~ . ~  
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, ~~. ' .  .. -......... ~ ...... 
.'=-* ....... ·UaD .. to farIe1t 
8S"riee ,.. the purpGR fill JMnion' 
~ ad faIfeltuna .. judI-
d8l 8da aDd - suell. the)' Iboul4 be 
performed III lImriaace wltb the rule8 
cI. judJd8l proeeedinp TIle late 
Arrn7 aDd W_ ~ of the 
Govemmeat of IDdia did never give 
etfeet to the Jut worda 'but Courts 
IIartIal ....., be eGIlVeDed III pumaaace 
III .tbia aer. oecurriDa ill cJau.e Ca) 
a( aub-.edica (2) Of 8edlOD 110 nr 
the Arm7 .. Ad, 1881 cited before. 

The late Army aDd War Depart-
menta of tile Govenuneat of IDdia 
evolved a domestle 'procedure to 
punisb ~ aDd oflk:er. SUIIIIIW'07 
aDd thus tbe7 bade eood b7e to the 
maDdatea Of 8edioaa 46(8) mid 48(8) 
In the cue of peI'8ODs aDd sectiona 
47(3} aDd 47(4) of the Army Act, 
1881 in-cue of omcen. TIle· princi-
ple laid down by tbeae aec:tiooa is that 
the offeDder shall be asked if be 
desires to be dealt with mm ~ 

or by a court martial. Even If the 
KCUaed elects to be dealt with tNm-
marfl7, he has the rleht to demand 
that evideDce apiDat him should be 
taken on oath aDd the II8DIe oath or 
IIOlemn dec:laratiOD .. that required to 
be taken b)' witneaes before court 
martial is required to be administered 
to each witDeas ill sucb a caR. They 
bave made rules or reeulations where-
by the statutory manner to punish 
• tands abrogated. 

No power for makin, rules incon-
sistent with or CODtral'y to the pro-
visions fill tbe ~ Ad. 1881, was 
conferred 011 any auttaorlt7. A refer-
enCe to section '70(1} of the Army 
Act. 1881. wm make the matter clear. 
"1'hla sedIoD runa: 

"'1(1) Subject to the povIslODa 
of thla Act, Bla IIaJeat7 may, by 
rulea to be siarDed UDder the hancl 
Of a Secretary at State, from tIlDe 
to time make and wbeD made, 
ftPBl, or alter or add 10 pro-
'VbIcme In I'I!III*t at· the fODOWIQ 
mattera: ••. 1 

1o.,1'w .8111 Ia6 . 

~. II~~ . - '  
......" .... rdd_ wIUl 
.. piO ...... ot" AIL-
'l"IIe.J haw ewelftd tbe ... that 
tile ~ _ the nJe-maJdaI 
poweI' .................. OW ..... 

fill 8IdDl ,. AA Jaae 110 ...,u.:.a-
ill relation to IDIIDben olltil1lajelV'8 
IDdiaa Poreea Jnapeetlw: of tile fMt 
whether the7 were 8IIbjeel to ~ 
Act .. aileen .. IIOldIen 011 dft 
aervice or wbetber ~ 'WeI'e ....... 
in peIICe CODdItioaL ..,. ...... 
~I '1'be JDdiD AnIq Ad. 1111, ... 
made by retenace to power eGilfelied 
OD the lDdiaD Lqk1u.ne by -=tka 
'IS of tbe GoWlidDiSd of JDdIa Act., 
1811. In the GonrDmeat of JHia Ad, 
('1115), power 01. the IDdian LePIa-
tore to make Jaws f .. eGIeen, 80ldien 
and followen was qualiIed b)' the 
foUowine words oec:aniIJe m clause 
(d) of aeetioD 85, which raa as 
foDowr. 

"85 (1) I The lDdiaD .Lep]ature. 
.... power to make Ja .... : .•...• 

(d) for the eovermaeat 
ofIlc:ers, 1I01dien (abmen) ad 
followers ill Bialbjesty'a Indian 
Farces ill 110 far .. they are 
DOt subjeet to tbe ~ Act 
(M' the AIr Foree Act)". 

Slat A. K. GGJIaIaa (Camumore): 
I wish to draw your attention to a 
matter of importance and ~ 
now • 

Mr. J)eJJaV-Speabr: As tile moti_ 
is now being made by the boIL 
Member, Dr. Kbare, I c:aDIIOt interrupt 
him. Let him conclude 1lnt bla ~ 
tioa aDd then I aball take up your 
point. 

TIle Depav .......... .. Def_ 
( ............ ): I beaId the hoD. 
Kember ta1kiDI about the ~ Ad, 
1111. 118)' J mg_ that he ftfen to 
tile A:rrIq Ad, lHO, by 1JhIch we are 
lO,erlaed DOw! 

Dr. N. ....... : I .... liiio NJeII. 
red to tile Act of 1Il10 twice or IIIGIW. 
PedaQI tile haD. IIIdrti!r _. D8I 
.-.,Iat me. .' ...• , •. 



· .. IIr. __ .. IRr: ...... .... 
1Ia6:'. s.·ti·_·: ..... ··tbat· ... 
_ ...... II ... 'neUm'period 1bat 
... be allowed lor IIa09iq a.otJQa 
10 fU' • a Private Member ia can-
cemed. 

Dr. 11. B. IDIue: I am at ;pour plea-
..... .top me at aD7 time you like. 

Mr. DeIIIIb' 8peUer: It is oDl7 15 
minutes 8iDce be baa started. 

.Dr. If. .. IDIue: I hope to take 
about six minutes more. 

It will thus be IIet!Il tbat as early 
.. tfae year 1915, the Imperial Parlia-
ment viauaUaed the eondition wherein 
the Indiua Fon:es became subject to) 
the Arm;; Act. It is obvious that when 
the persmmel of His Majesty's Indian 
Forces were 10 subject, they were 
governable by the Imperial Army Act 
and not by the Indian Army Act 
rules or other domestic rules. This 
condition was when the Indian Forces 
were declared to be on active service, 
that is to say, when they were engag-
ed in a war. Needless to say that war 
was 1he provmce of the Imperial Gov-
ernment and not of the Government 
of India. It follows that pay, allow-
ances and pensiOD mcluding death and 
disablement pensions became govem-
able by the Imperial laws. The Indian 
Legislature bad no power to affect 
thl! expenditure incurred on war one 
way or the other. 

'!'be power of the Indian Legislature 
wu f1Irtber negatlve1), restrltted by 
mb-sectiOll 2 of seetion 85 of the Gov-
ermDeDt of India Act, 1915, which runs 
.. under: 

"eS (2). ProvIded that the Indian 
Lelislature baa not. unless ex-
pressl)' 110 authorised by .Act of 
ParllaJDeDt. power to make any 
law ~ or affeCting (1) any 
Act of Parliament passed after 
the ,... one tbouIan4 eilht 
Dndred aCl Ub' and ezteDd-
Iq to .... IDclucIinC the 
Army .Act (G.e Air I'aree ACt) and 
... Ad ............ tile ..-." 

JDS 

"A law made by IIQ7 authoritJ 
in Brit1ah India and "pupat to 
any provision of tbJa .. allY other 
Act of Parliament -.u. to tile 
extent of 1hat repupe"". and 'DOt 
otherwise. be "fOid.-

Notwitbatandinl tbe power eoDfer-
red by eeetion 81(d) of the Govern-
ment of India Act, 1111, the matter 
coneerning the soldien' ~. alloir-
ance, ariHnary pension, deatb and .... 
ablemeDt pension remained the pr0-
vince of the SecretaJ7 of State for 
India, in Council vide eeetion 235 of 
the Government of India Act, 1931. 
accorciIng to which the proposal of the 
Governor-General in Council for 
!be appropriation of revenue or mcmey 
relating to the head of the expendi-
ture claIsifled by the Oovernor-
General in Council as "Defence" and 
"Political". It follows that the Jrovem-
iDeDt of the -.abject of pay aDd pen-
RODs etc.. was no eoncern of the Indian. 
Legialature. This section 67A stands 
retamed by Schedule IX of the Gov-
ernment of India Act, 1935. In the 
Army Act, tbe pay of an oJIlcer or 
soldier of His Majesty's regular forces 
stood proteded m the fo))owmc 
words: 

"136. The pay of an ofticer or 
soldier of His Majesty's regular 
forces shall be paid without any 
deduction other than the deduc-
tions authorised by this or any 
other Act or any Royal WBlTBDt 
for the tjme being or by any law 
passed by. the Governor-General 
of India in Coundl." . 

'Dle mandate of aectiOD 116. ~ 
Act. wu suffered to I1aDd 1IJICOMP1f-
ed with inasmuch as the late War 
Department aought to make nda 
.0ftI'DinI Jta7. ~ ..... 
and diablemeat pensicm PQable te 
His Majefty'a Jndlan )Para.. 11. 



k-A.,... ,.. .... ..,.. ' ........ '. 
.............. ru1ea ___ 

lined _ .. late w. X»eawl IN-
1'IIe ...... __ • _tter fIl ....... 
IIw Jaw ad DOt of .tatutGI7 ~ 
IIUICb ... of domeItIe ruJea. '1'biI 
tn.fer fIl poww .... b7 ... JdI 
w. Depmtment 10 It.e1f ... COD-
tnII7 to ~ 111(1), aec:tiaD 286, 
. .-eUaD 100(2) of the Gowauweut of 
JDdIa Ad, 1.. Such • U8UI"JIatiaD of 
power by • ·subordiDate of the Im-
perial PuliameDt CODIItituted COD-

tempt of Par1iameDt. The BepIa-
dollS in dispute are but m; .......... of 
the expressions "regulatiOD" or 
"rule" detInecl by clauses 50 aDd 51 
of IflCtiOD 3 of the General Clauses 
Act, 1897, which applied for the iD-
terpretation of .n CeDtral Ads ami 
Regulations. 

The Constitution vide artie1e 13(1) 
lays down: 

"All la .. ·s in force in the 1erri-
tory of India immediately before 
the commencement of the C0ns-
titution, in so far as they are 
inCODSisteDt wi1ll any proviItion 
of this Part, shall, to the extent 
of such inconsistency be void." 

This command of the Constitution 
is suffered to stand disobeyed when 
the a-soldiers' emoluments are gov-
erned by domestic rules--domestic 
rules Dot published in the omC ~ 

Gazette. About this there was a case 
in the Supreme Court in 1951-the 
famous Jaipur appeal in opium case-
in which it was decided that any 
punishment given to a person under 
rules, which were not published in the 
Oftlcial Gazette in the proper way, is 
abhorrent to all lepl conscience. 
'!bey are consequently iDoperatiw _ 
per observations of 1beir LordsbiJIB of 
the Supreme Court in Harla veraul 
1Ile State of Rajasthan pub1ilbed' in 
AIR 1951 WI. Section 1'70(1) of the 
Army Act says as foJlcnn:' 

-Any aetion, proICIeUtion or pro-
eeediDp apiDst UIY penon tor 
1lIIY ad daae III parIUIIDee. encu-
tion or iDteDded aeeutioD til. thiI 
Act or ID respect of any DeIIect 
or default lD 1be aeeation til. tIda 
Act 8haB Dot lie or be JnatItated 

Dram ....... · ..... . .... -
1IDlealtk I ....... _ 
__ a. Dat 1IftIr ....... ~ 
... default ~ ar._IDC8R 
of a CGIltbw ..... f!I. ~ 01' 
damate. withlD liz ...... DBt 
after the 0IMiq tbaeaI". 

So, ID7 COD_tba II that tM Briti:I6 
Act is more Uberal 1IuID aur Arm7 
Act. The J)J'09iIioDs of ..etioa 1'10(1) 
whic:h Ib .. e read just DOW aDd 1'18(3) 
are not applied here. '1'biI ParIiameat 
baa cot the riabt to 10 lido tile .pi-
evances 01 BrID7 peziiODU8l. After all. 
the army has got a vital part to pJ.y 
in the InctiaD Republie, and we ahoWcI 
not clisturb the rights of the army 
pencmnel and we should rqulate, aD 
the other had, the litiptiaD worlt of 
army personnel. 'lbis is aD that I haw ,ot to UJ'. 
Mr. Depat7-SpeUer: lloUoa 1ftOVed: 

''That tbtt Bill to provMJe I'eIDed7 
and to regulate the u-anny pea-
sonnel's litiption with respect to 
their pay, allowances, peaaion, 
gratuity and all other emoluments 
payable under army reeuJations 
and usage of the army and punish-
ments infticted on them without 
jurisd.ietion, or in euea of jam-
didion, or in excess of the quan-
tum prescribed by the army laws, 
be taken iDto coosideraticm.." 

DEMONSTRATION NEAR PARJ...J.A-
MENT HOUSE 

Sbri A. IL Gopalu (Cannanore). 
1 wish to bring to your notice a DUlt-
ter of W'lent public importaoce. 
Hundreds 01 persons are beinc arrest-
ed DOW. '!bey have already been 
arrested and taken round the Parlia-
ment. House, in the preclDcts of the 
ParliameDt House. Hundnell of 
policemen IBId police ftDS are also 
here. It is di1Ilc:ult for lleaiber& to ,0 out and to come in. Abo. it is. 
learnt that aD these penana tnm aD 
over JIambQ and IbbaruId:ra haft 
come here to leptellellt certaiD pi..,,-
anees to Pu-liameDt. II;)' request. is 
that, as the custocIiaD of the ParUa-



_I De.-.. .1. __ ,. II .JOLY .. 
... 11 .......... 

. -[8IrJ A. It. 01, ba) 

... A,... Pall. ".. 
..:;1_ IIsr· .. 

meat, )fOu IhouJd be pleaed te 10 out 
.and meet thaD aDd talk te ___ far 
a while. 'l'be.J have aD came here to 
uPlI!IM!Ilt aome pienDeea. Bat what 
:ia happenin," that tbe7 are an 
.arrested and are taken out ill vaaL 
'!'bat is what is happenjD& ill the 
precineta of ParIiameDt. So, I request 
~  to iIlterfere ad uk you whether 
you caD interfere in aapay 01' at 
leut to aD ad meet them ad talk 
110 them. 

...... Y. G. "........ (Guoa): M87 
.1 make one submission? Nearly 2,000 
pnaas amonpt wbom 200 are ladies 
ave come here ad thQ are bein, 
.arrested. 'l'bey have come here, 
may be fOl' sat;yqraha, but ••.• 

Mr. Depav-Bpeaker: 1 nquest the 
'bon. Kember to state what he wauts. 
We are in the midst of Private Kem-
ben' Bills. 

Sbrl Y. G. Desb ..... e: 1 am comina 
.to that. These persons have come to 
represent their grievances. '!bere is a 
.proceclure in the House by which we 
can hear petitions. When 2,000 per-
sons have come from lone distances. 
"the Bouse can take COIDizance of 
their demand. If the House sends 
some representatives there, or if they 
me received here. that would be quite 
in conformity with democratic tradi-
.tions. 

Sbrl KaJuIll (Hosbingabad): I 
zoequest you to adjourn the House for 
.a few miDutes so that Members might 
-80 and meet them. 

Mr. Depat7-speaker: The hoD. 
'JIembers will appreciate that it is 
dU&cult 101' me to adjourn the Bouse 
101' this purpose. Those hCID. Mem-
!)en who want to meet them may 
certaiDly 10; tbe7 have no obstruc-
1ion 01' dbIdade in the way. '!bey caD 
CO out and meet them. I have been 
aUea 10 ... Ul4 see them. But the 
procee4in1l of the Boule are to be 
caaducte4. tt 18 not paEbIe for me 
'to Po ""!'beT baYe aD JIQ' S)'IDp8tbies. 
I fuJlJ' nau.e !be situatlGD. 

IIIII'lIL K. _:(Dhe ..... .... 
bour): You c:aJlautharile M ...... to 
Po The people are ..... JIIIeciucII of 
Parliameat Sou-.. 

a. ~IJII  I do .. 
think I can in 8IIY ...,. IIIItbaIt.e 
Members of the BouIIe to 10 and .... 
them. Perha .. the ..... II ...... are 
aware that this qu.tIaD .. rUled 
this IIlOI'Illq aDd tile baa. SpaIr .. 
bas .... eD this deeWon: 

"The . compound of tile Parlia-
ment House bas aai yet beeD 
includect in the PNCiDt!IbI of tile 
Bouse under the rules 01' orden. 
Bence. aecur1ty me..u.-III .. 
area are taken by the aeca-
tive." 

This it; what he ruled this IIlOI'IIiq. 
So, it is not poaible for me to take 
cognizance 01 what is happeDjnc 
there. We shaH have to eaotiDue the 
business of the House heft. CertaiDl7 
those Members who want to 10 ....,. ,0 and meet those persons. But it is 
not possible for me to go. The rules-
also do not permit 01' ..,. that 1 could 
adjourn the Bouse fOl' such JMIl'PC*S 
or that 1 could authorise ay Mem-
bers of the HOUle to go. 

Sbrl Kamatll: May we be 8IIIIred 
that you sympathise with this cause'! 

EX-ARMY PERSONNEL'S LITIGA-
TION BILL--contd. 

Shri Tek CbaDd CAmbala-Simla): 
When 1 went tbroUlh Dr. Khare's 
Bill, the impression left on my mind 
was that if there could be UIJ' piece 
of ~ 1  I.,ubvenive of cfiripUu. 
in contrarYention of the weU-lmDwD 
cardinal principles of jUl'isprucleDee, 
ad the cardinal principles of law. 
this Bm ~  a place of bcmaur. 
Let us eDmine tile pl"O'risiaDs of tbia 
Bill and Me what will happen If ... 
a Bill could enr becoIDe law. 'l'IIe 
author of the Bill ..... tbat per-
mjasj,., ahould be liveD to 811)" --
bert who faDs within tile deIaltIca of 
"-811117 penarmel, to pi..... ~ 
penaafor UIJ' ad. Not oaly that. 
permisaioIl is MUCht to be p.a to 
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pI'CIIeaIIe arJ7 penGD for any act at 
..... 131 ce .. or a defaulL Whatever 
JUs --. wbateger. his o1Ilcia1 capa-
city. -=tiaD llO(C) of the Code of 
. CrimiaaI Proceduft is no bar. Fur-
ther. accordinC to the author of this 
Bill. tile l18DCtion which is absolutely 
JJ~ for proaecution of judces 
and public IeI'Y8Ilts under section 187 
is al30 dispensed with. In other 
words. if any false petition is institut-
e!. or if 8DJ' wild allegation is made, 
the author of this Bill wants even 
sueb persons who are responsible for 
ID8kinC such false allegations to have 
a free fleld to prosecute any person, 
from the lowest oflicer right up to the 
Commander-in-Chie1. As a matter 
of fact, "'any person" means a person 
who is outside the catecorY civen by 
the author of the Bill. Any person 
can be prosecuted. that is to say, a 
criminal action acainst any person can 
be broucht forward for neclect or 
default. It is a peculiar measure 
which is unheard of. 

Not only this. The author of the Bill 
says in clause 4 that any e.r-army 
person can co straight to the high 
court even for a trivial matter involv-
ing family pension or for any other 
trilling grievance. The high courts 
are not supposed to go into small mat-

~  the person has got his 
pension in entirety or whether he bas 
-got his pension in adequate measure 
or not, etc. are high courtS are going 
to sit in judcment as if they are trial 
courts! 

Clause 5 is still worse. The author 
permits such a penon to institute a 
suit for declaration of his title with-
out the usual notice which is very 
neeenary under section 80 of the 
Civil Procedure Code. Be thinlrB that 
even two months not¥:e that is re-
quired under that provision should be 
dispensed with. 
sp .... 

Not emly that. Be doe. not want 
such a ~ to pay court fee. Be 
sbould pay that only in thf! event of 
IUs succea. Therefore, it ill opr.n to 
sucb penon or perIIODII"to Imtitute .. 
1DADY suits .. they like. howaoever 

frivoloua the:r ~ 0 ... witIIoat JIa7-
iDe one pie bt' ~ of --' lea It .. 
payable cmJ:r 8fter .. .... iB 
~  So. t1Iat ...... a free 
field to institute .,. n __ of frivol-
OWl applicatioDl .. a ..-~ 
de.sire. 

What ill more is that the juriatic-
tion, ac:c:ording to thiI Bill. is being 
conferred upon the Bich Court to co 
into all mattei'll and to iIBue t.OriaL 
WtW, .. everyone ImMn, ueo 

__ 

under article 32 of aur c..titutiaD 
where a perBOD is beiq c1eIIIived of 
any Fundamental JUabt. In Vf!17 
special cases, the HiP Court. ue 
given jurisdiction under artide 226 
to entertain wriu· not ~ where 
there is any breac:h of FundameDtal 
Right but for any other PUIJMIR .. 
welL '1'bis provisioD at our CaDatitu-
tion has been the IUbjec:t matter of 
any number of pJec:edeDts by au HiP 
Courts and the Supreme Court 
wbreby they de&ne tbe purview of 
such a writ. '!bat is to say. auc:h an 
application has to be eDtertaiDed vf!17 
sparingly and in very rare cases and 
in no case where there is an altema-
tive remedy available. 'l'bere ill the 
Army Ac:t-sections 47, 50 and 81. 
They cive ample safecuards even if 
the Anny Act of 1950 was n ~ 

it is understandable thet an amencUnc 
BiU may be introdw:ed wbeI'eby same 
court of appal may be allowed to try 
sueb cases. As a matter of fact. there 
is already a right of appeaL Some 
tribunal may be set up whereby the 
aggrieved person may have his 
grievance decided upCID. I do not 
think mucla of the time of the HOUR 
is required to show that a JIliEMUI'e 
of this kind is limply inaIoceivabJe 
in any civilised 8OCiel7. where diBeip-
line, justiee and administ'latiw CIIID-" 
venienc:e are matters of BCIIDe ~  

&Dee. 

The DeputJ' VlpHer fill DeI_ 
(Sardar MajItbIa): I aID paWal to 
my «»l1eque. Sbri Teat ChaDd. far 
coming out with the IIICId .mtable 
answer to the hOD. Mover. This BID 
has neither eat aDJ' jUltileatIaD D4W 
is there 8DJ' occuiaD ,DOW far sucb a 
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'~ 2  
am. TIle ~ .Act .....s ill J_ 
'-7 tile Paru.aeat ,m. ample powen 
... tile IIhaiIII7 ad the Army Head-
.uutera to deal with any ncb aitua-
U. .. the boD. MoYer hu iD mhuL 
Secticm 47 deU with ill-treatment of 
a subordinate. The punishment put 
clown is a term of lmpriaonment 
which Dla7 extend to ewell 7'aI'L 
ApIn. MdiGII 10 deals with iI'rqu-
IariQ' in CCIIIIleCtion with arrat or 
c:onInemeDt. That also hu cot • 

~ punilbment. Section 61 deals 
with unlawful deteation of PB7 wbieh 
the hon. Kover referred to. That 
. ~ is also punishable with impri-
lGIIIDent atea-' to teD yean. I 
think it is eIlough deterrent for the 
otIk:ers to act in a manner which is 
justiftable. So. if aD)' officer defaults 
he can be dealt with under these 
sections. Apart from this. as Sbri 
Ty Chand pointed out, this inter-
feres. with the pawen of the Supreme 
Court and the High Court. On all 
these groUDds. this Bill cannot be put 
on the statute. 

"lbe main point is that enough 
powers rest with the Central Minis-
try. I go further. I know • number 
of cases where ex-servicemen have 
appealed to the highest authority in 
this land, the President. He has 
pen;onally sent for the cases and 
decided about their justifiable nature 
or otherwise. We are living in a 
democratic country. It is not an 
autocratic country about which the 
mover was talking most of the time. 
Petitions, either throUCh the hon. 
Members of this House, or direct, 
come to the Ministry • number of 
timeS. ''lbq are thoroughly gone into 
and givea the most careful oonsidera-
tiGIL. I S87 that due justice is done 
to each aDd every petition that is 
coming up. In thMe circumstances. 
I do not feel Wre wuting IlD7 more 
time of the HoWIe and I simp}7 S87 
that tIUa BiD abou1d DOt &nd a "Place 
at the statute book. 

Dr. If. .. KIIue: I have IIftD m7 
ugameata III .,. speech. Thee 
thiDp are adIDIaUtered under dameI-

. , .. 
tic rw. wbIeh ......... paN ....... 
8Jl7WIIen or ad........ . I Iln'e 
aid ...... the Suaa-Comt .. 
aid tbat pml." people UDder Ja_ 
not papularly advertiMd 01' PftIJNiIb 
paaed II Dot maq allbclnelt but lIu-
bel'GUl. It Is the pradiee at pnIeId. 
Therefore, I do Dot witbdraw Ill)' BID. 
Govemment DIa7 defeat It. 

1Ir. """"-8""-: The questiaD 
is: 
-Ibat the BiD to pro,ide 
remed7 and to regulate the a-
8l'ID7 personnel'. Utiptioa with 
respect to their .-y. allowiibCEio 
peaaion. pabai17 8Dd aD other 
emoluments payable under ..,. 
replations and --.e of tbe 
army and puniahmeotll iDftieted 
on them without juriadietion, or 
in excess of jurisdietion, or in 
excess of the quantum ~ I 

by the army laws, be takell iIlto 
consideration." 

The motion 1DfII Mgatiwd. 

CODE OF CRIMINAL PROCEDURE 
(AMENDIIENT) BILL 

(AmeRdment of .section 435) 

Mr. Depaty-Speaker: "lbe House 
will now take up the motion for 
resumption of the adjourned debate 
on the motion Jr.OVI..'CI by Shri Raghu-
nath Singh on the 29th April, 1955-
that the Bill further to amend the 
Code of Criminal Procedure. 1998. be 
taken into consideration. 

Out of I! hours allotted tc. this Bill, 
one bour has already been availed of 
on the 29th April and 5th August 1855 
and thirty nUnutea are DOW avaDabJe. 

.~  (fftf ~ war): 

~ ~ •• smrR 1ImfT" fiIr ~ 
1m ~  vt" ~ lit W fiR '1'1{ 
r.taatf .. r.a smI11J ~ ~ ~-~ 
lit ~ i ~ fiAj .... , """l : 
'1iJ ~ "w.W<., tc;(c; • 
•  • V1I1 ~m m  I ~ 

firIm: fiRr ~ I" 



'I'iIe' 'C) 11''' ... ~ .. __ -ww" .. ., 
aa.e Aabe (Blat DII&u'): . SIr, ao 
mlDutea are DOt n ~ 'II7  because 
we are eeeeptiDc the BDl 

Mr. ~ ....... : 'l'bat ill the 
mazim.m presc:nDeci and Dot the 
miDimum. 

8IuI DMar: I have suUested cu-
·am formal amendments 10 as to 
briDe it ill line with the proper Bill. 

Mr. DeJai7-Speaker: The question 
Is: 

"'l'bat the adjourned debate on the 
followinc motion moved by Shri 
"ltathunath SiDgb GIl the 29th April. 
1955, be resumed: 

-rbat the Bill further to amend 
the Code of Criminal Procedure, 
1898, be taken into considera-
tion'." 

The moticn& WGI adopted. 

Mr. DepaQ-Speaker: The question 
ls: 

''That the Bill further to amend 
the Code of Criminal Procedure, 
1898, be taken into consideration". 

The motion wcu· adopted. 

Slut Dater: I BUUest that we take 
.1ause 2. I have lOt a number of 
fonnal amendments. 

ClallSe I-(Amendmnt of sedicm 

435 de.} 

Amendment made: Pqe I, line 7-
~ "the Code 01 Criminal Proce-

'IIure" i7uerr: 

"1_ (hereinafter referred to 
as the principal Mt)." 

-[Shri DatM'] 

Mr. DIIJIat7-Spea.: Ibe question 
:is: 

""'l'bat clause 2, as amended, 
stand part aI. the BDl" 

The motioft ... adopted. 

CIaue 2, u 1lftIe1Ided, WGI added to 
the Bill. 

(A......,) 8m 1231 

,... ... . 
A,........., ...... : Pap L-
atter line .. 4dcI: 

.... Ia aub _c:tiaa (1) af Seeticm 
438 of the principal Ad,-

.(a) after the words .. RDteDee' 
"'Ie words 'or aD order' 
Iball be imIerte4i and 

(b) after the words 'Buc:b 1IeD-
teace' the words "or order' 
shall be inserted." 

-----:[Shri ~ J 

Mr. DeJIII*7-8peaker: The question 
is: 

"That clause 3 be lidded to the 
Bill" 

The motion 1DU adopted. 

Clause 3 ,.,u added to the BilL 
Clause 1 ,.,u lidded to the Bill 

EnacQnI' FOIIDIIla 

Ame7IdmeRt meade: Page I, !iDe 3-
~ "Parliament" iftaert: 

"in the Seventh Year of the 
Republic of India". 

-~ S  Delta,,] 

Mr. Depa*7-Speaker: The question 
is: 

"That the Enacting formula, 
as amended, stand part of the 
Bill" 

The motimt 1DQ.B adopted. 

The EftGCting Formula, III amended, 
Will added to the Bill 

Mr. Depa*7-8peaker: The questioD 
is: 
"That the Preamble be added to 
the Bill" 

The moticm 1DU ne.,.mwd. 
Mr. .....*7-8 ... er: The question 
is: 

"That the title stand JIB'l of 
tbe BUl." 

The moticm 1DQ.B a.do)tted. 

The title 1DU added to the Bill. 



......... 

IIIIIt .............. : I ... to 

'"'!'bat the BiD, .. unended. be ......... 
Mr. ~ S.. -  Tbe quatIaD 
k: 

"'That the BiD, u amended. be ......... 
The tnOtioR '"' cu:Iopted. 

INDIAN PENAL CODE 

(AKENDIIENT) BILL 

(AtneMmnat of Section 87) 

SbrJ DaIabI "(Kaira·North): ·Sir, I 
!lea to lIIDVe: 
"'!bat the Bill further to amend 
the Indian Penal Code, 11180, be 
taken into eonsideratiaD.· 

'Ibis is a very short Bill consisting 
of only two clauses. of which only 
one is an operative clause. The Bill 
Reb to amend section 497 of the 
Indian Penal Code which defines the 
offence of adultery and makes it 
punishable. Section 497 reads thus: 

"Whoever has sexual inter-
course with a penon who is and 
whom he knows or hu reason to 
believe to be the wife of another 
man, without the consent or con-
nivance of that man, such sexual 
intercoUl'lle not amountin, to the 
offence of· rape, is guilty of the 
offence of adultery, and shall be 
punjsbed with imprisonment of 
either description for a term 
which may extend to five years, 
or with fine, or with both. In 
such cue the wife shall not be 
punishable u UI abettor."' 

It will be seen from the wording 
of this -.:lion that any IDIID who 
COIIIIDita adulter)r with the wife of 
Ulother DerIoD Is punishable but the 
wife of that another penon is DOt 
pun ..... ble U lID abettor. My BiB 
*ant. to delete that provillo to tIu. 
lleCtion, nmnely: "'In such ease the 
wife shall not be punishable u UI 

abettor". In short thiII BD1 .... to 
do away the cliaerimination ill favour 
of WOIDeD with rep:rd to puDisbment 
for adultery. 

SIr, lID ~ BD1 ,... lulaidacell 
by IDe iD tIda .... ja 1-. ftat 
BID ......... for .... boaa _ 
the loor of tbiII So_ aDd __ 
Members of tbiII Bouse abo took PIft 
iD that debate. Ultima. I with-
drew that BiD. I Ihall Jet the IIouIIe 
bow a little later why I withdrew 
that Bill. 

Before that I will refer the Hollie' 
to the reuons which )ftIDIJted tile-
authors of the Indian Penal Code to 
exempt the wife from pomjslgnMlt 
under sec:tiOD 48'7 of the Code. Tbis. 
is what the authors of the Indiart 
PeDal Code sar. 
'-rhough we well know that 

the dearest interesta of the human. 
race are closely conneeted witlr. 
the chutity of women and the-
sacredness of the nuptial contract. 
we cannot but feel that there are· 
some peculiarities in the state of: 
society in this country whic:l& maY' 
well lead to a hUDlall JMD to 
pause before he determines to 
punish the infidelity of wives. 
The condition of the women of 
this country is, unhappily, very 
different from that of the women 
of England and France. Tbey 
ve very often neeJected for other 
wives while still o~  they 
share the attentions of a husband 
with several rivals. To make 
laws for punishing the incons-
tancy of the wife, while the law 
admits the privile,e of the 
husband to fill his Zenana with 
women, is a course which we are 
most reluetant to adopt." 

You will see from this that the 
reason given by the authors of this 
Code for not punishing the wife as 
abettor was that at that time poly-
pmy existed &mODI all III!dians of 
the people, except the 0:uiatiaDs and 
Parsis. My humble submission is 
that the c:ireumstances wbic:h iDfIu-
eneed the authors of the Coaehave 
ceased to exist and the time is ripe 
now for doing away with this proviso 
which makes a disc:riminatiClb between 
men and women. 
We know tbat ill India polypmy 
does not exist UDOD8 Christians and 
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PanIs. '!'be tot8l papaW'-III __ 
COUDt17 •• ...,._._ ... .at of tbiII. 
11,11,00._ QI' 10 pel' eea1. are 
Bmd... By puaiJII the BDulu liar-
NIe BIll, 1.15. we ... ". daDe awq 
with poqpmy amoDI Bindus. Of 
c:oune, polypmy still remaiDs ..... 
llualims, but even before the pusiDc 
of tIUs Bill, polygamy in Ibis COlDltl'y 
baa become rare even among the 
1Iwlims. It is stated at pap 75, 
Ceuu 01 IftCfia, VoL I. Part]A as 
foUows: 

........ Polygamy, thoucb it exists, 
is known to be very 1'Ue...... Out 
of every 10,000 persons in India. 
there are 2353 males for e'IIW7 
ZI57 married females." 

Therefore, times have changed and 
Ibis system of polygamy bu c:eued to 
exist. The very cogent lJ'Ound OIl 

which the authors of the Code 
exempted women from being pUJUsb-
ed as abettors does not exist at all 

I shall teU you the reason why I 
withdrew my Bill on 30-7-1952. Bon. 
Members Shrimati J'ayashri and Sbri 
Ragbubir Sabai argued at that time 
that 10 long as polypmy existed 
among Hindus and so long as women 
were not allowed divorce, it was 
quite unfair to delete this proviso. So, 
I withdrew the Bill. Now, as I have 
said, that the Hindu Marriage Act, 
1955, which not only prohibits poly-
pmy but also permits divoree to 
women, has been placed on the 
statute-book, the arguments advanced 
by the authors of the Code do not 
exisL 

There is another point allo. We 
have articles 1. and 15(1) of the 
Coastitution wbich place men md 
wOlDen on equal footing. So, it can 
be very weD argued that after the 
JIUIin, of the Constitution, no discri-
mination eaa be made only OIl the 
ground of sex. There is still clifter-
enee of opinion whether thia provjso 
contraverts articles 1. and 15(1) of 
the Ccmatitution; but, I have no doubt 
that this proviso is apin.st the spirit 
of the Canstitution whieh seeks to 
confer equal ri8htB OIl men IIIId 
WOIIleIl. 

1-..... 

(SIIIa B· ... •• .. trw a..tr ] 
Apart from the quedIaD 'tfIIeI1Ier. 
this provi8o in the In ... PeualCede-
is qam.t the eaa.tItutlIa .. ... r 
do not undentanel why. what a ...... 
son, whether man or w ........ ~ 
commits an offence, the man aJaae 
should be pwUahed aad DOt ... 
woman. We m..t ........ ber that 
section 41' punislaes aduIt.er7 aDd aat 
rape. When there is rape, it .-
that it is against the will of the 
woman on~  but In adu1teI7. 
the real conaent of the ........ 
necessary. Therefore, wbeD poVPlDJ' 
baa already been abolisbed and. 
divorce has been allowed to ...... 
there is no reason will' .e sbaul4 
not do away with this proriso. It 
passes ml' eompreheDIIiaD whJ' • 
woman, who permits another penon 
to take liberties with her, should DOt 
be punished. I want thOR 1Ie!mJIen. 
who want to continue thb proviso to· 
put themselves in the poaiticlll III the· 
man wbose wife has committed adul-
terJ". I would like to ask our sisters 
one question: Is it 01 is it not a fact 
that the interests of the human nee· 
are closely connected with the chasti-
ty of women? If tMy replJ' "'no", I 
have nothing to .. y. But, if the reply 
is in the aflirmative, I think this 
proviso should be dropped and woman 
also should be punishable as an abet-
tor. 
Lastly, our sisters were asking for· 
equal rights. E\'en their ~-  

demands that they should not ask for 
any favours mJD the point of view 
of law. What I lIB)' lbou1cl not be 
misunderstood. o~ can 8CCUIIe 

me of sayine anythin& apiut IQ" 

sisters because, as you know, I was 
for absolutely equal riChu far WOIDeD 
while. the Hindu Marri.qe mel the 
Hindu Suceeaion Bills wen beinI 
diseuI8ed in this Boua. 

Under these cin:umstances I think 
the time has eome ~ -.e should 
do away with this invidlOUI distinc-
tion between men and wamen. 'nUs 
clause does not, to lIlY mind, do aDT 
,ood to women. becauroe it lives 
encouragemeDt to bad-eharaeter peI'-



I:JDL I hope ... t w. BID weald. 
therefore. zoeceive the eGII8I!Dt of the 
whole Bou-. 

Ik. ~ IIotioD moved: 

-.n.at the Bm further to ameacI 
'the JndimI Peaal Code, 1_, be 
tUm Into CGDSideI'aticlll.. 

........... ~ (Bombay-Subur-
ban): OIl the Jut oecuiaD neD this 
Bill .... brouIbt by the helD. Member 
. 1 remember I had opposed that Bm, 
'Dot becaua. as the bon. Member said, 
'We were asIdDI for 8Ily fnOlD' but 
because, as J had said then, women 
'Were ·autreriq from diaabiHti. at 
that time. Be also Aid that there 
'WU poly....,. at that time, 8Ild now, 
as we have ,ot the new JDndu 1Iar-
riale Act passed in which monopmy 
is enforced, he thinks that women 
should be put em 8Il equal !ootin, 
with men 8Ild they should also be 
punished. 

I would like to say that we ~ 
"Willing that men and women should 
be put on an equal footing. But J 
see now that there is no necessity of 
·having this clause at alL ~ we have 
got provisions relating to divon:e also 
in the Hindu Marriage .Act, the 
aggrieved party c:an have recourse to 
that measure for asking for divorce 
if there is any injustice done. I can 
understand, as he said, that if there is 
a rape then there is a necessity of 
giving punishment. But in adultery, 
where the consent of each party is 
there, if the person bas got an:y 
·grievance he can ask for divorce. So 
1bere is no nec:eaaity now left for 
baving this clause in the Penal Code, 
8Ild I would auaeat that this clause 
.mould altogether be removed. Mere 
'])UDiabment Is not ,oing to help. If 
-the aggrieved party hu got aomethinl 
in his band and if he wanta to punjab 
-the other party-wife or huaband-be 
or she can take the matter to the 
-court 8{Id ask for divorce. So. now J 
feel tbM tIaen Is DO nec:esaity left for 
1hia 1llDeDClment. I abould have 
a:pected the bon. Member to have 
broU8bt a BDl by which be coUld have 
.uked for the l'fIDoval of this clause 

fftD the PaIal eoae. .. AB41 __ 
mead to the &o.e tIIat we ...... 
have 8Ilother ....... BID far 
I'eIIlOVin8 this claUie .... the PaaI 
Code. 

8l1li D. Co ...... (B He JIUI): I 
have a erat deal of Japed for 1Ir. 
Dabbi, and I reapedldlD far IdI 
refOl'llling zeal. But I mlllt ~ 6at 
in the presentatioll of tbIa BDI. bill 
valour bas outrun bill diacaetiaa. Be 
haa broutbt forward maRT ..... 
ments in favour of his BiD. Bat iD 
an bumility I wm suIImIt that IIICIIIt 
of the arguments thai he ........ 
are specious and do Dot CICID.mce 
anybody. 

J put it to you, Sir, mil we nf_ 
human beinp by JIM8IlS 01. JIIIIIiq 
laws! Of coune, we caD do _ to 
some extent. But to tJUnk that ~ 
human-ill, social, economic:, political 
or moral, can be cured by __ of 
lqislation is not the rigbt IdDd 01. 
approach. We have puaed a BiD 
against untouchability; but have we 
eradicated untouchabDity? We haft 
passed a Bill against adulteratiaa of 
food; hut have we been able to pre-
vent the adulteraticm of food! (Aa 
Han. MembeT: To some extent). My 
point is this. J believe that lqiala-
tive measures to ~  an kinds 
of evils are not adequate, and we 
have to have n!COW'II! to things of a 
different kind. 

Mr. Dabhi bas given sociological 
reasons for the eradication of this 
kind of evil to which he bas. referred. 
He has said that this thing came into 
bein, when there was polyeam:Y, and 
now polyC8JDY bas been aboliabed by 
law, and therefore wbat was clone fa 
the interests of womenfolk at that 
time is not valid now. J think this 
argument is too premature. We pus-
ed this Hindu Marriate Act 01. 1155 
cmly Jut year. Of coune. we have 
aboliabed poiypm:J there ad we 
have made provisiall for JDODOI8IIlY. 
We have also given th. right of 
divorce to women as weD as to !DIlL 
We have ciOlle that. But I have to Me 
yet bow this Act works, bow tbJa Ad 
II able to counteract tbase evils to 
eradicate which It baa been paaed. 
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,  I tbIDI, ...... tIIat .. ill. F wid' ~ _ .... ~... ..... .... . 
I build _ that plea .. DOl Jet ID IDUDd, not IiftIl tbat 1dIIit ~ ....... .. 
.. it ~ app8U' to 'be. kind of utJlilldt.J wIdaIa thIr ...,..., 
& -'-It hu beeD Aid tbat womeD in some ......-I .. OM'dtata ~ .. 
~ world.' 
line -.. liven equality. I..,. 
WOII1e1l have been liveD equaBty in 
Ibe a1IItnd. WGIDeIl bave been Pven 
equaJit)" ia precept. Women baft 
been liveD equality in our Conatitu-
tIoD. Women have been liven equa-' 
lity of that IdDcL But, I pat it to J'OII, 
bave WOIDeD been liveD equaBty in 
the real __ of the word? You wiD 

see that our seme of equality bas onl, 
been sentimental Our IiViDc of equa-
lity to women is not yet operative aD 
alone 1be line. If you bad eiven 
equality, do you think there will be 
only half a dozen women in thi& 
House! No. There wilI be many more 
than there are toda)o. 

All BeL 1IIIaa1ler: Next time. 

SlId D. c. au.a: We.un see 
what happeDS next time. What I am 
sayinl is this. '!'IUs talk of Jiving 
them politieal equality, this talk of 
eiviDc them social equality, this talk 
of eivinl them eeonomic wealth is 
more sentimental than real. It is 
based mare OIl copybook maxims 
than on actual praetice. Of c:oune. 
when t6e women of 'India attain equa-
. lity in the real sense of the word, I 
think that would be time for bringing 
forward a BID like this. At this time, 
r do not think that the stage has been 
set for promulgating a Bill of this 
kind. 

DistJDc:t1on bas heeD made between 
rape aDd adultezy. I do not want to 
1(0 into thole questicms. I do not think 
that is valid far the purpoIIeII of 1bis 
Bill. I believe, takiDc the aocial .itua-
tIoD .. it exiata in IDdia ~  and I 
aay with a due aeDR of ftBPODSibllity, 
that WOIDeIl III IDdia are weak. ~ 
are not .. powerfu1. as vocal ar .. 
..... ti .... they abould be. AD boD. 
frieDII here IQB that I am tI7iDe to 
defllme wamea. I think he aould 
haft'. ~ to aay tbJs; 1DIfommately 
1m sa.. ·DOt ebmIaed. Be bas, 
therefore, DO JfPt to .tt in Judpnent 
,., far .. wame... __ Ded. I 

SlId D. Co -.....: ...... __ 

are able to do 10 lD JDdIa, tIIere will 
be time far ....m. • Jaw Uke ... I 
ask )'OIl ODe queatiaa" w. were ..... 
CWIIIiDe the IDcUan AAmmlftwtlwe 
ServIce rules. Wb7 do 7GIl diMdatl-
nate ~ WOIDeD who came totldS 
service aDd men who came to tJdI 
aerviee? '11iere is dt.criadDatIon 
acainat WOIDeL 

Sbd D. Co ...... : '1'bere are ID 
many services which 11ft, of c:oune, 
open to them on paper, bUt which are 
not really open to tbem. T.beretare, 
I sal', when you wilI treat JOUJ' WOIIleD 
on a footiDe of equality bl matters 
like this, when the social aituatioD 
chanCes. wbeD WOJDeD are able '" 
claim everytbiDe in their own richt, 
you may take up a law of thia kiDd. 

We were discuasiDc some ~ back 
the right of wofDS to iIiberit paopea-
ty. I 1mow wbat..... said ~ my 
colleagues here. 

Mr. CIIatnaaa: ~ I blterrupt the 
bon. Member for a minute! I UDder-
stand that this is a very cIelicate 8Uh-
jed. At the IllUDe time •••••• 

ShrI A. .. ftoJaM (Ernakulmn): 
I want to 1mow the relevancy cd aU 
tbJa. 

Mr. awr-a: "!'bat • what I am 
driviDe at. Becau8e it Is a deIiea1e 
matter, the Bouae ..... ad be JIIGiI'e 
eerioa8 in HI ~ becaae 
the CODIeq1IeDCe of the 1*SiDI of tbII 
BDJ Ja DOl.....n. '1't.erefore, I WOUld 
request the baa. IIember-IIe eaid 
that the 8r'111JDeDts of Dr! DabbI 
were apeciouI Dot to be IJ*'.iou8 ill 
1m U'JUIHIIt, eame to tile 8UbjeeI 
directly 8IId .... III. opIIdoD ID that 
other Memhen 1M)" haft an opparba-
1IIt3' to apeak. 
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2'l.JULY" 

..., • .aaJteratioa ar bJood. ..,. 
• .... eurioua aJ'IUIMDt ~ tn..... . 
I .. aware of DO leal tUn two 
eDUDtries, I'raDce aDd ChJDa, where 
the aunt)-party, reprdle.s of .a. caD 
be punislwl. So _ .. our cnrn eowa-
tI7 II eoncemed. there is the !'roDtier' 
Crimes BqulatiOD m of 1801 where 
it •  • CI'imiDal oftenee DOt 0Dl7 for 
the adulterer but alao for the adalta-
rer.a. It is nrpriaiq that oar Jaw 
ataDda .. it II. 

I can understand ODe ·tbJDc that 
was CODtemplated at one time. When 
ibere ... cbild marriage there could 
be a ddJd wife aDd if a cbfld wife 
c:ommitted acJultay it could be aid 
that perhaps abe was DOt to the ume 
extent a ~ erimmu. That 
beiq the condition. they aid m her 
C8Ie abe would Dot be treated as aD 
abetter. but iD a country where the 
law today fa that marriage is 0Db' 
permissibJe IUIlODC adults. you canot 
118)' 1bat the wife fa not alive to the 
marital obliptions she :nres to her 
husband. 

III tbIa COUIltl7, polypmy has be-
c:ome aD oftence. Plurality of wives 
and plurality of husbands are criDIi-
na1 offences. So _ as adultery is 
I c:oncemed. both are IUllty partners. 
\ Tbat is iD the very nature of the 
oIfence. to clistiquish it from the 
cdrence of rape.· If botti are guilty 
parties. to ODe 1Ullt)-party you say: 
eowbat is your aex?- "Kale". "All 
rillito you get five years. It To the ofber 
you 118Y! "What is your sex1" "Fe-
male". '"You get DOtbiDs." Yet, she 
ID87 be tile prmeeutioD wible.. 

~ is another danger. There ..... 

~
. of 8trata of morality iD ~ 

.,aety, III aDy country. 'l'bert' 
. ti. riK 01. a ID8D DOt so moral.. who 
Ii wIIo Ja otberwise capable of 

iDIIueDced by the lure of lucre, 
IlUttIQ up .. wife for purpcJM of al-
~1 II m . .. ... ICIIDebod)' :may be 
ticed aad be mq laave the pleudft 
aeem. him beIdDd the bani. In spite 
the fact fhIlt the wife caD openly 

. .-:r ta • ~ "  . '-= .i.r ••. J  -
iWJI an11b1e J....... .... J land 
him. -'!'be Jaw ..,c -TOIl dill eftI7-
tbJDI. We"" c. ", ,.-
Uetter. "fOIl 10 ~ ae_4 
trap aDOtber ...... eed 1IIIIIL Ba wm 
.. fIve)'earL 1I.aIre. praeIIee of it. 
Youwi1lbe ~ ~ .. 
eon. of the Jaw. Be u.e wm be 
with iD the eoilI al the Jaw.-

'!'he bon. Member ..,.. .... 'tIIoaIb 
aD oIreDce, do DOt tnat it •  -~ 
Let tber'e be a free IeJ4. _._ ~ 

seDI is beiDI alerted JD • perv1iIr 
maDDeI' fram aD • ...-q ...... It .... 
to be aD cdrence In tile cue 01. --
andfemalea. Uwe .. ~~
equality, let adultery be DO am.. at 
alL 

111'. ~  Her aqameat ,... 
DOW that the laws are ebaDpd. delete 
tbe 8eCtion altopther •. 

SIIII Tek CIIat: 'DIenIf .... I ... 
mit that whatever the newfaDIIecI 
ideas may be, adultery OUIht to be aD 
offence and adultery oucht 10 be aD 
dace for the pilty people. It iI a 
moral crime far both. 11 I mq ~ 
sO with the utmaat raped. it • a 
greater crime for • WOIDU1 who e'If!rY 
time lures and eoticel the ID8D, aDd 
tbat beiDe the posltlaD, it wUl be curi-
ous if she goes Scot-flee. and the DIaD 
who falls iDto the trap, w1Io walb 
into the spider's web pta a big dose 
of JmprisODmeJit. Tbea, the law as it 
is caD be abused for purposes of 
blackmail al8O. 

I ecmgratulate the author of the Bill 
md I have great pleasure iD ~ 
what be say. and iD eommendiD8 1bis 
8iU for the acceptance or the Bou& 
SIIII IL Eo _ (DiamoD4 Har-

bOUr): UDfortuDatel'r. J wu ...,. aD 
aD Jmpartant fmsInea So, I cauld 
not hear the iDtraduetary...-.:h or 
the Mover wbile JD09iDg tbia BID bat 
after heIriDg half of. Sbri a.uma'. 
ajJeeeh and paaeticaDy file mad po-
vocative Ipeeeb or Sbft Tek Qaacl J 
am rather tempted to ..,. --tidal 
OIl tbfa vei7 lmpartaDt piece aI leP-
Jaticm. 



laSI.. .......'-1 Code 
JSbd k. It. .. ~ 

J'I .JULy lIN 

UIlfDrtlmatel7 we do DOt tI7 to )oat 
at tbIa problem aDd ........ 117 tile 
......... of the ·mendin. BDl witb 
tbat mDOIIIlt of Rr'ioaaDea. with that 
UIOUDt of coa.JderatIaa. wblch tile 
ParJlmnalt elf lDd1a aboulcl devote 10 
it. Ben.. provisioD iD our countrJ 
ID the crimiDal law wlUch has beeD 
there for • 10q time, emn. due CGD-
8Idera&. to. certain ~  of our 
8OCIa1 degeJopmeat. We have beeD 
told ." c:twnpioDs lite the Kover that 
wOma today enjoy much more riCbtI 
tba lInder the older ldIeme and 
tliet'efore the time baa eome wbeD 
~ upect of tbeh JepJ riP" aDd 
JlabfDtiel 8bould be eGDSidered OIl • 
par with thoee of IDeD. lam· ODe of 
thOR who .tnm«l7 believe that aduJ· 
tery should not be c:ommitted by any 
penon, wbethez:. man or woman, and 
I believe that baa been the . ~ 

of every sensible aDd ~ IIWI in 
lOciety not only ill our country but 
tbrouIhout the world, but more so in 
ear eouDtry where we have extolled 
tile virtues of women from the olden 
days aDd CODllidered it • part of our 
heritqe. Even today we c:cmsider the 
IGtiC1M of OUr WomeD with. ma 
poeater amount of sanctity tIian it is 
coDSidered in 1IWly. parts of the worIiS. 
I do not .. ,. theRe ideas are wroug or 
right, but we have lot to understand 
and appreciate the condition of 0'.Jr 
lIOCiety today before we legislate in 
such a matter. There is DO paint in 
just tr')'iDJ to say that women have 
these rights, why should they not be 
punished for this offence. Certainly 
1bere should be methods of punish-
IDeDt but We know full,. well today 
that in spite of aD the lqislation we 

have »-ed. the ".. ... af ___ 
has not ft.'q IDa Iaaproftd. !Iae 
Qilld JIarriap BearaIDt Ad .. beeD 
there for more thaD • ,--. bat we 
bow what •. tile zealJtT ID the liIe af 
Indian lOCi.,.. '!'hat .. to be jadpd 
before we .... tbII )Iiece of JePJa-
tIoJa. We are lold wbeD tile IDeD are 
punJabed, ~ DOt tile ........ 1 
ftIIMIIlbeI', wbeD we ................ . 
the clauM: reprdIDa the riP'-of 
women to ~. aDd the )II"Cr9iaa 
relardinl the ii&bt of iDtaeritaDce for 
the illqitimate c:bDd, what Ul aMJIIftt 
of ftlht was put up by Sbri Tek a.and 
to ill the matter of aUowinJ 1he me-
Iltimate child to share DOI'IIIaD7 Ja tile 
property of the father wJlo .... rei-
POIlBl"ble for its birth. It.... arJIH!d 
that the DJecitimate c:bild eould ban 
a right only to ita mother'a paupa b. 
as if the mother alone were IespuD-
sible for its birth. My hOD. friend and 
some others tried to araue that the 
condition of our society was such 
lbat we should DOt intJOdace aD)" 
provision whereby an illegitimate 
c:bJld could be PveD the rilbt to • 
IIbare in the propel t) of the father 
wbo was responsible for the birth of 
lbat dilld. 

6 P.M. 

Sbrl If. D. 10llld CBatnaahi South): I:' 
It is now six o'cloc:lL 

Mr. CIIaIrmaD: Is the hOD. Member 
likely to take some more time! 

Sbrl K. 1[. ~. Yes, I would tab j 

some more time. I 
The Lok &lbha theft ~ tiD' . 
Eleven of the Clock 011 Satwdaw ... 
28th Jur:,,_ 1958. 



MOTION POll ADJOURNMENT 1117-1' 

The SpcUer ... Ilia . ~ 
on the 8djouramalt mobOD IIftD 
DOtic:e of by Sbri M. S. Gurup8da-
IWIIIIIY 011 the 16111 July. 1956 Ie-=the order 01 the Dilbict 
.  I te of Delhi pruhibitiDl 

the holdiaa at meetinp or dcmaD-
ltrIItions 8IId tUiDa aut of proca-
aiona ill the .,.. IIIOUDCI PuIia-
IDCDt Houle aDd withheld his ClOD-
ICDt to the JDOYiDa of the adjOUJD-
meat motioD. 

PAPERS LAID ON nm TABLE IIJI-I, 
The foUowiDl ~ wac laid 011 
the Table: :, 

(I) ACopyofelChoftbe follow-
in. ~. UDder aub-
lCCbon (2) of ICCDOD 16 of 
the Tariff COIDIIliaaion Act. 
1951 :-

(i) Report of the Tariff Com-
million 00 the fair retation 
prices (a-works) of pi. iron 
and atm produced by the 
M)'IOR Iron and StccI 
Works. Bbachavati. 1956. 

(ii) Miailtry of Commerce & 
IndUStry Resolution No. IS 
(4)-2 (161)/56, dated the 
16th July. 1956. 

(iii) SratematWlder proviso 
to sectim 16 (2) of the Tariff 
Commission Act. 1951, ex-
plaining the reasona why a 
coP" of each of the docu-
ments referred to at (i) and 
(ii) abuve (OulJ not be laid 
within the prescribed 
period. 

l2) A copy of the Notification 
No. 'P/12/9Iss-E.D., dated 
the 12th June. J956, under 
lub-lCctioo (3) of section 85 
of the Estate Dut)· Act, 1953 
mWn. certain further 
ameuctments to the Estate 
Duty Rula. 1953. 

(3) A copy of the Noti6c:atioD 
No. .p-I (2s)155-Prop. 1 
elated the sth June, 1956, 
UDder IUb-ICClion (4) of Me-
";00 S6 of the AdminiItr8-
daa 0( Evacuee Propn1J 

RHPORT OF <';OMMI'ITEn ON I ~  
ABSF.NCH OF . ~ 
FROM TIm SI1TlNGS ott 
THE HOUSE PRESENTED •• 

Sk:teenth Report .... pracaICd. A 
!ill lhowin. names of Manben 
\vho were continuously aIJIcnt 
from the liuinp ofthr HoaIC far 
IS days or more durin •• ~ 
fth Seaion, 1956 .. ..., t.id 
00 the Table. 

PRESENTATION OPP'E'JIIIONS IUO 

(i) Dr. Lanka Sundaram praented 
a petition ligned by ODe th0u-
sand one hundred and 1CftDtY-
five petitioners in respect of the 
States Reorganju,1I'II BiD,_ re-
poned by the Joint Comminee. 

(m Shri Kamath prc:scrned a 
pctiriflll siped by two tboound 
"lie hundred and eight,,"CI'i peti-
tioners in respect ,.f the Statea 
Rcorpnisation BiD, and the: Con-
~ J  (Ninth Amendment) 
JliU, ~ reported by the JoiDt 
Committee. 

Br.L UNDER CONSIDERA-1120--21 
'j"ION • 1122-97 

Sta7C1 Reorpnisatilln Bill u 
reported by the Joint Committee 
was fUlther considered. The dis-
,-"Ussion "'"8$ not concluded. 

REPORT OF COMMJ1TEE 
ON PRIVATE MEMBERS' 
DILLS AND RESOLUTIONS 
ADOPTED. • 119}-1211 

FJfry-1ixth Report .... ad0p-
ted . 

PR!VATF MEMBER"S BILL 
INTRODUCED 

StMIItMs and Sanyasil (ReaJatn-
tioD aod LicaWng) Bill by Shri 
Wba RmwI. ... iDtroclucr:d. 

1211 



PRIVATE MEMBIIa'S BILL 
WITHDIIAWN ° 1211-30 

PRIVATE MEMJIEK'S BILL IUI-30° 
NBGATIVED • • 1212-3' 

Motioa to CDIIIider . die &-
Army penauel'. Litiption Bill 
by Dr. W. •• KIIare, ... 1IIOftd. 
After .... diaadaiClll die aetiOll 
.... aepd'fed. 

.. 
CtuIMt 

.RIVATE MEMBER'S BILL u __ .. 
.. PASSED •• 

Purtiler di-=-iaD OIl tile ....... 
to CIIIIIIidIr die ColIc fJI CrimI 
II1II ProcecIure (A ' ........ r) ltD C". J  • tI/ ~  by m.n R ..... · .. 
raumed UId die BiD... pIIIed 
aemmded. 
PRIVATE MBMBEIl'S .JI.J. J~ __ -5 
UNDER CONSmBRAnON 

The motiaa to CIIIIIider tile 
Iadian Penal Code (Awn IIa .t) 
BiD (.If ........ , IIfI s.;. m> 
by. Sbri n.bbi, ........ 1iad 
die dilc:llllim .. DOl ... ch¥Ied • 
AGENDA POR SATtJIU)AY, 
28th JULY, 19$6. 
Further conaidcntioa at St_ 
ReorpoiutioD BiD, al'qlOlted 
by the Joint c.a.ittec. 
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